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Frl4t:J7. Decelllhr 5. 1986/ AgrtlhtJy"". 14. 
1908 (Saka) 

TIl. lAic SGb1Ia "., III B,..." 0/ ,lie 
elodc. 

(Mil. SPEAKS. lit ,,,. Chair] 

ORAL ANSWBRS T~ QUESTIONS 

[£11611."] 

RaIiII to U ..... BIMk Mae7 

+ 
.468. .HR.I VA~K.OM PURUSHO-

TBAMAN: 
SHill SalBALLAV PANIGRAHI : 

WiD tb. Minister of FINANCB b. 
pleased to atate : 

(a) tb. total black m0De7 QDe&l'thcd in 
raia coaclucted duriD8 1985-86 aod the 
curreot IaaDcial ,.... ; aacl 

(b) a. DUIDbeI' of nidi COD4ucted dariDI 
lb. period , 

TBB MIMISIBR OF STATB IN THB 
MINlSTIlY OF FINANCB (8B'8.1 
JANAaDBANA POOJAB.Y): (8) aad (b) 
n. ........ ta~bad~ 
"31 ., .... ID .. ........ ,.. 1915-" 

2 

and 4054 &earcha duriD. the correat fiDaocial 
,.ar upto 31.10.86. Tbeee ha~e reau1ted in 
the aeizure of prl_ facie unaccouated 
assets worth approximatel7 R.I. 50.32 ero.a 
and RI. 56.52 emr. in the finaDciat year 
1985-86 and the curreDI financial ~ear upto 
31.10.86 respectiyely. 

SHU VAItICOM PURUSHOTHAMAN: 
I COD8fttulate the Pinance MiDiatrr on tbelr 
conductiog lara- leale raids in the couotQ to 
unearth tbe black money. even thoaab our 
MIDisters aro subjected to UDnecesaary aod 
basele8l criticisms due to these raids. Sir. if 
tbe unaccoUDted money seized duriD.1985·86 
waa oal, Rs. 50.32 crores, durin. a period 
of seYeD months in tbo curreDt year. the 
GovernmeDt could seize Ra. 56.52 croreI. 
That show. the teen iD __ C iD UDeal'tblD. 
tbe black-money. Bllt there is a criticiam 
tbat these cues are Dot decided in time aad 
it takes a )008 time to finalise tbe cas... It 
sometimes holps tho people to escape from 
tbeae cases alao. So. I would like to kaow 
wbetber tbere i. any time schedule pJ'elCribed 
for the dispoaal of tbole cues. if DOt. whet-
her the Government will take.tepa,or tbe 
apeedy disposal of tbole 08 ... 

SBRI JANARDRANA POOJARY : 
Sir, it is true that time is lakea for ••••• -
menL WIleD 8eUCbee are doae. we aN 
.. Dna the dacameDt aDd the IOizwe of 1M 
document d..... more cIocumeaIa ud 
multiplicatioD. What bapp .. ia that S08It8-
timea .heD ... are ...... the docameuta iD 
ODO premian of ODe particuIu buaiD_ 
peOple. we .HI be aettiDa eyideaco to Ibow 
Cbal aome otIaa' people .... -lao CODDeCted 
wilb IL So. I mare ~ COJlC8rD of tile 
__ .... \lOr tlat we abo1aId apedite I~ 
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Action ba. beeD takeD to ezpedlte the 
completion of the preaecution and alao to 
complete the _Iment. 

J ma, tell the BOD. Member bow maD7 
prosecutions have beeD launched. In tbe 
7ear 1981-82 onl,475 presecutiOD have beeD 
launched. But in tbe year 1985·8~ it has 
lODe up to 4079 cases. That meaDS we are 
expeditiog and more efforts have been made 
to complete tbe assessment aod allo to 
complete the prosecution. 

SHal VAICKOM PURUSHOTHAMAN: 
May I know from tbe HOD. Minister tbroulb 
you Sir, the criteria for selectina these 
persons for these raids? Becaule I think 
that it is better to publisb tbe norms under 
which the raids on places or institutioDS or 
persons are conducted. for the information 
of tbe public. Even in villages lome persons 
become rich all of a sudden without any 
known source of income. If tbe people are 
aware tbat under sucb and lucb circum.-
taDcea these people can be raided. I tbank it 
will be helpful for tbe Government also to 
.. tile addresl of these people wbo have 
black-moDey. 

SBRI lANARDHANA POOJARY: It 
Ie true that we sbould not conduct raids 
indiscriminately. Sir. we have got abeot 50 
lath aasessces iD tbil country and out of 
that searches have been conducted only in 
'431 cases in 1985-86 and upto 311t October, 
1986 we have made searcbes in about ,.000 
cases. Without definite information we do 
Dot cooduct any searcbes and the searches 
are done in pursuance of tbe search warrant 
issued by 00 less an ofBcer tban 
Commissioner of Income Tax or Directorate 
of Inspection. Unless there IS definite 
iDformatioD we do not do tbat. 

Further, Sir. 910 have DOt rceived an, 
complaiDt of baraument. 

SBRI VAltKOM PURUSHOTBAMAN: 
I have Dot said about barasamoot. My 
QUeation is about !be criteria followed for 
eeucbes aad tbe .. me Ibould be made 
public. 

SHIll JANAJtpIlANA POOJAIt.Y: 
The complaiDta are lbere _iaat th. baakiDa 
lIOfor aad Dot .. Jacome T .. aIIoen. 

Sir. we have issued 1I'0uad ru ... aDd 
tbere are a110 clear luideUoes and raIeL 
BveD the Income Tax Act also clearJ, Ita_ 
in which cases we have to conduct raid8. 
We have already i.sued arouod rul". If the 
hOD. Member rfquires those rules to be 
furnisbed to him I will definit~l, do tbat. 

SHR) SRIBALLAV PANIGRAHI: 
Sir, tbe performance of this Miniltry in tbil 
area of uneartbinl black- money is commeD-
dable and it is hoped that the FiD8DC8 
Ministry would continue tbis crusade apjDst 
the black-money and b18ck-marketeen. I 
would like to know wbether 80y target w_ 
fixed for tbis period in respect of Dumber of 
raids and also in terms of money aod bow 
does the perforl1"ance compares with Ibe 
target fixed? 

Secondly I would like to havo the break-
up of tbese raids. How many of tbem relate 
to people of different categories. viz-. 
industrialists. professional.. Govemmcat 
employrea. etCa 

SHRI JANARDHANA POOJAR Y: I 
want to make it clear to tbe nation tbat it ie 
not tbe intention of tbe Government to mate 
indiscriminate searcbes. We ba\ e told the 
Ofticerl only wben there i. definite informa. 
tiOD about un-accounted money and 
concealment thon only searches should lie 
conducted. Tbere is no unnecessary baraa-
ment to the people of tbis country and tbi. 
commitment we are giving to the nation botb 
inside Parliament and outside Parliament. 
As reaards tbe tllrget no tarlel is fixed aDd 
it caDDot b. fixed also. 

MR. SPEAKER: There caDDot be aD, 
target fOI tbis. 

SHRI SRIBALLAV PANIGRAHI: 
What is tbe breack-up of these raids. How 
many of tbern celc:ste to Industrial.1I, 
Government employees. etc. 

saRI JANARDHANA POOJARY: I 
waDt a leparate notiGe for tbis. 

SHRI PJVUS TJRAKY: Sir. fIIere II 
report of parallel ecoaomy and It ia aid 
bl.eft-mODeY to tbe tUDe of RI. 99.000 .. _ 
;. UDder ,*culatioD ia tllia COUDt,. I W08lcI 
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like to know h"DW much black-monoy is 
ODder circulation. Perhaps. the Government 
may Dot be aware of this. Can the Govern-
ment tell tbe House about tbe accumulation 
of black-mone, and the preventive measures 
takeD to .void Bucb unpleasant act'on of 
raidiDI and har"sment? Sometimes .fter 
conductio. the raids they do not get any-
tbiaB. What are tbe preventive mealures 
tbat tbe Governmeot i. takiD. to lee tbat the 
black money does not let accummulated with 
anybody? 

SHRI JANARDHANA POOJARY: It 
is true tbat DO official estimation of the black 
money in circulation has been done and it 
-Qnnot be done also. It is not at all 
possible. The {act that there is unaccounted 
black mone1 in the couDtry canDot be 
disputed at aU. If somebody tries to esti-
mate tbe extent of black money. or eveD if I 
try to do it. I will be considered as a fool. 
I can only porhaps say what blackmoney was 
fouod in tbe possession of a particular 
ICDtlomen. 

As tbe hon. Member made a point. we 
have to ta.ke aU the steps and we are takin. 
steps to curb the black money and mop it 
up •••• •• (IIIt,rruptiolll). The hon. Members 
are also aware of tbe fact tbat tbe Govern-
ment bal been taking steps to mop up tbe 
black money. 

MR.. SPBA KER: These raids arc also 
one of such *teps. 

SHR.I PIYUS TIRAKY: We do Dot 
know bow much black money II there. 

MR. SPEAKER : It is a value questioD. 

SHR.I DINBSH GOSWAMI: A number 
of Committees went into tbis question and 
tbey Ilivo some estimato of tbo amount of 
black mODe,. Tbe Minister can aive tbat to 
us. 

SHRI JANARDHANA POOJAI1Y : 
Some oqanizatioo have made aD estimate of 
black mOnoy and we bave atatod thaI also 
Wore lb. Parliament. but wo do DOt ...... 
witll daat. 

SBRI C. MADHAV REDDI: ID 
respect of certain cate.ories such .. tbe 
businessmen and industrialists. apart from 
the prosecutions and notwitbstandio8 tile 
result of the prosecution. ma, I know whet-
ber the Government are takiD. steps to see 
tbat tbe~ are blacklisted fOl' purpoaea of 
oblaioiol bank credit aDd otber 'aciliti_ 
from the financial institutions 7 

SHRI JANARDHANA POOJARY: 
We bave identified sucb compani.. who are 
in arrean of income tax. customs and eKiae 
duties to tbe estcnt of R.I. five crora and we 
are not considering them for modernizatioa. 
expansion as also living licences for furtbcr 
expansion in tbe from of more companies. 
We consider tbis as a disqualification and we 
are not liviDI any preferential treatment to 
sucb people. 

SHkl ANIL BASU: How many raicta 
bave been conducted in tbe premises of 
income tax, customs and other revenue 
officials aod how much black money baa 
been uncar thed duriol luch raids and wbat 
punishment has beeD giveD to them. 

MR. SPEAKER: It baa already been 
aDI",ered. 

SHRI JANARDHANA POOJAR.Y: 
We have conducted lome raids aDd taken the 
requited action. Some of these people IuLvo 
been lent homo aJ80 and on seein, threat of 
beiDa taken actioD against them,. some of 
them bave left the orsanilatioD also. The 
figure relatiDa to tbe actual amount _ized II 
not a iailable.. I will. however. fumish it to 
the bOD. Member. 

0"'''8 of a ..... 1 Rani 8MIrs ia T .... 
N.da 

*471. SHRI.N. DBNNIS: Win the 
Minister of FINANCB be pleued to alate : 

<a) whother tbere is a propoaal un"-
CODsidera tiOD of Government to Opea 
& .. ioDaI R.ural Bank- in Tamil Nad. ; 
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(e) wbetber special coaaideratioa would 
De abowa to industriall, backward areas ill 
tltll resard , 

T.HE MINISTER OF STA TB IN TBB 
MlNlSTllY OF FINANCB (SRR.I 
JANARDHANA POOJARY): (a) to (c) 
A statement i. liven below. 

Stat ..... t 

The SteeriD. Committee of Natiooal 
-aaok lor Aariculture and Rural Develop-
ment (NABARD) bad recommended to tbe 
Government in March -86 for setting up two 
new itelional Rural Banks (RRBI) in Tamil 
Madu. Out of these one aRB covering 
South Areot district ba. alread,. been set up 
in June 1986 with tbe requisite equity 
participation from tbe State Government. 
Tho State Government did not favour settin. 
up another RRB, wbicb was proposed to cover 
district Salem, and was of tbe view that, tbe 
COOgerative institutioDs are fUDctionioa 
eft'ectivelyand caterinl to tbe credit needs 
of tb. rural population in tbat district. At 
priamt there is DO other proposal, duly 
recommeaded by the Steeriol Committee of 
Nabard. UDder t'te coosideration of tbe 
Government for opening • new RR.B in 
Tamil Nadu. 

Siace tbe maiD objective of aeaioDaI 
Ruftl Banks is to finance weaker aectioDS of 
the societJ. tM aap in the availability of 
credit to taraet aroup is the primary coD.i-
deration for opeaq 8 Dew Regional Rural 
BImk. 

SHRI N. DENNIS: There is a lot of 
reainoal ~parity in tbe matter of Bettina up 
of ReaioDal Rural BaDka and tbe Dorlb-
eutem reaioD 8DCI the soutberD rcaion .... 
almoat left out. As per die 1985 Sauree. 
the total Dumber of RRBa in the couDt!7 
wu 183 aDd out of that 38. 32 and 22 lacb 
bepb were in UP, Bibar and Madbya 
Pr ..... rapecti .. l~.. Where .. TamD Nadu 
ia at'VeD 0011 ODe lUlB and one more ia 
beIDa let up DOW. M.~ I bow from the 
1laD. Miaiatcr wIIetber more aad Glore Ita .. 
could ..... up iD .. MortIa Buttu B.eaioD 
..ct iD .. Soatllelu R.ePoa to oowr up die 
..-..,. ia .. GOlD" ,.... ., 

tJr,,; Aatr6r. • 

SBRI JANARDBANA POOJAB.Y. 
Sir, we haft received eome req.... ,....; 
the Tamil Nuo OoycrDDleDt ud our 
sc.. iD8 Committee also recommended 
.. tiDl up of somo llRBa tbere. TIle 
proposals .. t by tbe State Govemmeot .n 
Ullder CODaideradOD. So for u the North 
Butem Reaioa ia CODCerned. if die reqaeata 
.re fortbcomiD8 from tb. State GoverameLIa 
of North Butem -caion. I -JU deflaital, 
uk tbe Steerm. Committee 01 NABARD to 
CODSider those propoeall. No IDdilcrimiDa-
tiOD will be sbowa witb .... ard to North 
Eastern aDd Soulhcm ReaiOD. 

SHRI N. DENNIS: It is seeD tbat the 
RR.B. are r.cins tbe problema 01 viabUity. 
overdue&. personDeJ. diaparit,. etc. Ma7 I 
know wbether aD), review is made ill tble 
regard? What are tbe steps taken by the 
GoverameDt to pt over these ditliculties' 
I would alao lite ~o know wbetber 8D~ 
Committee is appointed to examine Chao 
dU6culties as baa beeD reported and the a •• 
of tho auidelina or recommeadatiooa made 
by th~ Committee. Alao. will tile Govern-
IDeDt -paad the operation of thelo baDka 
tbroaahout tbe country in tbe comml 7ean , 

SRR.I JANAllDBANA POOJARY: 
the performaDce of the RaDa ia reviewed. 
Out of J88 RRBs, about 139 are mUm. 
108SeI. Here I want to briaa to tbe DOtice 
01 tile hOD. member. that tIIeIo baDb flaw 
• low power structure aDd tbey are ... iDl 
the POOrer section. ill tbe rural ..... 
eapeciaJJ,. tllese iacome doe. DOt aceed RI. 
6500 per BDDum. The loaoa liveD b)' tbe 
RllBs are refiDaocied by NABARD ad here 
also efforts are beioa made to improve tbelr 
eflicieDCY. Some 01 tbe RRBs are lDAkiDJ 
profits. We are n¥iewiD8 tbe performaace 
and wbere\'er' required remedial me ........ are 
aJao beiDa takea. 

SHltI P. R. ICUMARAMANGALAM: 
Mr. Speaker Sir. J would lib to .. the 
MiDiater wbctbor tile Tamil Nada Qowm. 
1DeDt .... recommeadecl tile ..... tIP of. 
IUlB Ja SaItm. 1110...... ....... COIIIi. 
"-atloa. beca_ ar ... all ..... II. nuaI 
..... wbicIa ""'.toI~ ....... • 1UlB" 
What II .. retICdoa 01... UaJoo Gowm-
mlDt , 



saRI IANARDRAMA POOJARY : .11'. if I rem-.aber correctly, wbeD _. tboulbl 
of _ttiq up • RRB in Salem. the State 
OovemmeDt II .. atated abat tbere is • stroDI 
cooperative ~racture iD that district and 
beace DO \It.RB Is required. If the bOD. 
member , ... that there is a oeceslit7 aDd 
if tbe Tamil N.du Goyemmeat alao think. 
dial there II. aecessitJ'. we win defiDitely 
CODiider .ttiDa up 01 a RRB in Salem. 

PROP. P. t. KURIBN: Sir. tbe bon. 
MiDiater bM laid that there are a Gumber 
of RRBs io various States. But as bas beeu 
poia ted but there aro States. say liko Keral •• 
witbout eveo a .ioate RRB Tbese baDks 
are meaDt to provide loaol for tbe weaker 
aectiODS of tbe aociety. So. I would like to 
kDow wbetber the Minister ba. lot any 
penpoctivo plaa to establisb R.RB. in States 
which are at pramt Dot covered aDd if 10. 
wit)liD wbat time. 70U will cover all these 
area and bow maoy sucb brancbes will be 
opeDed. 

SBR.I JANAR.DHANA POOJARY~: 
Sir ... per the brancb IicoDSill8 policy for 
tbo ~ear. 1980 to 1985. we bave to find 
oat tint tbe deficit .r .... 

So far as Kerala is cooceroed. we bave 
beea receiviol tbe proposals of tbe State 
Govemment aDd we are examioina it aod if 
the delcit area require auf6cient Dumber of 
aa •.• we will .SDilely consider ICttilll up 
01 RRBs. 

MR. SPBAKBll: Smt. ICalpauaji. 

SBRIMATI T. KALPANA DaVI : 
Nr. Speaker. Sir. I CODlf"atu late aDd thaDk 
tbe hOD. MiDister of Fioaoce for takiDg tbis 
ataDd. 

AN HON. MEMBBR.: Let him nply. 

MR. SPEAKER.: ICalpanaji. tb. ia 
too abod. 

("'''t7'llPlltIIu) 

-AN. BON. MBMBBR: B. .... ~ .......... 

SHRIMATI T. KALPANA DEVI: 
I th'-Dk tbe boo. MiDister for tald. 8 ac.tiOD 
mucb before aoawerinl my queation. 

MR. SPEAKER: All liahl. 

[ Tr.,,611l1Ion] 

SHit) KALI PRASAD PANDEY: 
Mr. Speaker. Sir. in his reply. tbe boD. 
MiDiater bas •••••• 

MR. SPEAKER: Kali Prasadji. you 
have DOt yet put ),our qUe!tiOD and SiDce the 
hOD. M~mber. in wbose Dame tbi. questioD 
has been listed bas Dot ailed this questioo. 
the reply will Dot come. 

(E- gll.,,1 

PROF~MADHU DANDAVATB: If 
the fint ...... 00 surreDders. the secooc1 
perSOD can offer himself. 

(TraMlallo" ] 

SHRI C. JANGA REDDY: Altho ... 
tho bOD. Member bas DOt asked tbe 8Upple. 
mentary. yet be bas tbanked for the aoswer. 

rE"gH.,,] 

CIoswe of 8 .. 11 Seale Ualts ... to LM7 
oa PVC CoIapoaIlds 

+ 
*412. DR. T. ICALPANA DEVI : 

SHRI KALI PRASAD PANDB~ 
Will tbe MiDister of FINANCB b 

pleased to atate : 

(a) whether abe small scale unit 
depend eDt OD PVC COIDJ)OUDds are biD I 
closed because of 30 PH cent duv' on PVC 
compounds ; ~ 

(b) if eo. tile Dambel" of the com""t 
doted ; aDd 

(c:) die Dam.... of ')IiIi/;siee8 .Week 
bj .. olOlUie 0( ......... , 



THB MINISTBR OF STATB IN THB 
MINISTR. Y OF FINANCB (SKRI 
JANARDHANA POOJARY): <a) to (c) 
A statement is liven below. 

(a) to (c) With a view to facilitate 
Modvat credit of duty paid on PVC resins 
loing into dutiable .oods, excise duty w .. 
imposed on PVC ~mpouDde of specific 
lII'avit7 of 1.28 and above @ 3()IJf, ad valorem. 
However, sma!lscale manufacturers of PVC 
compound bad represented to tbe Govern-
ment tb:lt PVC compounds manufactured by 
them have become liable t.J duty since tbo 
specific aravity of the compounds manu-
factured by tbem exceeded 1.28. Havinl 
reaard te) tbe difficulties of small scale PVC 
compouad uoit.. Government bas DOW 
exempted PVC compound of specific gravity 
of 1 28 and above with effect from J 2.11.86. 
This exemption will apply to .. ~l units who 
do Dot avail of input dut,. .credit in regard 
to ioputl aoiOI into the manufacturo of PVC 
compounds. 10 view of tbe above. tbe 
question of closure of units does Dot arise. 

[ TrG",ItnIOlt] 

SHal KALI PRASAD PANDEY: 
Mr. Speaker. Sir. tbe boo. MiDister bas just 
DOW stated Ihat Gov4rnment has exempted 
PVC compoUDds of specific aravity of 1.28 
aod above with effect from 12.11.19~6. So 
far as the exemption is concerned, tbe exem-
ption limit h .. not been fixed keepin. in view 
die earlier policy of tbo Gov.romeot. I 
would like to know from the bOD. Minister 
wbether exemptioD ai Ven bJ tbe Govemmeat 
to tbe small units under MODVAT vide 
their notification No. 268/8' dated 24.4.86 
baa been withdrawn tbrouah aDotber noti-
fication No. CI-418/86 dated 17.~.8' issued 
in coDDeCtioo with PVC Compound Eaciae 
DUly 'I If 80, ~ ill the Goyerament with-
elra. tile PVC Compouad Out" Bxciae 
Noti&catioD No. 418/86 so .. to CDCOUr_ 
the ....u uaiu 'I 

[&6"'. 
SBlU JANAkDHANA POOJARY: 

S~r. tbia q-w. ...... to PVC QOIDp01IDd. 
,,,., ...... 10 mao. • ....a- ............ -

ina the duty imposed. i.e. 30 per cent OD the 
PVC compound in respect of small scale 
industries. We have done it. The .'.weI' 
is positive. We have' said in our reply tbat 
we have removed tbe duty aDd we aN 
receivinl from the small .cale indueme. 
letters coDgratulatiDlI tbe GovernmeDt aDd 
thantiDI the Government for doing tbie act. 
I do not thiDk tbat any otber questioD will 
areas bee.use of tbis. 

fTt'tIUltltloll] 

MR. SPBAKER: Kali Prasadji. if )'00 
want to put any supplementary of ,oor OWD. 
you are allowed to do so. 

SHRIItALI PRASAD PANDEY: Mr. 
Speaker. Sir. my original question is ••••••••• 

MR. SPEAKER : You put your supple-
mentary. 

SHRI KALI PRASAD PANDBY: Mr. 
Speaker, Sir, the notification No. 258/. 
dated 24.4.16 issued earlier bad allowed lull 
exemption, but tbe notification issued later 
OD bas reduced tb" period of exemption to 
tbe small units. Tberefore. my questioD i. 
whether Government are BoiDg to restore foil 
exemption liveD to tbe small units vide tbeir 
earlier Dotification ? 

[Engll,," ] 

MR.. SPEAKBR.: Mr. MiDister, caD 
)'ou follow it ? 

SHRI JANARDHANA POOJARY: 
Thero is DO such proposal, i.e. for makiaa 
up tbe loss. Whenever it is brougbt to Ibe 
notice of Government, we have rectified it. 
and brouaht remedial measurcs. We baw 
removed tbe customs duty: and be .. 
hereafter. there is DO ditliculty for tbe .mall 
acaIe .-ctor. 

saRI KALI PRASAD PANDBY: Mr. 
Speak .... Ir. ID~ IeeODcI ... ppl .... _, 
Ia. •••••••• 
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MR.. SPBAItER: That is all. 

SHRI ItALI PRASAD PANDEY: He 
was not able to comprebend my first 
aupp1ementarY, tbat is wby I put it _in. 
Tho bOD. Minister baa stated in his repl, 
tbat a Dumber of CODlratulatory lotten have 
beeo received from tbe small units. I would 
lite to know wbetber it is • fact that the 
Cbairmao of tbe Federation of PIa,tic 
Industries bad submitted a memorandum to 
the bon. Finange Minister. Sbri Vi.bwaoath 
PrataP Singh on 22.10 86 in view of tho 
difficulties likely to be faced by tbe amall 
uoits as a result of tbe notification issued on 
11.9.1986 atatinl that tbe units would close 
down? 

[EllgJ1811] 

SHRI JANARDHANA POOJARY : 
We bave reeeived the representation: and 
bence tbese are tbe remedial measures that 
we have taken on 12.11.1986 i.e. in tbe 
montb of November. Here l you should allO 
coDlratulate us. 

[Tranl/allo"J 

SHRI K~Ll PR.ASAD PANDBY: I 
am CODlratulating 'ou, but you bave stated 
tbat 'OU are receiviog cODpatulatory letten : 
tbese are DO conaratulatory letters. 

MR. SPEAKER.: HOD. Member.. I 
would like to tell ,ou ODe tbina. I have 
repeat_I, stressed that lupplcmentaries 
should Dot be reads the, sbould be asked 
onU,. 

SHRI ItALI PRASAD PANDBY: But 
we can note down tbe points. 

14&. SPEAK-Bll: You can note down 
the 1)Oints. but readina liko tbis is Dot 
.nowcd. 

PROP. MADHU DANDAVATB: LeI 
tbolo who uk aupp1ementariel b, rca4iD1 be 
.... NiDiatera. 

'ttIR. ·SPBAKER: Then tbe, caD read. 

[E",,1611 ] 

SHRI BANNAN MOLLAH: This is. 
question rea.rdinl PVC compound. I want 
a clarjflcatioD, viz. whether Finance Mb;iat17 
bat examined tbo adverse dcct 01 PVC 
Iraoules import. on tbe jute industrY of our 
couotry---if tbere is any adverle cffect-
and wbether Government bas aD, remedial 
measures to save tbe jute iDdustry from tbis 
ma~siyc granules import. II 10, what .... 
tbole measures? 

SHRI JANARDHANA POOJARY : We 
have lone into all the aspects. A ccerdiol 
to our judaement. tbere i. DO eft"ect on tho 
jute industry. (I",.,.,."ption6) 

SBR.I C. JANOA R.BDDY : No: It Is 
Dot correct. 

SHRI SAIPtJDDIN CBOWDHAR.Y: 
How caD b. gi~e tbis reply" (I",.,ruptiDlU) 
Tbere should be COOldination. Mr. Shiv 
Shankar can live tbe reply. Tbe Minilter 
of Commerce i. here. Sir. if JOU permit. be 
can aive tbe reply. (Int.mqltlDu) 

SHill HANNAN MOLLAB: There ia 
aD acute sbortqc. How can tbo MiDistel' 
den)' it? I do not undentaad it. 
(/"'t!rrllptIOlls l 

SHRI JANARDHANA POOJAR Y: We 
are always open to correction • and bere if • t 

)'ou make out a case tbat tbore is ao)' effect 
00 the jut. industry, we will dcfiDite~ 
consider it. 

ADeaed ... Ipraetlees .. C .......... 
.f SJIIdleate .... 

+ 
*473. PROF. MADBU DANDAVATB: ! 

SHRI VIJAY KUMAR MISHRA: 
Will tbe MiDiater of FINANCE be 

pleased to atate : 

<a> wbet ..... Govemm.Dt have ReD the 
p.... reports about aUeaed malpractices ill I 

ftlio .. Braacbel of die S,Ddicate BaDk ; 
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(b) if 80. wbetbet these aIIeptioo. have 
beeD enquired iDtO. and 

(c) the &DdiDp of the eaquirr 'I 

THB YlNISTBR OF STATS IN THB 
MINISTR Y OF FINANCB (SHR.I 
JANARDHANA POOJARY): <a> to (c) A 
Statement is liven below. 

St ..... t 

(a) to (c) Prom time to time newspaper 
reports come to tbe notice of GovernmeDt 
which aile .. mal-practices or irreaularities in 
Bank braDcbes. Wberever appropriate, these 
are looked into and oecelsa.., action taken. 
ID .... pect of Syndicate Bank, in recent 
mouths. some Dewspaper repolts have 
appeared aUeaina malpractices in some 
individual cases. ID two .uch casu reports 
Wed found to be correct and necesaal'J 
disciplinary action b .. already been initiated. 
Two lpecific cases are under C.B.I. iovesti-
pdon. while otber allelation ... appropriate 
lave beeD referred to RBI. 

PROF. MADBU DANDAVATB: 
SiDce tbe bon. Miniet er bas already admitted 
in the atatement tbat some cases are referred 
to CBI aDd some an referred to tbe Reserve • • Bank of India. it i~ clear tbat there 18 a 
""",. facie ca_. 

PROF. N.G. RANGA : What ., 

PROP. MADBU DANDAVATB: 
Tbere is notbina _inat you. It is about 
the SJDdicate Bank. 

I would like to know from the hone 
MiDister lpecifically : II it • fact tbat in the 
IlazrataaDj brancb of the S,Ddicate Bank at 
Lacknow. oriainaDy the bank buildioa w .. 
locatccJ at ODe particular place at Hurat 
Oaoj and tbeD it was Ibifted OD 24th 
September 1985 to Vidban Sabba Mar-. that 
is to a place above the Bate Shoe Company. 
AcDonIiDa to the Reat Control Act. the dDt 
... t .. perm •• ible is Ra. 175 per mODtIa 
...... the bank ..... Bowed to _bat 1aD4-
IorcfwhOM Dame is Mr. Bbaraava • mooth17 
NOt of as. 23.500 witb. further qreemeot 
.... , after five ~ ... t~ will be a furtbel" 

iDcreue of 25 per CODt. Now .. 1a bad 
appeared iD J .. ..,,,. 00 5th .. ptem .... 198'. 
Pt9 rther. ia it a fact tbat aome oorrapt 01' 
irrep1ar practice h .. tat... place III atvllli • 
place for tbe baDk traiDiaa colJeae' ID 
addition to tbat. at that veI7 C8Dtre. acx:c.-
diD. to tbis Report. i. it • fact that ID 
coaoection "jtb .upp17 of furniture and 
tansfer of ofIicera a lot of corruptioa i. 
takiD. place and particularly. • 
in CODDeCtioD "itb tbe lupply of furniture a 
lot of malpractice bas takeD place' I am 
Boin. to read out a portion of the report 
wbicb bad appeared in tbe p ...... 

(Trtlll61t11lon] 

C'_. The contract for tbe suPpJ7 01 
furniture to tbe Bank has been .i"eo. ID 
lbe Dame of.· In addition to thi., 
AmiDabad Brancb of tbe Bank bas aI80 
aiveo him •••• ••• -

Is tbe case whicb wa. referred to tlae 
CDI or RBI .. me? If it i. Dot tile 
same case. as I have pointed out to you 
an additional case. will you Ri.e us 
details about tbis case. Are there 
aUeaations correct as bave been apPeared 
io the Press 7 What is ,our ezplanatioD 
for that 7 

MR. SPEAKER: The Dame aDd tbe 
alleaatory part wUI not form part of tbe 
queatiOD ; the test can be aDe.ered. 

PROF. MADHU DANDAVATS: You 
haw aHowed it. 

MR. SPBAICBR: The question I bave 
allowed. but we canDot Dame othen. 

PROF. MADHU DANDAVATB: It 
bad appeared in tbe Preas. 

ICUMAllI MAMATA BANBlUBB: 
ROM (1 •• """,,..). 
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MR.. SPEAKER. 
aaitadal , 

Why are ,00 
( I.,.""",ID.) 

[ Ttllllll.,Io.] 

MR. SPEAKSR: Mamataj.. if you 
could remalD .noot, my job 'Would be quite . ..,. 
(.,,16"J 

PROP. MADBU DANDAVATB: I 
have said DotbiDI about Weat Beo .. ). WbJ 
abould abe feel disturbed? (lol."upliou) 

Mit. SPEAKER: Rule 353 reads sa 
'oUowI: 

"No aUeaadoD of a defamatol'J or 
incriminatory Datar. lball be made bJ • 
member Blainlt any penon ualeas the 
member bu liveD previoUi intimation to 
the Speaker and also to the Minister 
concerned 80 that tho Minister IDa, be able to mate aD iDveatiaatioD 
ioto tbe matter for tbe purpose of a 
repl,:' 

PROP. MADHU DANDAVATB: I 
bave DOt mad. an alle •• lioD. My own '.liD. is that •• 
.taft" it tbe cleanest .tatl'; that il my cooten-
tioo. The, an above corruption ; they are 
tbe clean_t in tbe COUDtry. I dOD-t tbiDk 
tbey mUll bay. dODe tbat. But let him .. , 
wbetber tbe, bave dOD. it or DOt. 

Mit. SPBAlCBR. : W. caDDot (amoul1_ 
like that. Bat carey on tbit. (I,"er""ti~) 

PROP. MADHU DANDAVATB: But 
it is the report which ..,. lite that. Neither 
the "itor •••••• • (l".,.,."plions) 

Ma. SPBA&:Ek : Tlaat II for tb. Preas. 
It .. for 111. .,.. hal lot IOIDe freedom. 

PROP. MAnBU DANDAVATS: 

MIl. SPEAKER: Nothiq. 

MR. SPEAKER: II it is .piDst the 
raJa. J will Dot allow that. That is aU 
ript. 

PROP. MADHU DANDAVATE: Let 
me correct it. I wiJI drop tboae Dam., but-
Deed Dot be expuDaed. 

(T,a""/tllfDII] 

MR. SPEAKER: If it ha. been aivCD 
to IOmebody, the inquil)' will beiDa out the 
facts. 

(Eng/ull] 

PROF. MADRU DANDAVATB • The 
words • • 

( '"le1"llPlltllll) 

MR. BPEAKBJt: No, DO aotlain. 
doiDI. 

PROF •• MADRU DANDAVATB : What 
i. ),our rullD,? Bav • .rou expuuaed. 

(1""''''''';0118) 

Ma. SPEAKER: My ruJill8 is tlJat 
wbatever tbe substance of your qlleltiOD 
and reaardio. enquiry _iDst certain 
maJpracticea, they wi)) constitute pan of 
tbe question; and then he will enquire info it. 

PROF. MADHV DANDAVATB: No" 
I bay. withdJ'8WD die word 6names• Dot 
_iDst iDdividual but • • 

MR. SPEAKER.: It i. aU rilht. Douet 
I"Cpeat it. 

PROP. MADBU DANDAVATB: 
• • I dODOt bow wbether my traasJatioD 
is wrODle (l",."vllou) • • 

MR. SPEAKER: DoD·' repeat it. 
dOD-' laammer It. You are • -.oned 
PadiameDtarJaa. 

• Sa,..., .. ordend b, tilt ~---
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SBal JANARDHANA POOJARY: 
Sir. U ,00 KIDdl, permit me to BO tbrouab 
t1dI Question, (.) Part : 

Cawbetller Government have seen tbe 
press reports about alleaed malpractices 
in various Branches of tbe S),ndicate 
Bank i" 

So. Sir. in tbis coontry there are so many 
newspapers aDd.-80 many preas reports will 
oome. 

SHRI S. JAIPAL REDDY : And there 
II 10 much of corruption. 

saRI JANARDHANA POOJARY: I 
.... made some attempt to eet the reports. 
So. I am Dot in a position to tell Parliament 
today about all tbe preas reports a ppeariol 
to this countr7. 

PROF. MADHU DANDAVATE: 
Their clappiol i. ignorance. I am not able 
toll him tbat they clap ••••• 

( In'.rrllptlon~) 

SHR.I JANARDHANA POOJARY: 
ADd we have 80t tbe higAest regard for 
Parliamentarians like Mr. Madhu Dandavate 
and. as you atated. be is a sealoned Parlia-
meatarian and es-MiDister. and if be is in 
m)' poaition. also whether he can find out 
aU the repOrts appearing in tbe entire country. 
YeI'Ilacular laupasa, Enllisb papers all tbe 
papers.--I do not think it is bumanly 
poealble. 

MR. SPEAKER: It i. all right. It is 
all dabt. 

SHRI JANARDHANA POOJARY: 
Now be bas brougbt out ODe cue reprdin& 
ODe brancb premiJes. I thiok be bal bl'oupt 
oat IIOJDe facts aDd if be bas got lome more 
f .. aJlo. I will definitely uk the Reserve 
Baak CO loot.ioto tbele matten and wbeD-
.... hone Memben briq alJepUoaa to our 
aotice. we wiD Dot sbirk our reaponsibility. 
W. wPI Jee ,bat the iDquiQ is 40DO. 

PROF. - MADHU DANDAVATB: 
Only thiDI is note down tbe date Jllnll8t11f. 
dated the Sth Septembtr, 1986. 

MR .. SPEAKER: You can lend it Co 
him. 

PROF. MADHU DANDAVATE: And 
it is in Hindi. J can give you tbe En.lisb 
traDslation also. 

Sir ~ wby I am more keeD is, in tbe 
newspapers there shou1d be DO aspersion. 
cast OD the Prime Minister's Secretariat 
official. aDd that is wh, it is very important. 

Now my second supplementary is, is it • 
fact that the * bought fifty flats fol' 
his Baok and in consideration of this did be 
get a Oat for his daughter at just a nominal 
cost and did the Chairman advaDce to • • 

(Illfttrrup 1011") 

MR. SPEAKER: No. I do "not tbink 
it is correct. No Sir. You must give DO tice. 

PROF. MADHU DANDAVATB: 
Tbese are tbe reports that bave come. 

MR. SPEAKER: Professor Sabib: 
You must live us notice. 

L TranI/tit/on] 

MR. SPEAKE~ You will have to 
live notice for this, ProCessor. 

[&,11811] 

PROF. MADHU DANDA"ATB! It 
bas never been done. 00 tbe 800r the 
immunity is there. So )oog as I do Dot 
refer to ali), name, Sir ••• 

(Int~'rllp'IOIl8) 

SHRI P. R KUMARAMANGALAM: 
00 specific anegationl be bas to live DOtice. 
Thi, type of supplementaries sbould Dot be 
allowed • 

• oxpuoacd •• ordered by tbe Chair. 
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MR. SPEAKER: Rule 41 sa,s: 

The riabt to aat a question is lovemed 
b, tbo rollowina conditioDs. 

, 
MR. SPBAK.ER : I am nadinl some-

tbiollootlemen. Will you please take your _tl. I can take care of myself. I do Dot 
Deed your help. 

saRI P. R. KUMARAMANOALAM : 
There are some norms and procodur08. 

MR. SPEAKER: I know. Wby aro 
~ou making halla6ulla '1 

(III terrup 110"') 

MR. SPEAKER: Miss Mamata, what 
is this ? Miss Mamata Banerjec. wall you 
take your seat and be lilent 'I 

The role says. -41 (2) (0 --

"it shall not brin. in any name or 
statemcnt not strictly necessary to 
make tbe question intelligible ;n 

No socb Member shaU ••• (In,.rruplion.s) 

PROF. MADHU DANDAVATE: 
Wbich name did I bl ing in 1 There bave 
been at dHferent times difJerevt Cbairmen. 

MR. SPEAKER: Uoless the Member 
baa liveD previous notice to tbe Speakor. 

PROF. MADHU DANDAVATE: I 
accept your ruling. Did I refer to any 
name? 

saRI DINESH GOSWAMl: Tbat is 
relevant to tbe question. 

PROF. MADHU DANDAVATB: At 
dijfereDt times tbero were diff.rcnt Cbairmen. 

MR.. SPBAK.ER.: I will bell' you to 
briaa out all tbe facts. But let us 19 
IOOOldiq to the rul •• 

PROF. MADHU DANDAVATE: I 
have not referred to any name. Your rulm. 
i. correct. 

MR.. SPEAKER: The rule 18, .. 
'lit daall not contain aflum .... 
inferences •••• imputations. epidleta 
or defamatory statements ; •• 

PROF. MADHU DANDAVATE: Yo. 
can live the names if you want. I baft DOt 
referred to aoy Dame. 

MR. SPEAKER: No. Sir. 

PROF. MADHU DANDAVATB: It 
is very wroDB to criticise tbe Speaker. I 
may point out to YOU vcry humblJ' tbat ,OU 
ba ve rightly read the rule but YOU bave 
wrongly interpreted it because I have Dot 
referred to any name. 

MR. SPEAK.ER: You aJso imputed 
that I am wrongly interpreting it .. 

PROF. MADHU DANDAVATE: No. 
Sir • . I bave not referred to any name. 
Tbat IS what I am telliDg you. I am defend .. 
your ruling. I am saying tbat I bave Dot 
referred to any name. 

MR. SPEAKER: No, Sir. You have 
to go according to the rules and I have to 
go accordinl to my humble judae~Dt what 
I have atated. 

. PROF. MADHU DANDAVATE: All 
rjgbt~ ] will modify it without even namiD8 
the designation. Is it true that some ofIiciaJ 
connected with the Syndicate Bank of Iodk 
bad actually bouaht fifty fiats and in co_i-
deration of tbis, did one of tbose officiala 
live a flat for bis daughter at a Dominal COlt 
and further. is it a fact that some o1licia1 01 
this particular bank gave a huse advance 
to· and got bis son-in-law appointed ia 
liew (If this buae advance that _aa made b~ 
some official? I do Dot know who b ..... 
lC.iDdly tell, Sir. 

• BZPUDIOd .. ordered b7 &110 ciwt:--



MR. SPBAKER: J 40 Dot know. I 
will bave to look into it. 'Ibis ia all 
alleptory I •• 

PROP. MADBU DANDAVATB: Sir. 
-bat i. objectionable in it , 

MR. SPBAICBR: Profeaor Sahib. it 
ia alleptOl7 • You can ask a questiOD ••• 

( '",.,.,."plIOIU) 

PIlOF. MADHU DANDAVATB: Sir. 
ill the palt. in t his very House in relation to 
tbe CBI rerort" names of 10 maD, indus-
trian,ta without meDtioDiol their Dames .•• 
('rden """0".) 

MR. SPBAKER.: If somebody hal 
~olated tbe rules. bow should I violate 
'hom? I am Dot loina to violate. Sir. 

PROF. MADHU DANDAVATB: 
PIea- listen to me. 18 it .. fact tbat some 
otIicial of tb. S) ndicate Baok ••. (III'.rruptlolu) 

MR. SPBAKER: If malpractices have 
taken placo. tben an ioquiry should be 
cooducted aDd whosoever is fouod luDt)', 
must be brouabt to book. That I can ••• 

(l"terruptlo". ) 

PROF. MADHU DANDAVATB: I 
object to tbi.. Sir. Kindly let me convey 
ID)' objection to tbis. I am not usina an, 
name. I 88)' is it a fact tbat some official of 
the Syndicate Bank actually advanced huae a 
1080 in areat consideration aDd 80t bis SOD-
in-law appointed. I do DOt know who be 
is. I am Dot namin. bim. I am Dot aivin. 
hia "ianalion. He is some unknown _tit)' 
ia that baDk. 

MR. SPEAKER: You caD briD. out 
the malpractices • • • • • • 

PR.OP. MADHU DANDAVATB: He 
hu liven aucb a bop advaace ... iD lieu 
01 tbat. aot bis IIOD-ia-Ia" appointed • • • • 
\111,.,.,.",,10 .. ) 

MR. SPEAKER.: Will )'GO like to 
••• wer that question" I will see to It. 

SHR.I JANARDBANA POOJARY: 
Sir. we will Dot .pare an, penon and if the 
boo. Member aivea m. a notice ••••• 

(111,.".""10,,.) 

MR. SPBAKBR: Y.. Not 0Dl~ 
Dotice. b. can aive tbe JDformatiOD ... 
You can .ive me tbe iDformatiOD • • •• 

PROF. MADBU DANDAVATB: Sir. 
I do Dot WaDt to w.a.e m,. time. 1 bave 
aivcn tbe notice. Kindly take thla _ • 
notice. Wby do you trouble me aad act 
yourself into trouble? Tbis is the DOtice. 
Can there be a better Dotice tbaa what I 
aid OD tbe Boor of tho House? Tbat ia 
the bi.best summons tbat is liven to ,OU. 

[ rrtlll8lalltM] 

SHRI BALKAVI BAIRAGI: You 
complete the leaaI formalities. he ril 
automaticalJy be entrapped. 

PROF. MADHU DANDAVATB 2 I 
have neyer beoD entrapped aDd I shaD Dever 
be entrapped in m1 life. 

SHRI BALKA VI BAIRAGJ: U ,OU 
do not complete tbe leaal fonualitie •• it 
mcaD8 you WaDt to act him scot froe Ie&all),. 

IEn.'''''] 
MR. SPEAKER: Look ben. W. 

ba9_.0t tbe rules bore. Tbo CODvODtiODI 
are there : "Speaker thereupon oblened. ••••• 

PROF. MADB'U DANDAVATB z Sir. 
OD the floor of the House SO much corraptioll 
baa been aJ)OleCl • • •• (1",.""",1_) 

MR.. SPBAItBR.: Does Dot matter. 
We IbouJcl do it. No problem fa dial. Bat 
J ba •• to .0 aQDOrdiDa to tbe ruIea. I alii 
DOt tI7iDa to abield an~ conuptloa. W.., 
abouId .e ... Id it'll tIaere 
for IldekiiDa • oonuptioa , 
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PROP. MADHU DANDAVATB: Sir, ., 
ia fact. be baa alread, said tbat be will 
inquire •••• (1"'"".,1,10,,). 

MR. SPBAICBR: If you bad liveD me 
au adVIUIC8 notice. I would bave allowed )'OU 
to do it •••• " 

(1",.r,,,pIIOll) 

PROP. MADBU DANDAVATB : You 
are uDDecessarily aettin8 disturbed. I ba" 
oeitber mentioned tbe oame ••••• (1"t.""l"'on) 

MR. SPBAKER: No, Sir, I am not. 
I am RadiD.: ·'Tbe Speaker thereupon 
observed tbat tbe Member Iba)) Dot level 
wild aDd V8aue and unsubstantiated alleaa-
tions aDd tbat alleaation should be lpecific 
and tbe Speaker sbould be informed in 
adyance." My only difficulty is tbat 
if ,ou had liven me any prior DOtice, I would 
have allowed you to put it. If you bad 
lubstaDtiated, I would have allowed ••••• 

PR.OF. MADHU DANDAVATE: Sir, 
tbis HOUIO" in general terms, bas discussed 
cor. uption of officers. corruption of Ministers 
witbout namin. tbem •••• (lnter,,,pllon). 

Mil. SPEAKBR: I will Dot bar you 
'rom puttiD8 it. It is only a question of 
procedure. That is all. If )'ou bad Biven 
me a prior Dotice, I would have allowed you. 
This was Bbaa.at Jba Ji your question IODg 
timo back. The observations made are 
reprdiol ),ours • • • • 

(/nlerrup.loII) 

PIlOF. MADHU DANDAVATB: It 
i I 001, wbeD oames are to be attributed, 
prior Dotice is to be ah,en. I won·t surrender 
my rilbt aad freedom. ·We will never do it 
in future. Unless the names are involved. I 
will Dfter aive a Dotic:e, Sir. Tbat is tile 
poeral rlabt to discu .. tbe matter in • 
acDenl way without namia. aD, ODe. Olleo 
I accept ,our ruliD" Members should be 
aurreaderlDa the riabt which .., have. lot 
WON OOO..-dOD. 

MR. SPEAKBR.: I do Dot bar you. 
Neither I will aat ,OU.. to refraiD from 
certain tbiDIS which you think riaht aDd )'OU 
are helpiog to eradicate corroption. I will 
try to help you. The 00), questiOD ia 
procedure aDlle. That i. all. 

(Int.,",ptlolU) 

MR. SPEAKER: Otberwise I would 
have allowed ,OU. No problem. 

PROF. MADHU DANDAVATB: 
Where some officials are responsible. 

(Inte''''l'tloIl8) 

SBRI S. JAIPAL REDDY: No rule 
bas been violated. 

MR. SPEAKER: How can 'au say? 
This is my judacment. I have to 10 aecor-
diD I to the CODstitution, my judaemeDt. So 
simple it is. I do Dot want to discuss witb 
you. 

PROF. MADHU DANDAVATB. 
We discussed tb. Food Corporation of ludi~ 
and tbe corruption involved. 

MR. SPEAltER: Madhuji. I did Dot 
object to that. I ooly laid about tho 
procedure aDd rules and all tbat. I will 
aJlow 10U ••••• 

PROF. MADHU DANDAVATE: If 
I bad to mCDtioD the D8IIle. tben oDl~ I 
bave to aivc= Dotice. 

MR. SPBAKER: You could have done 
it aud I would have allowed. No problem. 

PROF. MADHU DANDAVATB: 
Aorway. I wiJl see )'OU in )'OUl' Chamber. 

MR. SPEAKER : 
welcome. 

You an aI".,. 

PROF. MADHU DANDAVATB. 
Alwa,s 70\1 iDvite me. BUI this time i 
iDvite )'ou. I will see 70U in ,our Claamber. 

MR. SPSAltER: You an welcome. " 



SHal K. S. RAO: Banking Industry 
particularly after nationalisalion have lot a 
very key role in tbe transformation of aociety. 
Present provision, of Bankinl RelutatioD 
Act do Dot provide adequate punishment for 
the people who aro involved in tbese frauds. 
WiD tbe HOD. Minister think in terms ·01 
brinling any amendment to tbe Act 80 tbat 
particularly those people who are involved in 
.uch big frauds are catelorically punished 
under tbat Section. 

[Tra".,'Dllon] 

SHRI V. TULSIRAM: Why are you 
interrupting? It causes barm to none else 
but you. 

[E"gllshJ 

SHRI JANARDHANA POOJARY: 
Tber.e are sufficient provisions in tbe Indian 
Penal Code aDd also there are other Acts, 
to punisb these people who commit frauds. 
We have takeD action also. They are 
convicted in tbe caurt of law. What we do 
today, we are detecting the cases abd efforts 
are made to detect them and prosecute tbem 
also. We are trying to got conviction. 
Not only tbat the bouses of the tbose 
officials who are responsible for frauds are 
allo raided. 

SHRI DINESH GOSW AMI: The bOD. 
Minister in his reply bas stated that in 
respect of tbe Syndicate Bank in receot 
months some newspaper reports have 
appeared reaardiDa malpractice. I would like 
to know in ,the light of bis anlwer wbetber 
tbis malpractice also includes takiDa 00 lease 
boUles at exorbitant rates disproportionate 
to tbe rate to wbich tbe person is entitled. 

SHRI JANAR.DHANA POOJAR Y : 
Malpractice ioclud es tbis also. 

(InI~r,ption~) 

SBR.I DINESH GOSW AMI: I am 
•• kin. a specific question. Whether thia case 
mclud. tbe case of malpractice or not. 1 
want a .trajabt answer. 

SHill JANARDHANA POOJARY: I 
am just briDaina to ,oar notice tbat 
"awlpraodco· ~ &lie poiD, wbicb ,011 

bave raised. Which are the malpractices In 
any' of tbe particular branches of tbe 
Syndicate Baok II if you brin8 to my DOtice 
definite tbiogs witb all the particulan aad 
you can lubstantiate it also. we will tate 
actioD. 

(Interruptions) 

PROF. MADHU DANDAVATE: 
Which are tbe cases in CBI &. RBI. I tliiat 
he could have mentioned tbat. 

MR.. SPEAKER.: Please. 

Proposals to EstabUsblag Spl_lag -Mil .. 
I. Orissa 

*475. SURI CHINTAMANI lENA: 
Will the Minister of TEXTILES be pleaHd 
to state: 

(a) whether Go\'ernment of Orissa has 
forwarded certain proposa 1s to the Centre for 
establishinl spioning mills in Orissa ; 

(b) if so, tbe details tbereof ; and 

(c) wben these proposals were sent and 
tbe reasons for delay in their clearance ? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF TEXTILES (SHRI 
S. KRISHNA KUMAR): <a> Tbere are 
no proposals from Government of Orissa for 
establisbing cotton spionin8 mills in Orrisaa 
pendinl at present. 

(b) and (c) Do not arise. 

SHRI CHINTAMANI lENA: Sir. ma, 
I know wben the State Government of Orisaa 
had submitted sucb proposals to tbe Ce-ntre. 
How many lueb proposals bave bee.a cleared 
up? What are tbe conditions of establilbiDI 
such spinning mills in tIJe State? 

SHRI S. KRISHNA KUMAR: Sir • 
auamentation of capacity aa well as certaiD 
of new capacity· in the spinDinl seament 01 
tbe textile sector is 10verDed by tbe: industrial 
policy I~idelines of 19th Marcb 1985. A. 
an otrshoot of tbe textile policy which allow. 
tbe cr_tion of additional capacity is allowed 
.. bjeot to tho iDdultrial poli07 auidcliDcl. 
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Sir as per these guidelines only A 
~ . . 

cateaor)' districts are allowed new .pIDUIDI 
capacit)'. Tbe Goveroment of Orilla bas 
DOl submitted aDY application wbatsoe~er. 
However, aD application bas been received 
from MIs Konark Cotton Growers Coopera-
tive Spinniol Mill •• wbicb was considered by 
tbe-Liceosing Committee and this application 
was rejected because tbe proposed location is 
in a aB· category district. It does not fan 
within the guidelines. 

SHRI CHINTAMANI lENA: When 
lucb an application was received ~Y ~be 
Centre and action taken on tbe apphcat~oD 
what are tbe conditions imposed lor settlnl 
up of such spinning mills by tbe entre-
preneurs and what is tbe roaction o~ tbe 
Government against an entrepreneur If be 
'Violates such conditions ? 

SHR1 S. KR.ISHNA KUMAR: Sir, as 
I have already stated, no new licence baa 
been issued to any min in Orissa. Of 
coursol the conditlon5 of tbe lice~ce are 
specified in tbe licence itself and aC~lon !or 
caDcella tion of tbe licence or ImpOSJog 
specified penalties is taken if the licence 
conditions are violated. 

Proposal to Establish a Llgbt ami Soaad 
Arraagement ID Ku_brar la Bib ... 

.476. SaRI C.P. THAKUR.: Will 
tbo Minister of TOURISM be pleated to 
state : 

(a) the steps being taken to boost 
tourism in Bihar ; 

(b) tbe number of projects from Bibar 
telarding tourism which are UDder the 
consideration of Unioo Government; and 

(c) whetber tbis includes a proposal to 
establisb a ligbt and sound arrangement in 
K.umbrar dep .ctiog tbe ancient bistory of 
lodia 1 

TBB MINISTBR. OF 
(MUPTI MORD. SYBD): 
llateulODt i'liveD below. 

TOURISM 
(a) to (0) A 

St.temeat 

(a) Step. beiDI takoD to boost tourism 
in Bibar include publicity through touriat 
literature printed and distributed by tbe 
Department of Tourism I and providln. 
financial assistance for Sound and Lilht 
Sbow at Busar; trained elephants for viewing 
V\'iJd Lifo at Beda ; Forest Lodgo at Betla; 
Mini Bu. at Hazarjbaah, Boats at Tilalya, 
Patna ; aSlistance for Va;sba1i Mabotsav aDd 
Kalcbatra at Bodhgaya; construction of 
Youth, Hosfe) at Patn.; Development of 
Gautamvana and expansion of tbe ITDC 
botel at Bodhgaya ; Caletaria at Rajair and 
Maner Sharif; and construction of Toilet 
and drinkiDI V'tater facilities at Bodbgaya. 
Nalanda, Rajair througb Archaeological 
Survey of India. 

(b) The State GoverDment bal submitted 
five new proposals for consideration in 
1987-88. 

(c) Yes, tbe proposals for 1987-88 
include ODe proposal for Sound and liabt 
sbow at KumbraT. 

SHRl C.P. THAKUR: Sir. I think the 
Minister for lJiviol a comprehensive reply 
regarding tour ism in Bihar. 

There was a proposal for developing a 
road by tbe side of tb. river Ganges in 
Patna. 10 tbat case it wi]) develop as a lood 
tourist spot. Is there any propotal before 
tbe Government in this reaard? 

MUFTI MOHO. SYED: Sir. DO pro-
posal bas been submitted by tbe Stato 
Government for tbe development of road OD 
tbe side of tbe Gaolos. If aD, proposal is 
made by tbe State Government. we arc ready 
to consider it. 

saRI C.P. THAKUR : Sir. I want a 
little clarification about the- liaht aDd sound 
arraDlCment depicting the ancient history of 
India at Kumbrar. Has aoy work beeD done 
in this reaard or is it just at tbe propo&a) 
.tale? 

MUFI'I MOHD. SYBD: Tbere aN 
aome proposals lubmitted by tbe State 
GoverDII'Cnt for tho tlood liahtiDa of Sa'8ram, 
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Bood lilbtinl of VeDuYaD-R.ajair. sound aDd 
liaht sbow at Kumbrar. Cultural Centr. cum 
Auditorium at ltajlir. aDd wayside facilities 
at ODe Buddhist centre. These proposall 
are to be considered durin. tbe current year. 

(Transl" nOlI] 

SBRI RAMSWAROOP RAM: Mr. 
Speaker, Sir. tourist spots iD Bihar are very 
undeveloped. Tbe Barabar Hill in Gaya 
district and Tapovao in Natanda diltrict are 
very important from tourist point of view 
and • demaod bas been made in tbis aU8ust 
Bouse on several occasioDs for tbe develop-
meDt of the Barabar Hill aDd Tapovan. I 
would like to know from the bon. Minister 
wbetber Government bave any specific pro-
posal for the development of tbese tourist 
.pots i if M) Jl wbat action baa beeD taken in 
tIaia reprd 1 

MUFTI MOHO. SYED: Sir. I have 
already stated tb.t work was started a year 
back on all the important Buddhist tourilt 
.pots. I do Dot bavo complete infotmatioD 
ill respect of all tourist spots. 

SBRl B.AMSWAROOP RAM: Mr. 
Speaker. Sir, I am akin. about the Bara~ar 
HiD and Tapovan aDd not about the entire 
Bib.r. 

MUFtI MOHD. SYBD: Sir. I do Dot 
have aD), informatioD about it riabt DOW. 

SHRI RAMSWAROOP RAM: Sir. tbe 
questioD of tlac development of tbe Hill and 
Tapovan has been discussed in tbis au .. t 
RoaM OD a Dumber 01 occasioD'. • • • • • •• 

MIl. SPBAKBR : He does not have tbe 
iDformation. Please sit dOWD. Yes. Mr. 
Namual. tbe question i. on Bihar. wbat you 
ha" to .. k la it ., 

. 
[awl .... ) 

SBlU P. NAMOYAL: Sir. I _0014 
.ike to kao" from tbe boa. Minuter tbat 
Bodh Gay. ia tbe asoat .. cred pilarim ceatN 
tor tbe Buddhists .n over the world. 10 ..,1,. to tbe ..-tioo, the t.4iaiater baa _ted 
hat .oIt'O ITDC betela .re beiDI coaatrQCte4 
t ' 

tbere. Si~ most of our bome tour.lI. 
Buddbists wbo are loin. to Bodh Gay. are 
from poor sectioos of our country. from 
Slates lite Jammu It Kashmir. Himachal 
Prades. SikJdm etc. So. I would lite to 
know from tbe Minister "bat ate.,. the 
Oovemmeat propose to take to build • botel 
like Yatri Niwas. a cbeap botel in Bodb 
Oa,. so tbat tourist. from poorer sec"OI .• of 
tbe popul.tioo can be accommodated tben 
conveniently. 

MUFTI MOHD. SYBD: It i. a fact 
tbat maoy types of tourista come to Bodb 
Gay.. About tbe sUlgestion made by the 
bOD. Member to build a Yatri Niwas at 
Bodh Gay.. we an proposiol to have one 
Yatri Niwas. J'IDC bas developed some 
facilities lor some additional accommodation. 

.477. SHRIMATI PATEL RAMABBN 
RAMJIBHAI MAVANI: Will the Minister 
of TBXTlLES be pleased to state: 

Ca) wbether a number of foreiaD 
countries bav. imported prmcnta from ludia 
durina 1985-86 aod durio. tbe curreot year 
upto 30 September, 1986 ; 

(b) if 10. the names of tbese countriel ; 

(c) the value of .. rmeata imported from 
India country-wise ; aad 

Cd) tbe foreiln ellcbaup earned b, India 
thereby durin. tbe 181t three yean ,.r 
wiae? 

[E".".i] 

THE DEPUTY MINIITBR IN TBB 
MINISTR l' OP TEXTJLBIl (SHRI 
.. KRISHNA KUMAR): (a) Yea. Sir. 

(b) 10 (d) A ItatelDeDt ia liwa WOW. 
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Th. major IlIJIJOr,.,. of 0.,..,.,,'. Gild ,11.1, 
",ports I'om '''dltl d"rl", 1985 ."d 1986 

(Jan.-S.pl.) Wt. tl6 .nde, :-

(R.I. in Crores) 
COUNTRY 1985 1986 

(JaD.-Sept.) _.------.- ---
U.S.A. 346.41 362.14 
E.B.C. 342.51 383.54 
U.S.S.R. 172.60 110.69 
JAPAN 40.45 31.23 
CANADA 58.66 2754 
SWBDBN J8.23 17.22 
AUSTRALIA 17.53 13.82 

The exporta of llead,mado Garment. 
duriDI the last three ycars were as sbown 
below:-

1983 
1984 
1985 

SOURCB: 

[T,ansilltlon] 

(Ra. in Crores) 
640.13 
850.10 

1061.65 

Apparel Export PromotiOD 
Council. 

SBRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: Mr. Speaker, 
Sir. tbroUlb ,ou. I would like to know 
from the bOD. MiDi.ter wbether aoy Itep. 
have been taken to re-open tbe closed mill. 
and to export ,be ready-made prmeota 
maDufactured from the clotb produced by 
lucb milll? My second supplementary is 
wbether it il a fact tbat e:&port of ready-
made aarments coats biaber as compared to 
the exports mad. b, otber r_dr-mado 
.. rmeota e&portiD. countriel; if so. what 
meuuna haft been conli_red in tbis rcprd'l 

[&gIl.,,] 

SHRl B. IUUSHNA. KUMAR.: TIle 
tarlet for B.a. ,200 arona fo~ p,rm.ot 
eXpOrt to which ,be aueadoo lOt .... "m be 

folly acbie"cd tbis year. In fact. tbia i. a 
high Irowtb area of exports. Our textile 
export conltitotes about 20% of the entire 
esport from tbe country, and 10% of the 
entire telL tiJe production of tbe country. 
A series of measures have been takeD to 
boost textiles exportl. I bave bere about 
12 measures which we bave taken to boo.t 
tbe exports. As you are aware. tbe textile 

production in the country is quite satisfactory. 
Tbere is sufficient stock available for export. 
The cotton lituatioD il quite good. The 
production is lood after the promulptioD 
of the textile polic,. The total production 
of cloth bas gone up by more tban 400 
million metres in ODe year. So, textiles is 
an area where we are cODceotratiDI iD our 
efforts for export promotion. 

Steps to Clleek Drag Abuse 

*477A. SHRI R. P. DAS: IWill the 
MiDister of FINANCE be plealCd to state : 

Ca) the steps taken so for by the 
Ministry agaiDst tho Ducotic trade ; 

(b) the results tbereof ; 

(c) wbetber tbe anti-drug dri'¥e has been 
eRective- in cities like Bombay, Calcutta, 
Madras and Delbi ; aDd 

(d) if Dot. the reaSODS tbereof? 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SRRI 
JANARDHANA POOJARY): (8) to Cd) 
A statement i. given below. 

(a> to (c) Government bave intensified 
eoforcement action _inst drua traf6cken. 
In addition to appropriate aDti-smugglinl 
measures taken in co-ordination with the 
Central and State Gov.roment authorities 
concerned. close co-operation witb the 
iDtematioDal aa_c" concerned aDd allO 
witb the drug law enforcement aaODci.. of 
U.S.A., U.K... etc. maintaiDod to curb 
Imualiua of dl'UlS. The ioflltlBence 
macbiDer)' baa been _red up and 'be field 
f9rmatioPI fCPJ.iD yi.lIeD, 10 check the 
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am1Jll)iDa of drugs. The Narcotic Dmp and 
.. ,cbotropic Substance Act, 1985, wbich 
came into force with efFect from 14.11.1985. 
provides for detencnt punishments for drug 
traflickina offoDcos. A new organisation 
called, ·'Narcotics Control Bureau·' bas 
been _t up for effectivel,. co-ordin.tin. tbo 
action apinst illicit traffic in drugs. 

2. "a a result of various measure. taken 
and tbe intensive drive launched apiost drul 
traflickin8. conliderable quantities of mulS 
have been seized. particularly, heroin and 
hashisb. Duriag tbe fitst 10 montbs of 
1986, over 2,850 Itl. of beroin was seized, 
wbich is tbe hi.best quantit,. ever aeized by 
any country and includes tbe largest tinBIe 
seizure of 602 kg. in January, 1986 aod the 
ICCOnd largelt seizure of 472 ke. in August, 
1986. The quantities seized are 3 times 
more then aeizurel in 1985, 12 times more 
tban of 1984 and 18 times more tban of 
1983. In addition, tbe authorities have 
also seized c.ver 17 tonnes of hashish till 
October. 1986 as compared to 10 tonnes in 
1985 and 4 tonoes in 1984. 

3. Tbe anti· drul drive has also been 
eB'ective in Bomb." Calcutta, Madras and 
Delhi as indicated from seizures during the 
.,_iod from 14.11.1985 (the date of enforce-
ment of tile new Act) to 30.11.1986 as 
compared to that of corre8PODdin~ period io 
1984-8S, wbich is aiven below: 

Name of drug 

Heroin 
Ha.hish 

PERIOD 

14.11.1984 
to 

30.11.1985 

14.11.1985 
to 

30.11.1986 

Quantity (kg.) Quantity (kg) 

1.7S1 
15,,935 

(N.B •• Fi.urea provisional and rounded 
of to tbe nearest kilogram). 

SHR.I R. P. DAS: Sir, the statement 
laiaoD tbe Table of tbe House sa,s tbat tbe 
Goverameat bave takeD lOIDe action againlt 
tile D.~tic trade. 

I 'WouJd like to know from the hoo • 
Minister how maDY people have so far beea 
rounded up from tbe Darcotic trade aDd iD 
bow many cases deterrent pUDishmeat baa 
been given to tbose who are eDIBled in th. 
den. 

MR.. SPEAKER.: Question Hour over. 

WRITTFN ANSWERS TO QUESTIONS 

[EIIIII.A] 

I.adequate BaDkiDg Facilities 18 Rural 
Areas of ADdhra Pradesh 

.469. SHRI M. RAGHUMA REDDY: 
SHRI H. A. DORA: 

Will tbe Minister of FINANCE be 
pleased to state : 

(a) wbether tbere are inadequate baukiDl 
facilitiel in rural areas of Andbr. Pradesb, 
particularly Nal80nda district; 

(b) if 10, tbe reaSODS therefor; and 

(c) tbe remedial measures proposed to 
te taken by GO\ternment to cover tbe r.::mote 
villagel by their loaning pro81'ammes tbrouah 
banks? 

THE MIN1STER OF STATE IN THB 
MINISTRY OF FINANCE (SHR)} 
JANARDHANA POOJAR Y): (a) to Cc) 
A Statement is giveD below. 

Statemeat 

The Reserve Bank af India (RBI) hal 
reported that &s at the end of JUDe, 1986, 
abe total number of rural branches. operatiDl 
in District Nalgonda and the entire State of 
Andbra Pradesh. was 103 and 2405 respecti-
ve),.. The average population per bank 
office (APPBO). for tbe rural and semil-, 
urban areas of Andbra Pradesb was 15,000 
and for District Na'gonda, it wal 16.000. 
Tbe Brancb Licensing Po lie), for 1982-85 
eDvisaled to acbieve APPBO of 17.000 iD tbe 
,.,.1 and -esDi-orban .rea. of eacb 'iltriot. 
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Under tbe curreDt Branch LicensiDI 
Policy the population coverage norm is 
-beiDa reckoned with reference to the develop-
ment block rather tban tbe whole district 
in order to remove intra .. district imbalances 
aDd to ensure an even spread of bank 
branches. Further. a spatial norm. tbat at 
leatt one bank office should be available 
within a distaoce of 10 Kms. h3S also been 
prescribed in tbe new policy. 

-Esp.llllo_ 01 Trade aetweeD ladl .... Italy 

-470. SHRIMATI MADHUREE SINGH: 
Will tbe Minister of COMMERCE be 
pleased to state : 

<a> whether the Italian businessmen 
have shown keenness to expand trade witb 
includin8 joint ventures in relevant areas; 

and 

(b) if so. whetber any concrete steps 
bave been taken in this direction and the 
d.tail. tbereof , 

THB MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKAR): (a) and (b) 
Besides tbe constant interDction of Italian 
businessmen with Indian trade and industry 
to Promote their cO~l1merciai exchanges, tbey 
have also been interested in promoting 
industrial collaborations and joint ventures 
witb Indian companies in addition, soft 
credits and technical assistance grants bave 
been available by Ita), for projects mutuaU, 
aareed upon. 

Direction to Re-Iostate Workers of 
KohlDGOr Mills. 

*474. DR. DATTA SA~{ANT: Will 
tbe Minister of TEXTILES be pleased to 
atate : 

(8) whethere tbe Bombay Higb Court 
bas recflDtJ, directed tbe Kohinoor Mills in 
Bombay to reinstate tbeir workmen with 
back "'aaes ; aDd 

(b) if so. the action taken by tb. 
National Textile CorporatioD in the matter ., 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR): (a) aod (b) A 
Statement is giveD below. 

Stat .... t 

Tho Third Labour Court. Bomba, had 
ordered tbat work sbould be asaianed to 
1654 workers of Kobinoor Mill. before 
25.10.1986. The Bombay Higb Court did 
Dot grant stay of tho order of the Labour 
Court. A social leave petition has beea 
filed in the Supreme Court io this rOlU'd. 

Scope for SettlDg up l_do .. H ........... 
Jomt V_turel. 

-418. SHRIMATI JAYANTI PATNAIK.: 
Will tbe Minister of COMMERCE be 
pleased to state : 

(8) whetber 1 bere iti a ,reat ICOpe for 
setting up Indo-Hungarian joint ventura 
in both countries; aDd 

(b) if so. the steps taken in reaard 
tbereto? 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (8) and (b) 
Indo-Hungarian Joint Business Council has 
identified potential areas for promotina joint 
ventures. At the meeting 01 tbe Indo-
Hungarian Joint Commission the two sid_ 
have indicated th. areas of interest to them 
fo~ estab lilbiol jOint ventures. Specific 
decisions fer settina up joint ventura. 
however, caD be taken by trade and industrial 
oraanisations in the two countries bued OD 
commercial and economic consideration •• 

[Tran6Ia11on) 

De .... for Tralalag I.tltute for a..k . 
ElDplo,ees iD Uttar P ...... 

("479. SHa) BARISH RAWAT : Will 
the Minister of FINANCE be pleasea to 
state : 

(a) wbetber it il a fact tbat the lariat 
Dumber of branches of 'Various baoks .r. 
funetionio& in Uttar Pradesb i 
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(b) if so, the details of trainina facilities 
for tbe bank employee. available in tbi. 
State: 

(c) whether bis Ministr, is consideriDI 
tbe question of opening any trainina institute 
for these employees in the State ; and 

(d) if so, tbe place wbere tbis institute 
will De set up ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR) 
JANARDHANA POOJARY): (a> Reserve 
Bank of India (RBI) has reported tbat as on 
30 6.1986 Uttar Pradesh with 7345 brancbes 
of Scheduled Commercial Banks had tbe 
hi.best Dumber of bank brancbes amoDI all 
tbe Statea in the country. 

SI. No. Name of the bank 

1. State Bank of India 

2. Central Bank of lodia 

3. Bank of Iodia 

4. Punjab National Baak 

5. Baok of Baroda 

6. Canara Bank 

7. Union Bank of India 

8 Allahabad Baok 
I. 
.;' .. NABARD 

(b) Decails of traininl centr. of tbe 
28 Public Sector baak. aod NABARD 
located io Uttar Pradeab for impartlDa 
ttainiul to tbe baok empl~ are indicated 
in tbe Statement liveD below. 

(c) The Public Sector Bank. continuoual7 
monitor tbeir requirement of traiD_ 
facilities and mat. DeceallU')' &rI'8naement8 
for training of their emplo, .. includiDl 
officers. Baok. also take advaDtaae 01 Ille 
trainiol facUities available at the national 
level lucb .1 National IDstitute of Da_ 
MaDalement. Pune. Bankers TraiDiDa 
ColJeae. Bombay aod CoJlege of Apiculturai 
Bankiol, Pune. 

In view of this, there i. DO propoaal to 
set-up aoy new trainina institute b~ Gov crD-
meot for trainiDS baDk officials in tbe St3t. 
of Uttar Pradesh. 

(d) Does Dot ari.e. 

LocatioD of TraiDina Centres in U.P. 

1. DebraduD, 
2. Meerut, 
3. Aara .. 
4. KaDpur, 
5. Lucknow. 
6. Allahabad. v. BareiU),. 
8. Varanasi, aDd 
9. Naiaital. 
l. Lucknow. 

1. Luckoow. 

I. DebraduD : and 
2. 'Kanpur. 
I. Lucknow. 

1. Ald. 
I. LuckDOW ; aDd 
2. Gbazipur. 

I. LuckDO". 
1. (Baalers' IDitita. lor 

Ilural Developm_t). 
LucJmow. --

Total : 19 -
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Credit to Rura' Poor 

-480. SHRIMATI USHA CHOUDHARY: 
Will tbe Minister of FINANCE be p'eased 
to 8tate : 

<a> ~wbetber tbe Reserve Bank of India 
bad coastituted a bigb level committee to 
review tbe flow of credit to the rural poor; 

(b) if so, tbe details thereof; aDd 

(c) tbe special steps OovernmcDt pro-
pose to ta~e for ecooomic uplirtment and 
eradication of poverty in rural areas through 
banks 7 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c) A 
Statement is given below, 

Statemeat 

The Reserve Bank of India (RBI) bas 
coDstituted a BiBb Level Staodin. Committee 
to review tbe flow of institutional credit for 
rural sector and to suglcst measures for 
improvement. Tbe terms of reference of tbe 
committee, amonl otbers, aro to ;-

i) reyiew and assess tbe requirements 
and a~aj)abiJity of institutional 
credit for agriculture and rural 
development; 

Ii) identify operational sbortcomiull 
wbich inhibit effective delivery of 
institutional credit ; 

iii) review the proaress of Bow of credit 
aDd complimentary ioputs to weaker 
sectiODI. 

iv) sUllcst measures so tbat cooperative 
banks become effective a,oncie. for 
Doutin. rural credit. 

Tbo baoka are providiDI credit under 
varioua schemes lor economic upliftment and 
eradication of poyert, in rural areal. In 
braacb apeDlion sob.me there baa been a 

tbrust on opeoin. more branches at rural 
centres. Tbe Government bas fUllber 
advised baok. that the credit deposit ratio 
of tbeir rural branches should not be less 
than 60%_ Tbe banks provide credit under 
Integrated Rural Development Proaramme 
(IRDPj to tbe identified rural famili~8 IiYiDa 
below tbe poverty line 80 as to enable 
them to improve their economic ltatUl. 
Sucb beneficiaries who bave once received 
assistance under IRDP but bave Dot been 
able to cross tbe poverty line. are liYen 
second does of assistancc, if found otherwise 
eligible. National BaDk for Agriculture and 
Rural Development (NABARD) also provides 
refinance facilities OD liberal terms to banlts 
for their lending under IRDP. minor mi-
.ation aod a Dumber of other prOilrammes of 
rural development. 

Instructions have also been issued to all 
public sector banks that a rural brancb 
should be visited by a senior officer at least 
once in a quarter, to ensure that the instruc-
tions of Govornment. relatinll to 80w of 
credi, in cural areal arc beiDl properly 
foHowed. 

Tourist Pacilltles at Places of PU ........ 

·481. SUR I JITENDRA PRASADA: 
Will the Minister of TOURISM be pleaaed 
to state: 

<8> wbether it js a fact tbat 90 per cent 
of the domestic tourism i. depeDdont OD 
pilll'images; 

(b) wbether the places of pilarimal. do 
oot have adequate tourist faciliti~8 ; aDd 

(c) if so, tbe specifiG .tcps GoverolDOnt 
propOIO to provide adequat. facilities in -ucb 
place. ? 

THB MINISTER OF TOURISM 
fMUFTI MOHO. S~ED): <a> Statistica 
of dome~tic tomist movements. at alI-lodia 
levol. are not compiled. However ... per 
the • Pilot Study 00 Domestic Tourism-
undertaken duriaa 1'81 b7 the Tala 
Bconomic ConsultaDCY Service. 00 behalf of 
tbe Department at 22 selected toartet centres 
in the COUDtry about 13.'" of domcado 
touriats travel on pilpim-. 



(b) and (c) Steps b&~e beeD takeD to 
develop facilities for pil.rims at various 
places and io tbis context master plaDs bave 
been prepared for tbe dc:ve-Iopment of 
Sravcsti. KuabiDagar. Bodb.aya IlDd Braj 
Bbumi. Action is beinl taken to au~meDt 
faGilities for pilarims at tbe. places as well 

as Varaoasi. Matbura. Haridwar. Ayod.., •• 
Maoersharif. Beyl Dwarta. Somaatb. ~bkal' 
aDd Gaoaasapr etc. Details of some of 
the schemel which have already been takea 
up for development of facilities at pilpim 
centres are as follows : 

Name of the Scheme 

1 

BIHAR 

1. Tourist Complex-for laDdlcapin, file. at Bodb.Bya I 

2. Cafeteria at Rajlir 

3. Cafeteria at M .ner Sbarif 

4. Toilets and drinkina water facilities at Bodbpya. 
Nalanda and Rajair throUlb A.I.I. 

S. Bod .... '. II Tourist CompJex by I.T.D.C. 

UTTAR. PRADESH 

1. Pl'epanC'" of Muter PI_ of : 

(a) Kushinaaar-Sravasti 
(b) Brij Bhoomi 

3. .u.uldtloa of .... at : 
(a) KOIhm_r 
(b) Sravuti 

3. Development of Varaaali Gbats 

4. CoutructiOD of Ilaslil. St&ae at Brijbboomi 

5. CoDlUUCtiOD of Tourist Compln at Sravuti 

6. Wayaide amenities" open air theatre at AYodhya 

7. ParchaH of 150 Swi .. Cottaael for Kumbb Mel. 
at Hardwar 

I. COOStnJGtioD of Tourist BuoaaJow at Mathura 

,. Ploviaio.D of toilets and drmkioa water lacUitiel 
at Sara. til. Kuabi .... r aDd Sravaati tIlrOUJb A.s.I. 

10. Ad JoehiDNItb (CoUqII a •• tauraat) 

(Rupees in lakba) 

Year of 
Sanction 

2 

1984-85 

1'84-85 

1985-86 

1985-86 

1986-87 

1 975J-8S 
1979-85 

1981-82 
1983-84 

1983·84 & 
1985-86 

1984-85 
1985-86 

1985-86 

1985-86 

19'5-86 

1985-86 

1'84-8S 

..... 
Amount 
Sancliooed 

3 

20.00 

S.04 

3.43 

4.50 

236.00 
(Estimated) 

8.48 
1.99 

22.17 
2.00 

64. SO 

1.15 

63.00 

26.80 

17.48 

27.64 

4.00 

10.00 
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1 2 3 

R. AJAST HAN 

1. Boautificatioo/improvement 01 PUlbkar Gbats (Ajmer) 1985-86 12.99 

OUJARAT 

I. Cafeteria at Beyt Dwarta 1985-86 6.28 

TAMIL NADU 

1. Tourilt Reception Centre witb accommodation at 
Rameshwaram 1915-86 18.45 

2. Wayside AmcDitiei at Tbirutbaoi 1985-86 1.96 

3. CODstruction of Beacb Cottages at KaDya Kumari 1985-86 10.00 

4. Yatri Niwa. at Kaocbipuram 1985-86 5.00 

5. Tourist Amenities at Chid.mbaram 1985-86 4.00 

,. ConstructioD of Pal1avapura Tourist Complex at 
Kancbipuram 1985-86 '.00 

HAkYANA 

I. Construction of Yatri NiwBI at Kurakabetra 1985-86 10.00 

MADHYA. PRADESH 

1. Cafeteria at Sancbi 1985-86 2.00 

WEST BENGAL 

1. Floodlilbtinl of Torracota of Visbnupur Temple 1984-85 3.42 

ORISSA 

1. Construction of toilet block near Sun Temple at 
Konark 1983-84 2.6J 

Tbe MiDistry of Tourism bal also taken action to coostruct Vatrikas!Dbaramslua ... , 
•• rious places of pilgrim~ge. Tbe construction work is carried out through Bbatti),. Vat 
Avas Vikas Samiti-a registered bod,. wbicb is provided witb 9o" fuods towards tbe co 
of cODstruction of sucb Yatrikas/Dbaramshala.. The balance amouot as well al tbe la. 
ia .rrauled for by tbe Samiti tbroulb tbe re5J)eCtive State Government. aDd donatioD. , 
iDltitutioas and indi vidual •• 

Yatrika. have beOD coaatrocted at Amarkantak. Cbitrakoot, Bidar, Naudmebar a 
K.ampil Constl'UclioD work is in prOilreu at ODbreab",ar. Mah~slawar. Pori. ICarait 
BriDdabeD and Dwarkaji. Durio. tbe 7tb Five Year PlaD period tbe Samiti propOSes 
.... tract 50 YatriDs iDCludiaa one each at Katr. and Ardbkwari for piJarima visiti 
VailbDo Devi 
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Com,..1es BIa~tllsted for Eselle ... 
C1Isto1llS Datles Arrean 

·~82. SHRI BALASAHEB VIKHE 
PATJL: Will the Minister or FINANCE 
be pleased to state: 

(a) whether it is a fact that 110 
companies baving excise and custcms dutiea 
arrean exceeding RI. 1 crore ,",ut lell tbaD 
B.a. 5 crores have been blacklisted: 

(b) if 10. the total amount of excise aDd 
cultoms duties involved in tbe case of these 
110 companies; 

(c) wbether 21 companies having excise 
dut, arrears of 5 crore and above bad beeo 
blacklisted by Government some time back ; 

(d) whetber some of tbese companies 
bave paid the dues ; and 

(e) the position of arrears of tbese 
companies as OD 311t October, 1986? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHR.I 
JANARDHANA POOJARY): <a> to (e) 
The GovemmeDt have not blacklisted any 
company for non-paymeDt of excise and 
customs duty arrears. However. tbe 
Government tate into account tbe overall 
performance of tbe companies including tbeir 
taz performanco whilo coDiiderio& proposals 
fOl' approval of applicatioDs for industrial 
licences for subetaDtial cKpanaion or setting 
up of new projecls, approval of managerial 
appointments, external commercial borrow .. 
in ... issue of bonus sbares and loaos from 
public fioancial institutions. 

Oftelopaaeat of Hoi, Cities •• TOQrIst 
Resorts 

*483. SHRI BRAJAMOHAN MOHANTY: 
Will the Minister of TOURISM be pleased 
to.tate 

(a) whether Government bave declared 
IODlC cities of India as boJy cities; 

(b) if 10. the Demea of Uao oiti. 10 
1cO)arcd; 

(c) whetber aDY lpecial propamme ,. 
beiDg proposed for development of holy 
cities in tbe COUD try as tourist resorts • and 

t 

(d) if so, tbe details thereot 7 

THB MINISTER OF TOURISM 
(MUFTI MOHD.. SYED): (8) and (b) 
Government does not declare any city in 
India as a hoJy cit,. Dor are there aoy rules 
and reauJatioDs iu force iu the Ministry under 
~~iCb it could be done. However •• ome 
CitIes and places of religious importaDce are 
by popular tradition treated as sacred or 
hoI), places. 

(c) and (d) There is DO special pto-
&ramm~ for the developmeot of hoJy cities 
as tourl~t resortl. However. the Mini.tr, 
or Tour,sm does prov:de financial ••• iltaDce 
for proposals to create tourism infrast.ructure 
at places of pi Jgrimage also as aDd WheD 
they are roceived from tbe State Governments. 

[rra1l8Iallo" ] 

I.port 01 Nutmeg 

-484. SHRI BALWANT SINGH 
RAMOOWALJA: 
SHRI TARLOCHAN SINGH TUR.: 

Will the Minister of COMMERCE be 
pleased to state : 

(8) whether nutmeg i. beina imported 
tbrougb NAFED since )S85.86 1IVbereas it 
was earlier in OGL • • 

(b) if so, whether tber. bas "'been CODsi-
derable increase in !he Prices of Dutmea a. 
compared to tbe prices in 1984-85 : and 

(~) wbether tbe prices of Dutmea haye 
remaloed constant in tbe IDterDatiooal 
market durins the Jast three years ? 

THB MINISTSR OF COMMBRCE 
(SHRI P. SHIV SHANKER): (a) Import 
o~ Nutmea was allowed UDder OpeD General 
LIcence by all perIOD. in J!'83-14. Siaco 
1984-85 ita import baa beeD canaJJaecI tllrouab 
NAFBD (National AariculturaJ Cooperati,. 
NarJt~tin8 Fed .... tion of lDdia). 
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(b) Y., Sir. 

(c) No. Sir. There tau beeD alhaJ'p 
.lacrl- iD tbe intemadODal pricel of thia 
tt.D dar1a8 lb. poriod. 

[."."-1 

TrMIII8 ofT ......... &caped rrMa ..... 
*485. SHill O. S. BASAVARAJU: 

SHltl B. N. NANIE GOWDA: 
WiD the Minister of BXTERNAL 

AFFAIRS be pleased to date : 

(a) whether it has been reported that 
• ecurit7 a •• Daes in the UDited States aDd 
Canada are OD tbe look out for leveral 
terroriata who bave eacapcd from India and 
arc wuted by Govcrnment of India : 

(b) if so. w bether Indian authorities 
have informed tbc US 8leDcie. of the 
involvement of such persons in levera) 
murden aDd a .... siDatioD plots ill India: 
and 

(0) tho PI'08l''' so far made in aaciol 
I ... pencma and further re-ports recelyed 
from the Govemmeata of tbe USA and 
Cauda ., 

s. No. Name of the Company --- ---

TBB MINISTER OF EXTERNAL 
AFFAIRS (SRRI NARAYAN DATT 
TIWARI): (a> ~ea. Sir. 

(b) aDd (c) Govemmeat are In toucb 
with the United Stata aDd Canada about 
various .. peets of terrorist activity directed 
_iDlt IDdia. 

OatltaadlDg 0 .. of To_ftC» Growen. 

*486. SHRI V. SOBHANADREESWARA. 
RAO: Will tbe Minister of COMMERce 
be pleased to state : 

Ca) the amount due to tbe tobacco 
growers from various tabaceo companies .. 
OD 31 March, 1986 after the tobacco leaf 
voucher sy.tem was introduced by the 
Tobacco Board ; and 

(b) tbe aetioD taken by the Tobacco 
Board againat tbe tobacco companies who 
failed to Implement the luidelines liven b, 
tbe Board" 

THB MINISTER OF COMMBRCB 
(SHRI P. SHIV SHANKER): (a) A. per 
complaiD" received by the Tobacco Board. 
the amounts due to tbe tobacco aro\\·er. from 
various companies a. OD 311t March. 1986 il 
aa UDder : 

Amount due --
I. M/e. Sree Sanja), Tobaccoa. Chilakaluripet 14.60,243.80 
2. MI •• ICaDdimaU. asabyaiah '" Co. (P) Ltd •• 

Cbilabluripet. 1',76.781.30 
3. M/ .. IDtearattKt Tobacco TradiD8 Co. (P) Ltd •• Gun tar. 1.01.000.00 
4. MIa. KomBllDea1 Veatateawara Rao & Co., Guntur 2.11.000.00 
S. M/.. ad l,abbml Tobacco Co .• GUDtur 42.16.325.85 
6. MI. OJo'" ~ Tobacco Enterprises. Guntor. 39.33.367. SO 
7. M/ •• VIj.,. IaDti Baterpri ... GUDmr. «;9.079.60 
8. Y/s. AGlblca Tobacco Bnterp ....... Budampadu. 25,223.6S 
9. MIl. Sri Yij.yalabbmi Tobacco Co., OuDtur. 41.718.35 

10. M/ .. Til1JlD8Ja BD~ TaDptur. 1.12.000.00 
11. M/B. So.,..... Tobacco Co •• GUDtar 2.21.286.40 
12. M/ .. Naw.l1odll"oltacco BDt-.,riua (P) Ltd •• 

DbaraIDa ....... 4.92.000.00 -J,. .fe. N ... ~ 8D~ ~"'. .,,030·00 
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(b) Show cauae Dotieee ..... beea laDed 
to the concemecl campan_ b~ tbe Tobacco 
Board. for violatjoa of Tobacco Leaf 
Purcha. Voucber Reaulatioal. 

Renewal of !"eIi'tratloD b.1 been .ranted 
ODJy to those companies aD whose behalf the 
kok. have undertaken to recover the dues. 

The concemed banks have 81.0 beeD 
requested by tbe Board not to permit any 
.. Ie or disposal b, the finps wbo are owinB 
duea to powers. without prior approya) from 
lb. Board. 

SdaeBle 'FIMDee4 b, NABARD Ia AM .... 
Md NJeobar 1_""" 

.487. SHRI MANORANJAN BHAKTA: 
VlUI tbe Minister of FINANCB be pleaMd 
to atate : 

(a) tbe number of schemes refinanced 
b~ tbe National Bank for A8I'iculture and 
Rural Development (NABARD) in the Union 
Tenitory of Andaman and Nicobar Islanda 
dariDl the la.t three ~ean and their detail. i 

(b) wbether .n~ team of NABAllD e"er 
... ited tIleH JalaDdl ; and 

Cc) jf 10, the outcome thereof ., 

THE MINISTER. OF STATB IN THB 
MINISTR.Y OF FIN A NCB (SHRI 
JANARDHANA POOJARY): (8) The 
Dumber of scbemes aloDI with tbe amount of 
refinance committed durin. tbe last three 
~ra b, tbe National BaDk for Aariculture 
aDd Rural Development (NABARD) in tbe 
ADdaman and Nicobar iaJanda. jndicated 
below :-

Year 
(July-JUDe) 

1'84-85 

1985-86 

1986-89 

No. of Ichemea 
.aoctioned 

11 
1 

3 
(Upto 3O.11M) 

Amount of 
refinance 
committed. 

(lb. in luba) 

NABARD bas furtber reported that 
durin. tbe years 1984-85 aDd 1985-16. R •• 12 
lakhs and R.I. 21 lakbs res~clivel)' were 
disbuned by NABARD to various banta .. 
retiDauce. in ADdamaD and Nieobar 111.DeIL -_ 

(b) and (c) NABARD hal reported tbat 
it bad deputed two tea ms to visit ADdamall 
and Nicobar I.Janda durinl -tbe 18st lour 
y •• r. in order to enable tbe 81enciea cxm-
cern cd to formulate bankable scbemes in tbe 
field of fisberies. plantation BDd borticulture • 
NABARD has in tbi. coooectioD further 
reported that after these visits It bad 
sanctioned 3 scbemel in fisheries aDd g 
scbemes in plantation horticulture aeccor 
iDYolviol NABARD refiD80ce commitmeut 
of RI. 24 lakb. al dRs. 57 lakbs respectively. 

OperatloD of SeeesslODlsts Forea frOID 
B.Dl18desb 

4923. DR. SUDHIR ROY: WDI tile 
Minister of EXTERNAL AFFAIRS be 
pleased to state : 

<al Whether Goverameot of India bave 
brought it to the notico of the Government 
.f Baogladesh that lome secessionist force. 
teeD to disintegrate Iodia are operatiaa 
'rom Banaladeab ; aDd 

(b) the stand taken b)' Baolladeab 
felardiol tbis charle ? 

THE MINISTER OF EXTERNAL 
AFFAIR.S (SURI NARAYAN DATT 
TIWARI): <a> Yes. Sir. Government have 
brouaht to tbe notice of the Governmcnt 
of Bangladesh that some Indian iDBurlcnt 
Il'0up. are operatinl from tbe territol'1 of 
Banlladclh aDd bave requested tbe Govern-
ment of Bao&ladesb to prevent aucb 
operation •• 

(b) The Government of Bangladesh 
have denied that Indian iOSUlleots are 
receivinl facilities for opera tin. from 
BaDlladelh territory. 

....... oat _ ... ,_ New.,. .... ~ 

4924. DR. B. L.. SHAILBSH: Will 
the MiDister of EXTBRNAL AFFAIRS ... 

",,4 to at.to ; 
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<a> Whetber Govemme1lt bave at aD), 
__ considered the expediency of brio.loa 
oat an Indian newspaper of its own jointly 
In London. Paris or BruIse]1 with a view to 
.. ocate non-Indiana about Indian culture 
aad tbe ladle yiew point of World eyente ; 
aDd 

(b) if not, tbe realonl therefor' 

THB MINISTBR OF STATB IN THB 
MlNISTR.Y OF EXTERNAL AFFAIRS 
(SHR.I K. NATWAR SINGH) : <a) No, Sir. 

(b) All Indian Millions abroad iocludiDI 
"OM iD London. Paris and Brussels regularly 
distribute Indian newspaper., journals, 
maaazines, books and a variety of special 
publicity material wbich it is felt adequately "'0 the purpose of disseminatiol Indian 
culture aDd India·. point of view of 
IDtematiooal affairs. 

Ir,."sltJ lion] 

StrIke Ia Hotel ~Ishka 

4925. SHRI PARASRAM BHARDWAJ: 
Will tbe Minilter of TOURISM be plcased 
to .tate : 

(a> whetbor it is a fact that tbe 
employeea of Hotol Kaoisbka went on strike 
durin. October, 1984 ; 

(b) if so. what were their demands and 
to wbat extent tbey were met • 

(c) wbetber it is also a fact tbat tho 
strike period was declared as period without 
pay and their date of increment was post-
poned by the correspond ina period ; 

(4) wbetber Goyernment are considering 
.. , representation from ,be low paid 
employees for rellllarisatioD of tboir period 
of absence from dut, and livln. them 
iDcremcD& from lbe roaular date: and 

(e) if 80. ibe decision taken 7 

THB MINlSTS& OF TOURISM 
(MUFTI MOHD. SYBP) : (a) aDd (b) Yea, 
Sir.. The clem.oda of the OIDplo)fcea wore : 

(0 pa)'1DeDt 01 eX-lratia In lieu of 
boD_ : 

(ii) introduction of tbe Employeea 
.. Proyident Fund Scbeme duriaa the 
iofancy period of tbe botel • and 

(iO) maldD' a deviation from the labour 
aettiemcDt aiped with aU tbe ITDC 
Uoions in April, 1984. 

A. accediD8 to tbese demands ••• Dot 
fOUDd feasible. tbe laDle were Dot aareed to. 

(c) Tbe Itrlte was inep1 and tile 
strikina employees were treated .. abaeDt 
from duty. Tbeir waae. durin. tbe strike 
period were Dot paid. Since tbis period ... 
unautboriled absence. the date of increment 
was postponed by tbo corrcapondioa period. 

(d) and (e) Do Dot ari •• 

[Eugll.thl 

laeome To Reta... Filed by all .... 
Mauaf.eturen Or ...... tIoa 

4926. SaRI ANANDA PATHAK: : 
Will tbe Minister of FINANCe be pleaMd 
to state: 

(a> whether it is. fact that AU IDdia 
manufacturers OraaniaatioD ia t .... ed ... 
public limited COm.p&DY UDder ICCtiOD 25 of 
the Compania Act : 

(b) if so, wbat ia tbo status of the 
various State aD i Reaiooa.l Boards of the 
OqaoiaatioD • 

(c) .hether tbe SCate Boards haye m.I 
tbeir aeparate iocome tax reiur. or a 
oombioed rehIrD baa been filed on bobaII 01 
tho . orpDisatioD fl'OlD ita ceatral of6ce. 
Bomba, dar ... tile .... tift J'08ft ; aad 

(d) ...... tile incomo of tho State or 
a. .. ioaaJ Boanla bay. baeD iDCluded io tb~ 
income tax returDI of tbo Ceaual 0Ii~ t 



THB MINISTER OP STATB IN THB 
MINISTRY OF FINANCE (SHlU 
JANARDHANA POOJAR.Y): (a) to (d) 
Tbe informatioD i. beiDI collected from the 
IieJd. It will be laid OD the Table of tile 
Bouse as soon as it is received. 

Rep ...... tatloa ... laIt R .......... ttoa 
of .... Pa7 eo-IIIIoII 

4921. SHRI MOHANBHAI PATEL: 
Will the Minister of FINANCB be pleated 
to state: 

Ca> whether Goveroment bave received 
represcDtation from certain categories of 
Central Government emplo,ees _iuat the 
recommendation of tbe Fourtb Pa, 
Commi.ioD; 

(b) if 80. tbe names of tbOle categories 
aDd tbe details of their demand. : 

(c) wbetber it is a fact tbat many oraa-
nisatioos bave looe OD strike to presl their 
demand and requested for cbaoae in their 
pay scales : and 

(d) if so. tbe reaction of Government 
thereon 'I 

THE MINISTER. OF STATE IN THB 
MINlSTR Y OF FINANCE (SHItI 
JANARDHANA POOJAR Y): <a> to <d) 
Several -catcaories of Central Government 
employees, for example. Assistaots ~nd 
Stenographors io the Central Secretanat. 
Junior Engineers and Doctors etc. have 
represented to tbe Government .pinst the 
recommendations of tbe Fourth Central Pay 
Commission, Alitatiooal approacb was also 
resorted to by certain categories. These 
representatioDs are aamiocd by the r_pcc-
dve Government alcocies OD merits aDd 
clecisioDS taken alter taking into accouot all 
relevant factors aod in consultation witb tbe 
MiDistry of Finance. if necou-ry. 

IJ8IIk LMa Co_oa Maa f_ PutftA'e 
#- of Mat ..... ,Seooten 

4928. SHIll JAGANNATH PA.TTNAlIC: 
Will tbe MiDiatcr of FINANCB bel plcued 

,&at. ; 

"'rlII •• .4"6"'" J4 

(a) whetber bank. are pro9idiDlloaa 
facilities for the purcb_ 01 matador/ 
scooters; 

(b) if 10. whether auch facilitiea .... aim 
provided in rural areas aud if 80, tbe .IIIM 
of luch baDk. as bave bMD aatbodled 
aloDgwitb tbe procedure foUowed iD tlda 
reprd ; 

(c) tho atep. takeD by GOvcrameDt to 
make tbe people liviDI ill rural ar.. aware 
of luch loan facilitia from the au~ 
baDb; aDd 

(d) tbe amount 80 far advaace4 ~ ~e 
banka to tbe people livin. in rural arc.. for 
purcbaaiDI matador aDd scooters in on.. 2 

THE MINISTER. OF STATB IN THB 
MINISTRY OP FINANCB (SBIU 
JANARDBANA POOJAIl Y): (a> to (c) 
Yes, Sir. Banka are providinl loa facilities 
for purchase of matadOR aud acooten both 
in rulal and urban areas. AdvanCB8 INDted 
by banks to amall road traDSpon operator 
Dot OWiDI more tban six vehicles (includiq 

~ tbe one proposed to be fiDanced) could be 
claasifted by tbem UDder priorit, acetor 
advaDCOI. The transport yebicles iDclude 
trucks. buses. taxis. autorictshawa etc. used 
for C8lTJiDI pusenpr. or aooda for hiR. 
BaDks are required to charlO cooceaaioaai 
rate of interest of 12.5% per annum. for tenD 
loans of Dot lesl tban tbree ,ean graatod 
for purcha .. of two vehicles. In other cuea. 
tbe rate .f ioterest for term loana of DO& leu 
tban three )'ears illS" per aD.um. Bank. 
.iye publicit, to tbe scbeme for public both 
in rural aDd urbaD areas. 

(d) The present reportioa Qltcm ~ 
banks does not liye data separatel)t in .... peet 
of advance. IJ1lDted for purcIIue of 
matadora and lCooten iD the rural arcu. 
However. in th. Stat. of Ori .... tbe ........ 
panted _iDat road IraDlport yebiclea 
amounted to as. 5.1g5 Iakba in 17888 borro-
wei aQGOUDts u at tho -" aI ...... I'U. 

Ceatral AIBIIt... r... T.... ., .. 
of 6 ..... /1 .... 

4929. PROP. SAIFUDDJN IOZ: WiD 
tile MiDiIter 01 TOURJSM b. pIeuod &0 
ltate : 



tile detaIIa of ceatral _istaace b~ .. , 
01 paatl,loaaa lor promotiOD of tourjam iD 
Yarioua Slatea darius tbe cal_dar ~ean 
.,., to 1'86 (till the end 01 october). ,.r-
wile , 

GLUtT-IN-AID 
l 

(a) CcmItroctioD of Yatrikas/Dbaram-
_Iu tbl'OU8b Bbartiy. Yatri A ••• 
Vik .. Samiti. iD various State. 

(b) Orpniaatioa of Fain cI Festival. 
iD .arioua Statea 

LOANS 

<a) Tranlport loans to approved Tourist 
Car Operator •• 

<b) Grant of loaos for tbe _ttina up of 
Dew Hotels as well as of tbeir 
expansion b, tbe Industrial FioaDOO 
CorporatioD of India 

ReiautIeD I .... oa Reend __ t 
4930. PROF. NARAIN CHAND 

PAIlASHSR. : Will tbe Minister of 
FINANCB be pleased to refer to the repl, 
aivOD to Starred Question No. 128 00 
25.7.1986 reaardiol ban 00 recruitment and 
a ... :' 

(a) tb~ details of liberation in tbe 
procedure for 811ina up and creatioa of Plan 
posta CODICquent upon &bo tola.tioD of ban 
OD ncruitmeat ; 

(b) .... lbor the DeparcmoDc.J Heads ia 
CODiultation witb interDal finance bave beoD 
autboriHd to fiU up &he eXlatial vacaaciea 
and c;nato Plan poats Widaout relera-ina tbe 
""1 ... the Mini.tty of F :e. aad 

(0) wbetlaor .... ",_doD al.o appliea &0 
Ill. Plan posta iDc1udiDa operational posta ill 
tbo Departments like ..... aad 
I'."""'"rlca.ioaa 'I 

THB MlNISi ~OF STATS IN THE 
MIN.my OF PJNANCB (SRBI 
JANA&D~ IIOOIAB.Y) : (a) to (0) 
n.. ..... of ... IIIOdi8ed .uidel ..... 
......... al.tifMI 01 poaca/llUDi up of 

THB MINISTER OF TOURISM 
(MUFTI MOHD. SYBD): DelaU. of 
conti'll I ... iltRUce .. 8rauta/loa_ 4uria8 
1983-84, 1984·85 aDd 1985·86 are a, UDder. 

(Ra. ia 1akbI) 
1'83-84 1984-85 1985-16 

1.00 17.00 15.00 

5.32 2.85 18.20 

29.50 34.25 56.00 

388.00 400.00 300.00 

vacancies, which are equally applicable to 
.various Ministries/ Departmcnta of tbe 
Government of India iocludiD8 tbe Dopart-
menta of Posta and Telecommunicatioo. are 
contained io tbe MiDiau7 of Finance. 
Department of Expenditure O.M .No. 
F.1 <,> B (coord) 86. daCed 20th May. 1986 
and 15th July, 1986. Five copies each of 
tbese O.Ms. have been Placed in mo Pulia-
ment Library. 

Export ... "'port of Sa .... 

4931. SHRI AMARSINB RATHAWA: 
DR. V. VBNICATBSH : 

Will the MiDi.ter of COMMERCE be 
ploucd to atate : 

<a) the quaotity of .uaar exported darioa 
Jut dar_ para aDd the fo .... o ucbaop 
- 1. )fou-wise • 

(b) w. ' ..... it iI • laot that OOYerDlDeDt 
".e luffoncl a b ... lou in _pon of ...... 
dlll'iDa tJliI period ; 

clcaan. dIu.of aad ah. 



(d) wbether it is allo a fact that lUlU' 
Is beiDI imported ; 

(.) if 10. tbe quaDtit, of 81IIar imported 
durlDa' last tbree yean and tbe value 
thereof • ~ 

(f) whether Government propoae to 
miew its policy in re •• rd to import and 
aport of sopr ; and 

(I) if so. the details tboreof , 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMBRCE (SHRI 
P. It. DAS MUNSI) <a) The details of 
exports of IUgar durina the last three finan-
Gial years il givco in statemeDt below. 

(b) and (c) Export of augar i. canalised" 
tbroUSh Sye aDd ucdertaken on Govcmmeut 
account. Tbe losses incurred on export of 
.upr 4J'C on account of release price fixed b, 
tho Civil Supplies DOpartmcDt which ia 

inclusive of Excise Duty aDd other cbaraa 
which make up tbe lev), price. Tbe detaUe 
of losses 00 .aport. of 8u .. r are al80 
indicated ill .tatement referred to in para 
<a) of tbe question. 

(d) Yes. air. 

(e) The quantity aad value of importa 
of .u.... duriD. tbo last tbree financial 
)'ean are al follows :-

Year Quant)' in Value (CIP) III 
lath MT. RI. Crorea 

1983-84 Nil Nil 
1984-85 4.96 113.62 
1985-86 2033- 449.22* 

(tI) This includes loodl in traDlit .1 OD 
31.3.88. 

< f) No. Sir. 

(a) Does not arise. 

Sta'-t 

FiDancial Quantity in FOB "aluo Surplus <+ >/Deficit (-) 
,ear (lakb MT) (Ra. Crores) oa Govt. Account 

R.s. Crores) 

1983-84 8.14 209,62 (-) 68.64-

1984-85 1.55 36.40 (-) 2S.18·· 

1985-86 0.41 19.31 <+) 2.53 

• EacludiDa interest aDd overbeads Gharleel dUriDI 1984·85 • 

•• IDcludes ovcrbcadl and iotcrcat for the tiDacial ,ear 1983-84 ehar.cd in tbe 
finaDeial year 1984-8S. 

GaWel ... to Nat ... 1IIed 8-.b r. 
Autstaace to Beae8cIarIeI V .... 

De,elop-.t p ......... -

4932. SHlU K. LPllADIlANI: WiD 
dac MiDiatcr of FINANCE be pleaaed to 
... te : 

(a) whotlaor GowrDJDODt _ye ialuod 
1Ul~ auideJm. 10 tile NatioaaliMd Bant· 
reaardiDa aappltNDODtary auiataDCO \0 
bone :i.;iarMa wbo weN aoderfiDaDcecI uoclor 
yanOYI .collOID .......... ' propammea ; 

(b) if so. the details thereof i aDd 

(c) tho prOll'CSI of implemeatatioD ID 
Oria_ 'I 

THB MINISTB& OF STATS IN rtIB 
MINIST8. Y OF FINANCS (SBJU 
IANARDHANA POO.JA&.Y): (a) ~d (b) 
At tbe bebel' of tbe Goveromeot. a ...... 
Baok of Judia (RBI) baa iuucd auiclcliDCli 

~ to &be baub in tcnDI of wbidl, ,~ 
wbicb bad received. uailtaoce under. 1M 
ID..... Ilural Develop_. Prop ••• 
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(lRDP) durin •. the Sixth Plan period but 
could Dot crOll the povert)' line, would be 
ellaible for lappl ement • .., assistance under 
,be Programme duriDg tbe Seventh Plan 
peri.ld providtd sucb families were not wilful 
del.ulten and bad maintained the .ssets 
ft.aneed by tbe initial dose iD good 
condition. 

(c) Details of supplementary a •• iltance 
.iveD under IRDP in Orissa durin. 1985,,86 
and .986·87 (upto end of October!'! 1986) 
are indicated below: 

(RI. lakbl) 
No. of old bene-
ficiarics wbo 
were liven 
lupplementary Bank 
assi.taocc Subsidy credit 

1985-86 
1986-8' 
(apto eod of 
October. 1986) 

8536 
7207 

.. 

V5.32 
90.40 

133.44 
127.65 

P .... L,lDa VaalDt ID E •• telll SubllldJary of 
N.T.C. 

4933. SHItI ANIL BASU: Will tbe 
MiDister of TEXTILES be pleal.d to Itate : 

(a) number of posts lying VScaDt in 
National Textile Corporation (NTC) •• Itern 
subsidiary aDd since wben; 

(b) tbe .teps taken by Government to 
fill tbe vacancies ; and 

(c) if not. the reasonl tbereof ? 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF TEXTILES (SHRI 
S. KR.ISHNA KUMAR): <a) According 
to available information. 148 poet. in 
manal~rialJsupetvilor, cadre are .yin. vacant 
iD NTC (WBABO) since January. 1986. 

(b) aod (c) In view of the lurplus maD-
power ex.tina in NTC mill. under tho 
aublidiary corporation I of NTC. includi1l8 
NTC (WBABO). creatioD 01 poat8 .s well as 
fllliDa up of 'Y&CaDt sx-ti ".. lCaerall~ 
_ .... d. 

LoueI .. Natloaal C ......... CoopenH •• 
Federatloa 

4934. SHkI IC. S. RAO: WiD tbe 
Minister of FINANCE be plealed to state: 

(a) whetber Government'. attention baa 
been drawn to tbe news item captioned 
··Consumer Body Loses Rupees 4.5 crores" 
appeariDI in tbe &Te1earapb' dated the 9 
Auaust. 1986 re.arding the serious financial 
Managerial Bunglina. malpractices and 
corruption in the National Consumen 
Cooperative Federation ; 

(b) if so. wbat are tbe facts ; 

(c) the action beinl taken to recover 
banle advances/Joan. to tbe NCCF; and 

(d) whether an, effort i. made to briD • 
a chaDae in the manaBement/Board of NeCP 
in accordance with tbe iDstruction of Re .. rve 
Bank of India on the lubject 7 

THE MINISTER OF STATB IN THB 
MINISTRY OF FINANCE (SHRI 
lANARDHANA POOJARY): (a) Yes. Sir. 

(b) to (d) The Natioual eoulDJDel" 
Cooperative FederatioD incurred 1018e8 01 
Ra. 1.20 Clora and Ra. 2.54 crores durm. 
tbe cooperative ,ean 1983-84 and 1984-8' 
respectively. The Government b.ve. from 
time to time. reviewed the workin. of NCa 
and impressed upon its Maoagement to 
reduce the expenditure. improve finaDCial 
liquidity by lpeed, recovery of ·outstaadiaa 
dues aDd to take measurel for expeditioU8 
dilPosal of the cue. of irreauJarities .18lolt 
its employee.. In 'Yeiw of the unsatisfact0r7 
performance and bad finaDcial health of tile 
NCCF. tbe Central Registrar of Cooperati •• 
Societies bas is.ued a sbow cause eotia. OD 
the NCCF for supersession of its Board. 
Ten Officers. apinlt whom prima facie ca_ 
of corruption and irr ~Iularities were detected. 
have been placed under luspension. peDdiDa 
further iDYesti18tioD. 

&.. U ...... ~ ........ Sen .. 
Rec:nd __ t ..... 

4935. SHRI ANANTA PRASAD 
SElTm: wm the Minister of FINANCE bo 
p ... aed to _t~ : 



DECEMBBIt 5. 1988 

(a> _beth er tben aN 80IDe parts in tbe 
country tbat:still remain UDCOyered by tbe 
bankinl ae"ice recruitment board ; aud 

(b) if 80, tbe details thereof and the 
steps Goveroment propose to take to .Iure 
that the entire count.., il co'V~rd by the 
Board' 

THB MINISTBR. OF STATB IN THB 
MINISTRY OF FINANCB (SHRI 
JANAllDHANA POOJARY): (a) and (b) 
Under the existiol recruitment system. 
BaDkiol Senice Recruitment Boards and 
CeDtral Recruitment Board are entrusted with 
tile job of recruiting clerical and officer cadre 
perIODnel for maDDing oflices/brancbea of all 
public sector banks tbroulbout the countr,. 

S.C./S.T.OIl1cen W.JtiDg Ia Foretp 
. Bnlldael of N.t .... 1IIed Baab 

4936. SHRI B"NWARI LAL BAIRWA: 
Will tbe Minister of FINANCE be pJeased 
to atate : 

<a> tbe total number of foman branches 
of Dationalised banks, bank-wise, .s OD 30 
September, 1986 ; 

(b) tile total nomber of ot1ioen 'rom 
lD4ia workin. in th_ braocbCS bank-wise ; 

(c> the number of Scheduled Caste and 
Scheduled Tribe officers wort iuS ia these 
braDCbel ; and 

(d) the ltepa taken b, GovernmeDt to 
ai.e fair repreaeotatioo to 8C/sT otlican in 
~tinp to foreip braocbes? 

THE MINISTBll OF STATB IN THB 
MlNlSTll y~ OF FINANCB <SHlU 
JANABDIfANA POOJARY); (8) infor-
mation relatina to Bank-wise po.itio~ of. the 
Dumber of for... branchea of NatlODali8ed 
baDka as on 30.9.86 ia aiyeg in tbo 
Btatemeat-I below. 

(b) lIIformatioa .. rea4D7 available 
nlatiDa to tb. BaDk-wiIe poaitioa ,!f t~ D1JID- of IDdia bue4 ofIiO'n worluDII ID 
... forcip bnIDCIIM of tbe aatJoJaaJiIId baH. 
II fi"D ill ....... '.11 belOW. 

(c) and ref) Inform.doD Ia beiII8 
collected aDd to tbe _teat •• ailable wiD be 
laid 00 the Table of the BOUIe. 

.. ' ..... ·1 

JIG_-w'. ""Ih,,.,. off.,."" brart ... 0' 11«1",,111,.., btIItk. ,. 011 10.9;1986 

Sr. No. Name of the Bank No. of 10 rei .. 
braocbea. 

1. Buk of Baroda 54 
2. Bank of India 24 
3. Central BaDk of India 3 
4. CaDara Bank 1 
5. Indian Bank 3 
fi. Indian Ovenea. BaDk 11 ,. Punjab NatioDa. BaDt 4 
8. Punjab aDd Sind Bant 1 ,. Union Bank of India I 

10. Syndicate Bant 1 
11. UCct Bank , 

----Total: 110 

Stat_t-D 

BfDlkWi" Po.'tl"., of ,Ite N.mber' Df I"",. 
BtU~d OffiC~'8 WDrIc"" In t"~ Por~"" 

Brtlllcile. of Ih. NGl101lll'16ed BOIIk 

s. No. Name of tbe BaDk Number of 
India-baed 
ofticen workia. 
iD the lore_ 
brancbea 

1. CeDtral Bank of Iadia 4 
2. BaDk of India '6 
3. Punjab National But , 
4. Bank of Baroda H 
5. ueo Bank 23 ,. Qaaara BaDk 3 
f. S~Ddicate Bank 5 
8. UDiOD Daut 01 IDdia , 
9. JndiaD Baok 13 

10. IDdiaD Over._ Baat ... 
II. "~bA ........ , 
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AcIdM ... t of • ... ratlJa Yatl"l AWM 
VlbsSaJDItl' 

4937. SHRI MOOL CHAND DAG~: 
Will tbe Miaiater of TOURISM be pleased 
to state: 

(a) the achievements 10 far of tbe 
'aharatiy. Yatri A.as Vital Samiti' act up 
ia 1978; 

(b) tbe amount lpent by the Samiti 
durin. tbe laat tbree yearl. year-wise. 

(c) the places where low price accommo-
dation was provided to tbe tourists; 

(d) wbetber Government have conducted 
an), inquiry to find out wbether tho money 
allotted to tho Samiti is beina spent 
properly; 

(e) If .0. the outcome tbereof; and 

(fl the baail on which this Samiti makes 
available fuods for tbe development of 
tourist spots by Vlay of assiltanco.? 

THB MINISTER. OF TOURISM 
(SRR.I MUFTI MOHO. SYED): <a) 
Samiti hal 10 far constructed Yatrikal/ 
Dbaramahalu at Amarkantak. Cbitrakoot. 
Bidar, Nandmebar and Kampil. The 
coostructioD worki. in proate •• at OLkreshwar. 
Mabesbwar, Pori. Karaikal. Vripdavan and 
Dwarkaji. TeDders bave been Boated for 
construction of Yatrikas at Sriaailam. Bibar 
Sboldf and GaDa. Salar. 

(b) The Saanti bal apent Ra. 9.58,193.00 
durin. 1983-84 • Ra. 10,58.567.00 durin • 
• 984-15 and R. i7.S1.749.00 durin. 1985-86 
for tbe purpose of conltruetion of Yatrikaa 
at varioUi places iD the couot!7. 

(~) Yalriku Dbuamabalaa which provide 
10" Pl'iced ~tioD bave alnad, been 
Pl'OYided at Amal'kaDtak. Cbitrakoot. Bidar, 
Naodnwb.r aDd K.,..u. 

(d) and (e) Monitorinl the proper 
utilization of funds allocated to the Samitl 
is a continous proco .. and is beinl relularly 
carried out by the Ministry. 

(f) Tbe Samiti inveata their foads fer 
the construction of Yatrikas at places where 
the .need for such facilities exist. and tbe 
State Government concerned are williD. to 
transfer suitable land for tbe purpose to the 
Samiti. 

[English] 

1."lt ..... t I. Chargola .ad Sla.laeherra 
Tea Eatate by TTCI 

4938. DR. V. VENKA TESH: Will 
the Minister of COMMERCE be pleased to 
stat. : 

(a) whether it i. a fact tbat tbe Tea 
TradiDI Corporation of India Limited (TTCI) 
Calcutta. had made considerable amount of 
investment in the Charlola Tea Estate and 
also in tbe Sing)cberra Tea Estate during tbe 
last eilbt Year. ; 

(b) tbe improvements made by TTCI 
in tbe working of tbese tea estate •• 

(c) whether tbe TTCI did not make any 
profit from its operation of the above tea 
estates ; 

(d) If.o, the reaSOns therefor i and 

(e) who is operatiol tbeae estates al 
. preseDt ? 

THB ,MINISTER Of'. STATB IN THE 
MINISTRY OP COMMERCB (SHRI 
P. R. DAS MUNSI): <.> Yes. Sir. 

(b) Efforts were made lor improvement 
in workio. of tbe ludeos, .fter takeover of 
mao_ment by the Tea Tradiol CorporatiOD 
of India Ltd. These were. however 
hampered on aCCJlOUnt 01 litiption l'CIardiD~ 
oWDcrship of tea estates. 

(c) aad (d) On account of mjamaoap-
ment by tbe pnviou. owners. the aarden. ba, '*~ tick. Studiea rnealod tbat tM 
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pat .. were Doo-viable and as .ucb there 
... no poaaibUity of makiDa au, profit from 
_prdeDt. 

Year Indian equity Repatriations (iD uk" 

(e) As. dispute relatiDR to ownenbip 
.. pen4iDI before the Calcutta Rilb Court. 
tile management of the tea estates baa been 
traDderred to a special ofticer appointed b, 
a. Court. 

.Iolat Vatu .... Appro,,-. ImplelDeDted 
... AbaDdoued 

4939. SHRI SYED SHARABUDDIN: 
wm the Ministor of COMMBR.CB be pleased 
to .tate : 

Cal the number of j oint venture projects 
approved by Government as 00 31.3.86 : 

(b) the number of projects which bave 
been abandoned ; 

(c) tbe Dumber of projects which are 
.... r implementation ; 

(d) tbe Dumber of projects in prodt18tion; 
aDd 

(e) the total equity investment in these 
projects aod tbe total dividend cum royalties 
iatlow during tbe last three yean? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMERCE (SHRI 
P. R. DAS MUNSl) : (a) to (d) Accordina 
to the available ioformation : 

529 joint ventures bad been approved by 
filovernment upto 31.3.1986 ; 

ft 

27 joint ventures bave been abandoned 
after implementation; 

«) joint ventures are at prOlcnt under 
Implementation ; 

145 joiDt ventures are prescntl, io 
production ; 

(.) The total equity participation of 
lD4ian I'I'rtieI in JVs abroad aDd tbe total 
beDeftta from them. a. on '1.12 8S. 31.12.84 
~ ".,2.,5 "' .. uDd .. ;-

1983 
1984 
1985 

Oaths) -----

12212 
J20S1 
11732 

Dividends Other eotl-

711 
774 
931 

tlemeotl. 

2092 
2S37 
2964 

ProlDOtloll of Youtll Tourism Ia Kana.tab 

4940. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: 

Will tbe Minister of TOURISM be pleased 
to state 

(a) wbetber Government have taken 
steps for tbe promotion of youtb tourism in 
different Siates in 1985-86 and 1986-87 ; 

(b) if so, tbe a teps taken io tbis reaard 
in Karnataka during these years; and 

(c) the details of the steps proposed to 
be taken for tbe promotion of tourism io 
Karaataka in Seventh Five Year Plan? 

• THE MINISTER OF TOURISM (SHRI 
MUFTI MOHO. SYED): (a> Tbe Central 
Department of Tourism bad orsaniaed Youth 
Travel Festival at Guwabati from 5.11.1985 
to 7.11.1985 and National Youtb Travel 
Festival at Mammallapuram from 20.12.1985 
to 22.12.85. Youths from various States 
participated in these festivals. The Depart. 
ment had also participated in the Federation 
of International Youtb Organisatioa 
Convention from 10.10.85 to 14.10.8'. 

Several Youth Hostels, specificall, meaDI 
for promoting Youtb travel were co~tructed 
by the Department. This ,ubject is DO" 
heiDI looked after by tbe Department of 
Sports and Youtb Affairs. In addition to 
18 functioning Youth Hostels. tOD ate 
currently under construction aDd sanctioD 
orders for construction 01 14 more Youth 
BOltels in variou. parta of tbe COUDtr~ have 
beeD iaoed. 

(b) and Cc) Apart from a Youtb Holte. 
afread, OpenltiDI at MYlOre., saacdoD orden 
for tbe CODltructioD of 2 more youth boete1e. 
0_ each at Hassao aDd K.arwar. in Kama'd. 
1M •• been i.sued duriOlI986-87, 
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Me .. -- for BoostlDg Exports by SlDan 
Seale Sedor 

4941. SHRI R. M. BUOYB: Will 
tile Minister of COMMBRCE be plealcd to 
ltate : 

~ 

<a) the facilities provided for export 
promotion of item' beiDg maDufactured by 
tbe industrial units in tbe small scale Sector; 

(b) what arraogements exist to enable 
the amall scale units to take full advantage 
of luch facilities ; 

(c) whetber Government have received 
aD, complaiots from such units telarding 
lack of co-ordination in this regard from 
various conccrned departments: and 

(d) if so. tbe corrective step. beiDa 
takeD? 

THE MINISTER OF STATE IN THE 
MINISTER OF COMMER~E (SHRI 
P. R. DAS MUNSJ): fa) In order to 
promote Export of items from tbe Small 
Scale Sector various facilities exist, sucb as, 
Casb Compensatory Support. REP licences, 
dutY-draw-back, duty free import. supply of 
steel at inte.roational prices, law materials OD 
priority basis. formation of c;oDsortia aod 
eaport bouses at lower limit. Extra weightage 
is allo giveD to SSI Units for grant of 
additional licences. and exclusive delegation 
of Small Scale entrepreneurs as sales-cum-
study teams is sponsored uDder tbe MDA 
Scheme. 

(b) In order to cnable tbe small scale 
uDits to derive fuU advantage of these 
facilities a comprebensive organisational net 
work existinl tbrouabogt the country include 
Export Promotion Councils. Trade'Develop-
ment Authority. National Small Industries 
Corpo, Small Industries Service Institutes 
and Extension Centres under Devrlopment 
Commil8ioner (.5SI) and State Small 
IDduatrie. Corporal ions etc. in tbe States. 

(c) No. Sir. 

(4) no. Dot arise. 

Export Proaaotloa ., Card.., .. 

4942. SRRI T. BASHEER: Will tile 
Minister of COMMERCB be pleased to 
atate : 

(a) wbetber Government have taken aa, 
steps to find out ncw markets for export 01 
cardamom ; and 

(b) if 80. the details thereof? 

THE MINISTER. OF STATE IN THB 
MINISTRY OF COMMERCB (SRRI 
P.R. DAS MUNSI): (a) and (b) Effon. 
to find out new markets for exportable sur-
pluses is aD ever continuing procca. 
Cbairman. CTCL bas visited Weat Buropeao 
Countries to explore the possibility of 
cardamom export. to tbat !'Ogion. Be.ides 
tbe Board bas al80 recently participated in 
tbe SIAL fair ror the purpose. In addition 
Individual cardamom exporters have made 
efforts to develop Don-tJ"aditioDa) markets 
and over tbe last three-four years exports are 
increasing to JapaD. Singapore, Sri Lanka 
and USSR. 

Co-operatioD from FereiaD Co_trtee 
Regardiag FERA Vlolatl_s 

4943. SHRr PRAKASH V. PATJL : 
Will the Minister of FINANCE be pleased 
to state : 

(8) wbetber Government bave souabt 
informatioD from otber countries reaardiq 
the major FERA violations beiDg indolaed 
in by some of tbe big business bouses iD 
India; and 

(b) ir so, tbe reaponse thereto ? 

THE MINISTER OF STATB IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): <a> Yes. Sir. 

(b) Var)'ina deane 01 co·operatioD i. 
received from dift'eroat countries withio tb, 

. oooatraiota 01 their I .... 



LIqUl.ted C .. , .... 

4944. SHRI HAFIZ MOHD. SIDDIQ : 
Will tbe Minister of FINANCE be pleased 
to state: 

. (a) tbe number of companies tbat bave 
aone into liquidation with tbe deposits from 
tbe public in tbe hst tbree years; aDd 

(b) tbe steps Government propose to 
take to save tbe people from the loas of tbeir 
deposits? 

THE MINISTER OF STATB IN THB 
MINISTR.Y OP FINANCB (SHRI 
JANARDHANA POOJARY): (8) and (b) 
The information is beinl collected and will 
be laid on tbe Table of the House. ~ 

Lous by NABARD 

4945. SHRI MULLAPPALLY 
RAMACHANDRAN: Will tbe Minister of 
FINANCE be pleased to state: .. 

<a> whether it is a fact tbat NABARD 
is advancing loans not ooly for aaricultural· 
purposes but also for industrial purposes; 

(b> if so, whether Government propole '0 take steps to restrict tbe functions of 
NABARD to sole1y asriculturaJ sector; 

(c) whether the field of activit, of 
NABARD and IDBI are overlappiog ; aDd 

(d) if so the action proposed to be 
taken in the matter 1 

THE MINISTER OF STATE IN THE 
MJNIST'R Y OF FINANCE (SHRI 
JANARDHANA POOJARY): <a> NABARD 
was established UDder tbe National Bank for 
Agricultule aod Rural Development Act. 
1981 for providing credit for promotion of 
agriculture, cottage and yjl1aae industries. 
handierafls aod otber rural crafts and otber 
allied economic activities in rural areas with 
a view to promote developmeot of rural 
areas. . Hence. NABARD refinances Dot 
only alriculture aDd .Died activities but a1ao 
cottaae. vii laP. tiD~ aDd small ICIIle iD4us-
tdea in the rural areas. 

(b) No. Sir. 

(c) and (d) A •• i.tance to rural/earo-baaed 
industries can Bow both from NABARD and 
IDBJ. However. an Inter-inatitutio_l 
CoordinatioD Committee compri.iDa repre-
scntatives of NABARD. IDBI. RBI etc. hu 
been constituted by NABARD to diacuu 
from time to time varioUi issuts arilina oat 
of their common approach to meet the 
credit requirements for DOD-farm activities. 

Proposal to Issue Llnace. t. Prl •• " 
Eaterp".eun for SplDalDg MUla ID 

Tamil Naa 

4946. SHRI R. JEEVARATHINAM: 
Will tbe Minister of TEXTJLES be plt'a_ 
to state: 

(a> Dumber of requests for lie.Dces 
r~eived from tbe Tamil Nadu Government 
for spiooioll mills of 12.000 .piDdles and 
above capacity siDce 1984 ; and 

(b) wbether there are any propouls 
under consideration to iuue licences to 
private enterpreneurs ? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF TEXTILES (SHRI 
S. KRISHNA KUMAR): (a> No lOch 
request from tbe Tamil Nadu Government 
bas boeD received as mentioned In tbe period. 

(b) Does Dot arise. 

WorN Buk As.lstaDee to IDe ...... £Sport ef 
EJaa.aeerlag Goods 

4947. SHRI S. PALAKONDRAYUDU: 
Will tbe Minister of FINANCE be pleased 
to state : 

(a) wbether j~ is a fact tba' the WorleS 
Bank ba, cleared a • 250 million project to 
increase the competitivcacs.· aad export of 
ea8iaeeriol aoodl from lodia ; aDd 

(b) if 10, the ct. tails of the project? 

THB MINISTER OP ST A TB IN TBB 
MINISTRY OF FINANCB (SBRI 
lANA.DHARA POOJARY): (a) aDd (b) 
AlIT_menta were .Wlled with tile World 



BMlk GO 21.t J.OGll..". 198& for a total loaa 
t)f • 250 mnlioa-' 90 million to GOI aDd 
• 160 million to lelCI witb GOI guaraDtee-
for tbe ludustrial Export (ED.in_rio. 
Products) Projects. Tbe objective of tbe 
Project ia to usista tbe Government of India 
ID carr7;DI out its proaramme to increase 
competitiveness aDd _porta of maoU factured 
proc.tucta. "particular), in tbe cDlineeriDI 
aub-sector. World BaDk financinl would 
cover tbe foreilo excbao8e portioos of 
eliaible term loaDS made by ICICI and parti-
cipatinl commercial baat. to enlinceriol 
eateq;rlaea and. aDclllarlea. 

NOD SettlelDeDt of Daes to 1.,est81'8 ." 
Slian Broken. 

4948. SHR.I KRISHNA SINGH : Will 
tbe Minister of FINANCE be pleased to 
atate : 

<al whother Governmeot bad issued a 
directive to Delbi Stock Exchange Board in 
1984 tbat all transactioDs pending upto 
February 12. 1984 be settled by delivery 
apto Marcb. )984 or else by closiog them 
out at tbe rates prevalent on Marcb 26, 
1984 ; 

(b) whetber it i. a fact tbat the directive 
has Dot been complicd with by the brokers 
by actual p8yment of their dues to thc 
investors: 

(c) if so, tbe total amount still out-
atudinl from the brokers to tho investors ; 
aad 

(d) tbe actioD proposed to be taten by 
Governmcnt in tbc matter ., 

THE MINISTER OF STATB IN THE 
MINJSTR. Y OF FINANCE (SHRI 
JANIlDHANA POOJAR.Y): (a) In pur-
luance 01 Goveroment directive dated 1 Stb 
Fabraary. 1984 issucd to Delhi Stock 
Bachanp. the Board of tbe Exchana. bad 
decided . that all pending transactions upto 
February 12" 1984 be eettled by delivcry 
and paymeDt upto March 23. 1984 or elao 

. tlaac tbe uOI.elled traa.actioDs would be 
treated as cloaed at the c1oaiD8 price of 
3"'- Muob. 1984. 

/ 

(b) and (c) Accordiol to the Delbi 
Stock Excbanac, tbe actual pa),ment of 
ducs to tbe jnveltors bave Dot been made 
80 far since the settlement amongst the 
members of tbe Exchange has Dot ),et been 
completed. Tbe Exchaoae has estimated 
tb. total payment involved in tbe transactio_ 
which were closed out at tbe rates a. 
prevaJent 00 26.3.84 at about Rs. 401akbs. 
However, tbe actual amount to be paid to 
the investors i. Dot knowD. C 

(d) GovernlPent have directed tbe 
Delbi Stock Escbaole to take immidiate 
action to settle tbe peDdiDII cases. 

PM's Dlseass'OD wit. Presldeat of 
Ballltadesll dorlal SAARC Regardl •• 

Chakma Ref.gees 

4949. SHRI SANAT KUMAR M.\.NDAL: 
Will the Minister of EXTERNAL AFFAIR.S 
be pleased to state : • 

(a> Whetber the Prime Minister duria. 
bis recent meetiog with PresideDt of 
Bangladesb at the time of SAARC Summit 
in Banaalore discussed tho r"patriation of 
all tbe Cbakmas to their homeland in 
Cbittqong Hill tracts; and 

(b) if so. reaction of Baolladesh 
President thereto? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI NARAYAN DAlT 
TIWARI): (a) and (b) Yes Sir- It was 
aareed between tbe two leaders tbat Cbakma 
refulees would be repatriated to BanaIadeab. 

Threat of I.pollag CouRter-Vailing Daty OB 
Iadlaa EaglaeeriDa Esports b, USA 

4950 SHR I ]~DRAJJT G UPT A : 
Will tbe Minister of COMMBRCB be 
pleased to atate : 

<a) wbether it is fact that the US 
Governmont bas threatened to impose 
counter-vaili ... duty Gn India·s enaiaeeriD. 
export. to tbat country to neutrialile bend .. 
of Internationa) Price ReilllburKment 
Scbeme (IPRS) IiYeD to cDlineerin. expo, .. 
b, IDdiaD QOVWllJDeDt. 
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(b) if so. the dotan. thereof ; and 

(c) to wbat extent it ,"11 .fect our 
eDlin_rio8 export to US ? 

THB MINISTBR OF STATB IN THB 
MINISTR.Y OF COMMERCE (SHRI P.R. 
DAS MUNSI): (8) and (b) The US Govt. 
have iteeo levYlol countervailinl duty on 
iron metal ca.tinas imparted from India 
since .. 1980. Followiog tbo 1984 rcyicw of 
tbe countervailiDI' duty ord~r tbey bad 
made a preliminary detormination on 7th 
Octobbr. 1986 under which tbe reimbune-
meDts made to lodiaa exporten of castio.s 
UDder tbe International Price R.eimbursement 
Scbeme (IPRS) bave boen coosidered a. a 
countervailable subsidy. We are awaitinl 
tbe results of the fiiDal determination and 
in &be meanwhile representations bave been 
made to tbe US authorities that reimburse-
ments under IPRS sbould not be considered 
as a countervailable subsidy. 

.-
(c) In case the decision to treat IPRS 

as a countervailable subsid, is upbeld iD 
tbe final determination by tbe US Govt., 
our exports of cnlioecrin8 800ds could be 
adveraely affected. It is however Dol 
possible to quantify tbe eft'ect as mucb 
would depend upon tho extent to which 
IPRS is availed of by tbe Indian ex potters 
and wbetber in respect of such exports 
the US authorities are able to establish 
injllry to their domestic industries. 

Pablle Mo •• y Locked up wlill Private 
Sector Co.paal" 

4951. SaRI KAMLA PR.ASAD SINGH: 
Will tbe Minister of FINANCB be pleased 
to state tbe amount of public mone, locked 
up witb private sector companies in tbe 
form of share and debentures ? 

THE MINISTER. OF STATE IN THE 
MINISTR.Y OF FINANCE (SHRI , 
JANAllDHANA POOJARY): Tbe iofor-
matioD is being collected and will be laid 
OD the Table of the Hou ... 

1_ of c.. ....... DelJeatares b7 Coatp .... 

4952. SHRI CHINGW ANG KONY AIC: 
Wlli tbe MiDia_ 01 FINANCE be plea_ 
10 lca. : 

<a) tho details of coDvertible debcnhINI 
issued by various public limited companiu 
with their names 1Jbich are yet to be 
converted alonlwitb the details of their faoo 
value. interes t rate. coDver,ion .1 well .. 
redemption terms in each case ; 

(b) tb. Dames of various stock exchaoptl 
on wbich sucb convertible debenturea bave 
been listed aloolwith the nalDes of the 
concerned companies : 

(c) the names or companies whie h have 
already beOD given coolest/approval by tbe 
Controller of Capital issues for issue of 
convertible debeotures in the Dear further 
alonlwith tbe detail. of face value, interest 
rate, COD version and redemption term. in 
each case ; and 

(4) the names of compani.. wbose 
proposals for il!ue of cODvertitle debentures 
are pendins with the Controller of Capital 
Issues for consent/approval? 

THE MINISTER OF STATE IN THB 
MINISTR Y OF FINANCE (SHRI 
JANRDHANA POOJAR Y): (a) to (d) The 
informatioD IS beiDa collected aod will be 
laid on the table of the HOUle. 

Relief to MaDufaeturers of P. v.e. Cables 
b, D.G.S •• ad D. 

4953. SHRI V. TULSIR.AM: Will 
tbe Mini'ter of COMMERCE be pleased to 
Itate : 

(a) wbether the manufacturer. in tho 
small sCllle sector wbo bave been awarded 
contracts by tbe Directorate General of 
Supplies aod Disposals for supply of cables 
to various Government Departments havo 
been facing di8lcult, due to increase in price 
of PVC after award of contract. by DGS&D. 
New Delbi. 

!b) whether aD)' representation in tllla 
resard bas been received from them ; aDd 

(c) if .0. tbe action taken thereon , 

THB MINISTER OF STATE IN THB 
MIN I STR.Y OF COMMERCE (SHIll 
p.a. DAS MUMS) : <a> aDd (b) Y .. Sir. 
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(0) Rate coatractl coDclu(ed by DGS&D 
do not provide for aoy price variation on 
account of rise of fall in the price of PVC 
raiD. Dor do tbey provido for aoy assiltancc 
to be rendered by DGS&D to tbe firms for 
procurement of raw materials iocludiog PVC 
nain. Moreov.r, tbe DOS&O does not 
bave any control on tbe priciDI aDd diltri-
bUtiOD of tbis item. 

1. 

[~rQ".rIQllon] 

I'rauds I. PaYlDeDt 01 BODUS I. Head Oft'Jce 
01 Stat. Buk or ladore 

4954. SHRI. RAJ KUMAR R.AJ: 
Will the Minister of FINANCE be pleased 
to .tate : 

<a> whether it is a fact that a fraud to 
die tune of Ill. 2.83· lakb in tbe 
paJ1DeDt of bODu. waa detected in the Head 
ofIice of tbe State Bank 01 Indore located 
at Indore; 

(b) if 10, the detail. tbereof and tbe 
Dumber of bank employee, fuod guilty i and 

(c) wbetber tbere is a possibility of sucb 
frauds baviDg been committed duriDg tbe 
previous years atao , 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c) 
State Bank of Indore haa reported that a 
lraud to tbe tune of R8. 2.53 latbs in 
payment of bODUI to Head ODice staff' was 
detected. Tbe fraud was reportedly perpet-
rated by inflating tbo summary totals and Brand 
tolals of bonus regiiters lor tbe bonus pay-
able for tbe years 1971, 1979. 1980 abd 1981. 
TbeBaok bas furtber reported tbat ODe Head 
Clerk, ooe Clerk and one Cashier-cum-Clerk 
were fUDd responsible for tbe lapse. The 
C.B.I. have reported that they have regiJltered 
a case on 27.10.86 under section J 20-B IPC 
r/w 420, 468, 471 IPC and section S(2) r/w 
S(I) (d) of P.C. Act for iovcsti.ation of tbi. 
Iraud. 

.,. 

4955. SHRI MAHBNDRA SINGH: 
Will tbe MiDi,ter of FINANCE be pleased '0 eta. ; 

<8> tbe rulea and tbe criteria followed 
in nationalised baDks for traosfer of ataft" 
to their overaeas brancbes ; 

(b) the number of yean for which the 
panel approved for tra •• fer of staff i. kept 
alive; aDd 

(c) whetb.r there have been an), caleS 
of traDlfer of staff to overseas branches as 
were e«ected in contravention of tbe 
prescribed rules and criteria and if so. the 
Dumber of sucb cases duriog tbe Jaat three 
years? 

THB MINISTER OF STATE IN THE 
MINISTR.Y OF FINANCB (SHRI 
JANARDHANA POOJARY): <a> to (c) 
In order to bring about uniformity in the 
criteria to be followed by Public Sector 
Banks for personnel placement in foreilD 
branches. Government have issued suidelioC8 
to Public Sector Banks bavin8 brancbea 
abroad in August, 1986. These luideline8 
provide for tenure of a maximum period 01 
five year. at a stretcb in overseas brancbes 
(except in U.K. wbere tbe period would be 
three Jears); preparation of a panel of 
eliaible officers and imparting intensive 
advance traininl to tbe selected ofticen; 
rules for acceptance of resi8oation while 
serving abroad; and procedure for obtainin. 
only official pass-porta (or fresb posting as 
well as for omcers iflread, workin. abroad. 

... clal DIHrlDdaatioa AgaJast h .. lI_ .. 
Glbnltar 

4956. SHR.I C. MADRA V REDDY: 
Will tbe Minister of EXTERNAL AFFAIRS 
be pleased to state: 

<a) whether Government are aware that 
the racial discrimination aaainst tbe lodiaDs 
i. beinl practised by tile autboritiea in the 
Britiab tuled Gibralter • , 

(b) ilso. the Dumber of ladjan oatioaals 
80 far affected by tbis racial dilCriminatioD. 
ud • 

(c) the actioD ~eD by GOWI'IUDeu* iq 
tile matter 'I 
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THB MINISTBR OF STATB IN THB 
MINISTR.Y OF EXTBR.NAL AFFAIRS 
(SHRI It. NATWA~ SINGH) : (a) Some 
local reaulatioDS have impinged adversoly OD 
Indian national •• 

(b) Approximatel, IS.O natioDals. 

. (c) The Government took up tbe matter 
with tbe Britisb authorities who informed 
us tbat tbe· Gibraltar Administration has 
recently relaxed the regulatioDs which DOW 
pelmit wives of visitio. Indians to ubderao 
parturition in Gibraltar provided tbey depart 
withiD a reasonable period after the birth 
of the child. The Government bave also 
been informed that Gibraltar·. immigration 
policy is likely to be tbe subject of a judicial 
review by tbe Supreme Court of Gibraltar 
in tbe near future. The Government is 
awaitiDa the outco.me of this judicial review. 

Viol.tloD of FERA aa. Tax E •• loa hy 
BI.rBuslaess Hoases 

4957. SHRI DINBSH SINGH: 
SHRI RAMASHR.A Y PRASAD 
SINGH: 

Win tbe MiDiste. of FINANCE be pleased 
to state : 

(a) whetber it is a fact that proceediop, 
_inst some big bouses for violation of 
FEilA and tax laws have been dropped in 
tbe receut past; 

1983-84 

(1) (2) 

U.S s.a. 7636 

Czechoslovakia 1074 

German ISS0 

Democratic Republic Yuao-Iavia '51 
Poland 1610 

Bulpria 

llomaoia --
HUDPlJ 200 

U.S.A. 511' 

(b> if so, tho 11 umber 01 aucb bil 
bousea ; 

(c) wbat wa. tbe amount involved ; aad: 

(d) tbe reaaoos for dropriDl tbt 
proceedio8 ? 

THB MINISTSR. OF ST ATB IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR.Y): (a> to (4) 
IDformaticn to tbe exteDt possible it beiqa 
collected and will be laid on tbe Table of 
the House. 

£sport 01 Spina 

49S8. SRRI D. N. REDDY : Will tb. 
Minister of COMMERCE be pleased to Itate 
the names of tbe countries to wbicb pePpel' 
is exported aDd tbe a\'Crale quatity capor'ed 
to eacb of tbem during tbo Jalt tbree yean. 
year-wise? 

THB MINISTER. OF STATE IN THB 
MINISTRY OF COMMERCE (SURI P. R. 
DAS MUNSI): Pepper is exported to a 
large Dumber of countries. However. USSR. 
and otber Past EuropeaD countries and tbe 
USA are tbe m-uor export markets. 
The average quaDtit, of pepper wbole 
exported to importaDt countries duriD8 the 
last three )·ean. year- wile. w •• al under :-

(Quantity : in MTS) ------
1984-85 J985-86 

-------~ 
(3) (4) 

14893 8256 

1048 126 
814 1349 
976 934 

844 1300 
160 361 
500 306 
555 -

11'2 140', 
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(1) (2) 

Canada 725 
Italy 1356 
FRG 73"8 
U.K. 321 

Franco 503 
Netherland 437 

AUltralia 103 
Japaa 339 

Saudi Arabia 366 

Iran 425 

Sudan 181 

BlYpt 45' 
VAB 107 

Esport of IroD ore from Kadremakll 

4959. SHRIMATI BASAVARAJESWARI: 
Will tbe Minister of.COMMERCE be pleased 
to Itate : 

<a> the quantity of iron ore exported 
from Kudremukh durin. tbe last tbree years; 

(b) the names of the countries importinl 
lCudremukb iron ore ; 

(c) wbe. tb.r new COD tracts bave been 
lilDed duriol 1986 : and 

(d) if 10_ tbe details tbereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMERCE (SHRI 
P. R. DAS MUNSI): (a) The qUaDtit~ 
of iron ore conceotratea exported by 
Kudremukb Iron Ore Company Limited 
durinl tbe lut tbree years is a. follows: 

Year Quaotit, exported 

(in tlaouaaad Dry Metric TODDea ---------
1983-14 1137 
1984-14-

",5." 
1572 
2060 

(3) 

525 
989 

43 

121 

275 

37 

74 

329 

52 

810 

40 

185 

90 

(4) 

937 
1153 

1548 

441 

881 

225 

144 

373 

438 -_ 
98 

940 

280 

(b) Tbe countries now importinl Iudre-
mukh iron ore conceDtraties are: Japan. 
France. China. AUltralia. Bahraini 
Yqoslayia aod Czechoslovakia. 

(c) and Cd) New contracts have been 
silned during 1986 for export of a total 
qU8Dtity of 3.220.687 tonnes of iron ore 
concentrates witb Japan. France, ~ ugoslavia. 
Czechoslovakia, Australia and China. A 
total optional export of 180.000 toone. of 
iron ore concentrates ba. also been indicated 
in tbese contracts. 

I __ tl". for Esport b, Eledroale V.'" 
4960. SHRI SOMNATH RATH: win 

tho Minister of COMMERCE be pleased to 
state : 

(a> whether Government propose to 
consider a scheme to allot 10 perceDt of tbe 
turnover of electronic units.. foreign 
excban.e entitlelDeDt for beJpiD8 exporta ; 

(b) if ao. the main features or the 
proposal : aDd 

(c) b,. what tim. the proposal in litel, 
W be flaaliled ? 
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THE MINISTER OF STATE IN T~B 
MINISTRY OF COMMER.CE (SHill 
.p. R. DAS MUNS): (a) to (c) Tbo 
Govemmt'ot bas decided, in principle. to 
allow exporters to utilise '" to I 0% of tbeir 
Det~. foreign ncb.Dle earnings for under-
takiD. prescribed promotional activities. The 
nte applicable would be accordin8 to the 
catelorie. of products. The details of tbe 
ICbcme are heiDI worked out. 

ReeogDltion of Got'ena.eat of People-. 
Republic of Kampuda_ by ASEAN 

CODDtries 

4961. SURI P. NAMGYAL: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) wbetb~r Government of Ind~a have 
approached the ASEAN countnes f,?r 
~ntiDg recognition of the Heng Sama~ln 
Government in Kampuchea to have a lastlnll 
peace in Indo-China; and 

(b) if so. with what result and if Dot. 
the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI EDUARDO FALEIRO): (a) No. 
Sir. 

(b) Government have not ~ppr~ach~ 
tbe ASEAN or any other count rles ID t.h.s 
matter as Government respects the s?VerelBD 
riabt of eacb Government to take Its own 
decision in tbis reprd. 

Threat of LoslDa U.S. Market to I ..... 
• Garmeot Exporters 

4962. SHRI LAKSHMAN MALLICK: 
Will tbe Minister of TEXTILES be plealed 
to atate : 

<a) whether it is a fact that Indiao 
Garment Exporters have been .wam~ th~t 

Siure aasinst imports was IDcre •• lo.l.n 
:., American Market from the dome:C 
tatiJe induatry and tbat tbere was a po. -
bDity of a shrinkage in the US Market Whl~h 
bad witnosted a boom in the I .. t two yean : 
104 

(b) if 10, tbe reaction of Union Govera-
ment in tbis regard ? 

THB DEPUTY MINISTER IN THB 
MINISTRY OF TEXTILES (SHR.I 
S. KRISHNA KUMAR): (a) aDd (b) 
Presurel exist in tbe U S.. textile iodUltQ' 
alaiost imports of c)otbial products from 
developing countries includinl India. How-
eVer, Government does oot eovi •• ae any 
sbrinkage in tbe U.S. market for India testile. 
aod clothing products uoder the new bilateral 
agreement for a term or five years wbich h .. 
recently beeD concluded by India witb 
U.S A. 

laeome Tax .ad Excise Raids 08 Preml_ of 
GO'femmeDt EmploJees 

4963. SHR.I K. D. SULTANPURI: 
Will tbe Minister of FINANCE be pleased 
to state : 

<8> the number of Income Tax aad 
EXcise raids cODducted 00 tbe premises of 
Government emplo,ees (furiog the last ais 
mODths ; 

(b) tbe total amouDt of unaccouDted 
money recovered durin. tbese raids; and 

(c) the Dumber of pt'rSODS who have 
been cballaned under these o1fencea in tho 
Court of Law ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (8) to (c) 
Inforemation to the extent possible is beiDa 
collected aod will be laid on tbe Table of tbe 
House. 

PERA Powers •• Respect 01 Chartered • 
FlshlaK Cemp .. ies 

4964.· SHRI D.P. JADEJA: 
SHRI T. BALA GOUD : 

Will the Minister of FINANCe be 
pleased to refer to the -reply aiYeD to 
Unltarred Que'tion ·No. 3316 OD 8 A .... t. 
1986 reaardina activities of foreiso cbartereeS 
tilbiDf ._18 aDd Ita.. : 
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<8> tbe actioD taken alainst companies 
wboae chartered fisbiol vessels violated 
charter terms and c:ooditions durina 1984. 
1985 aud 1986 ; 

<lit> whetber Government propose to use 
powers onder tbe Foriean Exchange Rcaula-
tion Act (FERA) In case of violation of 
charter termi by tbe cbartered fisbing 
compaaiea ; and 

(c) if Dot, the reaSODS therefor? 

THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCB (SHRI 
JANAR.DHANA POOJARY): (a) The 
Customs authorities bave initiated action 
_inlt sucb companies and iSlued Show 
Caules Notices under tbe Customs Act. 
Tbe violations of Charter terms and condi-
tioas bave been brought to tbe notice of the 
Ministry of Agriculture for penal action 
under Maritime Zones of India (Regulation 
of Fisbiog by Foreign Velsels) Act, 1981. 

(b) and (c) The Enforcement authorities 
are iovestigating into these cases. 

Appo"t.eDt of Cbairmaa·Cum-M.D. iD 
N.T.C. 

4965. SHRI SARFARAZ AHMAD: 
SHRI ATISH CHANDRA 
SINHA: 

Will tbe Minister of TEXTILES be 
pleased to state : 

(a) wbether it is a fact that National 
Textile Corporation is working without 
Chairman-cum-M.D. for the last so maDY 
months and tbe working is badly affecte.d ; 

(b) wbether it is also a fact tbat despite 
the interview for selecting Cbairman-cum-
M.D. and tbe recommendations of Bureau of 
Public Enterprises tbe Ministry bas not taken 
an), decision so rar ; and 

(C) if so, tbe reasons thereof and tbe 
llepi takeo by GoverDment to expedite tbe .., 

THB DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR): (a) The POlt of 
part- time Chairman fell vacant 00 30th 
September, 1986. Tbe former Mana.jlll 
Director proceeded on leave on 25th MaJ, 
) 986 and bis resianation was accepted with 
effect from 25tb AUlust, 1986. Pen d iD. 
appointmeot of 1\1 D on relula, basil. JoiDt 
SecretaI")' in the Ministry of Textiles i8 
holdinl the post of Managing Director. ill 
addition to his own duties. 

(b) aDd (c) A decilion bas been taken 
tbat tbere will be a Chairman-cum-Mana.ina 
Director to bead the NTC Holdinl Company. 
instead of a part-time Chairman and full-
time Managing Director. Interview. were 
beld by.. the Public Eoterprises Selection 
Board (PESB) on 9th October, 1986. Tbe 
matter bal been referred to PESB apin for 
furtber recommendations at an early date. 

Reward to Jacome Tax Offieen for 
OutstaDdlDg Assessmeat work 

4966. SURI ANAND SINGH: Will 
tbe Minister of FINANCE be plaaaed to 
state: 

(a) Whether the rules framed by Govern-
ment for rewardin& its Officers of Income 
Tax ~.rtmeDt for doing outstandin8 
assessmeD t work bas been cbanged with 
retrospective effect in respect of amnest, 
cales; 

(b) if so, tbe details tbereof : 

(c) in bow many Amnesty cales the taa 
payers offered additional income for taxatioD 
after the Officers of the )Lcome Tax Depart-
ment bad made intcosive and detailed 
enquiries and of what was tbe quantum of 
sucb dec)ared income and tax paid on sucb 
income and in bow many sucb .cases tbe 
proposals for reward were submitted by tbe 
officers; and 

(d) bow maDY above proposal. for 
reward bave been disposed of by . tbe 
Competent Committee aDd bow much 
reward bal been sanctioned to tbe officials 
of tbe Income Tu Dcpartmcut iD suc;b caEca 
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THE MINISTER OF STATS IN THB 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY): <a> and (b) 
Yes, Sir. Tbe new scbeme for arant of 
reward to officers aod staff' of tbe Income 
Tax Departmeot bas been introduced only 
witb effect from 1st April •. 198S. However, 
it was seeD tbat an error bad crept in wbile 
framing tbe Reward Scheme ; in the para 
relating to rewards for scrutiny assessments, 
prosecution WJlS an essential pre-requisite 
except wbere tbe assessee had voluntaril, 
disclose the income. But wbere income is 
disclosed under the Amnelty Scheme no 
prosecution is to be launched as the disclosure 
bas to be voluntary. Hence where income 
is disclosed by the assessee under tbe 
Amnesty Scheme before detection by tbe 
Assessing Officer, the question of giving any 
reward for scrutiny to tbe officer does not 
arise. Thi. anomaly hal been since clarified. 

(c) and (d) In view of (a) and (b) 
above. tbe question does Dot arise. 

E'folYIDg. COde for TNC. 

4967. DR. G. VIJAYA Rt.MA RAO: 
Will the Minister of FINANCE be pleased 
to state: 

<a> wbether tbe United Nations have 
failed so far to evolve a code of conduct for 
tbe Transnational Corporations (TNCs).1 
reported in the Times of India dated 27th 
October. 1986 j a .. 

(b) wbether Government pcopose to 
devise such a code for use by TNCs both of 
other countrie~ opecatiD. in lodia as well al 
Indian Corporations operating in other 
couotries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): <a) The 
United NatioDs Commiuion 00 Traosoatiooal 
Corporation., of wbich India is a member. 
haa been discussina a Code of Conduct on 
Transnational Corporations (TNel) (or some 
yean DOW. While alreemeot hal beeD 
possible in respect of a lubstaatial part of 
pbil Code, disagreement penisfa iD rupect 01 
tertain vita. areas. NelOtiatioa. are ia 
Glolr_ for IWIOlviOi tbeao dilfcnDOli. 

(b) The Code. when fiDaliaed. _HI appl, 
to TranlnationaJ Corporatioos to tbe extent 
and in tbe maDner to be defined io the Code 
itself. However. weU establised lqislation 
exists (or relul.tina tbe eotry and CODduct 
01 NYc. operatinl in our cOUDtry. 

NRI Coatrlbatloa for D ••• lop ... t Work 

4968. DR.. K.G. ADIYODI: Will the 
Minister of FINANCB be pleased to ltate : 

(a) whether Government propose to 
encourage the Non- R.esident Indians for 
contribution ror various development works 
in tbe couotry ; and 

(b) if so, tbe stepa taken in tbis reaard 
aDd success so far met. state-wise , 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJAR Y): Ca) and (b) 
Governmont bave anDounced several Schemes 
since April. 1982 under which Non-lleaideot 
Indians can make investments in IDdia. 
These include investment in new and .ii'tins 
industrial unita, bank depOIitl. uDits of U_ 
National savioll certificates, etc. Certain 
tax concessi ODS have been gi~eo under the 
IDcomfl-tax Act aDd Wealtb .. Tax Act. 
Special facilities have also been provided in 
the Import-Export Polic, for import of 
capital loods/raw materials by NRls who 
propose to set up industrial unitl in Iodia. 
As reBards Government approval.. a special 
Approvals Committee has been set up in tbe 
Department of Industrial De\,elopment to 
provide 'sinale wiodow· clearanco to indus-
trial proposal received from NltI •. 

2. Since. November. 1983 upto 30th 
JUDe. 1916. lSI LIO./permisaioD/SIA nai •. 
tration have been issued to NRla lor _ttiDI 
up industrial uaits iD lodi.. The projects 
arc located in the States of Andbrd Pradub 
Gujarat, BaI'Jana, Mabar.abtr., Madb,a 
Pradesh. Orissa. Punjab, RajaatbaD, Tamil 
Nadu. Uttar Pradesh, W.st Beo .. l. Uoioa 
Territories of Dadar & N_r HaveJi DeJbi, 
Ooa Damao aad Diu. 
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...... ceaaeat of I..... Tax wit. 
ESJ)eDdlture Tax 

4969. DR. KRUPASINDHU BHOI: 
SHRI UTTAM RATHOD : 
SHRI D.N. REDDY: 

Will the Miniater of FINANCE be 
pleased to stat'e : 

<a) wbether Government are contem-
plating to replace iocome tax with expenditure 
tax; and 

(b) if so, tbe details tbereof' 

TaB MINISTER OF STATE IN THE 
MINJSTRY OF FJNANCE (SHRI 
JANARDHANA POOJAR Y): <a> and (b> 
Under tbe resolution dated 13th December, 
ISl8', tbe Government appointed a Study 
Group on TaAation of Expenditure to 
examine tbe feasibility and desirability of 
movin. toward. proarelsive taxation of 
expenditure by modifying tbe base of income 
taxatioD. Tbe Group has beeD requested to 
submit its report by 31.12.1986. Tbe 
Government's decision in tho matt~r will ba 
taken after tbe report submitted by tbe 
Group is examined. 

MeetiDg of IDdo-Australlao Trade Committee 

4970. SHRI P .. M. SAYBED: WiU the 
Minister of COMMERCE be pleased to 
state : 

(a) wbetber a meetiDI of Indo-AustraliaD 
JoiDt '1'rade Committee wa s held iD New 
Delbi in tbe first week of November. 1986; 
aDd 

(b) if so, tbe maiD decisions taken by 
tbe committee '1 

.. 
THE MINISTER OF STATB IN THE 

MiNISTR.Y OF COMMER.CB (SHRI 
P.R. DAS NUNS): -<a> Yes, Sir. 

(b) Botb sides recoanisiol lbat there was 
• Deed to aauro • more balanced .rowth of 
trade. aaned to explore possibilities of 
81~,iDI trade &0 tho lDUlufaotUJ'Oll 

sector ... bile at tbe 68me titre 8ssurillg that 
traditional export items did not suffer. It 
was agreed tbat Indian delegatiOD in t .... 
cbemicals and capital equipment and 
machinery sectors would viait Australia iD 
tbe next few mooths. 00 the possibilities of 
cooperation in the field of fre5h fruits and 
veletables and processed foods, it was 
8Ullelted tabt APEDA could consider seodin. 
a delegation to Australia to interact with the 
concerned Australian organisatioos. A list 
of items of export interest to both tbe 
countries were excbanaed. The two dele-
gations also identified sector. for cooperatioD 
and for settinl up joint ventures. The two 
sides also alreed tbat the signiog of Doubl. 
Taxation Agreement would facilitate trade 
and economic cooperation to the mutual 
benefit of the two countries. 

RehabiDtatio. of Workers of NTC Mills 

4971. SHRI SHARAD DIGHE : Will 
the f\.linister of TEXTILES be plealed to 
state : 

(a) whether it i. a fact tbat even after 
takinl over of tbe manaaement of 13 sick 
textile undertakings in Bombay witb effect 
from 18th October. 1983 under tbe Textile 
Undertakinas (lakin. over of MaDaaemeal) 
Act, 1983 tbe NTC has not absorbed a largo 
Dumber of their existiDI workers aod tbat 
their Dumber is about 30.000 to 40,000 ; 

(b) if so, fbe reason. tberefor; and 

(c) whetber it i. also a fact that NTC in 
tbe case of tbese workers is refusiog to pay 
his dues also and wbether several cases are 
pendina in labour and Indu6trial Courts aDd 
Bombay High Court which are filed by some 
of tbese workers ? 

THE DEPUTY MINISTER IN THB 
MINISTR Y OF TEXTILES (SHR.I S. 
KRISHNA KUMAR): (a) and (b) Out of 
about 40,000 employees 00 roll in tbeae 13 
milia on tbe date of take over (18tb October. 
1983), more than 23.200 emplo'_ bave 
already been abaorbed. in accordar ce willa 
tbo workable oal*dtiea of tboIe mills, 



(c) More tbaD 9,000 employees wbo bave 
reailoed or 8uper-annuated have been paid 
their terminal benefits. Substantial Dumber 
of workers seetina re-instatement have filed 
cases in Courts. 

Durlcultla ror '.dlaD Baaks Operatlal 
ID Fore'ga Co_tries 

4972. SHRI VIJAY N. PATIL: Will 
tbe Minister of FINANCB be pleased to 
atate : 

(8) whetber tbe Indian Banks operating 
in forcip countries a~e faciol diflicultiea ; 

(b) if so. the nature of difficulties beiDI 
faced by them ; 

(c) bow far these difficultiea are due to 
Jack of concrete marketing plan for tbe kind 
and mOle of services tbey would offer ia 
foreip brancbes ; and 

(d) tbe steps beina CakeD by Govern-
ment for proper marketing plans and effective 
control over bran~bes of Indian Banks in 
foreipl countries , 

THE M.INISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c) 
Reserve Bank of India (RBI) bas report\!d 
tbat some of tbe Indian banks operating 
abroad bave been facio. certain preblems 
at lOme oveneaa centres in regard to tboir 
loau portfolios mainly due to fai lure of 
IOIIlO larae borrowen and problem. of 
e&temalisation of payment. receivable from 
exports to some couDtries who have balance 
of payment problems. Some of . these 
problema are faced b, otber international 
baDk. allO. 

Tbe problems of Indian banks caDDOt 
~ClleDtialJ)' be attributed to lack of marketiDI 
atratea7 alone The aencml constraintl 
faced by tbe Indian banks in tbe international 
markell relate to facton such as inadequate 
capital base. manaprial inadequacies. low 
capitaJ fund, inability to provide larae 
rr~ourcef sUPPOJ'ts by bead ofticC and peat. 
f' \ I d "ce OD ahort term borrowiD .. ill iota-
"uk marketll. 

Cd) GovernmeDt of India aod Reaerye 
Baok of India have taken 'various mealUNI 
to rationalise. ItrcnltbeD and control tb. 
.ystems of operations of ovcneal brancbea. 
GuideliDea bave also beea iuued to but. to 
control the assetl/liabllities atructure at the 
foreign brlncbes and also to fix up countrr-
wise exposure limits and limits of exPOIUre 
for iDdividual borrowers/borrower .roups etc. 

Set.1D1 up. of. NatloDa' Pad for Draa . 
De-atldletioD 

4973. SHRI H. B. PATIL : 
DR. T. KALPANA nEVI:. 

Will tbe Minister of FINANCE be pleased 
to atate I 

(a) whether Union Government have 
decided to set up a National Fund for Dro. 
De·addictioD besides taking otber step. to 
cbeck drug abule ; and 

(b) if 10. tbe details relardiDI tbe 
prOiramme of Government aDd how far 
GoverDmcDt bave acbieved success in ita 
eft'orts ? 

THE MINISTER OF STATE IN TBB 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJAR Y) : <a) and (b) 
A United Nations teem visited Jodia from 
tbe 13th to 17tb October. 1986 for discussioa 
with appropriate Indian autborities, the ar_ 
lor increasing co operation between United 
Nations Fund for Drull Abuse Control aDd 
tbe Government of India. DUriDI tho 
discussions. tbe possibility of United NatioDS 
support to India·s on-Ioinl prOlrammes to 
counter problems of drug abuse and drua 
trafficking and settiol up of Nationa. Fuo4 
Dru. Abuse Control waa also explored. Tho 
talks were of preliminary nature and DO 
commitment was made by tbe United Natiooa 
team witb rcaard to nature or extent of 
assiltance. Tbe detaila of the propoeed 
Fund bave tberefore not been worked oat. 
u yet. 

Deposits Ia Natloaallsecl &aDb _d ~_t 
.......... ked , ... Dlstributloa r ...... 

Credit ea_,. 
4974. SHill S. M. GUR.ADD1: WiD 

the Minister of FINANCE be ploued to' .... : 
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(a) the total deposita in all the nationaliaed 
baDkl a. on 311t Marcb. 1'86 ; aDd 

(b) tbe percentage of tbi. depoaits 
earmarked for diltribution throulb Credit 
CamPS ? 

THE MINJ,STER OF STATE IN THB 
MINISTRY OF FINANCE (SHill 
JANARDHANA POOJARY> : (a) Accordin& 
to provisional data available from Reserve 
Bank of India. ° deposits (exclusive of inter 
bank traDsactions) of public lector baDks 
(S.B.I. Group + 20 nationalised banks) aa 
00 tho lut Friday of Marcb 1986 atood at 
al. 77005 Clores. 

(b) Bank. are not required to earmark 
any percentage of depositl for distribution 
throusb credit camps. 

Propos.l to De1'eJop S.Dt K.bll"'. Datta 
PIHe 18 Bastl as Tourist e ...... 

4975.-' DR. CHANDRA SREKHAR 
TRIPATHI : Will tbe Minister of TOUlUSM 
be pleased to Itate : 

<8> wbetber tbere is a proposal to develop 
the place of deatb of Sant Kabir i.e. Maabar 
ill district B •• ti t Uttar Pradesh as tourist 
centre; and 

(b) if 10. tbe details tbereof , 

THE MINISTER OF TOUR.ISM 
(SHRI MUFTI MOHD. SYBD): (a) 
Mini.tr, of Tourism bave not re-ccived any 
proposal to develop Mapar in distric Basti 
in Uttar Pradesb where Sant Kabir died. 

(b) Does not arise. 

Need of Market •• teIUgeaee for Trade 
Pr_tIoIa 

4976. DR. CHINTA MOHAN : 
SRR 1 YANIK REDDY : 

WiD tbe Minister of COMMERCE be 
"leJ'ocl to stat. : 

(a) whetber tbere is aD ur~Dt need for 
market iDtelliaence to belp tbe Industries 
plan production and timely expansion botla 
for exports aDd internal consumptioD ; 

(b) wbe~ber Government have any 
proposal to oraanise lucb market intelligence 
30urce for the benefit of manufacturers; aDd 

(c) if 80, tbe details tbereof , 

THE MINISTER OF STATE IN THB 
·MINISTRY OP COMMERCE (SHR.I 
P. R. DAS MUNSI): (a) to (c) The 
industrial production in tbe countr)' ia 
planDed OD tbe basis of detailed IUrvey. 
conducted by several agencia includioa 
Planning Commission. ThO' surveys take 
into cODsideration requirements 01 both 
iDtersal consamption aad aport potantialiti ... 
Receatly, tho Government bad takea a 
decision. in principle. to set up. National 
Centre for Trade Information, whicb will 
provide market iotelli.enee for trade 
promotion. 

{Tran./atIOll] 

Baak Loa .. for HaDdlCMMD ..... tQ 

4977. SHRI SHANTI DHARIWAL: 
Win the Minister of FINANCE be pl __ d 
to state: 

(a) whetber Goverument are conlideriDl 
any proposal to adopt a liberal attitude in 
rellard to bank loans aDd relD.Dcia. 
facilities to handloom industry ; 

(b) if so. by what time • aud • 
(c) jf Dot, tho realon. therefor 'I 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JA~ARDHANA POOJARY): <a) to (c) 
National Bank for Aariculture and Rural 
Dcvelopmeot (NABARD) bad iD Decembe 
1983, formulated a IcJteme· for -d- r. 
re~-.n ..... &. cil° 0 •• prOVl ID8 
uu~ aa ltlOS OD liberal term. for baDd-

loom mdu&tty. The ba-'-a ---_..: - J 
...... -.&ftj ... ODID8 oaas 

t~ b~loom weaver. for Kquisitiou/moder-
DlsatloD of Joaua, constructioD of bbed d· taU · wor I 
aD 101 atlOD of fl'lllDe loam.. we .. e e1itibl 
for JdDance from NABAIlD. 0 
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10 tbe cooperative sector 8. well refiDaDCC 
is provided by NABARD to State Coopera-
ive Banks OD bebalf of District Central 
Cooperative BBoks in respect of loaDS 
.d-lanced to members of baodloom weavers 
societ, or to the weaver members of 
oooperativc societies. Tbe rate of interest 
to be cbaraed from ultimate beneficiar, 
would be 10 per cent per annum. -

The refinance facility from NABARD is 
allo available to scbeduled commercial baok. 
for tbe purpose of aranting term loan to 
Band loom Developmcoot Corporations for 
opening or renovatioo of Sales Emporium 
aDd the rate of interest to be cbarged from 
ultimate borrower will be 12.5 per ceot per 
aDDum. 

Tbe commercial banks may also extend, 
outside the refinance scheme of NABARD, 
composite Joans upto Rs. 2s~ooo/- for the 
purpoae of purcbale aDd operation of band-
looms. Tbe rate of iotereat would be 10 per 
ceot per cent per aonum in backward areas 
and 12 per ceot per aDnum in otber areas. 

eo.tructloa of Dhara __ I .. ID M.P. 

4918. SHltI SATYANARAYAN 
PANWAR.: Will tbe Mioister of TOURISM 
be pl~aled to state : 

(a) tbe Dames of tbe place in Madbya 
Pradesb where Dbarmsba)as will be 
constructed uoder the scbeme for settiol up 
Dbaramslaalas at religiou. places : 

(b) wbother tbere is aD), scbeme to 
cqDltruct a Dbaramshale for pilgrim. in 
Ujjain : aDd 

(c) if 10. the time by wbicb tbis scheme 
wDJ be implemented ? 

THB MINISTER OF TOUR.ISM 
(MUFTI MOHO. SYBD): (a) to (c) In 
Madb,a Pradesb. Yatrikas Dbaramsbala type 
of accommoodatioD_ have already been 

completed at Chitratoot aDd AmartaDtak. 
Tbe CODltruction work at Oakreahwar i. 80% 
complete. Tbe COO. traction of Vatrlka ... 
also started at Mabeshw., whicb bas been 
t~mporariJy held up for p"pariDI f .. etb 
desjgns to conform with tbe aoei_t 110ry 
of tbe place. Tbe Bbartiya Yam Ava 
Vitas Samiti allo proposes to construct a 
Yatrika at VjjaiD. The laD4 ,selected_ 
however. has Dot been traDsferred to tbe 
Samiti by tbe State GovernmeDt. Thil 
scheme will be taken up wbeD tbe abo'V. 
formalities are completed. 

Hike fa tile Priees of Copper, ZIIIC etc. 
b, M.M.T.C. 

4979. SHa) Y ASHW ANTRAO 
GADAKH PATIL: Will tbe Minister of 
COMMERCB be pJeased to .tate: . 

(a) wbether Minerall and Metals Tradina 
Corporation bal raised tbe prices of copper, 
zinc. tin and antimony ; 

(b) if so. tbe details tbereof aDd tbe 
reasons tberefor ; and 

(c) its effect on tbe prices of coosumer 
Roods manufactured from theae noo-ferrous-
metal. ? 

THE MINISTBR OP STi\TB IN THB 
MINISTRY OF COMMERCE (SBRI 
P. R. DAS MUNSI): (a) Yel, Sir • . 

(b) MMTC announces tbe pri~ of llon-
ferrous Me. tall 88 desired by Pricing 
Committee beaded by Chi.f Controller of 
Imports and Exports, which determines the 
prices keepinl in view tbe COlt 01 imported 
goods aDd otber relevant factors.· Price. of 
Coper, Zinc" TiD and Aotimony fixed in 
November 1986 and percentage increase in 
these prices over October, 1986 are liven 
below:- . 

Metal Price in Nov.· 86 Percent_ increase . 
(per metric tODne) Oyer Oct.- sa .i --- -- -----~---

1. Coper Ban 45,,000 2.3 
2. Continuous Cut Copper wire roda 51,000 2.0 ,. Electrolytic High Grade Zinc 29.500 ' 3.5 
4. special Biab Grade Zioc 29,600 3.5 
5. TiD .. 65.000 6.S 
6. AatilDoDr Metal 9',000 ',4 
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(c) This pri:e jocr._ is not lik"ell to 
bave a siaoificant etl'ect on price. of 
COD.um- loods manufactured from the. 
DOD-fertous metal.~ 

Parebllse of Jute ProcIaalo ... An •• 

4980. SHltl ABDUL HAMID: Will 
tbe Minister of TBXTILES be pleased to 
state : 

(a) wbether Government are aware tbat 
Jute Corporation of India (Assam Unit) is 
purcbasing only 30 per ceot of jute from tbe 
cultivators as per Government rate and 
tbe remajoins 70 per cent of jute i. being 
lold to private parties with low prices : 

(b) jf so wbether GoverDment bave 
taken any steps to purcbase tbe whole 
quantity of jute from tbe gro"ers in Assam; 
and . 

(c) if Dot. the roasons therefor? 

THB DEPUTY MINISTER IN THE 
MINiSTRY OF TEXTILB (SHRI S. 
KRISHNA KUMAR): (a) to (c) The 
lute Corporation of India is operating 26 
purchase centres in A.sam besides 18 
purchase centres rUD by STA TFBD (State 
Apex Co-operative). lCI, aloogwith Co-
operative bave purchased about 2.25 lakb 
bales of raw jute from Assam till 27.11.86 
out 0 f the total estimated arrivals of about 
4.80 lakh bales. Tbus, lCI has mopped up 
about 47 per cent of the total .rrivals. 
Furtber purchases are in prOirell. lei 
undertakes to purchase whatever quantit, of 
raw jute is otfered to it by jute grower. 
at the minimum statutory price fixed by the 
Government. 

IDltalatioa of eo.paten '8 IDeo_e Tu 
De.elopDleDt 

4981. SHRl SOMJJ:QHAI DAMOR: 
Will tbe Miuister of FINANCE be pleased 
to atate : 

<al the names of cities wbere computen 
have been iDat.l1ed in tbe Income tax 
Department and total expenditure iDCurred 
OP fDitall.tlo~ of oomputen ; 

(b) tbo Damel of cities where computer. 
are likely to be iostalled in the near fut'lre 
in the Income tax Department and estimated 
cost thereof at eacb place; 

Cc) wbether installation of computers at 
.uch a large scale in tbe Income tax Depart-
ment is likely to affect employment and 
promotional avenues ; and 

(d) tbe steps Government propose to 
take so tbat tbe promotional chances of the 
employees are not jeopardised due to 
installation of computers in the Income tax 
Department ? 

THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
lANARDHANA POOJARY): (a) A 
Computer was installed in 1 ('85 at Madras 
at a total cost of Rs. 19.5 Jakbs. In Delhi 
a micro processor was installed in 1982 at a 
total cost of Rs. 12.05 lakbs ; 

(b) Computer. are likely to be installed 
in Dear f future at tbe Headquarters of tbe 
following Commjlsioners of Income Tax ; 

Bomba,. Calcutta, Delbi (biller s,stem). 
Ahmedabad, Hyderabad, Kanpur. BanlalOre. 
Jaipur. Surat. Pune, Nagpur, Amrits~ 
Madurai, Coimbatore, Cocbio. Meerut, 
Luc~now, Patoa, Agra, Allahabad. Baroda. 
Bbopal, Robtak, JabaJpur, Jalandhar. Jodh-
pur, Kolhapur, Nalik, Sbillonl. 
Bhubaneshwar, Patiala, Rajkot, Ranchi. 

(ii) For Delhi. Bombay aDd Calcutta. 
the estimated average cost of inltallation of 
Computers would be Rs. 46.73 lakbs for 
eacb station aDd for remaioinl places tbe 
average cost would be Rs. 12.87 lakhs for 
eacb Computer Centre. 

(c) No, Sir. 

(d) Does not arise. 

Po....... Bsellaaae E......... froIa Gall 
e •• DtrIes 

4982. SHRI TRAMPAN THOMAS: 
WiU the MiDister of FINANCE be pIeasec! 
.o.tate ; 
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(a) wbether tbere bas baen any increase 
In tbe foreian exchaole _ earniup from Golf 
countries 00 account of emplo)'IDent of 
Indians in those countries in tbe pat two 
,.ars; and 

(b) whetber Government purpose to live 
Incentives to Indian nationals workinl abroad 
for investment in India? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE "SHRI 
JANARDHANA POO.JARY): (a) Iofor-
mati(lD in regard to remittances receivod 
from Indians working abroad is not 
maintained country-wise. 

(b) Government have already devised 
various schemes to attract flow· of funds 
from non-resident J ndians tbrouah normal 
bankiolJ cbannels. T bere are :-

(i) Perlons of Indian nationality or 
orilin may open with banks in India DOD-
.resident external account desianated in rupees 
and tbe fOre;IJD currency non-resident 
account in specified foreign currency. Funds 
held in these accounts are freely convertible. 
IDterest OD deposits aceruiDI OD the balances 
ill tbeae Accounts are free of Indian income-
tax. Balance~ in the accounts are allo free 
of _.ltb tax. 

(ii) Under the Returning Indians Foreign 
BlLcbange entitlement Scbeme, person 
concerned can b~ allowed to utilise SO per 
ceot of the foreign excbaoge brought into 
India on or after 26th Dec, 1985. 

(iii) Non-resident Indians can invest in 
tbe securities of tbe Central or State Govern-
ment (other than bearer securities)~ National 
Plan/Savings Certificates and Units of the 
Unit Trost of India. When investment is 
made by remittances in foreign exchange, 
lale proceeds will be aUowed to b" 
npatriated. An additional interest of 1 per 
ceDt i. available on tbe 6 years National 
a •• in .. Certificate if tbese are subscribed for 
in foreiln exchaole. 

(iv) The, can invest in sbar. queted in 
the stock _ciaaole upto 1 per cent of tbe 
paid up capital of tbe compao,. Sale 

proceed. of sbare i. allowed to be repatriated 
after payment of taxes due. t 

(v) Thoy can lubscribe upto 40 per CCIIt 
in the new issue. of new existiog compaDle. 
eDI81ed in industrial activity. This faciJiI)' 
c8rries repatriation rights. 

(vi) Tbey may also invest witb repatria-
tion rigbts upto 74 per cent of tbe equity 
capital with full repatration rilbts for 
establisbing industries listed in Appendix I 
of the Jndustrial Policy and expert orieoted 
units. 

(vii) They may invest witbout repatria-
tion riahtl in any area of activity otber tban 
commercial construction and agricultural 
land without any limit and lucb investment 
will be on par witb resident investment. 

(viii) Non-resident Indians aDd over-
seas corporate bodies can Place fuoda witb 
public limited companies (including Govern-
ment undertakings with limited liability in 
India for a period of three years witb 
repatriation benefit provided tbe deposits are 
made in conformity ~ith tbe prevailing rule 
and witbin the limIts prescribed for accep-
tance of deposit. by such companies. 

InstallatloD of Compoters In BraDeb .. of 
NatloDallsed Baakl io BaDgalore Cit)' 

4983. SHR) V.S. KRISHNA JYBa: 
Will tbe Minister of FINANCE be pleased 
to state ~ 

(a) bow many brancbes of the Dationa-
lised banks in Bangaiore City bave adopted 
computerisation ; 

(b) the average amount spent for furDi-
.bing each branch to adopt computerisation ; 

Cc) tbe averalo amount paid for tbe 
installation of computer. in each branch; 
aDd 

(d) tbe result. after comput ..... tioa 1 
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THB MINISTBR OF STATE IN THE 
MINISTR. Y OF FINANCE (SURI 
JANARDHANA .POOJAR Y): <a) According 
to the programme drawn up by Reserve Bank 
of Jndia. Advanced Ledaer POltinl Macbines 
are to be installed at branches. Mi~i Com-
puters at Regional/ Divisional Offices and 
MaiD Frame Computers at Head Offices. 
In so far as Bangalore city is concerned, 
Reserve Bank of India bas reported tbat 256 
AdYanced Ledger Posting Machines (AIPMs) 
bave been installed in ) 05 brancbes at 
Baolalore as on 31st October. 1986. 

(b) and (c) The cost ol one ALPM is 
approsimate)y around Rs. 72.000/-. In 
addition to tbis expenditure, the banks may 
bave to incur. depending on location of the 
branch and otber environmental conditions 
additional expenditure for air conditioning 
where considered necessary and equipping 
with such other necessary facilities. The 
expenditure per branch would depend on the 
Dumber of Inacb ines installed and the nature 
of other facilities required to be equipp~d in 
tbe branches, whicb would vary from branch 
to brancb. 

(d) As the systems are yet to stabilise 
and set acceptance from a 11 concerned, it is 
too early to assess the impact of installation 
of tbose machines. 

S,Ddlcate Baak DrBDeb io Varaaasl at 
GadoUa 

4984. SHRI SARAT KUMAR DEB: 
Will tbe Minister of FINANCE be plealed 
to state : 

(a) whether It is a fact that tbe Syndicat. 
Bank Zonal Office, Luckoow was authorised 
by the Reserve Bank of India to open. 
branch in Varaoasi at GRdolia ; 

(b) whether the Zonal Office bas opened 
• Dew braoch at Gadolia, (Varanasi, U .. P.> ; 

(c) if Dot, tbe reasons tberefor ; 

(d) whether it is also a fact tbat Zonal 
OfDce has opened a braDcb outside tbe a.re~ 
saDctioned by the Reeerve BaDk of India • 
IIId 

(e) _if 80. the location thereof? 

THE MINISTER. OF STATB IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOlAR Y): (a) to <e> 
Syndicate Bank bas reported tbat it had 
applied to Reserve Bank of India <RBI) for 
opening a new branch at Var8n8si Cbo .. .t on 
29.4.1983 and RBI authorised tbe bank for 
tbe same. The bank has reported that it 
opened a branch in Godowlia locality wbicb 
is 'certified by Nalar Mabapalika Varanali 
as fallins witbin Varaoasi Cbowk area. 

ReplacemeDt of Spindles and Looms to 
EDCODrage Moder.lsaflon 01 Textile 

IlIdustry 

4985. SHRIMATI D.K. BHANDAR.I: 
Will tbe Minister of TEXIILES be pleased 
to state : 

(8) wbether it is a fact that Government 
have allowed replacement of spindles and 
looms to encouraae modernisation of textile 
industr~. aDd 

(b) if 80, the details tbereof and to wbat 
extent it bas belped in modernisation pro-
grammes of textile industries ? 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF TEXTILES (SHRI 
S. KRISHNA KUMAR): <a> Yes, Sir. 

(b) Modernisation in tbe spinniDa. 
weaving and processing seeton is undertakeD 
on tbe basis of carefully identified needs 01 a 
unit. Actual results however flow ooly after 
implemeDtation of complete modernisation 
package. 

Visit of Austral"" Trade Delegatloa 

4986. SHRI NITY ANANDA MISRA: 
Will tbe Minister of COMMERCE be pleased 
to state : 

(8) wbether it is a fact tba t hiah level 
official delegation from Australia visited India 
to explore the areal of bila tcra 1 trade 
expansion; 



(b) if so, whetber the delelation bas 
spelled out tbe areas where India caD export 
more Australia aDd also simultaneously the 
areas where India can import more from 
Australia; aod 

< c) if so. tbe details tbereof ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMERCE (SHR) P. R. 
DAS MUNS]): <a) Yes. Sir. 

(b) In tbe discussions eacb side identi-
fied its areas of export interest. 

(c) The items identified for exports 
from India are: boilers <Industrial boilen 
aDd other applica tions) electric motors 
(AC&DC), tractorl, PICUP trucks. Bumpers. 
steel conveyors, pulleys, wire ropes, hoists 
belts, 'parel for escavators, bulldozers .. 
cranes and lifts, compressors, rotary pumps, 
rockdrills (pneumatic) transformers, insulators 
fabricated mica products, chemicals: agro-
chemicals. dyes, intermediages, paiDts, be.vy 
duty tyres, bearing housing, auto paiDting 
equipment, dairy machjnery. earth Il'ovina 

equipmeot, transmission line transmission 
line towers, switch glass, pressure vessels, 
tanks. electro medical equipments. 

The items tbat could be exported by 
Australia include coking coal. wool 
nonferrous metals, fisbiDI trawlers, mioiDI 
equipment. 

CODstrUCtiOD of Yatrl Ni"as at GaDla 
Sagar 8Dd Mayapurl la Wellt BeIa.al 

4987. SHRI SOMNATH CHATTERJEE: 
Will tbe Minister of TOURISM be plcased 
to state: . 

<a) whetber any deci.ion has been taken 
for construction of Yatri Niwas at Ganaa 
Baaar and Mayapori in W. BeDlal ; 

(b) if .0, the details or tbe scbeme 
iocludiDI aocommodatioD to be provided 
therein; 

(c) tbe period duritll •• iob the lAid 
~aUi Niwu is to be QODalruc:tcd i and 

(d) details of the 8DaDci.. allocation 
made therefor ., 

THB MINISTEit OF TOURISM 
(MUFTI MOHD. SYED) : (a) Yea, Sir. 

(b) to (d) Tbe laod for tbe conltructioo 
of Yatrika at GaDlasagar bal alre.dy been 
allocated and bas to be traDaferrod by tbe 
Stato Government to tbe Bbartiy. Yatrl 
Avas Vileas Samiti. The Yatriica will cater 
to tbe Deed. of about 100 pillrima and 
would coat Ra. 13.00 lakhs. 

The selectic1L of land at Mayapuri bas 
not yet been finalised Suitable plans will be 
prepared after land bas been selected aDd 
transferred for the purpose to the Samiti. 

Yatrikas will be constructed witbin • 
period of about one year after tbe allocation 
of suitable land, floating of teDden and 
starting of the cODstruction. 

iTraft" 1'1 tlon] 

Peadlag LlceDcea for OpeDIDg of Br.H .... of 
Rural BaBks 10 Glridlb Dis tnct (Blb.r) 

4988. SHRI C. JANGA REDDY : 
Will the Minister of FINANCE be pleased 
to state: 

(a) tbe names of proposed brancbe. of 
rural banka in Giridib district of Bihar io 
respect of whicb applicatioDs for Jicences 
for opening branches are pending with the 
Relerve Bank of India; 

(b) whetber Government propose to 
give priority to the economic developmeDt 
of the Nortbern Chott. NalPur. a most 
back ward district. by ilsuina liccocel 
quickly ; and 

(c) if so. bJ what time ? 

THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCB (SIIRI 
JANA&DHANA POOlAB. Y) : <a> to (c) 
Uader the current brancb ligeacq poliO)' 
RCIe". BaDk of ladia (RBI) baa added 
,be Lead BaDb/State Govenua... CCl 
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identify the celltres for opening new braochl's 
00 tbe basis 01 norma laid down in tbe 
policy. 'I be State Governments are required 
to forward these lists on tbe basis of centres 
identified by lead bank. and approved in 
the District Consultative Committees. RBI 
ba. reported tbat the list. of identified 
centres bave not been received from 
Government of Bihar so far. On receipt 
of tbe lists of identi6ed centres only RBI 
can start makioa allotment of centres to 
the various banks after takiDa into account 
the norms laid down in tbe policy. At 
this stale. tberefore, it is not possible to 
indicate the locations of rural branches 
tbat would be opened in Giridib District 
and the likely date by which such branches 
would be opet1ed. 

(Engli6h) 

Proposal to De\'elop Di gba 10 West Bengal 

4989. DR. PHULRENU GUHA: 
Will the Minister 01 TOURISM be pleased 
to state 

<a) waetber Union Government are 
considering any proposal for development of 
Diaba in West Bengal as tourist spot ; and 

(b) if 80\ tbe deta ill tbereof ? 

THE MINISTER OF TOURISM 
(MUFTI MOHO. SyeD): <a> and (b) 
Digba is recoloised as a tourist centre to be 
developed in pbases wi tb the joint resources 
of tbe Central and State Government. 
Darius the first year of the 7tb Five Year 
Plan, th& Ministry of Tourism has sanctioned 
aD amouot of Rs. 40.17 latbs for tbe 
coDstruction of tourist accommodation at 
Disha. The first instalment of Rs. 20.00 
latha bas already been released. 

PeUatl_ CoIItrol Mas..... Ie Tatlle 
Mills 

4990. SHRI RADHAKANTA DIGAL: 
Will tb. Mioister of TEXTILES be pleased 
to stat. : 

<a> wbether Government an aware that 
10m. tea'ire milia are QUliD. pollutioD; 

(b) if .0. tbe Iteps takeD bi milll to 
control pollution; and 

(c) tbe amouot saDctioned by Govern-
ment io 1986· 87 to the textile mills to tate 
pollution control measures ? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF TeXTILES (SHRI S. 
KRISHNA KUMAR): (a) GovernmeDt 
have not received any complaint 00 tbis 
account. 

(b) Under tbe POlJutiOD Prevention Act 
dischargiog of untreated etlluent cODtainin. 
barmful ingredients is prohibited. It haa 
therefore, become statutorily compulsory 
for each and every mill to instal emuent 
treatment plaot where the emuent could be 
treated before discbarging the same into the 
river/stream/sea. The State Government. 
have constituted Pollution Control Board. 
Any new industry tbat is set up has to tate 
clearance from thi. Board. Officials of the 
Pollution Control Board undertake inspection 
of tbe units ia their area. If tbe industriea 
are found to be violatiog tbe norms laid 
down by tbe Board, action is taken by 
respective State Government. 

(c) An amount of about Ra. 5 crorea 
bas been allocated in Seventb PlaD period 
for installation of effluent treatment plant in 
tbe National Textile CorporatioD Milia. 
Out of this, an amount of &s.I.39 crons 
(approx) bas beeD sanctioned by tbe 
Government. 

CeDIUS of H ... looal. 

4991. SHRI P. KOLANDAIVELU: 
Will the Minister of TEXTILES be pleased 
to Itat" : 

(a> wbether Govemment ba.e carried 
out a consus of Handlooms in the COUDt17 
and tbe time frame witb-in wbicb It iI 
proposed to complete tbe lurvey ; 

(b) illo. tbe distribution of Handloaata 
State-wi_ ; aDd 
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(c) whetber tbe Textile Committee was 
uted to C8r17 out suJ'Y~' of • Dumber of 
BaudJooms in tho Statc,ol U.P. aud if 80. 
its findingl ? 

THB DEPUTY MINISTBR. IN THB 
MI~ISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR): <a> The censul of 
baodlooms is beiDg proposed for the country 
as a whole. The scbedules for collection of 
data from household in regard to consul of 
bandlooms alooa with the instructions to tbe 
enumerators bave been finalised aDd ent to 
States lor printioa. Since the work will 
bave to be esseotiany done by the State 
Govts. involvio& coverage of households 
spread over wide areal and tabulatioD of 
data at tbe State level. it may Dot be 
posaible to precisely indicate the time b7 
which the work will be completed. 

(b) Altbouah tbe census has not been 
completed, tbe information regarding tbe 
Dumber oflbandlooms as furnisbed by the-
State Govts. 00 the basis of surveys con-
ducted by them at different points of time, i. 
shown in the Statement liveD below. 

(c) Market Research WiD. 01 tbe 
Textile Committee was entrusted with tbe 
task of carrying out the survey of deceotra-
lised sector of baodJooms, powerlooms, etc. 
io U.P. to find out its yam requirement in 
v.rious details so tbat the UPSTC caD 
accotdinalY plan their production programme 
of ~m manufacture. Full rf'port bas not 
yet been received. Heace it is Dot po.sible 
to live tbe fiDdiD&S of tbe Survey. 

StatelDellt 

Statewile No. of Looms No. of Looms 
StatefU·T. (in 1000) 

(I> (2) 

I. Aodbra Pradesb 529 

2. Assam 200 

,. Bihar 100 

4. Gujarat 20 ,. llaQaoa 41 

~ ) 

(1) (2) 

6. . Rimacbal Pradesh I 

7. Jammu a. lCalbmir 37 

8. Karanatab 103 

9. Kerala 95 

10. Madbya Pradesb 33 

11. Mabar_btn 80 

12- Mao i pur 100 

13. Megbalaya 5 

14. Napland 20 

IS. Or .. lOS 

16. Punjab 21 

17. Rajastban 144 

18. Sikkim N.A 

12. Tamil Nadu 556 

20. Tripura 100 
21. Uttar Prad .. h 509 

22. West Boo .. l 256 

UNION TER.R.ITOR.Y . 

1. ADdamaD " Nicobar Island M.A 

2. ArDOIIchal Pradelb N.A 
3- CbaDdiprb N.A 

4. Dadra " Napr H.yeli NA 
5. Delbi 5 

6. Goa Damao " Diu M.A ,. Mizoram I 

8. Lakdadweep M.A 
9. Poodleberey 4 ---Total : 3065 
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CIII .... at HeM .. of PtIbIIe Sector 
Balik Oll'leIa' 

4992. SHRI B. A YYAPU aBDDY: 
WiD tbe MiDilter of FINANCB be plea_d 
to atate : 

(a) tbe .. umber of raids conducted bJ 
die CBI, country-wi.e at tbe bouleS of Public 
lector BBot official. from I JanusIY. 19.' 
to-date; 

(b) the particular. of omciall wbose 
ho .. es were raided and tbe nature of 
unaccounted properties recovered from 
tbem : 

(c) the number of persoDs _iost wbom 
chal'lc-Ibeetl bave been filed 10 far; and 

(d) the steps taken by tbe CDI for the 
_peditious trial aDd disposal of cu_ ... inlt 
, ... said officials , 

THE MINISTER OF STATB IN THB 
MINISTRY OF FINANCE (SHIU 
JANARDHANA POOJARY) : <a> to (d) 
The informatioD is being collected and. to 
the atellt available and admissible under tbe 
atatutes 10vemiDg tbe public sector banks, 
.01 be laid 00 tbe Table of tbe House. 

Propoeal to 0..- New Hot.1a b,. Hotel 
Corporatloa of I .... 

4993. PROF. NARAIN CHAND 
PARASHAR: Will tbe Minister of 
TOURISM be pleased to Itate : 

(a> wbetber tbe Hotel Corporation of 
India hal decided to open any Dew botel. 
duriDl tbe Seventh Five Year Plao • 

(b) if 10. tbe detaill thereof aloD&with 
dates of cODltructioD aDd the .timated 
apooditure in each ca_ ; aDd 

(c) the details and I.t_t proa~ of 
tile projecta UDder CODltructioa wbicb have 
DOt beeo completed ao far aDd the litel~ 
data ad 00Ita of tbeir COIQIIIetIoD alODawith 
... roMOoa for dela, io oacb ... , 

THB MINISTER. OF TOURISM 
(MUFTI MOHD. SYED): (a, and (bl 
No Dew Hotel is plaoDed by tbe Hotel 
Corporation of IDdia duriDg tbe Seventb Five 
Year Plan period. 

(c) The Cantaur lubu Beacb Hotel •• 
397 room botol il beiDI conltructed by BCI 
at a revised COlt of RI 27.75 croret. Tbis 
hotel which was to be commissiooed in 1'82 
bal been partially commissioned in October, 
1986. Tbe maiD reasons fOI dela, aro al 
UDder :-

I> Delay in tbe approval of FSI 

2) Change in tbo scope of tbe project ; 

3) Increase in conltruction COlt etc. 

Market .... PoHe,. of N.T.C. 

4994. SHRI ANIL BASU: Will the 
Minister of TEXTILES be pleased to &1at~ : 

(a) wbether there is any proper marke-
tiD. policy of National Textile Corporation j 

(b> if 10. tbe details tbereof ; and 

(c) tbe reaSODS for NTC cloth Dot 
.cttio. a remuDerative price in the market ., 

THE DEPUTY MINISTBR. IN THE 
MINISTRY OF TEXTILES <SHRI S. 
KRISHNA KUMAR): <a) and (b): The 
Marketins policy of NTC inter-alia cover. 
lales to Government bodies aDd inltitutions : 
salea throuah NTC's own sbowrooms; 
appointments of agents. dealer. and broken. 
luidelioes reaardiDI security deposits aDd 
vari~us paymeots ; and also liok ... between 
sales and production plaooina. 

(c) Since most NTC unit. do not bave 
modern macbiDery. the product mix of NTC 
laraely constitutes coarse and medium 
varieties of clotb, for whicb there is low 
d_maDd. 

........ ,. Malendsatto. ., N.T.C. MIn. 

~ggS. SBRI ANIL BASU: WUI tbe 
Nlnater of TBXTILBS be pleued to .tat~ ; 
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tal wbether there - is an, proposal for 
modernisation and expensioD of easteTD 
lubsidiar, of the NTC ; 

(b) tbe names of tbe mills to be 
modernised aDd wben the proposal will be 
materialised; and 

(c) if not1' tbe realonl tbereof 'l 

THE DEPUTY MINISTER IN THB 
MINlSTllY OF TEXTILES (SHRI S. 
KRISHNA KUMAR): (8) and (b) 
Modernisation is a continuous process. An 
amount of RI. 8.63, crores baa beon allocated 
for the Dationalised mills uDder NTC 
(WBABO), to be spent on their statut'!ry 
requirements. in a pbased manner, dU~Dg 
tbe.7tb Plan period. A statement shOWIDI 
the Dames of nationalised Mins uDder NTC 
(WBABO) is given below. 

(c) Does Dot arise. 

Stat ... t 

Na,. 01'''. utloM".d ".",. under NTC 
( WB.4BO) Calcutta 

I. Deopl Luxmi Cotton Mills. 

2. Centra1 CottOD Mills. 

3. Rampooria Cotton Milli. 

4. Sri Mabalaxmi Mills. 

5. Banaasri Cotton Mills. 
6. Ga,. CottOD 8£ Jote Mills. 

7. Benpl Pine No.1. 

8. Jyoti Weaviol Factory. 

9. Lumiaara,an Milli. 

10. Arati Cotton Mill •• 

II. Beopl Textile Mill •• 

12. Canoda Indo.tries. 

13. Sodepur Cotton Mills. 

14. BeD .. I FiDe No.2. 
15. AlIOCiated InduIUies. 

. 16. Bihar Co-operativ •. 

1'- ()rriI8a Cotton MUI •• 

IS. M:aaiqdra MiUt-

Abolltloa .f Export DatJ - ....... 

4996. SHRI CHINTAMANI lBNA: 
Will tbe MiDister of FINANCe be pleased. 
to state I 

<a> wbether Government have abolished 
aport duty on some mincrals to boost tbeir 
export; 

(b) if so, tbe namcs of the minorall OD 
wbich export duty bas been abolisbed aod 
tbe dates from wbicb lueb export duty bas 
been abolished and tbe JOII iDcurred .1 a 
result tbereof ; and 

(c) whetber it bas made aoy effect on 
the export of minerals; if so, the de taUs 
tbereof? 

THB MINISTER OF STATE IN '1HB 
MINISTR Y OF FINANCE (SBR) 
JANARDHANA POOJARY): <a> and (b) 
Durin. tbe Budget 1985. GavcrDmcot 
abolisbed expott duty OD minerals lucb .'. 
sillimanite, kyaDite, mangaDele ore, lumpy 
iroD ore. iron ore fincs inc)udiDI blue dUlt. 
chromite or and conceotrates involviog an 
estimated revenue sacrifice of Ra. 13.20 crol'Ol 
in a year. 

(c) This bas b.Jped ia maintainiol tbe 
competit vo position of tbe couotr,'. exports. 

Bhubaaet".r Dee...... _. C .. Co_ 
Warellousla8 Stat .. 

4997. SHRI CHINTAMANI JENA: 
Will the Minister of FINANCE be pleased 
to state: 

(.) wbether tbe CODtral Board of Bxciae 
aDd CUltoms bave declared Bhubanelwar iD 
tbe State of Orissa as a wercbouainl atatioD; 

(b) if 10. what are tbe main luDCtioDl 
of sucb ItatioD ; 

(c) whether it is a fact tbat the were-
bou. baa Dot beeD _tablilbed 10 lar.; if 80. 
tbe rGUOOI tberefor ; aDd 

(d) by wbeD it "UI be .tab...... 4104 
,tart faDOCioaiDl ., 
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THB MINISTER OF STATB IN THB 
MlNISTR. Y OF FINANCE (SHR.I 
JANARDHANA POOJARY); (a) aDd (b) 
Yes, Sir. Tbil would exteod facilit)' of 
establilhinl CUltoms bonded w«ehou.. at 
Bbubaneawar for Itoraae of imported goods 
without payment of duty tin sueb time tbat 
tile, are to bo removed from tbe warehouse 
for use by tile importer •• 

(c) aDd (d) Central WarehousiDI Corpo-
ration have fixed up storago ac:eommodation 
in BbubaDelwar. They are likely to start 
a public booded warehouse shortly after 
completing necessary procedural formalities. 

Sm_Baa of U ..... I •• 

4991. SHRI PARASRAM BHARDWAJ: 
Will tbe Minister of FINANCB be plealed 
to Itat. : 

<a) .hetber some case. of Imuillinil of 
uranium to Pakistan and otber countries 
from lodia have come to his notice during 
Jalt tbree years ; aDd 

(b) if so tI tbe details thereof aDd the 
steps taken by GoverDment in tb. reprd ? 

THB MINISTER. OF STATE IN THE 
MINISTR.Y OF FINANCB (SHR! 
JANAllDHANA POOJAR.Y): (a) aDd (b) 
No cue of amuBlliol of Urallium to 
PakistaD and otber countries from India bas 
been noticed durinl tbe last three yean. 

u.. of HIatII b, 8aDks 

4999. SHR.I PARASRAM BHARDWAJ: 
Will the Minister of FINANCE be plealed 
to atate : 

(a) the ltePI takeD or propoled to be 
taken b:r bis Ministry to correspond with tbe 
Hindi-.peRi... States ia Hindi al por the 
OlIieial Laoluap Rules. 1976 ; 

(b) whether facilitiel have been provided 
, to tbe brancbea 01 banks particularly iD the 

rural ar... in r.lpect of the application 
forma etc. to be filled iD HiDdi iD HiDeli 
,peakiDI Ita .. ; aD4 

(c) if 80, the dctai). regarding the 
iDltructions iuued by Government to various 
brancbes of tbe banks fUDetioniol in tbe 
rural areas? 

THE MINISTER. O~ STA TE IN THB 
MINISTRY OF FINANCE (SBRI 
JANARDHANA POOJAR.Y): (a) Accor-
diD. to tbe Official Language Rules, 1'76. 
communications from a Central GovernmeDt 
office to a State or a Union Territory in 
relion ~A· or to any office (not beiDI a 
Central Government office) or person in sue" 
States or Union Territories shan, save in 
esceptional cases, be in Hindi, and if aD, 
communication is issued to any of tbem iD 
EDllisb. it shall be accompanied by a Hindi 
traaslatioR tbereof. The requirements of the 
Official Lanluares Rules are by and larle 
beiDg complied witb in tbe MiDistry of 
Finance. 

To encourage the omcers and staif for 
maximising the use of Hindi in their official 
work includinl compliance with the aforesaid 
Rule .. incoative schemes have, been intro-
duced, Hindi Workshop. are organised from 
time to time for providin. practical trainiDI 
to the staff to encourage tbem to do their 
oflicial work in Hindi. Tbe pc.ition ia 
reviewed from time to time in tbe meetinlS 
of tbe departmental Official La08Uqe 
Committees and the Hindi Salahalear 
Samities aod neceasary inltructions, wherever 
caUad for, are issued to be concerned officers. 

(b) aDd (c) Instruction I have been issued 
to aU tbe Public Seetor Banb to prepare 
Pass books. Forms for openiDI account .. 
Application form for loans etc. iD Hindi as 
well 81 in BDaJish so that in the Hindi 
spealdDI .tates aU Iuch form. etc. are 
available in Hindi allO. 

M ........... fro. Co-optes f ..... 
prolDOtioa of aa.dIooaa IDdusar,r 

5000. SaRI SYBD SRAHABUDDIN. 
WiD the MiDistel' 01 TEXTILES be Pleaseci 
10 state: 

(a) -_tiler GovemmeDt have receiqd a 
memor~dum from. Co-optex requeatiD. 
CODcesSIOD. and malin. SUBaeltioD. for tile 
PropordOD ollaaDdJoom iDduatrJ; 8Ild 
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(b) if 10, the reactioD of Goverameot 
tbereto ., 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI 
S. KRISHNA KUMAR): <a) Yea. Sir. 

(b) Tbe memorandum from Co-optex 
malnl;, touches upon tbe followiD8 three 
poiDts :-

(1) Request for revision of reservation 
orden of 5-8-1986. 

(2) Increasin8 tbe Dumber of day. for 
special rebate of 20% OD lale of 
handloom products. 

(3) Freezing the Dumber of powertooms 
and closure of unauthorised power-
looms. 

Ilegardinl the revision of reservation 
orders in August ·86 it may be stated that 
only certain productl like 100% Iynthetic 
fibre _rees, dbotiea and those made out of 
more tban 45" pot,ester!art silk, silk items 
oCher than sarees, dboties aDd JUDSies have 
been allowed to be produced on powerlooms. 
Some modifications bave also beeD made by 
wbich lilk items containing lesl tban 25" 
pu" •• ilk will be exempted from tbe perviow 
of reservation orders. This has been done 
takina into consideration the fact tbat these 
Items are not produced by bandlooms in any 
.ipificant quantities. 

The issue regarding increasing the 
Dumber of rebate days has bee~ given careful 
consideration and it bas not been found 
possible to increase the rebate period from 
the present level of 30 days plus national 
handloom expos. 

On tbe issue regartiinl freezing tbe 
number of powerlooms and closure of 
unauthorised powerlooms. it may be sta ted 
that this will be alainst the new Textile 
Policy of JUDe -8 S. 

Soviet-lacIlaD SeIIliD8l' to ProlDOte lad"D 
ToarIIU 

500t. SHRIMATI USHA CHOUDHARY: 
Will the Miaistor of TOURISM be pleased 
to .tate ; 

Ca) wbetber tbe Soviet-lad laD Semlau 
to promote IndiaD tourists wal held fa 
Octo}\er tbis ,ear in Tashkeat witb SOY'" 
allurances to make tbe sta, of Iudi .. 
tourists in the So¥iet Union more comfor-
table; aDd 

(b) the details of Icbemes to impfOft 
the tourist traffic between tbe two couDtries , 

THE MINISTER OF TOUlUSlIl 
(MUFTI MOHD. SYED): (a) aDd (b) 
Yes, Sir. A travel seminar witb Soyiet ... 
Indian participants was conducted ., 
Tasbkent for promotion of tourism be .... 
India and USSR. The representatives of tile 
two Governments. tbe IDtourist. a.4 tile 
Indian tour operatorl discussed tb. way. b, 
which tourism between tbe two couDtri_ CII8 
be furtber expedited luch as better mark.tiDI 
of U.S.S.R. in India, improved auide 
service., better .hoppiol 'acilities for IndiaDl 
in U.S.S.R. and more airlines services. 

Bitt. for luteraatioDal Ballks for T.s-s ...... 
Foreign Curreac, Lou 

5002. DR. B.L. SHAILESH: Will 
the Minister of FINANCE be plcased to 
state ; 

(a) whether tbe Industrial. Developmeat 
Bank of India bas invited bids from J 2 
International Banks for sYDdicatin. a tax-
spared foreign currency loan of upto • 100 
million; 

(b) if so, tbe response of foreip banks 
to this bid; 

(c) how tbis money is proposed to be 
utililed • • 

(d) whether Government baa drawD up 
any ~trategy to diversify its debts, if 10, tbe 
details tb ercof ; and 

(e> whether Government piau to .Ik 
another institution to mobilise reaourcea in 
tbe Swis. market. if so, when aDd tbe ta ..... 
tet in tbis bebalf ? 
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THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): <a> Yes. Sir. 

(b) Relponse bas been good and tbe 
lOaD offers from foreign banks are still being 
received. 

(c) Tbe proceeds of tbe loan will be 
atilised for tbe onlending operations of 
IDdustdal Development Bank of India for 
financing tbe import of Capital Goods. 

(d) Yes, Sir. Besides raising euro-
currency loans and exports credits, foreign 
currency loans in various international 
financial markets have also been raised 
tbrouah yen bonds in Japan, DM bond in 
West German), and Swisl bond in Switzer-
lan4. It is also planned to tap other 
mterDatioDal financial markets. 

(e) At prcsent. tbere is 00 proposal to 
uk other institution to mobilise resources iD 
the Swiss market. 

IPC SuggestioD for Regulating Capital 
Market 

5003. DR. B.L. SHAILESH: Will 
the Minister of FINANCE be pleased to 
atate : 

(a) whether tbe International Finance 
Corporation (IFC) has suggested tbe creation 
of a body to modernile tbe Stock Excbange. 
and regulate the capital market; and 

tb) if so. the decision taken in the 
matter? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) No. Sir. 

(b) Doea Dot arise in view of <a) above. 

Proposal to Raise StatutoJ')' Llquldlt, Ratio 

5004. DR. B.L. SHAILESH: Will tbe 
Mioiater of FINANCE be ple_od to Itato : 

(a) wbether in a bid to raise more 
funds r or financing tbe next Fi ye Year PlaD. 
Qovernment are considering a proposal to 
raise tbe statutory liquidity ratio (SLR) 
whicb is presentl,. 37 per cent ; 

(b) bow far tbi. bike would increase 
tbe funds avai1able for investment in 
Government and Government approved 
securities ; 

Cc) wbetber bis Ministry bal examined 
the pros and cons of tbe proposal as well as 
the extent to wbicb tbe SLR milbt be 
increased ; and 

(d) if so. their analysis of tbe situatioD 7 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): Ca) There 
is DO proposal under cronsideration at praent 
to increase Statutory Liquidity Ratio. 

(b) to (d) Doel Dot arise .. 

Clandestine Operatlen of Seeret Radio 
Service A.afnst lad" 

500.5. DR. B. L. SHAILBSH : 
SHRI D. N. REDDY : 

Will the Minister of EXTBllNAL 
AFFAIRS be pleased to state: 

<a) Whether tbe existence of a radio 
beamiDIl anti-Iodia broadcasts in regard to 
tbe ethnic problem in Sri Lanka baa been 
brought to tbe notice of Government of 
India; 

(b) if so, whether Governmeot bave 
been able to locate the undisclose place 
from where the radio is being operated and 
carrying on anti-lndia broadcaats for about 
one hour daily for the past four months: 
and 

(c) Wbat steps are beiD8 taken to claeck 
tbi. clandestine operation of tbe secreS 
radio aervioo apiDsI IDdia ., 
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THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI NAR.AYAN DATT 
TIWARI): <8> Government bave seen a 
preas report reaarding the existence of a 
radio operated from an undisclosed location 
in Tamil Nadu beaminl anti India broadcasta. 
Tber= is however DO information bitherto 
ayailable witb us to confirm tbe existence 
of 'sucb a radio. 

<b> and (c) Do not arise. 

OpeDiog of BraDehes of LIC aad GIC 

5006. SHaI R. M. BHOYE: Will the 
MInister of FINANCE be pleased to state: 

<a> The details regardina the names of 
places where Life Insurance Corporation 
and General Insurance Corporation have 
opened their branches duriol last three 
~ears ; and 

(b) tbe names of places where Life 
IOlurance Corporation and Geoeral Insurance 
Corporation brancbes are likely to be 
opened by the end of 1986 ? 

THE MINl.)lEK OF SIATE IN THE 
Ml~iSrR'k' O~ FiNANCE (SHRI 
JANA.kUI:iANA POOJARY): (a) and (b) 
Ibe dc:tAlis regardlog tbe names of places 
W ot:re Lite .lD:iUraOCe Corporation has 
opened ItS brancnes durin& last tbree years 
ar~ glv:n In ::'tatem=ot • A" laid 00 tbe 
'lao!e 01 ,Dc;, House. lPiaced io Llbrary. 
:-'CC: i""O. Ll-~~':>l$IHO.) Tbe names of 
pJ"Cc.s wnelC ~U..J:u\ll.;lI1eS of General 
.1I.lSUlidH .. C: \...",r t>OHal.avO nave opened tbear 
bCidjCO~S aUllDH .1~lS;) ar~ l:i1VCO 10 Statement 
.. J:S' li:llU uu lb~ ri Q uU~ 01 tDC House. 
l~J4CC;'" lil LloraI),. S~e No. LT-j5S8/~6.J 
.lnh .. rwauoD rcgalUln& toe Dames of places 
wbere 5U051dlarl;;.& of General Insurance 
Corporation nave openea tbelr branches 
dunna 1 snS3 and 1 ~lS4 is Dot readll, 
avauaDle and IS belog collected. Tbe DamCl 
ot places wnere branches 0.' Lie are likel, 
to bO openec1 belore 31.3.19~7 .re Biven in 
Statoment ·C' 1&1(1 on tbe Tiible of tbe Houle. 
lPlaCCQ In Library. See No. LT-35S8J86.j 
OlC bas opened 17l) branches by 30.9.1986. 
lnformatlon ~e&ardlnl tbe Damcs of place. 
w)lere brancbea ul &UbSIQlaIICI of Ole are 
likely to be opcood b.J the cDd of 1986 
IS nOI roadl!~ available aDd i. beiDI 
~o1Jee,ed. 

Jol_t 1_ltlatl,. b, I_dl. aDd A.u ..... I. 
Naelear DisanDam_t 

S007. SHRI JAGANNATH PATTNAIK : 
Will the Minist.r of EXTERNAL AFFAIRS 
be pleased to state: 

(8) whetber Indian and Austrian Prime 
Ministers bave aareed to launch a joint 
initiative to bring about nuclear disarmament 
aDd create atmosphere for tbe pouibility 01 
Dext lummit ; and 

(b) if so. tbe details rogardin8 tbe eif'orts 
made in tbi. regard ? 

THE MINISTER OF STATE IN THB 
MINISTR Y OF EXTERNAL AFFAIRS 
(SHRI K. NATV\'AR SINGH): (a) 
No. Sir~ 

(b) Does Dot arise. 

Assets of Azad Hmd Fauj 

S008. SHRI PRAKASH V. PATIL: 
Will the Minister of EXTERNAL AFFAIRS 
be pJeased to atate : 

(a) wbether some of tbe assets of the 
Azad Hind Fauj are still lyiDI in some 
foreign countries ; 

(b) whether Goveroment have the 
detai1s of thOle alsetl aod if 10, the parti-
cular. thereof; 

(c) whether Government have made 
efforts to bring tbem back to the country; 
aDd 

(d) if 80, the preleot position of tbe 
case and by what time tbis "ill be 
completed? 

THE MINISTER OF STATE IN THB 
MINISTR.Y OF EXTBRNAL AFFAIRS 
(SHill K. NA TWAR SINGH): (a> The 
GovornmoDt hal DO .ucb informatioD. 

(b) to (d) Do Dot aiM. 
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Protest Agelalt Sale of India Machlnell' 
Co. Ltd. by IRB) 

5009. SHRI SANAT KUMAR MANDAL: 
Will tbe MiDister of FINANCE be pleased 
to state: 

(a) wbetber West BeDlal Government 
bas protested to the Union Government 
apinst tbe decision of tbe Industrial 
ReconstructioD Bank of India (IRBI) 
autboriled ControJler of India Machinery 
Co. Ltd., DUDa.ar, Howrab to sell tbe unit; 

(b) the Dumber of workers who will be 
rendered unemployed by tbe proposed sell 
out; and 

(c) the action beiDI taken by Govern-
ment in the matter? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANAllDHANA POOJARY): (a) to (c) 
Tbe Industrial Reconstruction Bank of India 
(IRBI) bas reported tbat no concrete proposal 
for sale of India Machinery Co. Ltd. bas 
emetged so far. Furtber DO final decision 
regarding future disposition of the unit bas 
been taken so far. The Ministry of Industry. 
Department of Industrial Development have 
vide their order dated 24.11.1986, issued 
uDder the Industries (Development and 
Regulation) Act. 1951, continued the existing 
orders of take over of management, for a 
further period upto 24th May, 1987. 

Worken Strike at Office of AceouBt8Dt 
GeBer.), U.P. Allahabad 

SOlO. DR.. DATTA SAMANT : Will 
tbe MiDister of FINANCE be pleased to 
Itate : 

(a> whetber it is a fact tbat tbe Office 
of Accountant General U. P., AJJababad wal 
closed from 12 August, 1986 to 29 September 
1986 because of strike gf worken ; 

(b) the reasona for the strike and efforts 
tho MaDalelDOnt made to aett 1. tbe strike. 
IDd 

(c) wbether the Social and Welfare 
Minister intervened and settled the .trike and 
if 10, tbe terms of settlement ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF EXPENDITURB IN 
THE MINISTR Y OF FINANCE (SHRI 
B. K. GADHVI): (a> No, Sir. There 
was no strike. 

(b) and (c) Doe. Dot arise. 

[Translation] 

Lo ... to Edacated UDe.plo, .. 

SOli. SHRI MAHENDR.A SINGH: 
Will tbe Minister of FINANCE be pleued 
to state: 

(a) tbe terml and conditions reaardin8 
repayment of loans sanctioned und« the 
scheme for providiD8 self employment to 
educated unemployed youth ; 

(b) number of cases were repayment of 
first instalment of loans under tbe above 
scheme has become due but Dot paid • aDd • 

(c) tbe steps taken or proposed to be 
taken for timely recovery of the overdue 
loans? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SBRI 
JANARDHANA POOlAR Y): <a) The 
Reserve Bank of India (RBI) has informed 
tbat the repayment of term loan component. 
sanctioned UDder the scheme fer providiDI 
self-employmeot to educated unemployed 
youtbs, is to be done between a period of 
three to seven year with a moratorium of 

six to eighteen months. The actual rcpa,meDt 
scbedule would be fix.d keepiq in view the 
t) pe of activity to be undertaken. After 
repayment of the term loan component. tile 
enterpreocur may coDtiDue to enjoy the 
facility of tbe workio. capital. based OD hil 
credit requirements. 

(b) Tho prescnt data reporti-w ay.tem 
of RBI does Dot IIODerate information fo tbe 
maDDer asked for. Tb. time aDd 0DCl., 



"laich may be spent 00 collcctiul tbis 
iDformation will perhaps Dot be commensurate 
witb tbe objective likel7 to be acbieved. 

(c) The baaks in additioD to liviag of 
Dotices to parties for timel' repayment tate 
various other m_sures iocludiDI tbe attach-
meDt of assets created out of the bank loans" 
for tb. recovery of outstaodinl dues. 

IDtr04aetiOil of L .... t 8IId Sou.. Sho" 
Syst .. at Hiltorlcal Moo .. eots 

5012. SHRI ANANTA PRASAD 
SETHI: Will tbe Minister or TOURISM 
be pleased to state : 

<a) tile names of tbe historical mODU-
ment (temples and otber hiltorical buildinls) 
in wbich light .ad sound sbow .,stem has 
been introduced by Government witb a view 
to boost tourism ; 

(b) wbether any such propolal has been 
received by Union Government from Or_sa 
ill tbis resard ; and 

(c) if Bo. the details thereof and tbe 
reaction of Government in this reprd ; 

THE MINISTER OF TOUR]SM 
(MUFTI MOHD. SYED): <a> Sound and 
Light sboWI bave been mouDted at tbe 
foHowinl places : 

1. R.ed Fort. Delh i 

2. Shalimar Gardens" SriD •• ar ()elK) 

3. Sabarmati Asilram, 
(Gujarat). 

Ahmedabad 

4. Teen Murti BOUie. New Delhi. 

s. Ram Rekba Ghat at Buxar (Bibar) 

(b) and (c:) Tbe Mi.ia,ry of Tourism 
bad rCCliYCd a p.opoaal for mouDtiDg a Bound 
and Lilbt Show in the SUD Tomple at 
ICon ark. However. tbe proposal wal 001 
_.eed to b7 tile Arcbacololical Surve, of 
ID~ wbicb iI of &be OplDiOD tba, tbe 

structure of tbe Sun Temple. Konuk is quite 
fralile and may not be able to with.1aDd 
tbe necessary civil works for mouatia •• 
Sound and Liaht Show. 

[ Tralls/allon] 

R_OYRI of Ch.lr .... of GaJ.rat Ullit 
of N.T~C. 

5013. SHRIMATI PATEL RA.MABEN 
JlAMJIBHAl MAVANI: Will the MiDi._ 
of TEXTILES be pleased to atate : 

(a) whether tbe Cbairman of tb. 
Guj.rat unit of tbe National Tcstil. 
Corporation had been removed some time 
.ao I 

(b> whether tbe Dew Chairman bas baD 
appointed in his place ; 

(c) if so. the details tbereof aDd tbe 
procedure adopted for his selection; 

(d) whether there are maoy campl.iDta 
in regard to the working aod efficieDcy of 
tbis corporation; 

(e) if 80. tbe details ID this regard : aa4 

(f) the steps taken to improve Ita 
working and the outcome thereof 1 

THE DEPUTY MINISTER IN THB 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR): <a> The former 
CMD of NTC (Gujarat) was relieved after 
tbe completion of bis tenure. 

(b) and (c) On tbe basis of recommea-
dations made by the Public Enterpriaes 
Selection Board (PES B) aDd after due 
scrutiny. tbe present CMD of NTC (Guj.rat) 
tva. appointed OD 18.11.85. 

(d) and (e) Complaints have heeD 
received from time to time about tbe workiD. 
and cfliciency of NTC (Gujarat) reaudiDa 
1000s io tbe mill. aDd irrcautar actioaa/ 
traDIaotiODI. 



(0 Performance of NTC and its lub.i-
diUJ corporations. includinl NTC (Gujarat) 
.. reviewed by tbe Government from time to 
time. Some of the important steps taken 
10 Improve tbe viability of NTC (Ouj_rat) 
areal uDder :-

i) Emphalis bas been laid OD cost 
.. vinl. COlt reduction in order to 
brial dowD tbe loues : 

Ii) Speeding up tbe procesl of 
rationalisation of labour ; 

iii) Mills bave been identified as profit 
centres and targeta have beeD 
... igDed to tbe Central Manager. 
for performance and attainment: 

iv) Phasing out of uneconomic and 
unproductive activities. 

ProductloD of COttOD 

5014. SHRIMATI PATEL RAMA BEN 
RAMJIBHAI MAVANI: 
SHRI BALASAHEB VIKHE 
PATIL: 

Will tbe Minister of TEXTILES be 
pleasecJ to Itate : 

<a> tbe production of cotton iD tbe 
country during 1985-16, state-wise ; 

(b) whetber there bas been bumper 
cotton crap in Gujarat and otber States in 
the country during 1986-87 ; 

(c) if so. the estimated production 
duri ... the year ; aDd 

(d) the carry-over stock of cotton 'rom 
tbe previous yean if aDY ? 

THB DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILBS (SHRI S. 
ItRISBNA KUMAR): (a) The Statewise 
Pl'ocitlOlion 01 cotton duriq 1985-86 was 8S ""C 

State 

-.-,----._.-

Puojat; 
Har,ana 
Rajastban 
Gujarat 
Madhya Pradesb 
Mabarasbtra 
Karnatata 
Andbra Ptadelh 
Tamil Nadu 
Otbers 

",1" •• AlIJwe,. 126 

Production in 
lakb bales of 
1'70 tp. eacb 

15.00 
5.00 
6.00 

21.00 
7.00 

27.00 
6.50 

13.25 
5.50 
0.'75 -----

Total:- 107.00 -.---. 
(Seurce : CottOD Advilory Beard.) 

(b) Yes. Sir. 

(c) Tbe production of CottOD daria. 
1'86-87 is proyisioDall~ estimated at 102 
lath bales. 

(d) Tbe C8rJ7-0yer stoct as on J.I.S6 
was 29.80 lath bales. 

501~. SHRIMATI JAYANTI PATNAIK: 
SHRI BRAJA MOHAN 
MOHANTY: 

Will tbe Minister of FINANCE be 
pleased to Itate : 

(a) tbe names of States where there .. 
DO Stock Exchange ; 

(b) whether a proposal was received 
from Government of Oria. to OpeD • Stock 
Excbanae at BbubaDeswar ; aad 

(c) tbe steps bei ... takeD ill tbis reaard! 

THE MINISTER. OF STATB IN THB 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY>: <a> no 
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Dames of States where there is no recoloised 
Stock Exchange at present are liven below: 

Bibar 
Baryaa. 
Himachal Pradesh 
Jamu It Kashmir 
Maaipur 

(b) Yes. Sir. 

Megbalaya 
Nagaland 
Orissa 
Rajasthan 
Sikkim 
Tripura 

(c) Govemmeut have asked the State 
Government to furnish certain information 
and data. These have Dot so far been 
received f,om tbe State Government. 

Open'" of Bnmdaes.f S.D.I. la ladl. 
.... bro •• 

5016. SHRIMATI JAYANTI PATNAIK: 
WiD the Minister of FINANCE be plea.ed 
to state: 

(a) tbe number of branches of State 
Bank of India in the couotr, and abroad as 
OD 30 June, 1986 : 

(b) tbe rankin. of Itat. Bank of India 
amonl tbe banks in India and in Inter-
national spbere ; and 

(c) tbe number of Dew branches of 
SBI proposed to be opened by the eDd of 
Seventb Five Year Plan in tbe country 
aDd abroad? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR.Y): <a> -State 
Bank of India (SBI) has reported tbat as 00 
30.6.1986 it bad 7461 brancbes in India and 
39 branches abroad. 

(b> In terms of deposits, advances, 
Dumber of brancbea. staff and profits, SBI 
.. ranked first in India. In the ioternational 
spbere, SBI il reported to be asaillMd t~e 
82Dd position amoo. the top 500 bants, In 
terms of total asset •• a. per the information 
in the July 1986 _oe of the mapzino ...._or·'. 

(c) Undor tho current Branch LicenliDl 
Policy for 1985-90 co-terminus witb 
Seventh Five Year Plan Period. R.eserve 
Bank of India <RBI) has advised the Land 
Banks/State Qovernments to identify the 
centres for opening new braaches 00 tbe 
basis of norms laid down in tbe Policy. The 
State Governments are required to forward 
tbese lists to RBI on the basil of centres 
identified by Lead Banks and approved iD 
tbe District ConlulUative Committeea. On 
receipt of tbe lists of identified centres only 
RBI can start making allotment of ceDtres 
to tb. various baoks after takiog into account 
the norms laid dOWD in the Policy. In view 
of tbi., it is oot possible at tbis staae to 
indicate the number of branches propoled to 
be opened by SBI duriog Seventh Five Y.r 
Plan period in the country. AI regards 
openiDI of overseas branche.. RBI bal 
reported tba t SBI is already represen ted in 
most of the major international financial and 
off-shore ceotres. 

Export Earalags rrom Leather 8Dd 
L_tller Goods 

S017. SHRIMATI JAYANTI PATNAIK.: 
Will tlae Minister of COMMER.CE be 
plealed to stat. : 

(a) the total amount of foreiaD achaop 
earned from export of leather and leatber 
loods durio. tbe Sixtb Plan. 

(b) tbe steps taken to inccease tbe export 
of leather aood ; 

(c) if 10. tbe tarlet of export set for tbe 
Seventh Plan ; and 

(d) tbe total amount of foreiln excban •• 
expected to be earned from Ibe export of 
leather and leatber lood. duriq tbe Seventh 
Plan? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMBR.CB (SHR.I P.R. 
DAS MUNSI): <a> Total esporta of 
leather aDd leather loods durin. tbe SIXlb 
Plan as per tbe statistics compiled ~ tile 
Council for Leather Baporta. aurepted to .bou' a,. 22$' eroret • 
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(b) Steps takeD to iDcrease tbe export of 
Jeatber goods include 1iberaUsation of tbe 
licensiol aDd import aDd export policies. 
duty reduction/exemption on a number of 
essential inputs, participation in important 
trade fain abroad, buyer-IelJer meets, market 
surve,s aDd publicit,. 

(c) and (d) Tbe tarlet fixed for e.port 
of leather and leather goods for tbe Seventh 
Plan is of the order of Rs. 4040 Crores. 

hlldle.lag of Coeperath'e Baak. ia 
Dltrereat States 

5018. SHRIMATI JAYANTI PATNAIK: 
Will tbe Minist.r of FINANCE be pleased 

: to state : 

(a) wbether Government ba~e reviewed 
tbe present conditions of tbe Co-operative 
Bank functioning in different States ; 

(b) whether it is necessary to revitalise 
tbe cooperative banking in view of their 
deterioratinl financial position ; and 

(c) If .0,. tbe measures pro pOled to be 
taken in this re&ard ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c) 
Presumably the Honourable Member is 
referriol to the State Cooperative Daoks 
(SeDs) and Central Cooperative Banks 
(CCBs) functioning in various States. 
Suitable Dorms bave been evolv{.d to identify 
the weak SCDI/CCDs. On tbe basis of these 
Dorm. tbe weak SCBs/CCBs al on 30.6.1985 
have been identified. Individual weaker 
SeBs/CeBs are required to prepare time 
bound rehabilitation programme. iDvoJvinl 
calc by case analysis of overdues, effective 
action against wilful defaulters. relief to Don 
wilful del.ulten, aUlmenting bad and doubt-
ful debt relerves, ratioDalisatioD of loan 
policies and steostbe.ill8 of supervision. 
NABARD oversees the implementation of 
tbe rehabilitatiOD proaramel of individual 
weak SCBa/CCBs and auidea tbese banks in 
takin. appropriate steps for effective imple-
lDeDtatioQ of the rchabili.tion proll'ammo. 

[ Tro".la,fo,,] 

P.rtfelpatloa of Foreign Countries •• 
Trade Fair OrgaDlsed by TFAI 

5019. SHRI HARISH RAWAT: Will 
the Minister of COMMFRCE be pleased to 
state : 

(8) tbe name of the country wh ich has 
insta1Jed tbe maximum number of stan! in 
tbe trsde fair organised by tbe Trade Fair 
Authority of India tTFA I) : 

(b) whetber this years the Western 
countries have sbown more interest in this 
trade fair as compared to previoul year. ; 
and 

(c) if so. tbe steps proposed to be taken 
to sustain the increasing interest? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SURI 
P.R. DAS MUNSI): (8) Ita)y was tbe bigi!est 
participating country in India International 
Trade Fair '86 occupying an area of 5000 
sq. m. with 102 constituents displa,iDI a 
wide raDI of products. 

(b) Yel. Sir. 

(c) A number of steps like streamlinin8 
of procedures for customs clearance aDd 
dispolal of exhibits, selection of themes to 
be highlighted, reservation of days for 
busines., .,stematic publicity and direct mail 
efforts abroad, etc. ba~e already been takeD. 

It is proposed to continue these facilities 
in future a]so. Apart from tbiS, new 
inDovations will also be considered for 
implementation OD the basis of tbe experienco 
gained durin. IITF ' 86. 

Trade Talks with ChIDa 

S020. SaRI HARISH RAW AT: Will 
tbe Minister of COMMERCE be pleased to 
state : 

(a) whetber any agreement for trade by 
laDd route bas beep concluded with Cbina ; 
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(b) if 80. tbe details tbereor; and 

(c) jf DOt. wbetber aDY iDitiative i. bein. 
taken by India to start trade witb ChiDa by 
laud route? 

THB MINISTER OF STATE IN THB 
MINISTRY OF COMMERCE (SHRI 
P.R. DAS MUNSI): (a) No. Sir. 

(b) Does Dot arise. 

(c) No. Sir. 

Import of Hop for Beer M.Dafa~ta .. lD. 

5021. SHRI BARISH RAWAT: Will 
the Minister of COMMERCE be pleased to 
.tate : 

(a) tbe value of bop imported by tbe 
bear manufacturers during the last one year 
and tbe quantity of indigenoully produced 
laop uled lor tbe purpose ; 

(b) whetber it is a fact tbat indiaenous 
producers of bop are heirs discouraled as 
indigenotisly produced hop is not being 
CODIumed by tbe beer manufacturer, ; and 

(c) if so. whether Government propose 
to put ban OD tbe import of hop ? 

THB MINISTER OF STATE IN THE 
MINISTR Y OF COMMERCE (SHRI P. R. 
DAS MUNSI): (a) Data is not maintained 
feaarding consumption of indiaenous bops 
and tbeir imports by Beer Manufacturers. 
Import of 40610 Kgs of Brewery Hops 
valued at Rs. 12,18,300 was cleared for 
Beer Maoufacturers re.istered witb D.O. T.D. 
in 1'85-86. 

(b) and (c) Under tbe current Policy. 
the item -Brewery Hops' is in the List of 
Ilestricted Items and its import was cleared 
during 1985-86 to tbe Beer Manufacturers to 
the extent of only 25% of their requirements 
keepinl in view tbe assessed lap between 
iDdipnoUi demaad and supply. 

Import of tbia item wiD be allowed onl, 
to the exteot the indiaenolD avai1abiJiI)' falls 
IbOrt of tbe dalDlPd. 

LOIS Ia Deihl Tourism o. •• lop •• t 
CorpontloD 

S022. SHRI BARISH RAWAT: Will 
tbe Minister or TOURISM be pleased to 
Itate : 

(a) wbether it is a fact tbat GovernmeDt 
are tbinking in terms of windiDg up tbe 
Delhi Tourism Development Corporation due 
to continuous loss suffered by it ; 

(b) if so. the amount of the lOIs suffered 
by this Corporation durin. tbe lalt tbree 
years i 

(c) whether causes of the 10ISel have 
been analysed ; and 

(d) if so the steps beiDI taken ? 

THE MINISTER OF TOURISM (SBRI 
MUFTI MOHD. SYED): (a) and (b) The 
Delbi Administration is examlDlnl the 
functioniDI of Delhi Tourism Development 
Corporation. No decision bow ever bas been 
taken so far. The year-wise figures of 
Losses incurred by Delhi Tourism Develop-
ment Corporation durin. the last tbree yean 
are given below : 

1983-84 
1984-85 
1985-86 

(Its. ill latha) 
20.5) * 
36.11 • 
26.19 • 

·Provisional 

(c) and (d) The losses bave beeD incurred 
maiDJy on accout of surplus staff and pro-
motional activities lucb as catering units. 
transport unit and tourist informatioD 
centres. 1 be Delhi Tourism Development 
Corporation bas taken a Dumber of steps to 
improve its financial position. TbeM 
include: 

(i) 

(iii 

Economy mealurea to reduce 
administrative expenses like local 
journey •• cODveyaDcc bire. over-timo 
etc. 

Absorption of aurplua a taft' of 
PTDC in otber .utoPODlOQl bcKfioI. 
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(iii) Establilhing proper accountinl aDd 
maoagement system: for proper 
financial discipline. 

(iv) Trainiol of catering staff so as to 
run tbo units in a professional way. 

(v) Expanding avenues (or absorption 
of surplul staff. 

[Eltgllsh] 

AdclitloDal Dlposlts (rom IDdlaD Busloessmeo 
with overseas CODDeetloDS 

S023. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of FINANCE be 
pleased to state : 

<a) whether the attention of Government 
bas been drawn to the news Item appearing 
in tbe Bu.,Jness standard Calcutta .. edition 
dated 15 October 1986 according to which 
due to tbe year comia& to a close, public 
sector banks are vying with each other to 
arab additional deposits aDd some are even 
prepared to adopt doubtful practices to 
acbieve tbier ends ; 

(to) whether resident Indian businessmen 
baving overseas c .)nnection are collectiog 
funds from Don-reSident Indians and are 
_kina for larae credit facihties from banks 
agaiDst sucb fuods ; aDd 

(c) if so" tb: steps Government are 
taking to dissuade banks from sucb practice. 
in view of tbe past expenence about cohcctlon 
of such deposits and afford log credit facilities 
on tbat basis ? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): <a> to tc) 
Tb. news-item wblcb appeared in tbe 
IBosines. Standard' of l!)tb October, 1986 
reaardina deposil mobillaation b)' Public 
Sector Banks bas como to tbe notico of 
Government. Reserve Bank of India bal 
advised banks to instruct tboir Branch 
Managers and other officers that tboy sbould 
Dot adopt unethical practices to 1oftato filur. 
of depoIill. advaDQ:I etc. Monovcr iD 

order to guard alainst artificial inflation of 
deposit figures, banks have been asked to 
indicate averale arowth of deposits in their 
anDual reports and otber publication •• 

According to Reseve Babk of India 
guidelinel authorised dealers are required to 
refer the applicatloos for grant of Joan/over-
draft facility to tbe resident individualS/firma/ 
companies in India aaaiolt collateral fixed 
deposits beld in Don-resident extemal 
(account) to its Exchange Control Depart-
ment. Such applications are approved by 
Reserve Bank on a selective basi. on tbe 
merit of each calC. 

Regarding the issue of brokerale referred 
to in neWs-Item, in terms of Relerve Bank 01 
India directives payment of brokerase on 
deposits in aD), form i. prohibited. When-
ever an, specific instance of violation in th. 
reaard is broulht 10 the notice of Reserve 
Bank of India. they take up the matter for 
necessary remedial action. 

Restrlctioas 00 Diplomats h."iDg Foreiga 
WI" .. 

5024. SHRI BRAJA MOHAN 
MOHANTY Will tbe Minister of 
EXTERNAL AFFAIRS be pleased to slate : 

<a> whetber Government have imposed 
any new resuictionl on Indian diplomats who 
have foroign wives and if so. the dctaila 
tbereof; aod 

(b) how man, Indian diplomats ba. 
foreilD wives? 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTER.NAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) No. 
Sir. 

(b) BleveD serving Iodian diplomats haw 
wives of foreign origin and two married 
for.ian wives of Indian oriain. AU but tWQ 

wiv. DOW bavo Iodian DatioDalit,. 
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Use of Pak Alrforc:e Oases by U.S.A. for 
Suneilluee 

502S. SHRI BRAJA MOHAN 
MOHANTY: 
SHRI CHINTAMANI lENA: 

Will tbe Minister of EXTERNAL 
AFFAIRS be pleased to slate: 

(a) whether Government have come 
across tbe reports of U.S.A. usiog Pak air-
force bases for global trackiog purposes and 
if so., tbe details tbereof; 

(b) whether U.S.A. is frequently using 
Palt airforce base at Mauripur near K.arachl 
for surveillance of tbe couDtri~s of this resion 
and if so., the details tbereof ; and 

(c) wbetber this issue bas been raised in 
NAM and wbetner on account of aiving 
bases to U.S.A. by Paklstao., it hal 10lt its 
entitlement to membership of NAM ? 

THE ~1INISIBR OF EXTERNAL 
AFFAIRS (.SHRI NARAYAr-. DATT 
TJ W ARI): (a) to (c) Botb Pakistan· and tbe 
United States have confirmed tbat United 
States mllttary aircraft periodically transit 
tbrouab Palnstan w llh tbe approval of the 
Pakistan Government. Pakb[an bas denied 
&IVlng bucs to tbe United States. Accord 
of such bases would not be In conformity 
Wltb membership criteria of tbe Non-Aligned 
Movemont. 

F If.RA ViolatioDS 

5U26. SHRI BKAJAMUrlAN lVI0HANr~: 
Will the MiDlster 0' FJ.NA.N("~ be pleaiea 
to ~tale : 

(a) the names of iouustc.lal concerns., 
commercial vCutures and Olner IOdlVlduals 
mvolveQ ID FEitA vlolaUon cases 10 tbe 
lalt thrc:e )" ears ; and 

(b) tbe total amount involved in lhc~ 
Qac& '1 

THE. MINISISR. OF STATb IN THE. 
MIN1:S1&~ OF FINANCE (StiR! 
JANARDliANA POOJARYj: <a> and (bj 
'D~ hllforccmcDt Dir~"'r.&e (Ff:&A) 

registered 13020 easel of prima-facie Violation 
of tbc provisions of tbe F.B.R. Act by issue 
of Sbow Cause Notices durinl tbe last three 
years, i.e. from 1.1.84 to 30.9.86. A total 
amount of foreian currency worth Rs. 532.23 
laltbs and Indian currency to the extent of 
Rs. 860.47 lakhs, besides tbe documenu 
indicating violations to the tune of crores of 
Rupees. were seized durioa that period. 

Separate list of cases alainst industria I 
concerns., commercial ventores is Dot 
maintained. As tbe number of c •• es is very 
large, tbe time and labour involved in 
collecting and furnishing case-wise details 
will be' disproportionately high. If tbe 
Hon'blo Member specifies any particular 
case(s) in respect of which tbe information is 
required, tbe same will be collected and 
furnished. 

I TranslatlDn] 

PUDjab Request for AsslstaD ce for Relief 
Work 

5027. SURI BALWANT SINGH 
RAMOOW ALIA: 
SHRI TElA SINGH DARDI : 

Will tbe Minister of FINANCE be 
pleased to state : 

(a) wbetber it i. a fact that Punjab 
Government had requested for assistance of 
Rupees 77 crores for relief work this year; 
and 

(b) if so., tbe amount saoctioned ? 

THE MINISTER OF STATE IN THB 
DEPARIMENT OF EXPENDITURB IN 
THE MINISTRY OF FJNANCE(SHRI B.g, 
GADHVI): <aJ Yea. Sir. The GovernmcDI 
of Punjab submitted a memorandum acekiol 
Centra) uSI.lance for fiood relief of lb. 
czteat of Rs. 77.73 crores in 1986-87. 

(b) A "ilina of o.xpendltun to thl 
ezteDt of RI. 18.08 crore. baa bccD approyo 
for Bood relief iD PUDjab duriq 1986-87. 
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Hiab Le~el Co-ordination Committee to 
Impro~e Tourism 

S028. SHRI G. S. BASAVARAJU: 
SHRI H. N. NANJE GOWDA: 

Will tbe Minisfer of TOURISM be 
pleased to state : 

(a) whether a Hiab level Co-ordination 
Committoe has been formed by Government 
with a represe.tatlve of Eastero States to 

~improve Tourism in tbe Eastern States; 

(b) whether there is any proposal to 
set up similar committees tor other States 
also to improve tbe tourism there ; and 

(c) if so. when tbe decision in tbis regard 
is likely to b. taken ? 

THE MINISTER OF IOURlSM 
(MUFf! MOHD. SYJ3.D): la) to (C) 
Development and uDprovement .. ct tourism 
lolraSlcucture IS • continuous process and 
Co-ordination Committees are set up 101 
speclbc purpose. wbeDever conslderea 
necessary. A Task Force bas beoa set for 
devc10pment ot BUQ\1blSt CirCUit. some ot 
Wb1cb 'all 1D tbe ~astern States. AnOtner 
CommlCtoe bels been aet up jor promOU01l 
of tourlam to North bast~rD ke~loD on 
WblCb representatives from aU tbe ':;:,tates/ 
UUlon Terrltones !rom that regloa have 
been nomlnat.a. A .steerlnl Commluec 
bas allo been Coolututea for IorwuuUJ08 
scbemos for IDtegrated development OJ 
Anoamanl aa a toW'alt resort. 

Cultural AgreelDeDts witb ForeigD Couatries 

5029. PROF. NARAIN CHAND 
PAB.SAHAtC.: Wall tDe MIDh,.r ot' 
BXTB&NAL AFF~lRS be plealca to atate : 

(a) tbe Dame. of ~ountrie. witb whic:b 
lodia baa cultural aareemen'l; aDd 

(b) if 10. the broad featurCi of theae 
..... meats , 

THB MINISTER OF SToATS IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): <a> Tho 
Government baa entered into Cultural 
Agreement. with the uodermentioned 7S 
countries: 

Turkey, Indonelia. Japan, Iran. Poland. 
Romania. Arab Republic of Egypt. 
Czecboslovalua, USSR. Yu&ollavia, Mon~olia. 
Norway. Greece. Huolary. B,.dgari.~ 
Afabanistan, France. Brazil, Federal Republic 
of Germany. Tunisia, Philippines. Kuwait, 
Australia. Banaladelb. German Democratic 
Republic. MauCltlus. Iraq, Belgium. People's 
Democratic R.epubllc 01 Yemen, Scneaal. 
Colombia, Argentina, RepUblic of Korea, 
Sudan, Guyaoa, Bdhcain. Tanzania, Zambia. 
Rwanda, Me x u::o, Unued Arab Emuate .. 
Syria" Jordan. Aliena. Democratic Poopel.'s 
Republic of Korea. Cuba. Lesotbo. Italy, 
Vietnam. Thailand. Sra Lanka. Malaysia, 
Zaire. Somalia, Portugal, Qatar. Morocco~ 
Cyprus. Zimb.bwe, Kenya. Ghana, Ugaoda~ 
Mozambique, NI&eria. Soaln. Ethiopia. 
FInland, Maldives. Burkina Faso (Upper 
Volta). Yemen Arab Repubhc. Venezllela. 
Netherlands, Libya, BenlD, and Niear_Alua. 

\b) Broadly speaklo& Cultural Aarec-
menta prOVIde tor promOUOil ot relations 
and und .. rstanalna 10 tbe oelds ot Art • Culture. Arch4eoJogy. Education (IDclud1ll& 
acadmlc aCtiVities aD tbe: nelds oJ SCience and 
'I ecbnology). ~oclai WeUarc. Public Health. 
Mels. MeOla ana SPOI &.a CUC. througb tbe 
excbclD~C of recJprocal v ISJtS of academiCIans 
artistes. art groups.. sporlS teams. medii 
persoDnc:ls ana eXCbd.D~e of oxtubatlons 
books aDd textbooks and otner ll1er~uurc. 

Ia"IO and 1 V p.cO&, "mmc:s aal~ by holo1Di 
JOint SCmlDal", DIml sbows etc. To aCOley, 
tbese ubJcctlves. ~uUural AgreCmCnls alse 
aencraUy prOVide: for tbe settlDg up of a Joan 
Comm1lLee/ Commission wJuch meet 
ahocnauveJy 10 tbe caPItal of C4cb COUDtt; 
to reView tbe aCtlVltleS unaertaken in tbea 
belds and to prepare/formulate proarammc 
OJ sp eClal CXCbaDaes ID . tbese neids ID &b 
Dell' 2-3 ,ears. 

Ecoaollllc: Aid frOID USSR 
S030. SHRI O. S. BASA VARAJU : 

SHRI ~. M. aURADO!: 
Will tbo MIDlster of EXTERNA 

AFFAIRS bo plaucd to .'.&e ; 



<a> wbother any .. reemeDt for offer of 
two billion roubles from tbe Soviet UnioD 
bas been aiaoed leceotly; aad 

<b) if so. the details tbereof ? 

THB MINISTER OF BXTBRNAL 
AFFAIRS (SHRI NARAYAN DATT 
TIWARI) : <a) Tho Soviet Union bas off 01 cd 
a credit of rou bles 1200 million (approxima-
tely as. 1680 crores) to India for covering tbe 
Rouble cost of prorcets in tbe Pow"r, Steel, 
Coal aDd 011 sectors. 10 addition, an 
amount of Roubles 300 million (approxI-
mately Rs. 420 crores) will be made avallable 
from tbe Central Account of the Soviet 
Unioa with ,be &-:serv" Baok of ladla for 
meeting tbe rup:e CO.it of a project in tbe 
Powe" Sectoe. 

(b) Tbe Ruble 1200 million credit will 
finaoce tbe roubl: cost of (1) rebCl Hydro-
olectrlc P';)Ner Complex at Tebri OD a 
turnkey bail:i. (2) tbo: reconstrucuon anJ 
modernisation of tbe t"'o c.)Qverter sbJPs 
aloo.with tbe constructton of ste~l coau-
DUOUS caslinl departments and moJern.satlon 
of bOlrollinl mall 2000 at Bokaro Steel Pjant 
on a turnkey baSts. (3) setting up of 4 uod:r-
around mines at K.ailuri Mabal. parbatpur. 
Kharkbaree-Dharclmabad, aDd (4) intenslv~ 

and intejrated exploration for hydrocarbons 
in West Benaal on a turnkey basis. Tbe 
amount of 300 mtilioD rOUbles will be made 
avaalable over a period of 6 years 
(commeDcing from 1988 to 1993) at the 
rate of R.oaoles SO million per year foe rupee 
ananclnl of tbe Tebri PlOj~ct. Tbe credit 
will be repaid in 5 equal annual instalments 
GOmmcDciDS from tbe year of tbe 
eommllSioDina of tbe orst hydro UDlt. but 
Dot later than Januar, 1. 1994. 

LoaDI to Flood Atfected Far .... of 
AlMih,a Pradesh 

5031. SHlU V. SOBHANADREESWARA 
llAO: Will tbe Minister of FINANCE be 
pi .... to atate : 

(a) whether complaiDts havo been 
received that Commercial Bank. are Ibowina 
IDdiifennt attitude in il.uina loaol to 
fal men particIJlar ), in the flood affected 

area=a in AacIbra I'radub i aDCI 

Iv, i,,~. ~"...,. j4Cl 

(b) if so, the steps takeD by Govera-
meDt to lee tbat needy farmers are "veD 
adequate loans by Commercial Bant. , 

THE MINISTER OF STATE IN TBB 
MINISTRY OF FINANCE (SHU 
JANARDHANA POOJARY): <a> aDd (b) 
Reserve Bank of India <RBI) have reported 
that tbey bave not received any specific 
complaints mentioning that commercial 
banks are sbowing indifferent attitude to 
Carmers particularly io ftoodl aft'ected area 
in And bra Pradesh. RBI bave Curtber 
reported tbat tbey had issued certain 
guidelioes to tbe banks in the year 1984 
indicating the msoncr and extent of relief 
aDd rehabilitation assistaDce tbat should be 
provided by banks to persons aff ect~d b~ 
natural calamities sucb as floods, droulbt. 
cyclones, etc. These guidelines eovisale 
converlion and re-scheduling of exiltio. 
loans, provision of additional workiol 
capital facilities. condonation or waiver 
of sbortfall in margin. gi vinl time 
to borrowers to provide margin money out 
of future casb generation, relaxatioD of 
security criteria etc. 

Reserve Bank of India have recent),. 
in OctOber 1986 reiterated these instructions 
to the banks advising them to follow tbe 
instructions in the matter of providing relief 
to tbe. perlons affected by tbe floods in 
Aodbra Pradesh 

Export of Rice 

50]2. SHRI V. SOBHANADREESWARA 
RAO: Will the Minister of COMMBRCB 
be pleased to state : 

<a> 'tbe total quantity or Rice exported 
with quaolity-wise break-up aod tbe value of 
foreign eAchanle earned during the curreDt 
year al 00 lit October, 1986 ; aod 

(b) tbe reasoo. for low export of fiDe 
and superfine rice ? 

THE MINISTER OF STATE IN TBB 
MINlSTR Y OF COMMERCE (SHRI 
P. R.. DAS MUNSI>: (a) The quaDtity 
aod value of export of basmati rice and 
Don-basmati rice durinl April to September. 
1986, as per proYisioDal data compiled, II 
estimated •• under :-
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Basmati rico 
Non-basmati rico 

Quaatity 
(Matrie TODDea) 

Value 
(Rs. in 
lakbl) -----------

J,30,285 
1.324 

111,93 
S4 

(b) The low level of export of nOD-
basmati rice is due to depressed international 
prices 

Supp" of JapaDese Ja~tet Equipment for 
Curlag Tobaeeo 

5033. SHRI V. SOBHANADREESWARA 
RAO: Will the Minister of COMMERCE 
b. pleased to state : 

<a) 'Whether it is a fact tbat Japanele 
Jacket equipment helps in conserving 20 pc r 
cent coal and 10 per cent curing time 
required for curing of Flue-curred-Virginia 
Tobacco: 

(b) if so, the steps belnl takeo to 
eacoura.e usage of Japanese Jackets; and 

(c) whether GoverDment propose to 
supply thele jackets to Tobacco Growers at 
50 per ceDt of tbe cost In the larger interest 
of effecting ccconomy " 

THE MINISTER OF SlATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. R. DAS MUNSI): (a) Yes. Sir. 

(b) Durinl 1985.86, tbe Tobacco Board 
supplied 690 JTS Jackets to tbe Irowers at 
50% cost price. 

(c) The Budgc:t Estimates for 1986-87 
of the Tobacco Board, approved b, the 
Government, coverl tbe scheme rel.tiDI to 
the lupply of lTS lackets to tbe arower •• 

a.preseafatl_ b, ADd .... aDd Nleobar 
EmploJMS o. RecommeDdatioD of 

Fourth Pa, Co ...... Io. 

5034. SBRI MANORA.NJAN BHAKTA: 
Will the Minister of FINANCB be pI_sed 10." : 

(a) wbetber Government have received 
representatiClDs from tbe ADdaman aDd 
Nicobar Islands regarding anomaly in pay 
Sca)~1 recommended by tbe Fourth Pay 
CommissioD to the employees of Andaman 
and Nicobar Islands ; 

(b) if so, tbe maiD parts in tbe represen-
tation and tbe action being taken thereon • • 

(c) whether overtime bas been .topped 
to industrial workerl who are reqoired to 
maintain essential service. like electricit7 • 
• hippiDg, transport. dockyard workshop etc ; 
and 

(d) if so. what alternative meaDS has 
been arraDBed to maintain essential acrvice 
in Andaman and Nicobar Islands? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b) 
No representatioD IpecificaU, rclatiDa to 
anomalies in pay scale. recommended by tbe 
Fourth Pay Commission bas been received 
in tbe M'Diltry of Financc in respect of tho 
employees of Andaman and Nicobar Islands. 

(c) aDd (d) No. Sir. The Government 
lIave, bowever. accepted tbe recommendatioa 
of tbe Fourth Pay Commi.lion reaardiaa 
discontinuaDce of the prescnt scheme of 
grant of Overtime Allowance to Central 
Government employees. Tbe modalities of 
implementation of this recommendation arc 
beiDI worked out separatel,. 

CI.are of Pd •• t. ITutile Mills .. 
A ..... abad 

S03S. SHRI BAR-OOBBAI MEHTA: 
Will the Minilter of TEXTILES be pleased 
to state : 

(a) the Dumber aDd names of private 
Textile Mills closed in Abmedabad: 

Cb) tbe Dumber of worken rendered 
uDempJoyed on account of tbe closure of tbe 
aforesaid mills ; aDd 

(c) tbe stepa takeo by Govemmcnt to 
ODI\Id ..... nin. of tho alill8 ., 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF TFXTJLES (SHRJ 
S. KRISHNA 'J(UMAR): (a) and (b) A 
.tefement is given below. 

(c) Govemmt'ot have ,et up a Nodal 
~~el'cy fo e-,ramhte the viability or otberwise 
of lick /cloled te-xtj)e mills. The Noda1 
Alu~ncy will ~volve and mansl!e reh3biHtatioD ~ 
oack81es in respect "f tho~f' mills whicb .re 
found to be potelltiellv viah1r However" 
wbere a unit J-.B~ no e~pectt'tion of becoming 
.iable in a reasonable reTiod or time tbere 
may be no alternative but to allow the unit 
to close down provided ihe interests of the 
workers are protected. 

A Textile Worlc~rs' Rebahilitation Fund 
Scheme has come into effect from 15-9-86. 
It win I'rovide financial assistance to workers 
of tbose textile mins whicb cl("se down 
J)ermanently after tbe coming into force of 
the new Textile Policy of June. 1985. 

StatemeDf 

s. No. Name of tbe 
mill 

1. Bbarat Suryodaya Mills Ltd. 

2. Gujarat Spionina Mills 
Ahmedabad. 

3. Sree Bansidbar Spg.& Weg. 
Mills Ltd., Allmedabad. 

4. Commercial Ahmedabad 
Mill Co. Ltd., Abmedabad 

5. New Gujarat Synthetic 
Ltd •• No.1, Ahmedabad 

6. New Gujarat Synthetic Ltd., 
No. 2. Ahmedabad. 

f. Omes love.tors Ltd •• 
No.3. Ahmedabad. 

Total: 

Workers 
on roll 

3758 

600 

1001 

2154 

2686 

2099 

2758 

15056 

Seltemes 'or Proaaotlou ., Toarls. 

5036. SHRI C. MADHAV REDDI: 
Will the MiDi.ter of TOURISM be plealed 
to at ate : 

(a) wbetber any new schemes aod inceD-
tive. bave been introduced for promotion of 
foreign and domestic tourism in lodia ; aDd 

(b) if so, tbe detaUs of tbe scheme. and 
the allocations made (or tbe purpoles , 

THE MINISTER OF TOURISM 
(SHRI MUFTI MOHD. SYED): (a) aDd (b) 
Department of Tourism bal iDtroduced 
several new scbemes for promotion of foreign 
and domestic tourllm. These include 
sustained promotional and marketing cam-
paigos over4;cas, promotion of stop-over 
tours introductioD of off-Ieason fares from 
Europe. special campait-DS for promotion of 
domestic tourism, construction of low budget 
accommodation in tbe from of Yatri Niwasel 
and Yatrikas, creation of wayside facilities 
and public conveniences, improvemeDt in 
transport facilities and promotion of package 
tours for the domestic as wen •• foreiln 
markets. 

Additiona)Jy, Government Irants levera) 
coDcessions /incentives for activities connected 
witb tourism wbich include exemption of 
botels from the MRTP Act, income-tax 
bolida,. to Dew botels .. bigher depreciation. 
Central subsidy fol' botels in specified back-
ward areas, interest lubs idy on hotel loans 
advanced by IFCI, foreign excbanae incentive 
quota.. concessiona) customs duty OD a 
Dumber of items imported b, botels for 
actual use, priority in aUotment of telepbonel 
telex connections. Irant of loans at 
concessional rates to tourist car opel'ator. 
for purcbase of tourist cars and manufacture 
of tourist coaches. iDcentive quota to travel 
agents and tour operators for undertaking 
promotional toun abroad. import of "ehiclea 
(upto two iu a year). oftice equipmeDt, etc. 

AD amount of Rs. 68.68 crores bas beeD 
provided in the SeveDtb Plan lo~ the 
DepartmeDt. Allocation for 198~-8' i, 

Rs. 14.00 cron •• 
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productl- from Looms Imported froaa 
U.S.S.R. 

S037. SHR) SARFARAZ AHMAD: 
Will tbe Minister of TEXTILES be plealed 
to 3tate : 

(a) wbether it is a fact that National 
Textile C orporatioD bas reacbed aD agree-
ment witb Soviet Union for tbe purchase of 
200 looms on 17th April. 1986 ; 

(b) tbe steps takeD so far to eosure the 
production is start started 5000 and tbe 
policy laid down for tbo export of products; 
aDd 

(c) the time by wbic:b production win be 
started therein , 

THB DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHR) 
S. KRISHNA KUMAR): (a) to (c) A. 
contract was signed on 17-4-86 between MI •• 
TECHMASHEXPORT. USSR and National 
Textile CorporatioD Limited, New Delhi for 
import of 200 abottlelels Russian loom •. 
The looml from USSR are expected to be 
instalment.. Tbe first instalment is expected 
to be despatched from USSR in December, 
1986. 

It is reported thq,t the trial production 
of these looms will start some tim e in tho 
mooth of July, 1987. 

Tbero is a buy-back arrangement for 
export of 75% of production OD tbese looms 
to USSR.. 

Ear ... p from Export of Silk 

5038. SBR.IMAT) BASAV ARAJBSW Alll: 
Will the MiDister of TBXTILES be pleased 
to atate : 

<a) the estimated eamilll from eXpOrt of 
IUk dariD, the CqrroQt ,oar ; 

(b) wbether tbere is a steady increase in 
the carniD. ; 

(c) whether it i. also a fact that India 
bal potential to export silk good. worth 
Rs. SOO crores a year; and 

(d) if so. the steps taken by Government 
to achieve tbe target ? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR): (a) Silk export 
earnings (provisional) during tbe period 
April-October, 1986 have been of the order 
cf Rs. 115 crores. It is expect~d that current 
financial year's export earnings wi)) reach a 
level of approximately Rs. 180 crores. 

(b) Yes, Sir. 

(c) and (d) There is potential to increase 
export earning from the level at which it 
stands at present. Govt .. of India have takeD 
the following step! to boost the export of 
silk goods :-

(i) Casb compensatory support on silk 
items ba ... been extended for a further period 
of three years from J -7 -1986. The rate of 
Cash Compensatory Support on value-added 
items 'ike garments, made-ups and saree. bas 
been raised from 10% to 12%. 

(ii) Facilitiel (or duty-free import of 
raw materials for or against export of silk 
goods continue to be available. tJnder tho 
Replenishment scheme.. the replenishment 
percentaae against export of 10L% natural 
silk goods has been raised from 20% to 30" 
in the current Import-Export Policy .. 

(iii) The Indian Si1k Export PromotioD 
CouDcil, set up for handlin. export promo-
tion activities of silk items exclusively. bas 
orlaoiled participation in importaDt iDter-
na tional fairs and sponsored Trade Dele.a-
tions/Buyers-Sellers Meets to keep ~xportera 
abreast of trends in Internationa) Markets. 
Assistance from Market Development 
Assistance Fund i. allo available to exporters 
lor uadortatiDs export promotiOD actiVities. 
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.......... of Silk .. Se9_tII p_ 
5039. SHIlIMATI BASAVARAJBSWARI: 

WDI the Minister of TEXTILBS be pleased 
to atate : 

(a) tbe estimated production of ailt by 
tile end of Seventb Pive Year Plan ; 

(b) tbo estimated quantity of mulberry 
aloDe tbat will be produced b, tbe end 01 
Sneath Plan ; and 

(c) tbe steps Government propole to 
eDcour_ tbe production of otber types 
(other tban mulberry) of silk which bave 
lIfOat demand in world market , 

THB DEPUTY MINISTER IN THB 
MINISTR.Y OF TEXTILES (SHRI S. 
KlUSHNA KUMAR): <a) and (b) The 
tarlOt for production of silk by tbe end of 
tho Seventb Plan is al foIl0.. : 

Mulberry 
Non-Mulberr, 

(iD Metric TODnos) 
9980 

920 

Total 10900 

(c) Central Silk Board (CSD) bas esta-
blished a full-tledpd Tasar R.esearcb and 
training Institute at Rancbi in Bibar wbicb 
provide. the required Rand D IUpport for 
the tasaar industry. Regional Research 
Stations for MUla Oak Talsar and Eri in tbe 
North-Eastern Region and for Oak tasar in 
the Northem and North-Western rOlion bave 
allO been established b, tbo CSB. In 
addition an IDter-Sf ate Tasar Project. witb a 
total outlay of R.I. 10.50 crore.. was imple. 
mented by the CSB from 1981-82 to 198'-86 
for development of tal.r industry in ei&bt 
States. A Musa Seed Development Project 
at • coat of Ill. 3 SO crons, for production 
011 crore commercial muaa leed is also 
beiDa implemented b, tbe Board from 
l,a3-84 over a period of four years. 

Beeidea tbis, some specific projects lor 
eDCOuraaiDl tbe production of DOD-mulberrJ 
yarietioa of .Uk are beina formufated by tbe 
~tral Silk 8oar4. CeDtral 'ilk 80arcl 

8110 proposes to establisb lull-fledled II & D 
InstitutioDs for tbose varieties in tbe North-
Bastern ReaioD. 

5040. SHRIMATI BASA VARAJESWARI: 
Will the Minister of COMMERCE be pleued 
to ltate : 

(a) whether tbere il a pilot project to 
apply tbe researcb findings to tbe cardamom 
Irowin8 field in a selected area of 350 
bectarel in KarnBtaka and Kerala ; and 

(b) if so. the steps takeD to eDsure 
apiDst an), ecololical disturbanCCl ? 

THE MINISTER OF STATE IN TilE 
MINISTRY OF COMMERCE (SHRI 
P. R. DAS MUNSI): (a) Yes. Sir. 

(b) No ecoJolical disturbaDee i. expected 
to take place on account of implementation 
of the prolramme. 

Att..ne I.pea of Deforeltatfoll _ 
CardalDom Production 

5041. SHRIMATJ BAS~VARAJESWARI: 
Will the Minister of COMMERCE be pleased 
to state : 

(8) wbether it is a fact tbat the Imall 
arowers of cardamom are hard bit durins the 
current year due to ecological vaDdalilm 
tbroulb deforestation wbicb has affected both 
production and productivity ; 

(b) whether Government propose to 
provide financial .uppart to tbe.e small 
arowers; and 

(c) if Dot, the reasons therefor 7 

THE MINISTER OF STATB IN THE 
MINISTR Y OF COMMERCE (SHill 
.P.R. DAS MUNSI): (a) No specilc 
Instances have come to Dotice of tbe Goycm-
meaL 

(b) aDd (c) Do DOC arilo. 
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Esport of Pal'lD Products 

5042. SHR.I MOHANBHAI PATEL: 
Will the Minister of COMMER.CE be pleased 
to atatO : 

(a> wbetber tbo Indiao farm products 
are iD areal demand abroad; 

(b) if 80. tbe steps beiDg taken to boost 
tbeir production : 

(c) whether it has made aDY effect 00 
Indiao market ; if so. tbe details tbereof; 
and 

<d) the incentives beiDI liven to tbe 
producer. to iocrease their production to 
meet tbe indilGnous demand aDd also 10 
meet tbe demand from abroad ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHR.I 
P.R.. DAS MUNSI): <a> Yes. Sir. 

(b) The broad elements of ItratelY beiDI 
followed during tbe Seventb Plan to increase 
qricultural production are : 

i) Substantial increase in area under 
bi.h yielding varieties. 

ii) Increased consum ptiOD of key 
Inputs Jake cbemlcal fertilizers. 

iii) Strengtbening of institutional 
arrangemeot for tImely delivery of 
inputs of assured Quality. 

iv) Intensification of pest and disease 
surveillance arranaoments aod timely 
CODtrol operatioDs. 

\,) Increasinl croppinl inteDsit)' and 
productivity. 

vi) ReclamatioD and development of 
folloW lands. saline aDd alkaliDe 
land. water 101lcd aDd coaltal 
_liDe areal. 

.ii) Soil conservation mealurea to 
improve tbe quali ty of laud. 

~iii) !'rovilioo of Crop IDa .... 

ix) A.aurin. remunerative pricel. 

x) Strenatheninl of exteDsion notwork 
for effective transfer of tecbnolou 
to the rarm level. 

(c) Exports of Indian farm product 
constitute a sma)) percenta.e of domestic 
production. The exports are made out of 
exportable surplus avaiJable after meetiD. 
tbe domestic requirements. To that extent. 
exports of farm products bave limited 
impact in tbe Indian market. 

(d) Several alricultural items are covered 
in tbe new Cash CompeDsatory Scheme which 
provides for iDcentives OD exports. Tbil 
in turn has an i odirect beariol upon pro-
duction of tbese commoditios. Production 
incentives are also provided by the Minist.., 
of Alriculture aod tbe State Governmeota 
depending upon tbe varioul aaricultural 
commodities so a. to increase production to 
meet the indigeDOUS aDd export requirements. 

fTra"./atlo,,] 

5043. SHRI R. M. BHOYB: Will tbe 
Mini.ter of TEXTILES be pleased to state 
tbe number of liccn"s for opcniol spinDiq 
mins in Mabarashtra issued durio. 1984-85 ? 

THB DEPUTY MINISTER IN TBB 
MINISTR Y OF TEXTILES (SHRI S. 
KRISHNA KUMAR): Tbe informatioa 
is as UDder :-

i) 'Ihree carry-oD busioeu liceDcea 
coveriDI 75.056 spiDdle. (or manu-
facture of cotton yarn. wore isaued 
from 1.4.85 to 31.3.85. 

Ii) Under tbe delicoDlina scheme for 
wooDen Ipinnin. units an apcnaioD 
in tbe osisting spiodlcqecapacit)' 
of a unit by 504 .piDdles and for 
_ttioa up of a new spiDDiq uoil 
with a capacity of 600 spindles bu 
been permitted and roaistratiOll 
iuuocl duriDa tbia pori~ 
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Aceu.alatloa of Stock 10 NTC 

5044. DR. K. C. ADIYODI: Will 
tbe Minister of TEXTILES be pleased to 
state : 

(a) the accumulated loss of NTC mills 
for tbree years; unit-wise; 

(b) wbether it is a fact tbat NTC bad 
made higher production tb is year and the 
reasons for tbe bigher accumulation of 
stocks; 

(e) whether Government have made ao), 
study in tbis regard especially wben the 
private entrepreneurs are at ways OD tbe bURe 
profit making margin ; and 

(d) if so. tbe details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF TEXTILES (SHRI 
S. KRISHNA KUMAR) : (8) A statement 
showing tbe acc:umu)a ted losses of tbe NTC 
mill., unit-wise, from 1983-84 to 1985-86 is 
attacbed. 

( b) The average monthly production 
durioa 1986-87 (April-September) bas been 
marginaIly less than the average monthly 
production during 1985-86. There bas 
been higber accumulation of stocks laraely 
due to condltjODS of market demand. 

(c) &nd (d) The performance of NTC 
units, which, by and large" do not have 
m0der~ machinery and whose product mix 
iDel udes coarse and medium varieties of 
cloth, canDot be compared with modern 
private sector units producing high priced 
fabrics. 

Violatio. of Import LleeDces 

S045. SHRI P. M. SAYBED: Will 
the Minist~r of COMMERCB be pleased to 
state : 

(a) whether it is a fact tbat somo 
exporting firms permitted to impi>rt goodl 
bave reccatly been fouDd milu.iDa or aelliDa 
,be imported .God. i 

(b) if 80, tbe details tbereof ; and 

(e) tbe penalities impoled OD sucb firms 
and tbe step. proposed to b. takeD to cbeck 
lucb defaulters ., 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMERCE (SHill 
P. R. DAS MUNSI): (a) to (c) RecoDtly 
1.84 cases pertaiDing to advance import 
licences were taken up for iDvestisation 
between 1.4.86 to 30.1 J .86. These licence. 
were issued subject to the export obligation 
conditions. 69 firms/Units were inspected 
under the provision of Impes Act. After 
completion of proceedings a penalit, of Ra. 
7,00.000/- hal been imposed in one case 
and tbe firm debarred from receivinl import 
licences etc. for 10 years. In 18 cases 
notices have been issued and proceedin •• are 
being finalised 3 cases bave been closed 
after investigation. 166 cases are UDder 
iDyestigatioDs. 

Similar action have been taken by the 
Reliooal Offices of the CCI&E. 

. The Policy for i.sue of advance import 
bcences for exportiog firms is cOD,taotly 
under review and Suo-moto inspections are 
carried out to verify tbe utilisation etc. 

R.~iew Meetlq PertalniDa to WorldDg 
ofN.T.C.MlIls 

5046. DR. V. VBNKATESH: Will 
tbe MiDister of TEXTILES bo pleased to 
state: 

(a) wbether the National Textiles 
Corporation Limited. New Delhi has beld 
a comprehensive Review Meetiol pertainiDI 
to tbe operation aod relults of the workiDI 
of tbe milia under various subaidiarie. at 
New Delbi iD or about middlo 01 November, 
1986 ; 

(b) if 10, tbe outcome tbercof: ad 

(c) furtber action beiDl coDtemplated 
to improve tho workiDa ., 
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THB DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
K.RISHNA KUMAR) : <a) A comprebensive 
R.eview Meeting pertaining to NTC units 
uoder Yerious subsidiaries was beld io tbe 
Ministry of Textiles. 

(b) Decisions were taken relardiDI the 
strate8Y aDd measures to improve tbe per-
formance of NTC mills. 

(c) Some of tbe important steps beiDg 
takeo to improve the performance of the 
mills under NYC are aiven below :-

i) strict review of tbe performance of 
Managers witb reference to _definite 
actioD plans ; 

ii) greater enforcement of accountability 
of top Man8aers ; 

iii) Review and strict control of various 
cost elements ; 

iv) infusing bettcr manalement in key 
dccision-making posts ; 

v) improvement in product-mix and 
Breater markctinB efforts to achieve 
better sales realisation rates; 

vi) ItrcD8tbcnina of management infor-
mation systems for timely flow of 
information, effective review and 
decisioD-makins; 

vii) selective modernisation accord ill, 
to priorities to acbieve optimum 
piDS within available resour"s ; 

viii) .peedy implementation of labour 
ration.li.alJon ; 

ix) mill-wise study of reaSODS of Joucs 
in beavily los 1 DB mills ; 

a) 

ai) 

.tfective implemoDtatioD of worker.-
participatioD in manaaemcDt aD .. 
to inercaac productivity. 

iclcotifYiDa the milia .. profit QDDtreI 
aDd dol_CioD 01 po.or and 

authority to the General Manalen 
of the mills, witb responsibility for 
performance ; and 

xii) strict control and superVISion OD 
tbe filling up of vacant posts. 

Export of WagoDs 

5047. DR. V. VENKATESH: Will 
tbe Minister of COMMERCE be pleased to 
state : 

(a) whether Government ba ve received 
orders for export of WaloD. from lome 
countries ; 

(b) jf so, tbe details tbereof ; 

(c) the time b7 which all tbe WaBOD! 
ere expected to be exported ; and 

(d) tbe foreign exchange to be earDed 
therefrom '1 

THE MINISTER OF STAl"E IN THE 
MINISTR Y OF COMMERCE (SHRI 
P. R. DAS MUNSll: (a) to (d) lbe 
Projects and Equipment CorporatioD of 
Iodia Limited. wblch is the canalising agency 
for export of wagoDs feom India. is pr~sentI)' 
executlog a c;ontract for supply of 300 
wagon. to Uganda, valued at about Rs. 16.51 
crorcs. Tbe last sblpment is expected to be 
completed in December, 1986. 

Fall in Share of Agriculture ia GNP. 

5048. DR. CHINTA MOHAN: Will 
the MIDlster of FINANCE be pleased to 
.'atc: : 

(a) wbether it is a fact that share of 
apiculture in tbe Gross National P.roduct 
(GNP) bas faUeo i'.rom 59 per coot to 39 per 
ceDt and tbat ot Induatry bas .rlSoD from 14.7 
per cent to 21 per cent • aDd 

(b) if so. tbe effect thereof , 

THE MINISI'BR. OF SrATB IN THB 
MIN!:'C&r OF FINANCE (SHIlJ 
JANA&lJliANA POOJA& Y): (iilJ r. 



Hoo·ble Member i. presumably referrinl to 
the cbanles in tbe composition of GNP <at 
constant 1970-71 pricel) between 1950-51 
and 1983-84. Wbile tbe share of aBriculture 
durin. this period declined from 59.1 per 
cent to 38.7 per cent the sbare of industry 
increased from 14.5 per cent to 21.4 per 
cent. 

(b) These changes are indicative of tbe 
diversified development of tbe couotry·. 
economy and is a normal feature of tbe 
process of ecoDomic growtb. 

C_tral LoaDs 

5049. SHRI Y A SHW ANTRAO 
GADAKH PATIL: Will tbe Minister of 
FINANCE be pleased to state : 

(a) tbe total amount of tbe central loans 
raised during 1986-87 as compared with the 
position duria. tbo corre.pondin& period in 
1985-86 • , 

(b) tbe reasons for variation ; and 

(c) its effect on tbe country·s economy ? 
THB MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a> Nt't 
receipts from Central Government market 
Loans In 1986-17 upto tbe eod of November. 
1986 amounted to Rs. 3293 croces, against 
RI. 3430 ceorea durinl tbe corresponding 
period in 1985. 

(b) tbe amount aDd the timiogs of issue 
of market LoaDs is determind by the Reserve 
Bank taking into aCCouDt tbe floatation of 

(c) 

Year Export -- ---
1983-84- 94.63 

1984-85 141.50 

1915-16 124.49 

(SOUR.CB : DGCI&S) 

(All filar. an proyilioDal) , 

loan. by tbe State Governments and their 
enterprises. Central and State Buaranteed 
bodies etc. and prevailinl market conditions. 

(c) Government's market borrowiDII 
are made tbroup year-wise targets aasumed 
iD tbo P Jan and the Budlet and are a part 
of Dormal resources for financinl tbe Five 
Year PIan •• 

Settlog up 01 lado-Australlan JolDt B ....... 

50S0. SHRI Y ASHWANTRAO 
GADAKH PATIL: Will tbe Minister of 
COMMERCE be pleased to state : 

<a) whether a Joint Business Council 
of India and AustralIa bas been sct up 
during the recent visit of the Prime Minister 
to Australia ; 

(b> if so, tbe details tbereof and matters 
discussed by the Council; 

(c) tbe trade balance of India witb 
Australia during tbe Jast tbree years ; and 

(d) tbe measures taken or proposed to 
be taken to improve tbe trade balance ? 

l~HE MINIS'lER OF STATE IN THB 
MINISTRY OF COMMERCB (SHR.I 
P. R. DAS MUNSI): (a) Yel, Sir. 

(b) Tbe Indo- Australian Joint Busin ... 
Council bal been establisbed between tho 
Associated Chambers of Commerce aDd 
Indultry of India (ASSOCHAM) and tbe 
Confederation of Australian Industry (GAl). 
Tbe Joiot Business Council is yet to bold 
its fint meetin8. 

(Value: in R.s. Crona) 

Import Balance of Trade --- ~-----

144.77 -50.14 

192.41 --43.~1 

420.79 -296.30 
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(d) Tbe ilsuel relating to improviog the 
imbalance in our trade with Australia lucb 
as improviog tbe martet access of our 10od. 
possibilities of increasiag and divenifylng 
our exports tbrough linkage witb imports aDd 
.ward of projects to Indian companies were 
discussed durin. tbe 10th meeting 01 Indo-
Australia Joint Tra(ie Committee which was 
held in New, Delhi during 5-7th Nov.1I 86. 
Delegations are proposed to be sent in 
Ipccific product groups. 

More SploDIDg Mills la Baekward A ..... 
to provide EmploJmeDt 

50S1. SHRI AMARSINH RATHAWA : 
Will tbe Minister of TEXTILES be pleased 
to state: 

(a) whether it is a fact that there is 
ahortale of ~pinniDg yarn in tbe country and 
many textile mills arc faciDI great difficulty 
in procurina ,arn for their units; 

(b) whetber it is also a fact tbat many 
handloom industries have been closed down; 
and 

(c) if so. wbether Government will 
consider to establisb more spinnio& units in 
tbe country aDd particularly in the area of 
cotton arowinl and backward areas to utilise 
tb. products of cotton aDd also to provide 
employment to tbe people of those areas '! 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR.): (a) No. Sir. 

(b) No such report has been received. 
(c) 1n view of (a) aDd (b) above question 

does Dot arise. 

Import aDd Export of CottOD 

5052. SHkiI AMARSINH RATHAWA: 
Will tbe MinislCr of TEXTILES be pleased 
to state: 

(a) the quantity of cotton exported and 
imported dUriD. tbe year. 1984-85. 1915-86 
and likely to be exported and imported 
durin. the curront year and tbe yalue 
tbtreof • • 

(b) ",beth~r· Government have brought 
lome chaDges in r eBard to tbe ezport 01 
cotton in futur e : 

(c) if so. tbe details thereof ; aDd 

Cd) wbether Government have ma«le any 
.tudy to locate more markets in foreign 
co un tries for export of cottOQ aDd ate.,. 
takeD to supply cotton to tbose countries ? 

THE DEPUTY MINISTER IN THE 
Ml~ISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR): (a) Tbe quantity 
and value of export of cotton duriol 1984-85 
and 1985-86 is 81 follows !-

Year 

1984-8S 
1985-86 

Quantity in lath Value iD eror. 
bales of 170 kgs. 
each --------.-

1.78 
4.82 

--------
63.79 
82.58 

A quantity of 7S,OOO bales 01 cottOD wu 
imported in 1984-85 at a cost of Rs~ 13.57 
crOtes. No Imports are eDYisaged dud. 
1986-87. Quantity aDd value of exports 
cannot be estimated at this stale for 1986-17. 

(b) aDd (c) Government aonounced • 
loog term cotton export policy on 24th 
October, 1986 accordiol to which tbe 
following quantities of cotton would be 
exported Per year for a period of 3 yean 
beginning witb tlae cotton Hason 1986-87:-

(i) Looa/atra 10DI 
staple cotton - S lakb bal •• 

(ii) Dilvijay variet, 
of cotton - 50,000 bal_ 

(iii) Banpl Deshi 
cotton - '0,000 bala. 

(d) .. Tbe exportin. a.encies study tile 
export markets. lodonesia, nanud aDd 
Prance have been identified as Dew markett 
by cotton CorporatiOD of ladia • 
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World BaDk Study OD Budgetary Priorities 

5053. SHRI T. BASHEER : Will the 
MiDister of FINANCE be pleased to state : 

<8> whether tbe outcome of a World 
Bank study reveaals that the worst-suffer 
beads of a budgetary crunch are education 
and bealtb programmes in tbe coutry ; 

(b) if so, wbether Gcvernmeot arc 
contemplating any long term policy of 
human capital formation Bnd reflect the 
same in Government's priorities; and 

(c) if so, the details tbereof'l 

THE MINISTER. OF STATE IN THB 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY): <a) to (c) 
Government are not aware of aDY World 
Bank study witb specific reference to Injia 
whicb indicates tbat education and health 
programmes "have been tbe worst suiTerers 
of a budgetUJ' crunch. However, certain 
studies of the Bank have made general 
obaervations to this effect. World Bank 
studies are primarily inteDded for internal 
use of the World Bank. A decision OD 
matters referred to in any such report would 
be taken according to India's own priorities 
and policies. 

Loa la C ••• aDor. 4!pID.IDg .... 
Wenblg Mills of N.T.C. 

5054. SHRI MULLAPPALLY RAMA-
CHANDRAN Will tbe Minister of 
TEXTILES be pleased to state: 

<a> wbetber bis Mini.try ba. received 
any complaiDts/representation against tbe 
management of the CaUDanore Spinning 
aDd Weaving Mills which is a unit under 
tile National Textile Corporation at 
CaoD.nore in Kerala ; 

(b) wbether tbe CaDoaDore Spinning 
aDd Weavinl t.'iill bas been rUDoing at 
profit duriDS 1984-85 aDd 1985·86 ; 

(c) jf not. wbat an the maiD reasoDs 
for iDcurriDIl~ , 

(d) whether Government intend to 
expand the above unit in tbe Dear future; 
and 

(e) if 10. tbe dotails thereof' 

THE DEPUTY MINISTER IN THB 
MINISTRY OF TEXTILES (SHR} S. 
KRISHNA KUMAR): (a) Yea. Sir. 
A representation from the General Secretary. 
Cannanore Spa. and Wvg. Milll Staff 
Association (lNTUC), Kakkad, CaDDaDore. 
relarding tbe poor fUDctioning of the 
CanDanore SPI. and Wvg. Mills wal 
received iD tbis Mioistry, 

(b) and Cc) No, Sir. The mill suffered 
a net 101. of Rs. 51.99 latbs during 1984·85' 
and a provisional net lOIS of Rs. 41.34 lakbs 
durins 1985-86. 

The main reasons for losses lufFered 
by tbis min are as under :-

{i> Wale increase on accouat of 
increaaed DA and Interim R.elief 
from time to time. 

(ii) Increase iD cost of power and coal, 
dye. a nd chemical.. stores aDd 
spare. s, etc. 

(iii) Interruptions in power Iupply aDd 
payment of SO" wages durin. lucb 
periods/interruptions. 

(iv) Fall in lale price of yarn due to 
market conditions. 

(v) Inadequate resources for moder-
nisation of macbinery. 

(d) and (e) The subsidiary has under ... 
takea formulatioD 0 f a proposal fOI 
expantion of capacity of thi. unit. However 
DO .cheme for expaDtioD bas yet been 
received by tbe NYC Boldini Company. 

50SS. SHRI MULLAPP ALLY RAMA-
CHANDRAN : Will tb e MiDister o~ 
FINANCB be p ..... d to .t .. te : 
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(a) .,betber Oovemment baw received 
aD' representatioos from coffee .rower. 
ill tbe coGntry with regard to tbe iacreue 
in export duty on coffee daria. tbe montb 
of actober. 198' ; aad 

(b) the particulara of increases in 
export duty on Coffee introduced duriol 
tile palt twelve montbl , 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCB (SHill 
JANARDHANA POOJARY): (a) and (b) v.. Sir. Export duty on coffee bas been 
increased twice in tbe Jalt twelve montbs ; 
oacc in January, 1986. from RI. 300/- por 
quintal to RI. 600/- per quintal, and alain 
iD October, 1986. from RI. 600/- per 
quintal to RI. 1000/- per quinta). 

Sed ... up 01 Stoek Eseh_e .... at 
...... Iore 

!OS6. SHRI V. S. KRISHNA IYBR: 
Will the MiDilter of FINANCE be pleased 
to atate : 

(a) wbether in pursuance of Govern-
mODt directiYO Stock ~cbaDse fuod baa 
been set up in BaDlalore Stock Exchanp ; 
and 

(b) if Dot, "beD will tbia fund be 
.t up ., 

THB MINISTBR. OF STATB IN THB 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOl AllY) : (~) and ~b) 
The BaDaalore Stock Excbaole. IS worklog 
out the modalities of the setting up o! a 
CustomeR. Protection Fund. Meaowhtle, 
tbe scheme prepared by tbe Bombay Stock 
Exchaole il beiDa circulated. to all. the otber 
Stock Bxcbaoaea for coDSlderatlon aDd 
adoption. The Fund is expected to be let 
up abortl,. 

DlBeoatID .-ee or SpecIal lacn .... t to 
c.tNI Go ..... t Eaplor-

5057. SBRI V.S. KlllSHNA lYE .. : 
SBlllMATI SHANTI DEVI: 

WiD \be Mbliater of FINANCE be 
pleIMd to _. ; 

<a) .betber it i. a fact tbat tbe special 
increment previousl), saDetioDed to tbole 
Central Government employees who have 
undergone famil7 plaDoiDI operations has 
beeD discontinued wbile implemeotiu8 the 
aew pay ICalea of Fourtb pa7 CommilSioD; 
and 

(b> if 10. wbetber Government propose 
to restore tbe special incremeDt already 
aanctioned io tbe Dew pay scalel of tbe 
Central Government emplo~ees? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a> No. Sir. 

(b) Does Dot arise. 

DeJa, .. GettIIIa I .... Tu R.f .... 

5OS8. SHill V.S. KRISHNA IYEIl: 
Will tbe Minister of FINANCB be plcucd 
to state: 

(a) whether it bal come to tbe Dotice of 
Government that tbere is inordinate delay in 
aettiq locome Tax relund. : 

(b) how mao)' refuud cases are pendiDI 
io Karoataka Circle; and 

Cc) wbether Government propose to 
coDlider constitutinl a refund cell in Income 
Tax Department particularly in Karoataka 
circle 7 

THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHal 
JANARDHANA POOJARY): <a) No. Sir. 

(b) 134 cases are peDdiDl in lCaraataka 
Clrele, out of which oaly 68 aro more tban 
three moatba· old. 

(c) 10 view of the poaitioD ezplaiDed in 
repl, to part (b). tbere iI DO proposal to 
constitute a Refund Coil ia ICam_tak. 
CIaaqJt. 
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5059. SHRI BANWARI LAL BAIJlWA: 
WDI tile MiDister of FINANCE be p1eMe4 
to ltate : 

(a) aanwate total oatataDdiDl JODI or 
adftDCa by Natiooallsed bub .. OD 
30 JUDe. 1980 ; 

(b) total oatataDdq of loaoa ... 4 
advancea b, aatioaalied baab UDder DRI 
ICbeme a. OD 30 June. 1986 : 

(c) total outstandiq 01 loaDS ad 
adftDce8 by nationalised baats to Scbedaled 
Calte and Tribe borrowon as OD 30 JUDO. 
I'S6 ; and 

(d) atepe proposed b~ the Govemneot to 
iacrease the sbare of DIU loans and abare of 
Be/ST borrowers iD loans and advaDC08 
pvea b)' DatioDali8ed bauu 7 

THB MINISTBR. OF STATE IN THB 
MINISTRY OF FINANCB (SHR.I 
JANARDHANA POOJARY): <a> to (c) 
The provisional data of Public Sector Baus 
.. OD the last Frida7 of JUDe 1916 is let out 
below:-

(Amoant in Ra. crorea) 

(0 Aareaat. Adwucea 
(exclusive of iDterbank 
trao .. ctioDl) 

(ii) Ad9aDcee uDder DRIICbeme 

(iii) Advances to SC/ST bono ... 

50819 

520 

1438 

(d) The beaks have heeD adviaed to 
"'0 tbat tbe ,hare of weaker aectiOD 
advaocea (which iDclud. DR.I beDeticiariel 
aad SC/ST bonowen) to total ad..... II 
DOt .... tbaD 10 pen:eat. 

SiNIdaI .... Sdr_.t ...... .., "·a 
O ....... a..k 

5060. salU BANWAIU LAL BAJltWA: 
wm tile MiDi ... , of FINANCE be pleacd 
~ ... ,o ; 

't I .. 

Ca) wbethel' it ia • 'act that tbe 
-radiaD Overse .. Bank- bad launched a 
.pecialloaD lCbeme called ·Scvaojali Yojo.· 
OD 2 October. 1983 to aive loans to 
Scheduled Cute/Tribe people lor tbeu 
over-all developmeat by adoptiDI/abooaial 
the oJ_te,. inhabited by these commuDities ; 

(b) if let. tbe detail. of fresh loaDi 
IflUlted aDd the c1uaten/viJlale. adopted ." 
the IIaDk UDder Delhi Zone iD tbe ,ean 1985 
aad 1'86 • aad 

(c) wbether Govemm ... t bay. an, piaD 
to adYile otber DatioD.tiled banks to .tart 
aacb .... m .. ' 

THB MINISTER OF STATB IN THB 
MINISTRY OF FINANCB (SHRI 
lANAaDHANA POOJARY): (a) Yn. Sir. 

(b) The baDk bas reported tbat their 
Delhi Zone adopted 17 eluston/villapi for 
... iltiDa tbe SC/ST borrowers. TN baat 
dilbuned RI. 8.14 lakbl coveriDg 261 
accounts in 1985 and Rs. 3.011akbs coveriDI 
67 accouota durina 1986. 

(c) The banks have been aivoD • tarlet 
for lCDdiD& to weaker .~CtioD8 which iDclude. 
SC/ST. Further in schema like Dill. 
IRDP allo speCific targets for 
SC/ST have been liveD. The baDts for-
mulate lome otber 'special scbem~s 81so on 
tbcir own witb a view to increase tbe flow of 
credit to SC/ST in punuaoce of Government 
policJ. 

G .... t. .f CCS to Pro)ectl of Ca.11 
~fDa C..tractloa Senlcea 

5061. SHill SRIBALLAV PAN IGllA HI: 
SRRI B.B. PATIL: 

Win tbe MiDistel' of COMMBR~B be 
pIeaMd to .tate : 

(a) whether it i •• fact tbat OoYUlllDeat 
..... eDeDded Cub Com ...... ..,. Support 
Scbeme to tum k.~ projectl and pakqe 
projecla of civil -aIDeel'm. CODItructioll 
...... tacludiD8 computer ... ,,- Uld IOfl ....... " 
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(b> if 10, tbe detail. thereof aDd _110 tbe 
dctaila reprdiDI tbe eli.ibilit~ criteria 
adopted 10 tbi. reaard ., 

THB MINISTER OF STATB IN THB 
MINISTRY OF COMMERCB (SHRI P.R. 
DAS MONS) : (a) al)d (b) Project •• sil-
tance to the turn of 10" of the net foreian 
escbaoae earDin" from tb. aerYiec portion 
of tbe contracts in respect of indu.trial 
tum key aod civil coDatructioD projects as 
well as for esport of consultancy services and 
computer service. and loftware is admissible 
in respect of exports affected in puraUBDee of 
offefs/ordersicontracta received on or after 
1st July. 1986 aDd valid upto 31., March. 
1989. A Itatement detailinl tb. eliltbilit, 
criteria for Irant of luch project "Iistanco is 
liven below. 

StatelDeDt 

E/161b1lity criteria lor grilft' of proJeet 
Qs.btll"C~ 

(a> Project assistance will be admiuible OD 
the following t,pes of contracts/servicea: 

(i) 

(ii) 

(iii) 

Turnkey projects, Dan ely tbole 
wbicb involve tbe rondering of 
services like d_ilo. civil CODstruc-
tion. erectioD and commialioDiDI of 
plant or supervisioo tbereaf. alooa-
witb tbe supply of equipment. 

BDlinecriDa .rvico contracu. 
iovolvio& tbe supply of senicea 
aloDe. sucb as dni&D. erectioD, 
commissioniDI or lupenilioD of 
erectioo aDd commiaioDioa. 

Consul taDC, service COIltractl. whieb 
may include the preparatiOD of 
feasibility studies, project report .. 
preparation of desipi aDd advice 
to tbe project aUlborit, ODlpeci. 
ficationl for plant and equipment, 
preparatioD of teDd... docameDta. 
evaluation of teaden aDel purcbaM 
of plot aDd eqaipmeat. 

(iv) Civil coDStruotioD ooatruta iDyo1· 
viDa prepuatiOD of ...... 
drawiap, otG.. foc die Ctvil work to 
'- QIIdodabD. 

(9) Computer lftYicea aDd lortwa, •• 

(b) Not foreilD exchaD8e earDiDI8 OD tbe 
services comPOD_t would be defiaed .. 
total lore .. excbaale _miD .. from tbe 
project minus foreip cxchauao reali-
satioDS on _port of equipment and gooda 
and outward nmittances. 

(c) GraDt of project .. iltaDcc il to be 
CODsidered ouJ,. alter tbe project .. 
completed. 

(d) Tbe tirm sbould lubmit it. claims, aloal-
witb chartered/COlt Accouutant's 
certificate al to tbe actoal Det foreip 
acbeDp earaia .. under eacb bead. 

(0) Tbe application for project assistance 
should be lupported by certificate 01 
foreip exchange inward remittance 
issued by Banks aDd allo RBI's certi-
ficate OD outward remittance of foreilll 
excbaDlo on account of tbe project. 

(I) Project .uiltance under tbe reviled 
scbeme will be available onl, to those 
contracts. which are registered after tbe 
date on which the DOW scheme il iotro-
duced. 

(I) TIle claim. lor project a.sistance should 
be submitted within a period of six 
mouths from tile date of completioa of 
the project. 

(b) Scrutia, of documentl pert.iniD. to 
c;laima and actual disbunement of project 
..... taaoe will be dODO by CCI tot B. 

G ....... _ ..... tIoIa 01 B ..... 
Pd .... Sect... UIldertUlllp 

5062. SBRI SRIBALLAV PANIGRABI : 
WiU tile MiDia .. of FINANCB be pleued 
to acate : 

(a) w ...... it ia • 'act tbat GOYOJ'DJDODt 
hu isaued pideliMI OD 8oatatioo of boDda 
_" priftte ..." _taorilea • aad 

(It) if eo. ... -.'" IbInof t 



DECEMBBR 5. ., .. 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCB (SaRI 
JANARDHANA POOJARY) ~ (8) and (b) 
A copy of the upto date Guidelines lor issue 
of debentures by public limited companies i. 
laid on tbe Table of tb. House. (Placed in 
Library. See No. LT-3560/86.] 

RBllastractloDs to l"pl"O~e Working of 
Raral O ..... daes of . C. ...... ret.1 Bub 

5063. SHRI SRIBALLAV PANIGRAHI : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact tbat at a receot 
me~tiDI between tbe Reserve Bank of India 
authorities and tbe Commercial Bank 
Executives the performance of tbe raral 
brancbea of commercial banka was reviewed ; 

(b) if so. wbetber some drastic ChaD&e. 
i. tbe st,le of ruoctionio8 of the rural 
brancbes of commercial bank. have been 
decided UPOD ; and 

(c) if SQ. tbe details reprdina tbe 
instructions issued by tbe Reservo Bank of 
India to improve tbe workiol ? 

THE MINISTER OF STATE IN THB 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJAllY): <a) to (c) 
OD tbe basis of discussions Govern~r. 
Reserve Bank of lodia (RBI) ~ad wltb 
tbe chief Executives of commercla~ banka. 
tbe banks have, iDter alia beeD. advised by 
RBl to (i) observe ODe 4ay. In tbe ru~al 
brancbes as a nOD-public busIness worklul 
day to enable the branch mana~~rs to spend 
the day ex.-:lusiv .. ly for field VISltl for the 
purpose of cont.ctiDa their .. pre~nt an~ 

potential clientele. deposit mobIlisatIon mODI-
torioa credit utilisation. recovery aD~ app!o-
priate guidance to tbe .b~rrowen (II) review 
tbe working of tbe .,stlDl rural brancb .. 
witb a yiew to effect cbaoici iD reaard to the 
statuI of tbe brancbes wberever warraDted. 
(iii) devise appropriate system to eDs~re 
tbat brancb maDaae" play aD etrectlve 
rol. etc. 

ReIelaM of ...... Pt •• lft Ia .......... 

5064. SHRl SOMNATH RATH 
Will the Minister of BX'ISaHAL AFFAIRS 
"" pleued CO .~to : 

<a> "hetller an, elForta have beeD 
made by Goyernment of lodia for reI ... 
of tb. Indian pri!eoers io jails of Baoltadesb : 

(b) if 10. tbe results thereof; aDd 

(c) how many )odiaD prjsoDe... are 
tbere in Bangladesh jails and UDder what 
offence and for bow many years ? 

THB MINISTER OF EXTERNAL 
AFFAIRS (SHRI NARAYAN DATT 
TIWARI): (8) Yes Sir. The Indian Biab 
Commilsion in Dhaka promptly takel up 
witb the Government of Baogladesh all 
cases of IDdian Dational. UDder detention 
aad leeks consular access with a view to 
obtaining tbeir release as soon &I luc:h 
cases come to liabt. 

(b) The number of penon. released 
in this way in recent years is aiveD below: 

Year No. of persons released 

1983 
1984 
1985 
1986 

---____ ___..__ --
S 

13 
8 

130 

(c) Accordinl to informatioD available. 
the followinl Indian nationals are still under 
custody in Banaladesb : 

Year No. of IDdian Alleged Offence 
Prisoners --- ----.- -.-..-----

1983 5 1 for forpd cureeDC)' 
Dotes. under trial 

1 for OY.ltayio. 
(applied for local 
citizealbip) 

2 for travel without 
".lid documeata 

I lor property dfa-
pute 

1984 1 

1985 2 1 for carrriDl .aplo-
siva 

1 'or m .... eo.". 
1986 23 23 -Daoo1lf'" 
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Alrportl Permitted In Reeel,. Chartereel 
Tourist Fllahts 

5065. SHRI JAGANNATH PATTNAIK: 
Win the Minister of TOURISM be pleased 
to .tate : 

<al names of tbe airports in India tbat 
are permitted to receive cbartered tourist 
flights from abroad; 

(b) tbe number of chartered fligbts and 
tbe Dumber of tourists who landed in each 
of these airports during tbe last tbree years. 
year-wise aod airport-wile; 

(c) wbether Government propose to 
include lome more airports also to receive 
cbartered tourist ftigb ts: and 

(d) if so. tbe details tbereof? 

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYED) ; (a) Government 
of India, Ministry of Tourism bas permitted 
cbarter. to land at six airports namely Delhi. 
Bombay. Madtas. Calcutta, Goa and 
Trivaodrum. 

(b) Durin. the year 1984-85, no request 
for operating reaular tourist chartered flights 
was received. 

During tbe Jear 1985-86, a total of 48 
tourist chartered Bigbt. landed at Goa. 
briDging in 3550 tourists. For tbe year 
1986-87, permission bas been liven for tbe 
tourists chartered Bights to land at Goa once 
a week from 27tb October, 1986 to 31st 
March 1987. Information regardiog tbe 
Dumber of fliabts and Dumber of tourists 
who landed tbis year so faJ' is yet to be 
receiYed. 

(c) aDd (d) Ministry of Tourism is 
Jootio8 ioto tbe possibility of permitt iDS 
charters to land at BaDlalore and 
Bbubaneswar alao. 

SIIan of ....... World T ...... 

5066. SHItI JAGANNATH PATTNAIIt: 
Will tbe Minister 01 TOUa.ISM be pl.ued 
&0 llate : 

(a) tbe sbare of India in tbe World 
Tourism revenue duriog tbe last three year .. 
year-wise; and 

(b) the steps beiDg takeD to attract 
more middle class aDd lower middle clau 
tourists from abroad ? 

THE MINISTER OF TOUR.ISM 
<MUFTI MOHO. SYED)· <a> A. per 
the information available from the Reserve 
Bank of India and the World Tourism 
Organisation. tbe sbare of India in tbo 
world tourism receipt during tbe latest 
available years are as given below: 

Year 

1982-83 

1983-84 

1984-8S 

Percentale sbare 

1.2 

1.2 

1.1 

(b) 1 be steps initlclted to attract more 
tOUrists from abroad, particularly budget 
tourists, include vigorous publicity campailDs 
including CODFumer advertisinJl. participatioD 
in international fairs and exhibitions. 
empbysis on expansioD 0; economy el ... 
accommodation facilities introduction of 
special schemes like 'Affordable India- in 
Europe. sale of Indrail passes in selected 
couotr .es etc. 

'aeome To: OD Salary of Ceatnl Go ....... t 
Employ .. 

S067. SHRI NITYANANDA MISRA: 
Will the Minister of FINANCE be pleased 
to at ate : 

(a> tbe total reveDue earned by t.aiDa 
tbe salary of t he Central Government 
employees in lodia durin. tbe laat three 
years. year-wise ; 

(b) the adminiltrative expensea involYed 
iD reaHsiDI tbis amount ; 

(c> tbo names of tbe count.... wbere 
the aalarica of Govommcat serval'lts aN 
aompt from iDoom.-tq ; aDd 



(d) whether Govemmect would coD~ider 
tbe proposal to do aw., with income tim on 
salaries of Government servaDtl 7 

THB MINISTER. OF STATE IN THB 
MINISTR.Y OF FINANCE (IH&I 
JANAR.DHANA POOJAB.Y): (a) 

Financial Year 
(R.. in erorea) 

Total RevOD\w earned 
by t.XiD. tbe UDion 
ftDolument includiDI 
pensioDs • 

...... _-.--.-.- --~------
1983-84 18.92 
1984-85 24.'7 
1985-86 28.01 

(b) Information rei_tina to tbe adminis-
trative ex~oses involved in relatioD to taxes 
from Central Government employees il Dot 
avaDable. However. tbe total expenditure 
in respect of the total Income-tax and 
Corporation Tax collection durin. tbe last 
tbree ,ean is as under : 

1983-84 
1984-85 
1985-86 

... 

... 
90 .SO erora 

100.88 eror. 
111.43 crores 

(c) The information is Dot ."ailable. 

SI. No. Name of tb. Project 

(I) (2) 

I. WOR.LD BANft. 

1. Second Aodbr. Pradesh Irri.atioD 

2- Second Gujar.t medium lniptioo 

r:rliiEII ..,..,,.'., J l'~ 

(d) There is DO propolal at preaeat 
UDder consideratioD of Government to exempt 
salaries of Government employ.. from 
Income-tu. 

S068. SHR' V. TULSIRAM: 
SHill rC. MADHAV REDDY: 

Will tbe Minister of FINANCB be 
pleased to Itate : 

<a) tbe total financial assistanco from 
tbe World Bank aod A.ian Development 
BaDk durin. the last tbree years ; aod 

(b) tbe particulars of project. for wbich 
tbe aid was .0Ulbt. State-wise ? 

THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SMRI 
JANARDHANA POOJARY): <a) aDd (b) 
The World Bank .roup fiscal year extend. 
from 1st July to 30ch June. Duriol their 
last three fiscal years 1984, 1985 and 1986 
the total amount of loan/credit committed 
by tbe Worl4 Bank aroup (IBRD and IDA) 
and tbe Asian Development Bank is US S 
7537.6 million. Tbe particulars of project. 
for wbicb loaD/credit bas beeD approved are 
8iven in tbe statement below. 

Year of Amount of Name of 
approval loao/credit State(l) 

(US S million) 
(3) .. (4) (S) 

1986 211.00 Andbra Pradesb 

1984 1·'2.00 Gujarat 

3. Narmada River DeftlopmeDt (Oujarat) 
Water DeliveQ and Drainap project 1985 150.00 Gujarat 

4. GDj.a, UrbaD 19. 62.00 Gujarat 

" ltal'llatab 80cial Pone..., I," 27.00 Kama ... 
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(1) (2) (3) (5) 

6. Kerala Hydropower 198' 176.00 Iter.la 

,. Kerala Social For.try 1915 31.8 Kerala 
" 

8. lC.erala Water Supply 1986 41.00 Kerala 

9. BOOblbat Hydroelectric Project 1984 300.4 Madbya Pradeab 

10. Fourth Tromba7 Tbarmal Power 1,84 13'.4 Maharaahlra 
(Private ICCtor) 
direct loaD 

11. Bombay Urban Development 1985 138.00 Maharashtra 

12. Cbandrapur Tbarmal Power Plant 1985 300.00 Mabaralhtla 

13. Mabaraabtra Irri.atioD-III 1986 160.00 Mab ..... btra 

14. Second Orissa Irrigation 1984 105.00 Orissa 

15. Tamil Nadu Water Supply and 
Sanitat ion. 1984 13.00 Tamil Nadu 

16. Second Periyar Vaiaai IrrillltioD 1984 35.00 Tamil Nadu 

17. Upper Ganga Irrilation Modemilation 1984 125.00 Uttar Pradeab 

18. Population Project-IV 1986 51.00 W.t Benaa1 

19. West Benlal Minor Irril.tion 1986 99.00 West BeDlsI 

20. *Pilot ploject for Watershed 1914 51.00 Andhr. Pradall. 
Development io a.iDled Areas. Kamataka. 

Madh,a Pradeab 
and Mabarubtra 

21. *Third population project 1984 70.00 gam. taka and 
Korala. 

22. -Third National Cooperative 1984 220.00 Andbra Pradesh. 
Development CorporatioD (NCDC) Haryaoa. 
project. lC.amatak .. 

Madb,. Pnd_b, 
Mabaraabtr .. Or... Rajaatbaa 
Uttar Pradeab 
aodWoat ...... J• 

23. *Narmada River DeyelOpmeDt (Gujarat) 19" 300.0J Gujarat. Madhya 
Sardar Sarovcr Dam aod Power Pradeala •• d 
project. ........ tra. 



.7' Wr/tllt. Ji ...... ,.. DBCEMBER $. ItM "'r"'~. 4fn.stp~ 6 I', 
(I) (2) (3) (4) (5) 

24 ·Second National Aaricu1tural 1985 49.00 ()ujarat.llarYlUDa. ExtensioD project. 
lammu and 
ltalluDir and 
lCamataka. 

25. *Nationa J A81"icultural Bxtension 1985 39.1 Rajutb.D. Ori.a project. aDd Madhya 
Pradesh. 

26. ·National Social For~.tl'1 1986 165.00 Gujarat. Uttar 
Pradesb. 
Himachal Prad .. h 
and Rajuthan. 

27. Nbaya Sbeva Port project 1984 250.00 Central Sector 
28. Du4hicbua Coal Project 1984 151.00 Central Sector 
29. Cambay Balio Petroleum project \984 242.5 Central Sector 
30. Railway Blectrification aDd Worksbop 

Modernisation Project. 1984 280.1 Central Sector 
31. Madb,. Pradesh Fertilizer Project 1984 203.6 Central Sector 
32. Second Farakha Tbermal Power 

project. 1984 300.8 Central Sector 
33. Jharia CokiDI Coal project 1985 248.00 CeDtra) Sector 
34. Mabarashtra Petrochemical project 1985 300.00 Central Sector 
35. National H.law.,. project 1985 200.00 Central Sector 
36. R.iband Power TraosmialioD project 1985 250.00 Central Sector 
37. National Agricultural Researcb 

project-II 1986 72.1 Central Sector 
38. National Bank for Agriculture and 

R.ural DevelopmeDt-I project 1986 375.00 Central Sector 
39. Industrial Export (ED8iD.erina) project 1986 250.00 Central Sector 
40. Cement Boeru Saviol project 1986 200.00 Central Sector 
41. Combined Cycle Power project 1986 485.00 CeDtral Sector 
42. ADo). Fertilizer project 1986 302.2 Central Sector 

II. ASIAN DEVBLOPMENT PR.OJECT 

43. Loan to ladastria) Credit aDd Iny.tlDeDl 
CorporatiOD of India (lCICI) 19M 100.00 

• Muld ...... Projecl. 
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c ....... Paid to .......... Workaw 
.IN.T.C ......... ......" 

'069. DR. DATTA SAMANT: WDI 
tbc MiDiater of TEXTILES be pleased to 
.tate : 

(a) Dumber of wOlken from N. T .C. 
lDill. fa Bamba~ ntreDcIIed becauae of 
moderDiutioD from 30th JUDe. 1984 ; 

(b) bow maDY of them received tbeir 
,ramit, aDd other beDefit. ; and 

(c) wbat is the additioua. compensation 
paid to tbelll 7 

THB DEPUTY MINISTER. IN THB 
MINISTRY OF TEXTILES (SHRI S. 
DlISBNA K.UMAR): (a) and (b) Tbe 
NTC scbeme il lor rationalisatioD aDd Dot 
ntreDchmeut of workerl. Durio. tbe period 
from 30.fi.1914 to 31.10.1986 1787 workers 
(iDcJudinl 168 aaperaDDuated worken) 'Were 
rationalised in th. aationalised mW. of 
Bombay. These work en were paid terminal 
beDefiti. la addition 2109 .acaot poIts wen 
abolilhcd. 

(c) A amount of about Rs. 166 lakba 
.u paid .. --lfIltia iD view of retreDcbmcot 
compensatioa. 

.. Ie Cut ... Da., _ Pol,.. POY 
Y ... 

51170. SHRI D. P. JADBJA: Will 
tbe MiD.t.. of FlNANCB be pleaaed to 
llate : 

(a) wbether It is • lact that c.l.f. price 
01 imPOrted P~eater POY Yam bal been 
ndaced from' 1.80 per Itl. 10 I 1-10 per 
Ea. after ..tuction iD bule CUlloms daty ; 

(b) ., 10, tbo Quotatlou. of Pol7.ter 
POY Yam prn.llia. toda, ; aad 

(c) wlaetber the pri.. reduction is d_ 
1oa. ....... 01 ..... _ .............. 
to ..... ,.., ,a'., fa 'Ilf F ...." 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF FINANCB (SHRI 
JANARDHANA POOJARY): <a) aDd (b) 
As per tile reports received, there has beeD 
a tall iD tbe c.i.f. prices or Polyester POY 
from US dollers 1.70-J .80 per kiloll'atD in 
November-December. 1985 to US dollers 
1.20-1.30 per Idloaram in September-
October, 1986. 

(c:) Reports received indicate tbat the 
major factor 10Rdio, to fan in tbe c.i.f. 
prices of Polyelter POY is tbe acneral fall 
in tue international prices of petrolelum 
product.. No iD8taDee of under-invoiciol 
of PoJyester POY bas beeD reported. 

I .... US Trade Talks 

5071. SHRI S. M. GURADDI : 
SRRI G. S. BASAVARAJU : 

Will the Minister of COMMERCE be 
pleued to ltate : 

<a) whether ofIicial level trade talk. held 
between India and USA recent), have 
coDcluded ; 

(b) if 10, tb. coneJUlioDS reacbed ; 

(c) wlletber there aro an, points of 
dispute between the two countriea ; and 

(d) if 80" tbe details tbereof' 

THB MINISTER OF THB STATE IN 
THE MINISTR.Y OF COMMERCB (SHRI 
P. R. DAS MUNS)): (a> Yes. Sir. 

(b) to (d) The talks covered iSlues of 
fBtereat to botb tbe couDtriOl. The maiD 
subjects of inter_t to Iodia which were 

discuued were disruption of export trade duo 
to commencement of coUDtervailina and anti-
bumpiDI inveatiaatioDs in USA. adverse 
ctrects 01 bealth aDd .anitary requiremeat. 
of USA on Indian -porta, increased .CCClI 
olladia·. exports of tatil. aad elothiol. 
aDd US Gueralised System of PrefereDces. 
The two .idea aIao acbaapd information on 
tbe trade aida .0 acbaDlecI iDformation 
OD tJ.-...... ....+DtioD measur.. beiDa 
aadertalea ." tltem. Tbe maiD issues 
1'.", ••• ' at tile nque8t of USA ",re 
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c1eftlopments in lodfa-s trade policy. 
IDteUectual property i_ues. conditions 01 
access to US motion pictures. tbe new round 
of multilateral trade D"Iotiations. ONGel 
procurement policy a 04 issue. relating to 
.hipping. Tbe talt. couutributed to an 
undentandiDB of tho policies of tbe two 
Governments on tbe subjects diacollOd. 

IDformattoa aDd Tourist ProIDOtiOli let 
up ID U.S.A. 

5072. SHRI SYED SHAHABUDDIN: 
WDI tbe Minister of EXTERNAL AFFAIRS 
be pleased to state tbe strength of our 
.formatioD, culture aod tourilt promotion 
act-up in tbe USA-the total number ofIDdia-
baed officers. India-based staff aDd the 
locally recruited staff as wen as tbe actual 
_penditure for 1985-86 and tbe estimates 
for 1986-87 ? 

THE MINISTER OF STA TB IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHill K. NATWAR SINGH) : Information 
08 tbe subject is beiDI collected and would 
placed on the Table of tbe House. 

S073. SHill PRAKASH V. PATIL: 
Will the Minister of FINANCE be pleased 
to atate : 

Ca) whether Government bave under-
taken any study of cases of economic 
otfenders prosecuted durioS tbe last three 
~ean with jail term and fine leparately to 
determine income aroup to wbicb tlaey 
belODged; 

(b) if so, tb. details thereof; 

(c) whether tbe study reveals tbat ian 
term bas been awarded to only tbose wbo 
were not so affluent and only fine to the ¥eI7 
amuent once ; and 

(d> if 10. tbe realons thereof aDd tho 
Itepa being taken by Government? 

THE MINISTER OF STATB IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (8) to (d) 
Information to the extent possible is be .. 
collected and will be laid on the Table of 
the House. 

ladlaD I •• ost.eat 'n Forelg. COaDtrles 

5074. SHRI SYED SHAH"BUDDIN : 
Will the Minister of COMMERCe bs pleased 
to state : 

<a) total IDdian iDvestment ia foreip 
countries. country-wise; 

(b) total inftew of dividendi and royalties 
ete. on accouDt of such investment country-
wile; and 

(c) whether GoverDmeDt propose to 
encourage lueh investment in otber 
developina countries and particularly in tbe 
neighbouring countries in 8ub-continent • • 

THE MINISTER OF ST A TE IN THB 
MINISTRY OF COMMERCE (SHR) P.R. 
DAS MUNSI: <8> and (b) As per tbe 
information available. the total country-wile 
Indian investment by way of ~quity participa-
tion in the jOint ventures/subsidiaries abroad 
and the in8ew of repatriatioDs in tbe 
form of dividendi and other eotitJementa. .. 
on 31.12.85 is shown in the statement liven 
below. 

(c) Yel. Sir. 
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5075. SBRI PRAKASH V. PATIL: 
Will the Mimlter of COMMERCE be plealed 
to state : 

(a) whether it i. a fact that the tbird 
world Yonturea with Indian participation are 
811 lanlDisbing ; 

(b) if 80. their particulars country-wise: 

(c) tile taraets of production of each 
one of them and tbeir performanco durin. 
the last three ,ears with rcasoDS for their 
slow prolre.. ; and 

(d) whetber Government propose to 
have a fresb look at tbeir "policy about tbird 
world countr, ventures ., 

THB MINISTER. OF STATE IN THB 
MINISTRY OB COMMER.CE (SHRI P.R. 
DAS MUNSI); (a) No. Sir. At present 
there are 153 joint ventures in third world 
countries out of wbicb 36 declared divideDts 
as on 31.12.85 the remainiD. did not declare 
dividend. bKauae either these did not earn 
profit or retained their profits for building 
up reserves. 

(b) A statement i. laid on the Table of 
tbe Houso. 

(Plac:ed in Library. See No. LT-3561/86J. 

(c) Government do not maintain 
• tati.tics of taraets of product production of 
joint ventur •• abroad. Throulb mooitoriDII 
it keeps a watcb OD tbe overall performance 
of each TV aDd take. remedial action 
wberever pouible. wben deficiencies or 
problema are Doticed. 

(d) Tile Govi. laid down fresb 8uidelines 
in Sept. 1985 in lilbt of tho experienco 
.aiDed. 

PIn Accll._ .. PurcbaIe c.trea of CCI 

J076. Baal V. SOBHANADJlBBSWARA 
1lAO: WiD tho MiDilter of 'IBXTILBS be ,.-'to atate: 

(a> the number 01 fire accidents which 
took place in CottOD CorporatioD of India 
purchasinl ceDtre. duria. 1985-86 and da. 
total 1011 suffered in such accidents • • 

(b) wbether rcporta were received about 
possiblo sabotage and collusion of some CCI 
officials and a few traders • , 

(c) if so. wbether C.B.I. enquir, ... 
conducted into tbe .. iDcidents • and , 

(d) the findinss of C.B.I. aud the aclioa 
taken thereon ? 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF TEXTILES (SHR.I S. 
KRISHNA. KUMAR): (a) Tbere were 23 
major fire accidents in Cotton Corporation 
of lDdia purchase centres duriDI 1985-86 
involving a loIS of Rs. 9.61 crorea. • 

(b) No. Sir. 

(c) and (d) The C.D.'. wbo were asked 
to investipte into tbe causes of the &res 
directed that the matter should be referred 
to tbe concerned local police for inYCSti-
gation. Accordin8 to tbe report of the 
Local Police. who iDvestilated into the 
matter. tbo causes of tbe fires were electric 

abort circuits aod accideots. The Corporation 
bas taken oecessary preventive steps aDd 
precautioos to minimise the incidcots of fire. 

EDDl Buk Alree.a_t with latel'llatlollal 
FIIIa.ee CorporatioD 

S077. SHRI K. s. IlAO: Will tile 
Minister of FINANCE be pl •• ed to state: 

(a) whether it is a fact that the Eapor&. 
Import Bank of India has siancd aD qree-
meot or propose to sian an .. reem .. t "ilb 
the International Financo CorporatiOD (lFe) 
aD a8i1ia'o of tbe World Bank • • 

(b) if 10. tbe details io this ,..m ; 

(c) whetber it i. also • fact dlat tile 
aareemcDt would be for don... 15 minion 
and would benefit small aDd medium eoter· 
pt •• (SMES) in IDdia • aDd 



DECBMsB& 5. 1986 

(d) if so, tbe salient features of the 
- ... meat '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d) 
International Finance Corporation" 
Wasington (IPCW) bas approved an invest-
ment in tbe form of an Agenc), Credit Line 
(ACL) of US S 15 million to be managed 
by the Export-Import (Exim) Bank of Iodia 
for financing of sman and medium-size 
export-oriented private enterprises in India. 
An Agreement in tbis r~.ard bas beeD 
siped between Ellim Bank and IFC (W) 
on 20.10.1986. 

The IFC (W) funds would be used to 
cover mainly import costs of tbe project 
and Exim Bank would make available 
matchiDB funds to meet local costs. In this 
way Exim Bank will be able to offer total 
financial paltage to Elport-Oriented Units. 

Tbe IFC(W) loans to th~ borrowers will 
carry an interest rate of 2% over 6 month. 
LIBOR, a commitmeat fee of O.S% on 
un-disbursed balanccs aod ooe time froot-eod 
fee at tbe rate of 1% loan amount. The 
IFC will pay Exim Bank in return for its 
services. an agency fee on sliding scale 
ranging from 0.25% to O.ISS" on average 
outstanding loan balances payable on a 
semi-anoual basis in arrears. 

AutlaorltJ Coatrolliog Rates of Proeeued 
Foods 

5078. SHItI M. itAGHUMA REDDY: 
Will the Minister of COMMBRCE be pleased 
to .tate : 

<a) wbether any authority on proceaaed 
foods i. c:ontroll iDB tbe rates of processed 
,ood •• 

(b) if .0. the main fUDctions of this 
authority and bow tbEY are be)pinl tbe 
farmen ; 

(c) tbe particulars of processed food. 
tr .. \ .CD IDdia ia _portin. tbrouab Iiccnsed 
:dci.lcn to 1L.li. a04 ClUDa I 

(d) wbetber ao), complaiots bave baeD 
levelled ._iost tbete dealera by tbo farmen I 
and 

(e) if so. the action takeD tbereon , 

THB MINISTER OF STATE IN THB 
MINISTRY OF COMMERCE (SHRI P. R.. 
DAS MUNSl): (8) and (b) The Alri-
cultural and Processed Food Products Export 
Dovelopment Authority recently established 
by tbe Government under the APEDA Ace. 
1985 is Dot entrusted with the tast of 
c:ootrolling tbe rates proce.sed foodl. Tbe 
maio fUDction of tbe Authority is to promote 
export of agricultural and processed foodl. 

(c) The processed foods exported from 
India to Russia include manlo juice, orange 
juice. jam. aod pineapple products. The 
exports of tbese items are alJowed under 
OpeD General Licence. 

(d) and (e) The Government is not 
aware of any complaints submitted by tbo 
farmers against exporters ot processed fOOd. 
to the USSR. 

EfI'eet of Reward Scbeme on Reeovel'J of 
eootrabaad Items 

5079. SUR1 SYED SHAHABUDDIN : 
Will tbe Minister of FINANCE be pleased 
to state: 

(a) the names of customs and excise 
officials wbo have received monetary reward. 
under the reward scheme in 1985· 86, tbe first 
yeaI' of its operation; 

(b) tbe particulars of the ro ward acbe.e; 

(c) wbether this iocentive has boosted 
the recovery of contrabaDd item. ; aDd 

(d) if so, tbe average monthly value of 
tbe contraband recovered duriDg 1984-85. 
1985-86 and the tint siz mODtm of tbe 
current financial year? 

THE MINISTER OF STATB IN TBB 
MINlSTRY OF FINANCB (SBBl 
JANARDHANA POOJARY): (a> DuriDa 
"85-86. 3'99 Cuat8IDI and Central &GiII 
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08icials were paid rewards ot about R.s. 
388.8 laths.. As the number is 1arle, it is 
clifBcult to aive their Dames. 

(b) Under the existinl Reward Scbeme. 
rewards are paid upto a maximum of 20% of 
tile estimated market value of the contraband 
loods seized/duty evasioD detected/realised 
under the Custom4J Act. Central Excises 
aDd Salt Act, Gold Control Act and Foreign 
Exchaole R~Rul~tion Act. to the depart-
mental officials and informers saparately. 
la respect of gold, silveor. armc;/ammunitioD, 
opium and other narotic drug'S etc. subject 
to tbe overaJl cei ling for rewards, 50% of tbe 
entitled reward is pa id soon a fter seizure as 
advance reward. Final rewards are paid on 
completion of appeal/revisionary proceedings, 
if any. 

(c) Yes, Sir. 

(d) The average mODtbly value of tbe 
coDtraband recovered during 1984-85, 1985· 
86 and the fir~t six months of the current 
finaDcial ,ear is as uDder :-

Year 

1984-8S 
1985-86 

Averale value of 
.eizures per month 
(Rs. in lakhs) 

999 .. 1 
1688.1 

1986-87 (Upto September 
86) 1825.6 

FlnaDclal Encouragement to GoverDmeot 
Employees fer Tourism 

5080. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of 
TOURISM be pleased to state : 

<a> whether Government are cODsideriD8 
aDY programmes for finaocing tourists ; 

(b) whether tb. Ministry of Tourism 
ba. aU.Bested to the Finance Ministry to 
atart deposit/advance schemes te eDcourale 
aDd fiDaDce tours for Governmeot employees 
aDd their families ; and 

(c) if so det.U. of propoaala made" 

THE MINISTER OP TOURISM 
(MUFTI MOHO. SYED): (a) No, Sir. 

(b) No. Sir. 

(c) Doe. Dot arise. 

NABARD Aid for Cottage lal1astrJee la 
Kerala 

S081. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will tbe Minister of 
FINANCE be pleased to state tbe total 
refln8nce aSlis ance extended by NABARD 
for financiog cottage, tiD), aod viJJage 
industries in the rural areas in the State or 
Kerala dUling 19'5-86 and during tbe first 
two quarters of 1986-87 ? 

THE MINISTER OF STATS IN THB 
MINISTRY OF FINANCE (SHRI 
JAN -\RDHANA POOJARY); NABARD 
has reported that no refinance bas been 
drawn by tbe banks during 1985-86 as well 
al in the first two quarters of 1986-87 for 
financing cottage. tiny and village industries 
in Kerala under NABARD·s automatic 
refinance scbeme. However. under Industry. 
Service and Business component of Illte-
.rated Rural Development Programme, the 
bank. io Kerala have drawn refinance 
for industry component amounting to Rs. 
76.27 lakhs during 1985-86 and RI. 28.70 
lakhs during J 986-87 (upto November, 1986). 

Asslltanee Uader Self.Emplo,..t 
S~heme for Educated Uaemplo," 

5082. SHRI S. SINGARA VADIVBL : 
Will the Minister of FINANCB be pleased 
to state: 

(a) whether it is a fact tbat alSistance 
under the self-employment scbeme for the 
Educated Unemployed is available 0017 
to tbose wbose total income from aU 
sources includiog fatber. mother. brothers. 
sisters aDd spouse does Dot exceed as. 
lO,fX)O/- per annum; 

(b) whetber it i. a fact th., becauae 
of thi. reatriction many peraoDS other.i_ 
qaalifiod do Dot set tbe asaistaDf;e : aod 
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(c) if 10, wbether Government are 
consideriog any proposal to modir,. auido-
Unea ..... rdiol the total income ? 

THE MINISTER OF STATB IN THE 
MINISTRY OF FINANCE (SHRI 
JANAllDHANA POOJARY>: <a> Yes. Sir, 

(b) It is Dot correct to lay tbat due 
to tbis criterion candidates who ate other-
wise elilible will not get assistance under 
tbe Self-employment Scheme for tbe 
Educated Unemployed Youths. The Scheme 
.aI extended to benefit only tbose who do 
Dot belong to amoent sections of the society 
and who could not muster tbeir own capital 
for undertakinl an economic activity. 
Bome State Governmentl bad already 
prescribed various income limits. Tbis 
• tipulation bas DOW been made uniformly 
applicable all over tbe country. 

(c) No. Sir. 

I ..... CoIa....-cial BaHs to OpeD 
Dr.adaM III Australia 

5013. SaRI PIYUS TIR.AK Y: Will 
tile Minister of FINANCE be pleased 
toatate: 

(a) whetber s~me IndiaD commercial 
banks applied for permission to establisb 
braDCbes in Australia and such permission 
was refused b, tbe Australiaa authorities ; 

(b) if so, tbe reasons for allowiag the 
on.dlays Bank which is reported to be 
owned by aD Austtatiao bank to operate 
iDlDdia; 

(c) wbether the principle of reciprocy 
is DOt followed in _ sucb matter ; and 

(d) the Goyernment policy in permittinl 
foreip baDb to open commercial brancbel 
ill IDdia ., 

TBB MINISTBB OF STATE IN THB 
MlNI.TRY OF FlNANCB (SHill 
JANARDHANA POOJARY): <a) Bank 
., Buada bad applied for .tdoa up • 
..... • ....... ..awidiarr joiatl,. witb State 
..... of ..... aDd willa local participadoa 

in Australia. Tbe applicatioD of tbe Bant 
thoulb cODsidered by the Federal BaDldo. 
Authorit, in Australia was not approyed. 

(b) and (c) GriDdla,s Bank p.l.c. bal 
been fUDctiooinl in tbe countQ since 1854. 
It was a subsidiarr of Griadlay. Boldinl 
p.l.c. incorporated in U. K. Grindla,1 
Holdinl p.1.c. was takeD over b, tile 
Australia based Australia New .. ZeelaDd 
Balik in 1984. After fhil take over. 
Grind lays Bank p.tc. bas not opened an, 
new branch in India. 

(d) Permission to • foreiaD banle to 
OpeD a brancb is lenerally aranted by RBI 
keeping in view tbe international status of 
tbe bank, tbe level of trade between Iudia 
and tbe country of iDcorporation of tbe 
bank, the principles of reciprocity and tb • 
benefits likely to be aceured to the countr, 
by allowing entry of tbe foreiln bank etc. 

CommlssioD Charges for BIalik Drafts 

5084. SHkI P. M. SAYEED: Will 
tbe Minister of FINANCE be ple_d 
to stat. : 

(a) whether it ia a fact tbat the ROleI'Ve 
Bank of India bave ilsued directions to tho 
scbeduled banks to cbarge two per cent 
on bank drafts iSlued to tbo account bolden 
and tbree per ceot agaiolt calh payments ; 

(b) if so, whetller he bas received 
representations from tbe lower aod middle 
class traders againlt the above mentioned 
biab charges aa tbe bUlinessmeo have to 
iSlue cbeques or drafts foJ' all tbe purcbues 
made for tbe amount exec.diDa RI. 2'00/- • 

<c) whether they haye also repreaeated 
for raisia. limits of purchases apinlt cub to 
Ra. 10,000/- ; and 

(d) if so, tbe dec.ion taken b, Govera-
ment in tbis reaud ? 

THB MINISTBR OF STATE IN THB 
MINISTRY OF FINANCE (SRIU 
JANARDBANA POOJARY): (a> R.e.ft 
Bank of India baye Dot iaued an, directive 
to baDk. r_rdiaa lft~ of ..... ice ~ 
~-'or __ 01"""""", 
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(b) aod (c) Representations/sulaestion. 
"'"e been received about revised •• rvice 
o1iarpa of banks aDd also for railing tile 
esistiDa ~limit "of RI. 2500/- lor paymeDt by 
erOlled cbequel drafts .. 

(d) The r_"ilion in the aervice cbarges 
bas heeD considered neceasary by banks in 
order to recoycr to lome extent tbe cost of 
renderiog tbese lervices to customers. No 
revision in respect of tbese charges is contem-
pIa ted at present. 

In regard to tbe IUlae.tioD for raisioB the 
existing limit of Rs. 2500/- for payment by 
crossed cheque/draft. Government's decision 
would be r.8ected in the Comprehensive 
Taxation La~s (Amendment) Bill when 
formulated. 

(Tran 14 lion] 

AUot_eat .. cl re1_le of , ..... to tile States 

508 S. SHRI R..P. SUMAN: Will tbe 
Minilter of FINANCE be pleased to state; 

(a) whether it i. a fact that t_re remains' 
a difference of crores of rupees in tbe amOUD 
anotted and reloased to State Government at 
tbe end of a financial year ; if 10. the main 
realona tberofor and tbe criteria adopted in 
tbi. resard : 

(b) the manoer in which tbe amount 
released to tbe States in excess of tbe allot~ 
amount is adjulted at tbe ond of financial 
~_n; and 

(c) tbe amount Rleased in excess of !be 
allotted amount in case 01 eacb State dunoa 
tbe laat tbree fiB.Dcial year., separately 7 

THB MINISTER. OF STATE IN THE 
MINISTll Y OF FINANCE (8HR.I 
JANARDHANA POOJARY): <8> The 
Dormal Central assistance for State PlaDs. 
as determined by tbe PlaDDiDS Commission 
on the baais of the Oadlil Formula approved 
b, tbe National Development CouDcil. is 
.. leased iD 12 mootbly instalments to State 
GoYerameat8. ProportioDate cute in Central 
_iataacc are made at tbe _d of tbe year if 
• I .. " baa ao' .,blned ita)'1Na oada, or 

tbe outlay. fixed for earmarked sector •• The 
amount released il not in excels of the 
amount allotted. 

(b) and (c) Do Dot arise. 

Adyllory Committee OD Moderni.atlon of 
Testlle ladastry 

5086. SHRIMATI D.K. BHANDARI: 
Will tbe Minister of TEXT ILES be pleased 
to state: 

(8) whether it is a fact that a National 
level Standing Advisory Committee OD 
modernisation of textile industry bal boca 
set up ; 

(b) jf so, when was it set up and ita 
present composition ; and 

(c) tbe fUDctions of this Committee and 
tbe prOBreSI made by it in its objective uptil 
October. 1986 ? 

THE DEPUTy MINISTER IN THB 
MINISTR Y OF TEXTILES (SHRI 
S. KRISHNA liCUMAR): (a> Yes. Sir. 

(b) The Committee was set up on the 
19th September. 1985. At present it consists 
of tbe representatives from Government, tbe 
different sectors and interests of the textiJe 
industry including labour, financial insti-
tutions and textilo researcb Associations. 

(c) The Committee shall advise the 
Government 00 a CODtinUOUS basis reaar-
ding: 

(i) The need. of modernisation of the 
textile industry vis-a-vis tbe requiremeat of 
coat effective iDcreaaed production 01 cloth. 

(ii) tbe type of modernisation tbat the 
textile industry .hould adopt vis-a- vii tbe 
techDo)oaical advance in tbe world. 

(iii) any Special measures by way ef 
modernisation of machinery /uP8I'adatioD of 
tecbDoloay mat may be required for boostin, 
,be &adJe e.porte. 
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The Committee in its meetin. held on 
19-11-85 and 14-4-86 discus.d various 
problelDl relatiDg to tbe modcmisation of tbe 
tatiI. iud_try. 

508'1. PROF. P. J. KUR.tEN: Will 
tbe MiDister of FINANCE be pJeaaecl to 
atate : 

Ca) tbe period. duriol which the 
voluntary disclosure of income acbeme was 
iD operation durin. tbe palt ten years : and 

(b) the response of tax-payers to tbe 
lICbeme durin. that period ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA pOOJAR'Y): (a) No such 
acheme was in operation durio. the laat ten 
,_n. However. aD Am ... ty Scheme of 
IDcome tax and Wealth tax bas beeD 
announced in 1985 and i. atill in operation 
apia 31.3.87. 

(b) The response to tbe AmDnt, Scheme 
t. eocouraaiD •• 

Part TIllIe/Pail TIlDe Sweeper. Work", 
I ....... o.eneas Baak 

5088. SHItI BANWAR.t LAL BAIRWA: 
Will the Minister of FINANCE be pleased 
to .tate : 

<a) tbe number of sweepen .orkin. in 
Indian Overseas Bank, on full time and OD 

part time basis ; 

(b) tbe Dumber of lull time and part 
time sweepers 'Working for more tban 
5,ean ; 

(c) bow many foU time/part time 
sweepen (bavina passed class V) have beeo 
absorbed by the bank as melteDse" till 
date ; and 

(d) tbe rules for absorption of .weepen 
on meuellpl' ~c. in IndiaD ()Yeneaa 
WPpl 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCB (SHItI 
JANARDHANA POOJARV): (a) to (c) 
Tbe ioformatioo, furnished by the Jodi8D 
Overseas Bank. is as under :-

Full time Part time 
1. Total No. of 

Sweepers 70 1107 
2. No. of Sweepen 

wortiDI for more 
than S years 37 959 

3. No. of Sweeper. 
absorbed as messeDlera 33 Nil 

(d) According to Indian O\'er.~as Bank 
subject to availabibt), of suitable vacancies-
it is designatin. full time Sweepers. wbo hav~ 
put in a minimum (f S years of service as 
full time employee. as Messengers provided 
tbey are literate and give proof of ability to 
read r.,.ional Jaoluale. 

World Tourism Meet 

5089. PROF. MADHU DANDAVATE: 
Will tb. Minister of TOURISM be pleaaed 
to Itate : 

(a) whether "World Tourism Meet" Wda 
orpnised in Bombay to cbalk out a stratea, 
for promotion of tourism • , 

(a> whether issue of tourist visa, inc)u-
ding multi-entry visas by our missioDs abroad 
was also considered at the meet: and 

(c) if 10, action taken in tbe interest of 
tbe 1P'0wtb of tourism ? 

THE MINISTER OF TOURISM (SBRI 
MUFTI MOHD. SYED): (a) Yes. Sir. 
Air-India orlBnised a World Tourism Meet 
at Bombay OD 30tb and 31 st October; 1986. 

(b) Yea. Sir. 

(c) Necessary in.tractionl to facUitate 
the even flow of toUrilt traffic to tb. country. 
bave already been iSlued to Mi •• ioDS abroad 
Tourist visas ma, be made lood for multiple 
eptrieJ iDstead of tile eautin, Ibreo eatriel eo 
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facilitate visit of tourists to neilbbourinl 
countries. Visas to genuine tourilts are 
freel, .ranted by Millions without prior 
reference to tbe Govt. of India. 

The followinl corporate Itrate.i_ were 
plaDned at the seminar for tourism promotion 
to India: 

1. Lower promotional airfares suppor-
ted by low tourist packales durin. 
the off-season sucb as .f Affordable 
India". Himal.yan and Adventure 
Tourilm, CoD Ires. and Conventions. 
incentives. etc. 

2. Inclusion of Tourism counes •• 
part of staff trBioina. cnbancement 
of alents education tours to India. 
promotion of tourism tbroulh 
Departmental stores in foreign 
markets. 

3. Increased participation in Trade 
Fairs and Travel Marts and also 
iDvitina Indian tour operators and 
botel cbains to pclrtlClpate in tbe 
promotion of IDdlan food festivals. 

..... Ia UlDlt for House BuildlDa Ad, ... 
(01' Stall' of NatioDalised Banks 

5090. SHR.I SO.\1NATH RATH: Will 
tbe Mioiaiter of FINANCE be pleased to 
atato : 

<a) wbether it is a fact tbat Government 
have raised the limit for bOUIO buildiDa 
advaoc:c for tbe sta1f of tbe nation.baed 
banu in viow of tbo raise ia cooatJ'uctioD 
c:o.ta. ud 

(b) if so. tile detaila thereof! 

THB MINISTBR. OF STATE IN THB 
MlNJSfB.Y OF FINANCB (SHR.I 
JANARDHANA POOJAR Y): (a) and (b) 
Government bas raised tbe limit of House 
BuildiDa Advance upto aa. 1.10 I.ca for 
olerical .taB' aDd R.I. 75.000/- for subordinate 
ataff of publac 8~tor banks. OD iDterest of 
balf of tbe o&illlD8 Bank &.to (wbiGb is SW-
at preaeol). odler terms & coDcliuooa alrcad7 
gil", ia oaGb bank romalDI.D& UDCbaDpd. 

[T,tlllllallo.] 

Gnat of ...... to .... LGCIateli 0. .... 
BnIICIa .Jarlsdlctloa 

5091. SHRI R.AJ KUMAR RAI: Will 
tbe Minister of FINANCE be pleased to 
state: 

(a) wbether there is any restriction OD 
baok branches to afaot loaDS to partiea livioa 
outside in tbe area of tbeir juri.dic tioD ; and 

(b) if .0, tbe details of luide1iDes isaucd 
in tbis rcprd ! 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJAR Y): <a) and (b) 
Rescrve Bank of India bas reported that 
tbere are DO restrictions 00 the brancbes 01 
tbe banks to Irant loaDS to parties IiYina 
outside their juri.diction. However, geoerally 
tbe branches of banks are required to extend 
credit to parties residing within tbe reasonable 
distance from the branches to ensure proper 
supervision of tbe cod-use of tbe fundi aDd 
effective foIlow .. up • 

AII.ed Irrea.ladt... iD B .. k of .. d .. 
Esaml .. tIoo for Pl'obatlo_~ Otrlcen 

5092. SBRJ P. M. SAYEED: 
SHRI RAM DHAN : 
SHR.I HUSSAIN DALWAI: 
SHill PRAKASH CHANDR.A : 

Will the Minister of FINANCE be 
pleased to .tate : 

(a) wbether bia attcntion haa beea 
drawn to tbe report publisbed in tbe Timea 
of Jodia of 26 Octo~er. 1986 (Delhi Bditioa) 
aliCaiD8 certain irreaularides in tbe Unioa 
Bank of IDdIA eumiDation for prob.ti~ 
o8lcen ; 

(b) if so. tho facta of the case ; and 

(c) the pncaatiODa tatoo to ensuro tb., 
_oil iaokIellti do pot _ur 7 
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THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SBRI 
JANARDHANA POOJARY) : (a) Yes. Sir. 

(b) and (c) Facts are beiDI ascertained 
and to tbe exteDt available wiU be laid 00 

the Table of tbe House. 

LcNIa Gn.ted b, BlInk of Baroda. Lead_ 
BraDCla 

5093. DR. DATTA SAMANT: WDI 
the Minister of FINANCE be pleued to 
atate : 

<a) whether the Bank of Baroda. LondoD 
Branch bave aranted loans to some DOD 

naidcot Indians for financing a bottliDI 
project plaut in Niacria; 

(b) wbether tbel. loans are reported 
to have been spent by tbolc nOD-resident 
Indians for a purpose otber than for which 
loanl were panted; and 

(c) if 10. what action bas been taken 
or is proposed to be taken by the BaDk of 
Baroda or GO'i'erDment in the matter' 

THB MINISTER OF STATB IN THB 
MINISTRY OF FINANCE (SHlU 
JANARDHANA POOlARY) : (a) Bank 
of Baroda has reported tbat ics London 
araneb had &ranted advaoces to a company 
illcorporated in U.K. aDd atated to be 
owned by a non-reaidont Indio, a .. iolt 
tbeir bills drawn 00 their .. ~oci.t.. ill 
Njpria. Tile advaocu were aranted to 
enable the ... don in Hi.cri. 10 make 
paymeDt of BIIII iD loeal canwaq. 

(b) aDd (c) Bank of Baroda baa reported 
tbat it is hal DO kDowledp aboat 
milutilisation of tbe aabject loaD amouot. 

Mobllls.llea 01 R ___ by Sfa ... 

5094. DR. CHINTA MOHAN: 

DR. O. VIJAYA RAMA RAO: 

Will the Minister of FINANCE be 
pleased to atate : 

(a) wbether it is • fact tbat additional 
resources mobilisatioD b, tile S'ate is Dot .. 
per tbe plan schedule ; 

(b) if 80, the reason. tberefor ; aDd 

(c) tbe steps propOied to be takeD in the 
matter 'I 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOlAR Y) : (a) A 
statement sllowiDI tbe additiooal resourcea 
mobilised by tbe State. duriol 1985-86 
_ialt tbe taraet fixed ill the Annual Piau 
ia aina below. 

(b) Some States could Dot mobilile 
additional .. oureea to reacb the Anoual 
Plan tal'let becauae of tbe circumataDce8 ID 
tbe concerned State ; 

(c) tbe Slates haft to uad.tab luitabl. 
meuarea to aQ8lllODt tbeiJ' rClMMll'Oel lor 
ID4iDI tlleir .... atb PIau ouda,. 
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STATBS 

SPECIAL CATEGOR.Y STATBS: 

Auam 
Himacbal Pradosb 
Jammu " K.ashmir 
Maoipur 
Melbala,a 
Nasaland 
Sikkim 
T,rpura 

TOI'AL (1) : 

NON-SPL. CAraGOa.y STAIB 

ADdbra Pradosh 
Blbar 
Gujarat 
Hacyana 
Kacoataka 
K.ordla 
Madhya Pradesb 
Maba[uhtra 
0'11_ 
PuoJab 
B.a.Jastban 
Tamil Nadu 
U Uat' Pradesh 
West Bcoaai 

TO rAJ.., (Ii) : 

GRAND TOTAL (. 1+'1 ) ; 

(RS. CROllBS) 

1985-86 
Anoual Plan Tarlet 

1985-86 Estimated ~kI 
(Pro-Actual.) ------,------

Grosl Net-

41.32 
13.00 16.74 14.0' 
21.81 6.64 4.75 

0.69 2.79 2.79 
0.88 1.72 1.7l 
0.39 0.25 0.25 
0.34 0.34 0.34 

,0.50 O.~7 0.41 ---
78.~3 20.05 24.3.5 

204.42 108.33 102.9~ 

85.60 151.26 llO.90 

106.82 66.61 28.9~ 

60.90 :>7.51 48.59 
139.13 93.53 75.1J 
106.74 120.96 11:>.86 
.l8~.O3 J48.4" ~2 • .l_ 

341.:>8 174.51 l11.~o 

77.21 10.Ul ~~.U1 

100.00 S7.4J 3'.05 
10J.~1 lu7.1l ~.64 

JOO.OO l~~.OJ 96.7i 
16..l.~' 1 J.!f.j;l 1.~.j1 

»1.11 74.6J ~J.~4 

J~j4.~~ '516.'~ J.l6U.14 

J.9~j.9.l. 1~4~.2J l.1lS~.U!IJ 
------

Not oj adJUltmcQ' All d4U)11J14UOIl &11 U1G t:.U~"&.w\l AlloU-'l j;J!cUI ~'U"."·U~'lOA \I! 
~l&\O b1.~"lQlt)' jSguYa au,", .,&..&~c M.ua~ l"'U, • ."h" \.-t.),[P~4U\')Il:a 1M '~4·~.) Pol '''''''~. 
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(IICeIltl •• to Offlc:en workilla .. Tribal 
aaddUrlcalt .... 

5095. SHRI K. PRADHANI: Will 
the Minister of FINANCE be pleased to 
state : 

<a> whetber Fourth Pay CommissioD have 
awarded special compeDlatory allowances for 
the 06icen workioa in tbe tribal areu aDd 
ditlicult areas ; 

<b) wbether tbese alloWADee8 are mCBDt 
for aU dasaea of employee. workiol there ; 

(c) tbe various kinds of special 
alIowaDCCa aiYCD to them ; 

(d> whether inceDUVC allowance is paid 
to all dlc cmployCC8 of all tbe States • and • 

(e) tbe detail. of ita implementations in 
¥arioua Slatca 2 

THB MlNISTBR. OF STATE IN THE 
DEPARTMENr OF EXPENDJTURB iN 
THE MINISTR Y OF FINANCE (SHlU 
B. K.. GADtlVIJ: (8) to (cJ CcQual 
GovCllDmcnt employ .. arc at prcscllt cliai.lc 
for pa~mcot of tbe followiDa Compensatory 
allowances 00 account of peculiar local 
difficultiea : 

(i) Composite HiU 
A1lowaoce. 

(ai) Special CompeD8&tol')' AllowaDcea, 

(iii) Bad C1ima1Ct Allowaacc. 

(iY) "Iribal Area Allowaoec. 

(y) Projec:t AlIoWaDCC. 

Spoeial f.ciliti_ and eoDCeIIiODS bayO 
aIIo been aUo."" .. a measure of incentlyO 
10 aaiaon poated ia tile Norda Baatom 
.. em. Aooemao & Nieobar aDd Lat.be. 
dweop JaI.MI. 

Tiae Foarda Pa, CommilaioD baye. 
iDter-alia. ncomm cD4od lbat tile Tribal Area 
AlIowaooc ia iDtcDdcd .. ao iDgootiv. for 
PO.,Ull& ia Uibal .... aod it mar 1M _1eOdOd 
10 ... DUai Gon. oaaplo,- ID .... ..... 

it bas beeD •• Dctiolled by State Govemmenta. 
The recommendatioD bave been accepted by 
tbe Govemmeot for Groups cB', Ie' aod ·D' 
emplo~oea. 

Tbis Minis"" is Dot aware whether 
inccntive allowaoce is paid to all tbe 
employees of all tbo Statu. However, tbe 
positioD about payment of Tribal A .... 
Allowance to State Government aDd U.T. 
AdministratioD employees is beinl ascertained 
from all tbe Stato Governments/Union 
Territory Administrations. 80 tbat Central 
GOYCI'nment emplo),ees in tbose areas caD 
also be paid tbia allowance io caae they are 
Dot gcttiD8 it .kead~. 

Employees Worldag" S,adlcate BalIk 

5096. &8&1 BANWARI LAL BAIR.WA: 
Will tbe Minister of FINANCE be pleaaecl 
to atate : 

<a> tbe details in resard to tbe Dumber 
of employees WOIkio& in all tbe bIaDcbes of 
Syndicate Bank and the number of Scbeduled 
Cute employee. out of ,bem ; and 

(b) the step. beina taken to till up the 
back10S in rCICI'Yed vacanciel ? 

THE MINISTE& OF STAlE IN THE 
MINISTRY OF FiNANCE <SHlU 
lANAlUlHANA POOJA& Y): <a) Tho 
informatioD aa furnished b7 S7Ddicatc Bank. 
a OD 30lb Sopccmber. 1986. is as unoel' :-

cadr. Total Scheduled 
Cute --- ---

OfIiccn 9346 993 
Clerb 22149 30S3 
Subataff 4681 1237 

(b) Tbe bank baa reported tbat to deH 
the backloa it placca md.Dta with tbe rea-
pective Baokioa Servic:c &cenlitmODt Boarda 
in respect of recruitment of 08iccn aDd 
clerka alaer takio& mto aCCOUDt abe backlOi 
aod condw;g or auodatca iaaclf wilb &b. 
pre-rccuritmcut uaiDiDa proarammea for Ib, 
.,..a.peGIi .. GUIdid .... 
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....... I.lured Ia Club. with In .... 
Refaa_ .. W_t Genua, 

5097. SHal SOMNATB RATH : 
Will tbc Minister of EX'lERNAL AFFAIRS 
be plea.ed to atate : 

<al whether the atlention of Government 
h .. been drawn to tb., news-item appeared in 
'·HiDdustan Times" of 29 AUlust. 1986 that 
oj.ht lodiaos were injured in a aeries of 
cl .. bea with Iranian refupes in West 
German), ; 

(b) if so. what is tbe information of 
Government of India in tbil rCIBrd ; aad 

(c) Itaps takeo by Governmeot in tbe 
matter? 

THE MINISTER OF STATE IN THE 
MINISTllY OF EXTERNAL AFFAIRS 
(SHRI It. NATWAR SINGH): <a) 
yes. Sir. 

(b) and (c) Our Bmh.lsy in Boon learnt 
OD 28.8.86 that tbere bad been a clash 
between Indian and I ranian asylum seeker. 
on 27.8.86 at tbe rcsid~Dtial dormitor), in 
Passau in wbich eight Indians were reported 
Co be seriously injured. The Embassy 
contacted tbe authorities concerned in Pallau 
immediately and learDt tbat one of tbe ciallt 
injured persoDs. Jhalmao Sinlh. bad 
luccumbed to injuries lustained by bim. 
TIle Embassy requested tbe autboritiel for 
full particulars of the deceased alonlwitb a 
report on tbe incident. The aame was 
received on 3.9.86. wbereup OD ahe Dut of 
tin of Sbri JhalmaD Singh aDd tbe Relional 
Paslport Office. Jalandbar and ReaioDal 
Passport Office. Delhi were informed of tbe 
death on tbe same day by "crash" meaSle 
by tbe Embassy and instructions were souaht 
rcaardiol d •• polal of tbe bod,. Later. the 
bod, of Jhalman Sinah was handed ove! to 
8/Shri Gurdev SiDlb sbaDlbara aDd JOllnder 
Sinlb OD 5 .. 9.86 as desired by tbe Dext of 
kiD. by tbe Emb ••• ,. The Embau1 reliably 
learnt that the club." tbe roaolt of lome 
local dispute, without polidcal implicatj~~s. 
,.,.r furtb... iD\'OSti .. tioD .. ~ the ."tbor1tie8 

informed tbe Bmbal.Y tbat tbe claah between 
Indian and Iranian al,lum seekera took p1ace 
after lOme members from botb tbe IroUPS 
lot drunk aDd entered iDto arpments. 

Qatar's ... I .... tIoII ... &po.IonIa1p Laws 1] 

S098. PROF. P. J. KURIEN: WiD 
tbe Mini.tft of EXTERNAL AFFAIRS be 
plea led to state : 

<al wb.tbor Government are aware 01 
the Dew immi .... tion and lpoDsonbip laws 
of tbe Qatar OovommcDt and it. Ukel, 
adverse impact 00 tho Indian worken ; aad 

(b) if so. the reactioD of Govomment 
thereto 'I 

THB MINISTER OF STATS IN THB 
MINISTRY OF EXIERNAL AFFAIRS 
(SHRI K .. NATWAB. SINGH): <a> Yea. 
Sir. 

(b) Tbe Qatar GovemmeDt'. new Immi-
lJI'atioD and Sponsorship law8 .ill Dot be 
applicabl8 to Indian "orten only. but to aD 
expatriate worten. However. our Mission 
in Qatar bas been in contact with authoritiea 
there with a view to offer all possible belp Co 
tbe Indian work.n. 

UDdenta .... betw_ PUIsta ... USA 
f. Bubo ....... Pacllltlel to US Ji'Ieet 

5099. SaRI NITY ANANDA MISR.A : 
SHRI PRAKASH V. PATIL: 
PR.OF. It. v. THOMAS : 

Will tbe Minister of BXTBllNAL 
A.FFAIRS be pleased to state : 

(a) wbetber it is a fact tbat Patiataa bas 
reacbed an uDderltandiol witb the US 
GovernmeDt to liye all facilities to American 
defeDce fteet in one of ita barbour • , 

(b) wbetber it is also a fact Ibat aD 
American Fleet will 400" Yi,it Qle Pakietan9

, 

port ; aa4 
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(c) if so, Government's information in 
tbis regard and whether tbis win complete))' 
convert the Indign ocean from an area of 
peace into an area of termoil ? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHR) NARAYAN DATT 
TlW ARI): (a) Government bas s.en 
nports in tbis regard. 

(b) Government is aoa are that some US 
Daval ships were to visit Karachi in 
November, 1986 but tbeir visit was post-
poned. 

(c) Government bas been eODsisteotly 
• pinst big power presence in our neighbour-
bood. Government continues to maintain a 
coDltant viail over an developments baviol 
• beario. on tbe counto'8 security. 

Sale of Smuggled Polyester ••• NyloD 
F.laries In C.leatta 

5100. SHRI D. P. JADEJA: Will tbe 
Minister of FINANCE be pleased to state : 

(8) wbether it ia a fact tbat Polyester 
and Nylon fabrics of many varieties of 
Korea and Taiwan odlin are beiDI openly 
sold iu tbe market of Calcutta : 

(b) if so, tbe stcps proposed to be 
taken to stop sucb .munliol of fabrics : 

(c) tbe protection proposed to be offered 
to tbe Indian manufacturers of those 
fabrics. wbo have suffered because of }"wer 
prices at which tbe amualed fabrics are 
aold : and 

(d) the quantity aud value of such 
SlDUI8led fabric. traded in CaJcutta markets 
aDd tbe lOIs of revenue to Government , 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a),(h) and (d) 
Syntbetic fabrics CODtiDue to be an item 
eeasitive to smUglliDlI iato tbe country As 
amuaalios ia a cladutioe activity DO reliable 
estimate of tbe quantity of syntbetic textiles 
.mu,~J;ad ioto tbe coUDtry aDd rCVCDUC 

Jost on tbat account. is feasible. However J 

durirg the last two ,earl, Ca !cutt. Customs 
(PrrvtDtive) h8'\'0 seized I)Dthrtic fabrics 
valued at about Ra. 88.25 lakhs durin I 
1985 Bod about Rs. 124.02 lakb. durio. 
1986 (upto October). Tbe seized fabri ca 
are of Japanese/Korean origin. 

The anti-smuggling' drive in leo_ral bas 
been intensified tbroughout tbe CouDtr,. with 
particular emphasis in tbe highly vulnerable 
areas ()f our sea-coast/land border resioDI. 
The trends in smvlaling and seizures made 
are kept under CODstant review for fakiD. 
appropriate remedial measures in close 
co-ordination with tbe concerned Central 
aod State Government autborities . 

(c) The Textile Policy 1985, envisages 
increased production of good quality fabric 
at reasonable prices. To achieve this 
objecti-ve, duty OD man-made fabricI/,aro 
are to be reduced progressivel)" ensuring at 
tbe same time, that the benefit is passed on 
to the consumers in the from of lower prices. 
00 tbe basis of tbe above policy -

(i) Substantial excise concession. were 
aiven to polyester staple fibre. 
polyester cotton blended yarn J 

polyester viscose blended yam. 
polyester viscose blended fabrics 
8nd acrylic fibre. 

(ii) SuppJiel of polyelter fibre free of 
eXCise/countervailing duty are made 
to tbe manufacture of low priced 
fabric manufactured by tbe National 
Textile Corporation and to tbe 
Handloom Sector. 

Tbe question of grantinl furtber con-
ceuiOD8 to tbe textile industry would depeDd 
on tbe response of tbe indultry. revenue 
implications and profitability of tb. iadUitry, 
etc .. 

LoR .. N.T.C. (WBABO) 

5101. SHRI M. V. CHANDRA 
SHEKARA MURTHY: Will the Minister 
01 TBXTILES be pleased to refer to tb. 
repl, given to tbe Starred QuestioD No. 111 
OD tbe 14tb November. 198trre.ardina tIae 
Lou ia NYC (WBABO). Calcuita aad ..... I 



219 IV,.",.,. Auw.,. AORARAYANA 14. 1908 (fAr~ W,ltte" Answe, 8 210 

(a) whether tbe aDDual losi. o~ tbe lub-
lidiary remain,d conltantl, wltbln al. 11 
eror_ till tbe year 1983 ; 

(b) if 10. tbe reasons for tbe sudden ri. 
10 101101 lubleque.tly ; 

(c) wbetb.r tbe preseot ~aDale~e~t bas 
lDiterably failed to conduct ttself with Indus-
trial harmony and cohesion at all levels of 
operatioo; 

(d) if 10. tbe facta aod details thereof; 
Il1ld 

<e) what action il beiDI contemplated 
in tbe matter , 

THE DEPUTY MINISTER IN THB 
MI!-tISTRY OF TEXTILES (SHRI S. 
1t1USHNA KUMAR): <a> and (b). Tbe 
.DoualI081.1 of NTC (WBABO) durlol tbe 
,.rs 1974-75 to 1982-83 raDged between 
D 6 47 crores to RI. 12 01 crore.. The 
~s. b t • rease in major realODS for IU sequea Inc 
IOIICI of NTC <WBABO) are a. under : 

0) 

(ii) 

Old and obsolete macbiDer, in mOlt 
of tbe milll ~ 

increaae iD tbe price. of cotton from 
1983-84 and otber inouts ; 

(iii) Power-cut and bigh cost of captive 
power. resultin& in under-utulisatioo 
of installed capacity in variou. mills 

(iv) iDcre •• in coat of coal. fuel, petro-
leum products etc ; 

(v) increase in cost of dJcs and 
ebemicall ; 

(Yi) w ... lncreale OD accouot of 
increased DA etc. 

(vii) caoe. labour force; aod 

(yili) difliculties io etrectinl saln in aD 
adftne mark.t environmeDt. 

(e) aDd (d) No. Sir. However. due to 
mUttlplicit, 01 Unto .. iDd_trial barmoDY is tomet.- dlat ... btd. 

Ce) Continuous efforts are made by NTC 
(WBABO) to ensure peace in tbe textile mills 
and to Increale productivity tbroulb nego-
tiations and dileo.sioDS witb tbe Trade Union 
OrlBoisationl at min level 8S well as 
lubsidiary leve I. 

Alleged Vlol.tlon of Esclse Poll~ I. 
Parellue of ladla. ..ade Foreign Liquor 

by the Delill Tourism Development 
Corpora I loa 

S102. SHRI A.J.V.B. MAHBSHWARA 
RAO: 

SHRI C. MADRA V REDDI : 
SHRI B. B. PATIL : 
SHRI MOHD. MAHFOOZ ALI 
KHAN: 

Will the Minister of TOURIS ~1 be 
pleased to state : 

(a) wbetber the atteDtion of Government 
bas been drawn to tbe news item appearing 
in tbe 'Hindustan Times· dated ) 7 September 
1986. regarding alleged violation of tbe 
excise pplic), in tbe purcbase of Indian made 
foreian liquor in tbe Delhi Tourism Develop-
ment Corporation ; 

(b) if so, whether an, enquiry bas been 
made in the matter ; and 

(c) tbe findings of tbe enquiry and tbe 
acdoD taken thereon ? 

THE MINISTER OF TOURISM 
(MUFTI MOHO. SYED): (8) to Cc) OD 
receipt of complaints in June 1986 tbat 
popular brands of liquor were not available 
in DTDC shops and tbat orderil1l of lodian 
Made Foreilo Liquor (IMFL) in respect of 
certain brands was in excess of tbe demand, 
tbe Delhi Tourism Development Corporation 
looked into tho matter aDd came to tbo 
conclusion tbat certain irre.ularities in tb. 
orderinl of Indian Made Foreiln Liquor 
bad been committ~d. The Manaler incbarle 
of IMFL sbops was transfC'rred aDd 
lubsequeotly bis services were terminated. 
The coocerned official has filed a writ 
petitioD in tho Hilb Court and tbe caso i$ 
lub-Judioe. 
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5103. SRal ANIL BAse: Will tbe 
MlDilter of TEXTILES be pleued to ltate : 

(a) whether it is • face that e .. tero 
lublidial7 of tbe National Textile Corpora-
tioD (NTC) bas stopped recruitiaa perIOD. 
and .. aD), cin:umstance : aDd 

(b) if 80, tbe reaeDt thereof., 

THE DBPUTY MINISTER IN THB 
MlNISTR.Y OF TEXTILES (S8R.1 S. 
KR.ISHNA KUMAR) : <a) and (b) In view 
of the surplus maD-power eaistinl in NYC 
mills under tbe subsidiary corporatioDI 01 
NTC. iDcludiDII NTC (WBABO). creation 
of posts as well.. fillinl up of vacant pwtl 
bu been stopped. 

Aw_' for Master Craftpenoa 

5104. SBRIMATI USHA CHOUDHARI: 
SBR.IMATI MADHURBE SINGH: 

01 TEXTILBS be 

(a) tb. number of recipieDti of -National 
Award fer Malter Cnftpenons' so far ; 

(b) wbetber a survey bas been made of 
tIM impact or the awards OD tbe life and 
home of tbese persODS, tbe increase iD ....... 
paner work perfection. more facilities in 
availabilit7 of materiall and otber facilities ; 

(c) wbether tbere is any taDgible chaD" 
yiaible on tbe life and liviD. of craftlmen 
and women who are stJ'Ullling to tab oat a 
disnified and comfortable IiviDI ; and 

(d) if Dot. the Ite.,. proposed to be 
taken for amelioratinl tbe livinl conditions 
of craftpenona and for _riehmeat of tbeir 
traditional arts and craft. ? 

THB DBPUTY MINISTER IN THE 
MINISTRY OF TEXTlLB (SHR.I S. 
K.RlSHNA KUMAR): (a) Since the 
iDCeption of tbe soMme for NatiODal Award8 
iD 1965 and till 1985. 350 Maa"""'", 
penoa Iba" ..-ivtd ... Awarda, 

(It) No. Sir • 

(c) aDd (4) There il DO reliable data to 
IDdicate tbe de.ree of cbaDle iD tbe IiviDI 
condition. of craftspersoDS. However. 
followiDa atepa bave been taten to emellorat. 
their liviDI conditions fand for eDriebmeot 
olllaejr traditioDa. artl and craftl. 

I. CraftipenoDI, wbo are NatioDal 
or State award "iDoen aDd 60 
years of ale or above witb income 
Dot exceeding Rs 3600/- per aoaum 
are eligible to act penlion @ RII. 
300/ por menscm. 

ii. Nat;onal Award winDer. are Ii •• 
preference under Apprenticesbip 
Trainin a Scbeme for import Ina 
t .. eioiul in traditional aod laDpiaia-
iDI crafts. Such craftpersoaa .... 
paid biaher tben tbe ordiaery craft-
perlon. in terms of waaea. 

iii. For development of bandier.'tI, 
advanced trajDin. il imported iD 
major crafts like carpet weeviDa. 
art metal-were. cane aDd bamboo. 
band printiD •• woodwerr etc. 

Iv. Share capital a .. i.tance and 
mao_aerial subaidy i. provided for 
settiog up/revival of primer, 
cooperatives for handicraftl arti_DI. 

Y. 47 Marketin. aod Service ExtcDlioa 
Centres let up in dift'erent par" of 
tbe country. orpoise market meets, 
product promotion programmel. 
fairs and festivals to help cb. 
artilaDI in find illl market outl_t8 
for their products. In addition, 
artisaDI are assilted in _tin. raw 
material at reasonable prica aDd 
cre6it from financial Inltitutionl at 
coacesaioDal rate of interelt. 

vi. State Handicraftl CorporatioD. aad 
Apex Cooperative Socletiea are 
"lilted finaneiall, for 0.,.1 .... 1e 
oatlt. t. Ita. meterlal DepotI aad 
Common PaciIiC, ee ..... , 



vif. For design and tecbnical .. i.tanc •• 
4 Regiona' Desilo and Tec;haical 
Development Centrea are ea.-.ed 
in docamentatioD of traditional 
deai.. and evolviDl of deal PI to 
aui. co.temporary t .... 

yiii. Ceotral/State Handicraft. Corpora-
tiQDS aDd voluotary oraard_tions 
are provided _ financial aaiatance to 
oqanise exbibitioDI to project 
India-s craft berit •• e in the COUDtlY 
aDd abroad. 

R ...... t .ad. bJ US 1._llr.tlOll 0II'1eIat. 
to Stop SaID Marrlag_ 

510S. SHRI SOMNATH RATH : Will 
die MiDiater of EXTERNAL AFFAIRS be 
pl_led to ltat.: 

(ai) wbether tbe u.s. immi.ration 
of6cials bave requested Government of lodia 
for co-operation to stop sbam marriaaea 
between India aod US CitizeDI for tbe 
purpose of obtaioinl lawful perman_t 
raideDI status in tbe United States; 

(b) if 10. tbe number of IDdi.Ds wbo 
ba •• entered ioto lucb marriales ; aDd 

(c) wbether aDY eoquir, bas heeD made 
into tbole mardles to ascertain wbether tbese 
are falsc marria.es iotended for political 
reason. , 

THE MINISTER OF BXTBllNAL 
AFFAIRS (SHRI NARAYAN DAn 
TIW All) : ta> to (c) GovernmeDt 81'. aware 
or some marrige. between Iodian aad US 
citizeo. for tbe purpose of obt.iDiDl r .. ident 
status in tbe United States. Inveatiaatioaa 
mto lbe various •• peets of tbia matter an 
under w.~. 

AIIII .... /CoIIceII.... '0 Tad.. MIDI 
ID BoaIIta, 

5106. DR. DATTA SAMANT: WW 
abe Mia... of TBXTILBS lie pI .... to .-i 

(a) ,,1I.ther Textile Mill. io Bombay 
received Loan. from Government from la. 
Jaoual')' 1984 ; 

(b) if 10. die details thereof ; and 

Cc) tbe total amount of concealiOll8 
received by Textile Mills ill Bombay iD 
importio8 Pol,ster Fibrea from 1st JanuaQ 
1984 ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR): <a> No loaol wen 
liwn directl, by the Central Government to 
textile Mills in Bombay from 1.1.1984. 

(b) Does Dot ari ... 

(c) No lpecial concessions ba.e beea 
liven b, tbe Central Oovt to testilc milia 
in Bomba7 ror importiDI PolYlter Fibres. 

, Tran./alloa] 

Acqalrl .. of Farmen' Lad by Aceo.tut 
G .... (Bul ..... ) M.P. 

5107. SHRI DILEEP SINGH BHUl\IA: 
Will tbe Minister of FINANCE be pleated 
to state: 

(a) wbether tbe Accountant General 
(Buildinl), M.P. bad acquired land 01 
farmer. of GOIpura and Maba1aaon villaaea 
in district Gwalior, Madb,a Pradesh ill 
1982-83 for hi. office aDd for bouses for hi. 
emplo,ees 

(b) ir so, whetber compeolation for tbo 
acquired laDd bts beeo aiveD to tbc farmenj 
aad 

(c) if Dot, the re&IODI therefor and the 
tim. b, wbicb theM fumen will be paid 
compeoaation ? 

THB MINISTER. OF STATB IN THB 
DEPARTMENT OF ·EXPENDITURE IN 
THE MINISTR. Y OF FINANCE (SHRI 
.. It. OADBVl): (a) Laad was ecquind 
ill lMa!63 ." tile AG8OUD_t G~G:m. 
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Owalior (M.P.) for tbe purposes stated in 
tbe question tbrough tbe State Government 
authorities. A P Jrtion of the total land 
acquired is locateod in Thatipur, Gosbpura 
and Mab~IRaoD villales. This was farm 
land for which compensation was paid OD 
tbe basis of assessment by the land Acquisi-
tion Officer. Gwalior. The owners of tbi. 
portion of the land may well have been 
farmers; bowc'Yer. oDly tbe State Govern-
ment·s land acquisition authorities would be 
in a position to provide an autitentic answer 
to this part of tbe question. 

. 
(b) and (c) Compensation amouDtin. to 

RSa S,36,48S.5~ was paid to tbe Land 
Acquisition A utborities of the State Govern-
ment during 1964-65. However, various 
agencies of tbe State Government have 
claimed a further amount of Rs. 8.19,865.34 
wbich is being investigated by the Accountant 
General, Gwalior (M.P.). Tbe remaining 
payments would be made as and when the 
claims are fund to be in order by tbe 
Accountant General Gwalior (M.P.). 

[english] 

PrOpolal to Prepare Video Film HlgbligbtiDg 
Tourist Places iD Rajastba. 

5108. SHRI VIRDHI CHANDER JAIN: 
Will tbe Minister of TOURISM be pleased 
to state : 

<a> the Dumber ot, tourists both domes~ic 
and foreign who viSited Rajasthan town-Wille 
during the la~t three 'years and so far during 
1986 ; 

(b) wb<:tber Government got prepared 
any video film higbl,ighting tbe tourist places 
to boost tourism in Rajasthan; and 

(c) if not. whether Government propo.e 
to consider luch a proposal ? 

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYED): <a) The 
Ministry of Tourism does not compile State-
wise/city-wise demcstic tourist statiltiCi. 
It maintain. atati.tic of foreilD tourist 
arrivals to tile OOIIOb'J'. 

(b) and (c) In orcler to provide a,. fillip 
to tourism to Rajutb.o, the Midiatl7 01 
Tourism produced a video film on the 
colourful Desert festival of Jai .. lmer bold 
in February. 1986. Furtber, a film entitled 
··Fortl of a..jutbao·· bu beeo receat~ 
purcbased and prints distributed to our 
offices in lodia aDd abroad. 

West' Be8ga1 MLA·. M .. o to PJa.ee 
MiDliter 

Sl09. SHRI HANNAN MOLLAH: 
SHR) SOMNATH CHATTERJEE: 

Will tbe Minister of FINANCE be pleased 
to Itate : 

(a) whetber aD all party delelatioa 
from West Bengal consiltiol of Stato Minister 
and MLAI submitted a memorandum to 
bim in the last week of JUDe thi. year 
reaardina various problems faciDa W .. , 
Boo181 ; 

(b) if 10. tbe maiD issue. raised in tbe 
memorandum submitted by tbem • 

~ 

(c) whether Government havo eaamiDed 
those i.lues ; and 

(d) if 10, action taken by Government 
OD each of tho iuuel mentioned in the 
memorandum ? 

THE MINISTER OF STATE IN TH.S 
MINJSTR Y OF FINANCB (SHR) 
JANARDHANA POOJARY): (a) and (b) 
A memorandum '.'om a lew Minist.... and 
MLAs of W,..t BeDgal was received by tbe 
Government in tbe last week of JUDe this 
year. The memorandum covered. inter-.lta 
tbc followiDl illuea:- ' 

(i) Creation of a Central Equit~ Fund 
for providin. Jon8 term. DOD-
mter .. ' beal'inl loaDS to tb. lick 
uDili. 

. (if) enaaiOD of • CeDtral Fund for 
RenioJa. aad lledeplo:rmeat of. 
Labour. 
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(iii) Creation of a Central Fund for 

preparation of t.chnolol' upgrada-
tion Bod modernisation plans for 
sick units. 

(iv) Revision of tbe debt equity norma. 

(v) Regardiog refinance provided by the 
Industrial Development Bank of 
India (lDBI) to State Industrial 
Developmebt Corporations (SIDes). 

(yi) flund requirement for modernisation 
of paper and jute industries. 

(c) and (d) These issues bave been 
looked into by tbe GoverDm~Dt of India. 
The IUllestion (or creation of Central Equity 
Fuod (or 10DI term. non-interest bearing 
loans for sick units bas not been rund to be 
feasible or necestary. Institutions already 
adopt a flexible approach in considerlDg 
rehabilitation packages for viat 1e units. A. 
reaards tbe sU&lestion for a Central Fund 
for tcchnololY uparadation and modernilation 
for lick units, institutions already live finance 
for modernisation and all aspect. are taken 
into consideration in rebabilitation packages 
ror viable sick unitl. Tbe suggestion regarding 
a Central Fond for Retrainiol and Redeploy-
meot of Labour ia under examination of 
Government. As relards the debt equity 
norms. tbe matter bas been reconsidered 
8nd tbe normal debt equity ratio is DOW at 
a level of 2: I for medium ~cale units 
(project cost upto Rs. 3 crores) and 3 : 1 for 
Imall scale uoits. For larae scale units 
institutions would continue to adopt a 
flexible approach dependinl on tbe merits 
of tbe casc. The refinance limits of lOBI 
ror IDC. bas been made 90% for Cateaory 
A. Districts and 85% for Catclory B & C 
Districts. As relardl fund requirements 
for moderolsation o( jute industry, tbe 
Government bave already announced creation 
of a Jute Modernisation Fund. No lucb 
Central Fuod for modernisation of paper 
iDduatry is coD.;derod Dcccss.ry. 

l.ple .. eDtatIoD of Trusrer Polk, .. 
Baak of India 

5110. SaRI P. R. K.UMARA-
MANGALAM : Will tbe Minister of 
flNANCB be pleated to .tat. : 

(a) whether Goverament bave laid down 
any luidelines in naard to traolfer of staff 
in nation8 Used bank. ; and 

(b) if so, tbe "details thereof? 

THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHItI 
JANARDHANA POOJARY): (a) and (b) 
Tbe Officer.' Service Regulations provide 
for All-India transfer liability for officers of 
public sector banks. The clerical Itatf i. 
also transferabl. within tbe same State or 
tbe language area in which tbe employee 
bas beeD serving. In order to ensure tbat 
no vested interest grows out of unduly Jonl 
stay in one place by tbe staff, iDstructioaa 
were issued to all public sector banks for 
regular rotation of staff at different levels. 
It was also stipulated tbat. in case of 
officers, tbe rotation should be made every 
tbree years and, in case of c)erical ltaft', 
sueb a period should Dot extend beyond 
five years. Banks were a]so advilCd to 
initiate positive steps for rotation of 
emplo,ees in a planned and pbased 
maDDer. 

PrOIDOtioD of JMG Scale I .. MMG Scale II 
I. PODjab Natloaal auk 

5111. SHRI NANDLAL CHOUDHARY: 
Will tbe Minister of ~INANCE be pleued to 
state: 

(a) tbe number of J.M.G. Scale I 
Officers profPoted as t¥liddle Manaaement 
Grade Scale II (B Grad .'analera) in 
Delhi Zoo. of PUDjab National Bank aioce 
1981 ; year-wlso ; 

(b) tbe Dumber of these posts reserved 
fOr officers· beloDlinl to SC and ST t and 

(c) the Dumber of tbese reaened posts 
filled up by promotioD of SC/ST oflicor. in 
Junior Manalement Grade Scale I 'I 

THE MINISTER OF STATB IN THE 
MINISTRY OF FINANCB (SBRI 
JANARDHANA POOJARY): (a) Tile 
Dumber of officers prDmoted (rom Junior 
MaoaaemeDt Grade Scale-I to Middle 
Nall'lement Grade kale-II in CelLi Zoae 



of Punjab National Bank since 1981 year-
wi_ is •• uDder : 

Year No. Promoted 

1981 24 c 

1982 13 

1983 73 

1984 JS2 

1985 179 

1986 107 

(b) and (c) Punjab National Baok bas 
reported that tbe promotion. from Juoior 
Maoaaement Grade-J to Middle Manap-
meot Grade-II are based OD selection 
method tbrouah tM process 01 interview 
and therefore:. DO reservations for Scheduled 
CatN/Scheduled Tribes are applicablo in 
sucb promotions. One officer in 1984. 
6 officer. in 1985 and 13 officers in 1986 all 
beloD8iq to Scbeduled Caste were. howeyer, 
promoted from Junior Manalement Grade-I 
to Middle Management Grade-II in Delbi 
Zone of Punjab National Bank. 

Pardla. of Eleetr .. 1e Typewriters .. 
Gov ..... t Offices 

5112. SHR) KAMALA PRASAD 
SINGH: Will tbe Minister of FINANCE 
be pleased to state : 

(8) wb-" tbere bas been 8 larse scale 
purcbase of eiectroaic typewriters in 
Governqlent ofBcea in profereuce to normal 
typowriten ; 

(b) if 10. tbe r easonl therefor ; aDd 

(c) wbether aDJ proposal to chOCk this 
DOD-plaa wasterul eapeoditure 7 

THB MINISTER OF STATB IN THB 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY): <a> aDd (b) 
TIle iDformatioD is Dot coatrally ayailable 
001' ia It practicable to collect tbe lame. 
witbin r.aIODable time. 

(0) No Sir. 

NOD-Netto. allsed COID.ere.al link. 

5113. SHItI KAMALA PRASAD 
SINGH): Will tbe MiDi.ter of FINANCB 
be pleased Co atate : 

(a) tbe number of Don-nation.liled 
commercial bank. in tbe country : aod 

(b) tbe amouot of depOIita l,i08 wida 
them? 

THB MINISTBR OF STATE IN THE 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY): <a> aDd <b) 
Information is beiDg collected aod to the 
eXlcat available and permissible UDder tbe 
statutel. will be laid OD the Table of tb. 
HOUle. 

Clndlra Villas Patra' Selle .. 

S114. SHRIMATI PATEL RAMABBN 
RAMJIBHAI MAVANI: Will tbe MiDistel' 
or FINANCE be pleased to atate : 

Ca) whetber tbe small •• viOIS scheme 
alodira Vikas Patra' recently introduced b~ 
Government will help canoeatina 'black 
money' and will belp savio.s or prove to be 
bandy instrumeDt for ·black moaey· 
transactions ; 

(b) bow does it differ 'rom tbe 'baarer-
bond. scheme' of 1980 or 1981 ? 

THE MINISTER OF STATB IN THB 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARy): <a> No. 
Sir. 

(b) Tbe bearer bonds ICbeme wu 
intended to mop up black mODo, aDd he ... 
provided for certaiD immuoities aad las 
conoeasionl to tbe holder.. ladir. Vit .. 
Patra doe~ not provide for aD), immuait, or 
tax COoceUiOD and il iDteDded to provided 
aD attractive instrument for iaveltmeat 
eapecialJy by nOD iDcome tax pa,er. aDd 
poople ia rural .r_ •• At tbe lime of 
eacaabmeat of die Patra. 1M bolder baa 10 
aip anel aivo Jail aam. aael addr_. 
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L ... I Espea.lture I. la'''' Hlah 
Com.1sl1oa Ia Loac1OD 

5115. SHRI MOOL CHAND DAGA: 
Will tbe Minister of EXTERNAL AFFAIRS 
be plealed to state : 

(a) tbe leaal expenditure (in rupees) 
iDcurred by tbe Indian Hiab Commission in 
Lon dOD durin. the last tbree yean. year-
wi .. ; 

(b) tbe aature or cases ; 

(c) wbether tbe post of lela I adviser in 
tbe office of Indian High Commislion in 
London bal beeD abolished; and 

(d) if 10, tbe realODS therefor? 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(BBRI K. NATWAR SINGH) : 

<a) Year 
.. 1983 

1984 
1985 

Amount in Rupees 
IS,88,582.S6 
12.22.366.72 
18,64.839.00 

(b) Tbele cales relate. to carriale of 
Goxeroment of India car~o by ships and 
concerD, inter alia. sbortales or damage to 
carao a. covered by cbarter party ear--
ments. Cases wbere sbips bave met with 
accideDts necessitatinl lalY81e operations 
leadinl to general average claims are allo 
iDcluded. 

(c) and (II) Yes. Sir. The post was 
abolisbed 00 account of functional and 
financial realons PostiPI 01 a leaal adviser 
did Dot reduce tbe lelal expeDleI incurred 
by tbe Hi.b Commission. Tbe legal adviser 
could not appear iD tbe U.K Court. On 
bebalf of tbe Government aDd local lawyen 
continued to be .Daa.ed• 

Fo ..... tIoa of a ... lDa ...... 
Corporatloaa 

5116. SHltl VIlA Y K.UMAR MISHaA: 
WUI tbe MiDi.te, of FlNANCB be ploaacd .... : 

<a) wbetber Government have permitted 
formation aDd operation of Housing Fioance 
companies/CorporatiODl : 

(b) wbether lucb corporationl aDel 
companies bave been approved by Uafoa 
Government and Delbi Developmeat 
Authority for .eUinl/ob.ainiDI loaol from 
tbese compan;ea and CorporatioDs : 

(c) whether lucb CorporatioDs aDd 
Companies bave obtaiDed 8nlnts from aDJ' 
of the United Nations Bodies for tbe 
development of HOUlin. in Jodia ; 

(d) if 50, tbe dotails tbereof ; 

(e) wbetber Government are a.are 
of tbe fact tbat tbese corporatiODI aDel 
compaaies have defrauded those wbo bave 
borrowed mone, from them by mor~iD8 
tlleir bouses ; and 

(f) if 10. tbe actiOD proposed to be 
taken by Government ., 

THB MINISTER OF STATE IN THB 
MINISTR.Y OF FINANCE (SHRI 
JANf.RDHANA POOJARY): <a) and (b) 
A Boulio. " Urban Development 
Corporation (HUDCO) "as establillled to 
DoaDCC Housing and Urbao Deve)opment 
Scbeme.. HUDCO does not gi. Joans to 
iDdividuals but finance bousin8 and urban 
development scbemOl formulated b~ 
BousiDl Development Boards, DCYelopmeat 
Autborities. Cooperative Societies etc. 
Boulio. Development Financc CorporatioD 
(HDFC) came iDto beiDa In private sector 
for providina loans for the cODStructioa 
and purcbase of residential bouaes. 10 
additioD tu RUDCO and HDFC. the 
R_rY_ Bank of India bad .classified 7 
companies iD the private sector as houaq 
finance companies. n.- compaDiea are 
establiabed UDder dae Compaoiea Act. 19'6. 

Cc) and (d) No. Sir. However. HDPe 
bas raised term loaos totaUiDa US, 50 
mWioa uader Ualted Stat. HouaiDa 
Ouaraotol ProIrM-• 
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(e) aDd (f> Certain al1eaatioos were 
made io tbe press recently against HDFC 
reaardiDI metbod of recoveries of Joan aDd 

nterest. HDFC ba~ intimated that tbe 
interest cbal'leable frrm tbe borrowers is 
calculated on tbe basil of aODual rests. 
Tbis is brought to tbe notice of tbe 
borrower at tbe time of submislion of 
application a. also in tbe offer letter 
aanctiooiDI tbe loaDs to bim. 

PM's DlsaJsstOD Abroad about Follow 
up Steps Regarding Economic Sanctions 

Ag_IDst South Afrin. 

5117. SHRI ANAND SINGH: 
SHRI KRISHNA SINGH : 

Will tbe Minister of EXTERNAL 
AFFAIRS be pleased to state : 

<a> whether tbe follow up steps to 
enforce tbe CODsensus arrived at tbe recent 
Commonwealtb aDd Non-aligned Summit 
about economic sanctions alaiost tbe 
Pretoria regime were discussed by the Prime 
Minilter durinR bi. recent visit to AustraJia_ 
New Zealand, Indonesia and Tbailand; 
and 

(b) if so, tbe outcome tbereof? 

THE. MINISTER OP ST ATE. IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI EDUARDO FALEIRO): <a) and 
(b) Tbe issue of applyiDI sanctioDS alainst 
Soutb Africa was discuued by the Prime 
Minister particularly dUring bi. visit to 
Indonesia, Ausir.li. and New Zealand. 
There w .. aD identity of views including OD 
the need to mobilise tbe widest pOisible 
.apport for an effective sanetioDI relime 
_iDat Soutb Africa. 

S118. SHRI ANAND SINGH: 
SBllI KRISHNA SINGH: 

Will the Min;'ter of EXTERNAL 
APFA laS be pleued to atato : 

(a> whether tbe question of the presence 
of big naval powers io tbe Indiao ocean aod 
the Itability of littoral pow.rs io tbe coo text 
tbereof was discUS8~d by tb. Prime 
Mjnisler durio. his recent visit to Australia, 
New Zealand. Indonesia aDd Thailand; 
and 

(b) if so. tbe outcome thereof? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI NARAYAN DATT 
TIWARI): Ca) and (b) Tbe urgeDt need to 
create conditions for the early impJementa. 
tion of tbe UN Resolution 00 tbe IndiaD 
Ocean al a Zone of Peace wal stresled 
during Prime Minister's visit to AUltralia. 
New Zealand, Indonesia aod Tbailand. 

rado-Aostralian Joint DJs ...... meat PI .. 

5119. DR. CHINTA MOHAN: Will 
tbe Mini.ter of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whetber India and A DstraJi. bave 
agreed OD a joint. initiative to briog nuclear 
disarmament and arms control 8S reported 
in tbe -Time. of India' dated IS October, 
1986 ; aDd 

(b) if so, tho nature of joint initiativea 
expected to be ,aken in thi. direction 7 

THE MINISTER OF STATE IN THB 
MINIS"J'RY OF EXTERNAL AFFAIRS 
(SHill EDUARDO FALEIRO): <a> No. 
Sir. No propo.al was discu.ed witb 
Australia on a joiut initiative OD nuclear 
disarmament and arms control. 

(b> Does not arise. 

[ r'lIII8l11llon] 

........ 1 AHlin .. to Oftelo, ... c..trIeI 
fl'ODl .. t ............ Plnae ........ .... 

SIlO. SHRI KALI PR.ASAD PANDBY: 
WjJI~ abe MiDi.ter of FINANCE be pJealed 
·to ltato ; 
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(a) the position of Government of 
India in re.ard to increase in loans available 
to developinl countries fl'om the Inlernational 
Financial Institution. and tbo initiative taken '0 this regard; and 

(b) tbe steps taken - to protect tbe 
Interests of developing countries, particular17 
to remove restrictions on export. from India 
aad to encouraa" exports in tbe field of 
competitive industries , 

THB MINISTER OF STATE IN THE 
MINISTR. Y OF FINANCE (SHRI 
JANAR.DHANA POOJARY): (a> to (b) 
ladi. bas conti.tentl, .tressed tbe need for 
multilateral institutions to provide more 
resources to developing countries for 
alleviation of poverty and development. We 
bave empbaliled the importance of 
concessiona) flows to tbe poor countries in 
the liabt of the recommendatiool of the Task 
Force OD Concessiona} Flows set up by the 
Development Committee. 

In varioUi international for a we have 
also hilblighted tbe increase in protectionist 
lentiments and measures in industrial 
countries which have acted to tbe detriment 
of tile interelt. of the developins countries. 
At tbe recent GATT deliberationl at Punte 
del Elte, in which India played a crucial 
and coDstructive role, an agreoment bas been 
reached to launch a new round of Multi-
lateral Trade nOlotiations, with tbe objective 
of brinliog about fur. ber liberalisation and 
espaD8ion of world trade to the benefit of 
all countries. especiall, the loss developed 
countries. 

P........ lor O .... IDI or Est_loa 
CoaDt_ to BolD.., U.aatlle C .. ....... tI.. Bak Ltd., Dar,. GIUI), 

Dellal 

5121. DR. G. VIJAYA KAMA RAO: 
Will tbe Minister of FINANCB be pie ... " 
to stato : 

(a) wbether tbe perml.loD for openiDI 
.. • .. Ioa ooaa_ ... 1fUltec1 b, daI 

Reserve Bant of India to tbe Bomba, 
Mercantile Co-operative Bank Limited. 
Dary. Ganj, Delbi sometime back : 

(b) wbetber it is also a fact tbat the 
Bomba, Mercantile Co-operative Bank 
violated tbe orders of RBJ and opened. 
full branch instead of extensioD counter • • and 

(e) if so, the action takeD against tbe 
Bombay Mercantile Co-cperative Bank for 
violation of tbe orders of RBI? 

THE MIN1STER OF ST ATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b) 
Reserve Bank of India (RBI) have reported 
tbat tho Bomba), Mercer ute Co-operative 
Bank Ltd. Bombay was given a licence to 
open a brancb at DarYliganj. Delhi and tbe 
branch was opened by the bank 00 22nd 
June, 1917. 

(c) Does not ariae. 

Outeom. of PM', Discussloa Held oa 
Kampaclleao Issue with King .r Thailaad 

5122. SHRI P. NAMGYAL: 
SHR) YASHWANTRAO 
GADAKH PATIL : 

Will tbe Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whetber it is a fact that durin I the 
recent visit of the Prime Minister of Thailand 
tbe Kampuchean iSlue cam. up for 
dilcussion with tbe Kina of Thiland ; and 

(b) if so, tbe outcome of the discussioa 
beld? 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(~HRI EDUARDO FALEIRO): (a) Yea. 
Sif. 

(b) . Both sid .. -.reed on the Deed for 
a DCI?tlated settlement of the Kampucb 
qUOItIOD. eaQ 
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SolatloD ., Problem of .Jate 1_01117 
01 Welt Beqal _ tile Patte ... of Tattle 

ladastry of Gulant 

5123. SHR.I NARAYAN CBOUBBY: 
Will tile Minilte1' of TEXTILES be pi_sed 
to state : 

<a> wbether the Prime Minister. durinl 
bis fint visit to Weat BeDlal in September. 
1986 had stated that the Union Government 
was willin. to solve tbe problem of tbe jute 
industry in West BeDlal in tbe lame way 81 
tbe problem of cotton textile industry iD 
Gujarat bad been resolved : 

(b) if so, tbe salicnt points of Gujarat 
tn»e lolution for problem of textile industry; 
and 

(c) the reaction of tbe GOVerDlDeDt of 
Weat Benpl towards tbis ? 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF TEXTILES <SHRI 
S. KRISHNA KUMAR) : <a> Yes. Sir. 

lb) To combat tb. crisis wbich affiicted 
tbe teztile industry iD Gujarat in 1984. the 
State Government of Gujarat tent a proposal 
to tbe Central Government indicating tbat 
it was prepared to nationalise 12 closed sick 
textile mills of A hmedabad provided it was 
liven financial assistance. After coosideriol 
the proposal. tbe Central Government &peed 
to provide a total sum of Rs. 65 crores as 
advance p1an as.istance for nationalisation 
scheme. Tbis amount is to be recovered in 
three instalment. commencinl from 1981-88. 
Tbe 12 mills wbich have been nationaliled 
arc beiDa restructured by tbe State Govern-
ment to form a lesser number 01 mills (S or 
6) that bre viable. The sale proceed. of 
surplus land and surplul machinery of these 
mills will also be utilised for restructuring 
of tbeae mills As a consequence of thil 
restructuring workers rendered aurplul wouJd 
be clilible for tetrcochment compenlation. 
aratuitl aDd an ears of wage. 

(c) No propoaal 00 tbe above JiDel bu 
bee" received from the State Government 01 
Wost Benp' Ia .... peoe 01 .ick jute mills. 

[T,IIIUIIIII.II] 

ReIactI_ ID •• te of IDter~t _ ~ ..... 
b, .. te Ct.tl Sapplles COI'PGratloD 

lor F' .P.S. 

5124. SHRI MAHBNDRA SINGH: 
Will tile Minilter of FINANCB be pleued 
10 atate : 

(a) whether the Union GovernmcDt an 
considerin. any proposal to make load 
1081.. luffered by State Governments ill 
runniDa Fair Price Shops in rural .r .. 
UDdcr Public DiitributioD System ; 

(b) Tbe rate of interest charaed OD 'b. 
loaDS liven by tbe Reserve Bank to State 
~ivn Supplies Corporations to procur.! 
diatribute tbe esseDtial comodtties uod., 
Public DiltributioD System ; and 

(c) wbether Government propole to 
reduce tbe present rate of interest ? 

THE MINISTER OF STATE IN THB 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) No. Sir. 

(b) Reaerve Bank of India bas advised 
that the credit limits authorised to the State 
Governments/Union Territories for procure-
melt,t of foodgraina (wheat. paddy lrice and 
coarse p'aiol) at support prices fixed b, 
Government of India for distribution under 
public diltribution system are fixed at aD 
internt rate of 14 percent. The State 
Governments are free to sub-allocate &he 
credit limitl between the State Governments 
and tbeir procurement aacnciel. if aDJ. lor 
for procurement op~rations. 

A. per preseot interest rate structore. for 
credit limits authorised to State Civil 
Supplie. Corporations for procuremeot/ 
distribution of certain specifi~d euential 
consumer commoditiea viz., pulsel. edible 
oi", kerosene. .alt and SUlar tbe rate 01 
iDtcNlt ia I~" and for otber eaeeatial 
coaaumer commodities J 6. 5". 

(c) No. SIf, 
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1...-ID Prleea of allYer ... Go .. 

5125. SHRI SANAT KUMAR MANDAL: 
win the Minister of FINANCB be pleued 
to stato : 

(a) wh.tber ailvor hal recently acquired 
• De. sheeD on tbe Bomba, bullion market 
aDd ita price bad ahot up in recent mODtba ; 

(b) tbe reasoDa for suddeD increue iD 
!be yalue of gold which too bad ReD a 
bullish tJ'cDd in receDt mODtlla 3 

(c) wbether GOyerDment are a • .,. of 
tbe black monoy fiadinl it. .e,. in t"e 
buUion; 

(d) if so, the cbeck, if aD),. beiDl 
aercised by Government over such transac-
tions aimed at coDvertiol tho black mODey 
into whito ; and 

(0) if Dot, tbe reaSODS tberefor? 

THB MINISTBR OF STATB IN TBB 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): <a) Yes. 
tbe price of silver in tbe Bembay mark.t bas 
lonc up recently. 

(b) Tbe rile in gold pricel in recent 
months is due to a general riliDg treDd in 
it. international price, tbe recently concluded 
aeaSOD of feati\'als aDd marriages and also 
because of the stricter vigil exerc:sed by tbe 
concorned enforcement agencies to cbock its 
ImUlllio. into tbe country. 

(c) Yes, the Government are aware that 
bullion is a favourite item for iovC8ttneDt of 
black mo~ey. 

(d) Tbe Government are lully alive to 
the situation and wbenever aDY lucb infor-
mation comes to notice. necessary actioD is 
takeD by tbe Income Tal' Department aDd iD 
tbe case of Gold. by tbe department of 
Customs and tb. Gold CODtrol Admilliatration .Iao. 

(0) DO. Dot arile. 

Cl'lteria fol' Seleetloo of Bl'8Ddles of 
Various Baab for Public I ..... 

5126. SHRI CHINGWANG KONYAK: 
Will tbe MiDi.ter of FINANCE be pleased 
to stato : 

<a) lbe luidelinea and/or criteria adopted 
for selection of brancbe. of various banta 
for accepting apphcatioDs from public for 
iuue of equit, abares and debentures j 

(b) tbe aames of branches of various 
banks acceptin& sucb applicatioDi iD the 
North-Eastern Resion including the States 
of Alaam and Napland ; 

(c) tbe steps proposed to be taken to 
iocreaso tbe number of these brancbes in 
view of tbe difficulties being faced by tbe 
inve.tina public of tb. North-Eastern IlcaioD 
due to small number of luch brancbes ill 
tbia tOlioo ; and 

(d) the namel 01 placoa in Assam and 
Nqaland selected for locauon of loeb 
brancbca ? 

THE MINISTER OF SrATE IN THE 
MlNISTR.Y OF FINANe!:. (SHRJ 
JANARDHANA POOJAR Y ) : (a) In 
respect of ptlbhc issue of SeCU11tl~1 e&ccc:d188 
Rs. 5 crores, tbe miolmum Dumbc:r 01 c:e.uuea 
wbere tbe compaoi~s bate to mak.e aIranac-
meDts fOI acceptance: of applications from 
tbe public are the pldCC!s wb~l'e all th. 
roee gnised ~tock E:.xcbanjl!s are ~ltucuc=d. all 
tbe CIties with a population of more (ban S 
lakbl a. per tbe 1 ~7 1 census, and one centro 
io tbe Slate of Jammu and Kashmir. In 
respect of public Issues of securnles DOC 
exceedlDg .R.s. S crores. ,he mlOlmum Dumbel' 
of centrea tor acc\:ptancc of "pplicatlODS are 
the places wbere all tbe (cco&Dlaed Stock 
l::.xcbanles are situated 80(1 all the ClUes Wltb 
a populatioD of m",r. aDan 5 la.kha as pel" 
tbe 1971 CCDaUS ID the Slide where tho 
".iooal Stoek Excbanae IS litualcd as weD 
as in tbe State wllero tbe Deatelt major Slack 
IilLcbanac is situated. 

(b) Tho selection of brancb_ of banks 
for rec:oipt of applicatioaa for public issue 01 
aoc;uriti .. ia mad. b, &be GOllJpam. Q)n~c .. .acfL 
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(c) lDcrease in tbe Dumber of brancb. 
of banks and the centres lor roceipt of 
applications will Dot be compatible with the 
objective of bringing down tile cost of public 
iasue of securities. 

(d) The centre prescribed for receipt 
of applications as per guidelines referred to 
at (a) above is Guwabati io tbe State of 
Aasam. 

[ Traulatlon] 

G .... t of Ad~ ... ees to Four Seeton.f 
Industry by (FCI 

5127. SHRI KALI PRASAD PANDEY: 
Will tbe Minister of FIN.J\Nt:E be pleased 
to state : 

(a) whether tbe Industrial Financ. 
Corporation of IndIa bas decided to stop 
grantiDg advances to four sectors of indultry 
as reported in tbe ·EcoDomic Times' dated 
2 October. 1986 ; 

(b) if 10. tbe reason I therefor ; and 

(c) wbether Government propose to 
take any steps ia tbis reprd ? 

THE MINISTER OF STATE IN THE 
MINISTIlY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c) 
According to tbe IFCI. it is tbe view orthe 
institutions tbat tbe capacity created in lome 
sector. of industry including gelatine capsules 
spinning mills, paper project aod cement 
projects is considered adequate in tbe context 
of tbe demand for their product •• at preteDt. 
However t be institutions have decided to 
undertake market studies in the a'Jove 
four sectors of ic.dustries aod review tbe 
position thereafter. 

u.s. Abrabam Tuk to Pakistaa 

5128. SHRI H~RISH R \.WAT : Will 
tbe Minister of EXTERNAL AFFAIRS be 
pleued to atate : 

<a) whetber Pakistan ia beiDg supplied 
by America a most aophiaticatcd tank. 
namely Abrallam ; aad 

(b). il.o, tbe stepa proposed to CODDter 
the tbr •• t to IDdia ? 

THE MINISTBR OF EXTERNAL 
AFFAIRS (SRRI NARAYAN DUlT 
TIW ARI): <a> GoverDmeot bas Hen 
reports tbat Pakistan is aqulrlDl M .. I 
ABRAHAM tanks from tbe United States. 

(b) All such development. are kept 
under constant review and appropriate 
mealures are takeD to ensure the country-. 
defencc preparedne ••• 

[English] 

Programmel wltb Assl.t_ee 0' Norw .. iaa 
Ageaey for IDtera.tie.al neveloplllellt 

5129. SHRIMATI D. K. BHANDARI: 
Win the Minister of FINANCE be pi_sed 
to state: 

<8> wbetber some programme witb usia-
tance of Norwelian AleDCY for IDteroatioaal 
Development was started in 1982-83 ; aDd 

(b) if 80. tbe detaill of tbi. programme 
witb special reference to amouDt earmarked 
and Dames of projects to be undertaken 
under tbi. programme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCB (SHill 
JANARDHANA POOJARY): (a> Yos. Sir. 

(b) The followio. prOirammel bave 
been uodertakeD witb tbe "Iiltance of 
NorweaiaD Agency for International A .. i.~ 
tance (NORA D) duriDI 1982-83 : 

i) Researcb ia Amebiotic di .... 
which was extended on 10lb Aquaa. 
1982. An amount of 1.9 MilliOD 
Norwelian ~roner. was allocated 
for tbis. 

ii) Proaramme OD IDtqrated Child 
Development ill U.P. An ~ 
ment ... aianed OD 27th Decembol'. 
1982. Total tiD.Deial allocatiOD 
... 40 MIDiOD Norweaiao K.roDeII. 
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iii) PrOiramme for developmeDt of 
_om_ in India. Norwa, hal 
extended al a.listanco of 9 million 
Ncrwegian Kroners on 27th 
Decembers, 1912 for thil project. 

iv) PrOiramme for settinl up of an 
Industrial Tribiolo8Y Centre at 
I.I.T. Delbi. Norway hal c~teDded 
an assistance of 16 Million 
Norwegian Kroners for tbis project 
for the period 1983-86. 

v) Programme for introduction of 
Computer Baaed structure design by 
N.I.C. Norway hal allocated an 
aid of 6.6 Million Norwegian 
K.roners for tbis project on 12th 
April~ 1982. 

yi) Programme for letting up Rural 
Telephone Bxcbanlel. Norway bad 
allocated an aid of S.2 Milhon 
Norweaian Kronen in 1982-83 for 
the import of' Metacootak Rural 
Telepbono E~ch.Dlel. 

12.00 11'1. 

[Engll.,.] 

KUMARI MAMATA BANERJEE: 30 
people bave been killed in Tripura. 

(Tra".'tlliolt) 

MR. SPBAKbR: You live notice. 

[8",II.IIJ 

SHRI SHANTARAM N\IIC: 
lupportiDI Kumari Mamata Banerjee. 
were .inaio& Kirtao. 

[Trall.t.tloll] 

I am 
The)' 

MR.. SPBAKBR.; You IiY. Dotice ; w. 
-baD diIcaa. it. 

[&,"611] 

KUMARI MAMATA BANERJEB: A 
statement mUlt come. 

J('ROF. MADHU DA~:>AVATE: Cbief 
Election Commissioner ha", .!sked tbe Central 
Government to lend ad~1Uate number of 
officials to man tbe pollina .ootba in Banka 
parliamentary by-election pn 23rd. and tbo 
Central Government bas fa"" •••••• 

(In terrup tlou) 

MR. SPEAKER: Order. Order. If 
tbere is anytbinl ••• 

MR. SPEAKER.: Nobody 1. allowed. 

( Interruptions)-

MR. SPEAKER: I can take cOloiaaDce 
if tbe Cbief Election Commiasioner. • • •• 

(Inter ruptioas) 

MR. SPEAKER: I am saying some-
tbing. Please Jilt.D. If tbe Election 
Commi •• ioo hal 80t any poievaDce 01' au, 
complaint reaardiDI tbe Don-supply of 
services and forces. • • • • • 

PROF. MADHU DANDAVATE : I am 
rcferriol to Centre'. nOD-compliance. 

MR. SPEAKER.: That i. wbat I am 
.. ,iDI. 

(1"'."l1li1/0&1) 

MR. SPEAKER: Order. I can take 
care af it. 

MR. SPEAKER.: If the Ejection 
Commission baa aot any campl.uus and if 
tbol' lake it uP. theD I will. Otherwise, ~ou 
eaD 10 to tbe Election CommiuiOD. 

-Not nIOrdod. 
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MR. SPEAKER: If the Blection 
CommissioD bad complained. then I will. 
Not on your sayiDI. 

MR. SPEAKER: NotbiD8 aoea OD 
record. 

12.02 Ian. 

PAPERS LAID ON THE TABLE 

Au_I Report ud Re'flew on tile worldlta of 
tile I .... Coaaell of ArbltratioB, New Delbi 

fOl' tile ,ear 1985 .. 86 

THB MINISTER. OF COMMER.CE 
(SHRI P. SHIV SHANKER.): I bOIl to 
la, 00 tho Table-

(1) A cop, of tbe Annual Report (Hindi aDd 
BDaIisb versions) of tbe Indiau Council 
of Arbitration. New Delbi. for tbe year 
1985·86 a10na witb Audited Accounts. 

(2) A copy of the Review (Hindi and Bnllilb 
Veniooa) b7 tbe GovernmoDt aD tbe 
workiol of tbe Indian Council of Arbi-
tration. New Delhi. for the year 1985-86. 
(Placed in Library. Sec No. LT-349,J86) 

Aaaal Reports of .... Reylew _ tile 
" .. It ... of Ioatltate .1 Hotel Maaaa .. 
--t. Catenag TeelHaolog' .... ApplW 
NIdI"ItIoII, for tbe ,ear 1985-86. New 

0. .. 1. Do.ba,. etc. 

THE MINISTER OF TOUlUSM 
(SHILl MUFTI MOHO. SYBD): I bea to 
Ja, oa tbe Table :-

(1) (i) A copy of the ADDual Report 
(Hindi and BuSlish versions) of tho 
Institute of Hotel Man_sement. 
Cateriog and Nutrition New Delhi. 
for the yoar 1985-86 alooa witb 
Audited Accounts. 
[Placed in Librar, See No. LT-
3497/86.) 

(ii) A copy of tbe Annual Report 
(Hindi and Englisb versions) of tb. 
Institute of Hotel Manapment. 
Caterinl TecbnololJ aad Applied 
Nutrition, Bombay. for tbe ,ear 
1985-86 along with Audited 
Accounts. 
(Placed in Libr&rJ. See No. LT-
3498/16.) 

(iii) A copy of the Annual R.epOrt 
(Hindi and Englilb versioDl) of tbe 
Institute of Hotel Mao.scmeut, 
Catering TccbnololY and Applied 
Nutrition. Madras for tho ,ear 
198' .. 86 aloDI witb Audited 
Accounts. 
[Placed in Libra..,. See No. LT-
3499/86.) 

(iv) A copy of tbe AnDual Report 
(Hindi and English versioOl) of tbo 
Inltitute of Hotel MaDapmeat 
CaterinK TccbnoloaY and Applied 
Nutrition, Calcutta. for the ,.r 
1'.5-86 aloDI with Audited 
Accounts. 
(Placed in Library. See No. LT-
3500/86.] 

(v) A copy of tbe ADDual Report 
(Hindi aDd English vorsioDI) of tbe 
Institute of Hotel Manalemont 
Catering Tecbnolog7 aDd Applied 
Nutritioo, Srinalt:tr. for tho year 
1985-86 aloDI with Audited 
Account,_ 
[Placed in Librar)'. See No. LT-
3501/86.) 

(vi) A copy of tbe ADDua! Report 
(HiDdi aDd BDaliah "nioa.) of alae 
I_titulO of Hotel M.a ........ t. 

Catcriaa TocbDOlOU aDd Appu.d 
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Nutrition. Hyderabad, for tbe year 
1985-86 along witb Audited 
Accounts. 
[Placed in Library. See No. LT-
3S02/86.J 

(vii) A copy 01 tbe Annual Report 
(Hindi and Bnllish venionl) of tbe 
Institute of Hotel MaoaBemat, 
Catering Technology with NutritioD 
Ahmedabad. for tbe year 1985-86 
along witb Audited Accounts. 
[Placed ia Library. See No. LT-
3503/86.] 

(viii) A copy of the AnDual Report 
(Hindi and English versions) 01 the 
Institute of Hotel Manapment 
Caterina l'echno)oIY and Applied 
Nutrition, Bbubaneswar for the 
~ear 1985 .. 86 along witb Audited 
Account •. 
(Placed ill Library. See No. LT-
3S04/86.) 

(ix) A copy of tbe Annual Report 
(Hindi and EDSlisb veraioDI) of tbe 
Institute of Hotel Man.semeot 
Caterina TechnololY aDd Applaed 
Nutrition. Bangaloro for tbe ,car 
198'-1~ along with Audited 
Accounts. 

(Placed in Library. See No. LT-
3S0S/8'.) 

(s) A copy of the ADnual Report 
(Hlndl and En,lisb versions) of the 
Institute of Hotel Maoa.ement. 
Caterina TecbnolOlY and Applied 
Nutntlon. Lucknow for tbe ),car 
1985-86 alool with Audited 
Accounts. 

(xi) 

(Placed in Library. See No. LT-
3506/86.) 

A copy of the ADDual Report 
(Hindi and BUllisb versions) of tbe 
Institute of Hotel MaDq.menl. 
Cat.riDa TecbDology aDd Appliecl 
Nutrition. Goa for the year 1985-86 
along with Audited ACCOUDts. 

{Placed in Library. See No. LT-
~S07/·'·1 

(xii) A cop, of tbe ADnual Report 
(HiDdi and Enllisb venions) of tbe 
Food Craft Institute, Pato.. for tbe 
year J 985-86 alonl with Audited 
Accounts. 

[Placed in Library. See No. LT-
3508/86.] 

(xiii) A cop~ of tbe Annual Report 
(Hindi and EDllish versionl) of the 
Food Craft Institute New Delhi. 
for tbe ),ears 1985-86 aloDI witb 
Audited Accountl. 

[Placed in Library. See No. LT-
3S09/86]. 

(xiv) A cOI'Y of the AnDual Report 
(Hindi and EOIlisb Yerlionl) of tbe 
Food Craft Institute, Guwabati. lor 
the ,ear 1985-86 alool witb Audited 
AccouDtI. 

[Placed in Librar,.. .. No. LT-
3510,86) 

(xv) A copy of the ADDua) Repon 
(Hindi and EDglis. versions) of the 
Food Craft lostitute, Tirucbirapalli. 
for tbe year 1985-86 alon8 "itb 
Audited Accounts. 

[Placed iD Libra!')'. See No. LT-
3511/86.] 

(xvi) A copy of tbe AnDual R.eport 
(Hindi aud E.glisb YenioDI) of tbe 
Food Craft Institute, Aliaarh. lor 
the ,ear 1985-86 aloDI with AUdited 
Accounts. 

(2) A copy of tbe Review (Biadi and SqUIb 
venioDI) by the GovernmeDt OD tile 
"orJdll8 of tbe Hote] MuaaemeDt. 
Cate~? Tecbno)olY and Applied 
Nutrition at New Delhi .. Bombay, Madra. 
Calcutta. SriD_ .. r, Ahmedabad, Banaa- . 
lore. Hyderabad, BhubaD_war. Luckoow 
and Goa and Food craft Inltitutes at 
Patoa. Delhi. TirucbirapallL GUwalaati 
and Aliaarb for the ,oar 1985-16. 

lPlaced in Libral7. See No. LT-3SI2/86j 
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Sta .... ts correetlal repl, to USQ No. 
81' and 1006 dated 10.11.86. 

THB MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
I bel to la, 00 tbe Table :-

(1) A statement (Hindi and En.Usb versions) 
correcting tbe rept, liven 00 10 Novem-
ber, 1986 to Unstarred Question No. 813 
by Sa"asbri Ram Dban and Anand. 
Pathak regarding telelcast of regional 
programmes in Non-Hindi Ipeakina 
areal. 
[Placed in Library. See No. LT-3513/86] 

(2) A statement (Hindi and EOllish versionl) 
correctiol tbe reply aiven 00 10 Novem-
ber. J686 to Unstarred Question No. 
1006 by Dr. Chinta Moban and Sbri IC.. 
Kunjambu regardinl telecast of relional 
proldmmes• 
(placed in Library. See No. LT-3514/861 

AM_I Report aDd Rnl .. OD tile WorklDl of 
tile Wool Researcb Assocl.d_. TIl .... 

for tM year 1985-86 

THE MINISTER OF STATE OF THB 
MINISTIlY OF TEXTILES (SHRI RAM 
NIW AS MIRDHA): I bel to la, on the 
Table :-

(1) A copy of tbe Annual R.eport (Hindi and 
EDllilh versions) of tbe Wool Research 
Auociation. Thane, for the yoar 1915-86 
aloDI witb Audited Accounts. 

(2) A cop, of tbe Review (Hindi and Bnllish 
~eDioDl) by the Government on the 
.orkin. of the Wool Research Associa-
doD. Thane, for the ,ear 1985-86. 
(Placed in Library. Sec No. LT-351S/86.) 

~I Reports ... Re.leWs OD tile "orki118 
of tile Esport I.port Bak of ...... LIfe 
.......... CoIporat" of ..... leded. 

THB MINISTER OF STATE IN THB 
DBPAllTMBNT OF EXPENDITURE IN 
THE MlNISTllY OF FINANCE (SHRI 
B. K. GADBVI): I be, to la, 00 the 
W-abJe .-

(1) (i) A cop), of the ADnual Report 
(Hindi an6 En,lilb versions) of tbe 
Export-Import Bank of India for 
tbe year 1985 alool with Audited 
Account. uDder Iub-section (5) 01 
lection 19 and lub·section (5) of 
section 24 of tbe Export-Import 
Bank of India Act. 1981. 

(ii) A copy of the Review (Hindi and 
English v.nions) b, the Government 
00 tbe workin. of tbe Bzport-
Import Bank of India for tbo year 
1985. 

(2) A ~P! each o.f tbe 'ollowin. papen 
(Hmdl and EOlhlb venions) uoder sub-
lection (I) of aection 619A of the 
Companies Act. 19'6 :-

[Placed iu Library. See No. LT-3516/86] 

(a) (I) A statement reaardiul Review b, 
tho Government on the wortiOl 01 
tbe Life Insurance Corporation of 
India for the year eDded tbe 31st 
March. 1986. 

(ii) ADnu.) Report of tbe Life Inluranco 
CorporatioD of India lor the year 
ended tbe 31 st March 1986 alODI 
with Audited Accounts and the 
comments of tbe Comptroller aud 
Auditor General thereon. 

[Placed in Library. See No. LT-
3517/86.J 

(b) (i) A Itatement relardial R.eview b, 
the Government on the "orkin. of 
tbe National IDlurance CompaD7 
Limited for the ,ear ended tbe 311t 
December, 1985. 

(ii) A Dnual Report 01 tbe NatiODal 
Insurance Compuy Limited for 
tbe year cnded tbe 311t December 
1985 810na with Audited ACCOUD~ 
aDd the comment. of tbe Compt-
roller aDd Auditor General thereoa. 

[Placed ia LibraI")'. See N 
3518/81., o. LT--
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a-k otneen E.plo, ... (Co.tact) Rep-let...... Ban Otrl~er £'plo,_ 
Dladplille ... Appeal) aeplatloD of 

•• rIo- Baab. 

THB MINISTER OF STATE IN THE 
MINISTR.Y OF FINANCE (SHItI 
JANAR.DHAN-\ POOJARY): I bel to lay 
OD tbe Table :-

(I) It. cop, each of the follow ina paper. 
(Hindi aDd Bnllilh 'VcnioDs) under sub-
section (4) of lectioo 19 of the Baotio. 
CompaDies (AcquisitioD aod TraDsfer of 
UndertakiD8I) Act. 1970 :-

(a) (0 The Indian Overseas Bank Officer 
Bmployees (Conduct) Reaulations, 
'9'16. 

(Ii) The Indian Oveneas Bank Oftlcer 
Emplo, •• • (Discipline and Appeal) 
Relulation., 1976. 

(iii) The IndiaD, Overleal Bank OfIlcer 
Employees· (Acceptance of Jobs in 
Private Sector Concerns after 
lletirem_t) lleaulatioDs, 1919. 
[Placed in Library. See No. LT-
3519/86.] 

(b) (i) Tbe Syndicate BaDt Officer 
Bmplo,ees (Conduct) Rcaulations. 
1976. 

(ii) Tbe Syndicate BaDk Officer 
Bmplo, .. (Discipline and Appeal 
Reauiations. 1976. 

(iii) The S,ndicate Bauk Officer 
Bmpto,_ (Acceptanco of Job. in 
Private Sector Concerns after 
R.etirement) R.eaulatioDI. 1979. 
[Placed in Library. See No. L T-
3'20/86.] 

(c) (i) The Bank of Mabarutra OI1icer 
Emplo)'Oel (Conduct) Reaulations. 
1976. 

(II) Tbe Bat of Mabarasbtra 0fIicer 
BmplOJ_ (Discipline aad AppeaJ 
aepl.ti.... J97~. 

(iii) Tbe Baok 01 Mabarasbtra O1IIcer 
EmpJoyees (Acceptanco of Jobs in 
Private Sector Concerns after 
Retirement) RegulatioD., 1979 • 
[Placed in Library. Sec No. LT-
3521/86.] 

Cd) (i) The Punjab National Bank Officer 
Employeea (Conduct) Regulations. 
1976. 

(ii) The Punjab National Bank Officer 
Employees (Disciphne and Appeal) 
Regulations. 1976. 

(iii) Tho Pllnjab National Bal'k Officer 
Employees (Acceptarce 01 Jobs in 
Private Sector Concerns after 
retirement) Regulatiop-s. 1980. 
[Placed in Library. See No. LT-
3522/86]. 

(e) (i) The Central Baflk of India Officer 
Employees (DisCipline and AppeaJ) 
Regulations. J 976. 

(ii) The Central Bank of India Officer 
Employees (COD duct) Regulations, 
1976. 

(iii) Tile Central Bank of India Officer 
Employees (AcceptaDce of Jobs in 
Private Sector Concerns after 
Retirement) Regulations, 1984. 
[Placed in Library. See No. LT-
3523/86.] 

(f) (0 Tbe Bank of Ba,oda Officer 
Employees' (Conduct) ReluJati.os, 
1976. 

(ii) The Bank of Baroda Officer 
Employeel (Discipline aDd Appeal) 
RClul.tions. 1976. 

(iii) The Bank of Baroda Officer 
Emplo7ee8 (Acceptauce of Jobs iD 
Pd •• te Sector Concerns after 
Retirement) Relul.tions, 1980. 
[Placed iD Library. See No. LT-
3524/8'.) 
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<I) (I) The Canar. Bank otIIcer Bmpl~ 

(CoDduct) Relulationl. 1976. 

(ii) The Callara Bank Ofticer Employees 
(Discipline aod Appeal) Ileplatioua. 
1976. 

(iii) Tbe Canan Bank Officer Employeel 
(Acceptance of jobs in Private 
Sector Conceros after Retiremeat) 
Regulations. 1979. 
(Placed in Librar,. See No. LT-
3525/86) 

(h) (i) The Allahabad Bank otBcer 
&mployees (Conduct) Rosolations. 
1976. 

(ii) Tbe Allababad Bank Officer 
Employees (Discipline and Appeal) 
"Clulation., 1976. 

(iii) Tbe Allahabad Bank OfIicer 
Employees (Acceptance of jobl in 
Private Sector ConceJ'DI after 
Retirement) lleaulatioDs, 1980. 
(Placed in Library. See No. LT-
3526/86.) 

(I) (i) The Indian Bank Officer Employ .. ' 
(Conduct) Regulationl. 1916. 

(ii) The Indiao Bank Officer Emplo,_' 
(Discipline and Appeal) Keplatioas. 
1976. 

(iii) Tbe Indian Bank Officer Emplo, .. ' 
(Acceptance of Jobs in Private 
Sector Concerns after R.etiremeot) 
R.egulation •• 1979. 
(Placed in Library. See No. LT-
3527/86.] 

(l) (i) The United Commercial BaDk 
Officer BmploJeea (Discipliae aud 
Appeal) R.osulations. 1976. 

(ii) The United Commercial BaDk 
Emplo'_ (Conduct) ...... tiOlll. 
1976. 

(iii) The United Commercial Baok 0fIicer 
Employees (Acceptancc of Job. iD 
Private Sector Concems after 
Retirement) Regulations. 1979. 
[placed in Library, See No. LT-
3528/86.] 

(K) (I) The United Bank 01 India 0fIlaer 
Employee. (Conduct) Regulatioas. 
1976. 

(ii) The United Bank 01 lodia OfIicer 
EmpJo)'ees (Discipline aDd Appeal) 
R_sulation •• 1976. 

(iii) The United Bank of India Officer 
Employees (Acceptancc of Jobs ia 
Private Sector concorns after 
Retirement) Relu)atioDI. 1976. 
(Placed in Library. See No. LT-
3529/86.) 

(L) (i) The Deoa Bank Officer Employees 
(Conduct) Relu1ations, 1976. 

~ 

(ii) The DeDa Bank Officer Employees 
(Discipline and Appeal)~RegulatjOD" 
1976. 

(iii) Tbe Dena Bank Officer Employees 
(Acceptance of Jobs in Private 
sector after Retirement) ReauJatiOD" 
1978. 
[Placed in Library. See No. LT-
3530/86.) 

(M) (i) The UnioD Bank of India Of6cer 
Employees (Cond uct) Regulatione, 
1976. 

(ii) The UnioD Bank of Iodia Officer 
Employees (Dilcipline and Appeal 
ReaulatioDI. 1976. 

(iii) Tbe Union Bank of Jodia 0Biaer 
Employees (Acceptance of lobi ia 
Private Sector Concerns after 
Retirement) Reaulationl, 1978. 
[Placed iD Librar)'. See No. I,T-
3531/86.] 
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(N) (i) The Bank of lodia 08icer 
Bmployees (Conduct) Relulation .. 
1976. 

(in Tbe Bank of India Officer Bmployees 
(Discipline aod Appeal) Rqulationl, 
1976. 

(iii) Tbe Bank of lodia omcer 
Employees (Acceptance of Jobs in 
Privato Concern. after Retirement) 
RelulatioDs, 1980. 
[Placed iD Library. See No. LT-
3532/86.1 

2. (i) A copy of tbe ADnauJ Report (Hindi 
and EDllisb versions) of the lodus. 
trial Development Bank of India 
for tile year 1985-86 aloDI witb 
Audi ed Accounts UDder sub-section 
(5) of section 18 and lub-section (5) 
of section 23 of the Industrial 
Development Bank of India Act. 
1964. 

(ii) A copy of the Review (Hindi and 
En.lisb versions) by the Govern-
ment OD tbe work in. of the 
Industrial Bank of India for tbe 
year 1985-86. 
[Placed iD Library. See No. LT-
3533/8 J.} 

Notiflcal lOBS uDdel' Tea Act, 1953 ... papers 
UDder Companies Act, 1986, etc. etc. 

THe MINISTER OF SlATB IN THB 
MINISTRY OF COMMERCE! (SHill 
P.Il. DAS MUNSI): I bel to lay OD tbe 
Table: 

(I) A COpy of Notification No. 8.0. 199 (E) 
(HiDdi and ED&1isb versions) published 
in Gazette of India dated tbe 30th 
October, _} Q86 making certain amendment 
to Notification No. S.D. 481(E).. dated 
the 13th Auauat, 1986 UDder Section 49 
of tbe Tca Act. 1953. 
(Plac=ed in Librar,. See No, LT-3S34/16) 

(2) A copy each of the follo_iD. papen 
(Hindi and Bn&hsb vcrsioos) UDder lub-
MOtion (1) of sectiOD 619A 01 die 
Compaoi. Ao&. 19'6 :-

<a) (i) Review by tbe Government OD 
tbe workins of tbe Export Credit 

. Guaraatee Corporation 01 ladia 
Limited for tbe Year 1985. 

(ii) Annual Report of tbe Export 
Credit Guarantee CorporatioD of 
India Limited for tbe year 1985 
aloog with Audited Accouots and 
the comments of the Comptroll ... 
and Auditor Goneral tbercOD. 
[Placed in Library. See No. LT-
3S3S/86.) 

(b) (i) Review by tbe Government OD 
the workio. of tbe Minerals and 
Metals Trading Corporation Limited 
for tbe year 1985-86. 

(ii) Annual Report of the Minerala 
and Metals Trading Corporation 
Limited for tbe year 1985·86 aloll8 
witb Audited Accounts and tbe 
comments of tbe Comptroller and 
Auditor General tbereon. 
[Placed in Library. See No. LT-
3536/86.) 

(c) (i) Review by tbe Government on 
the working of the State Tradiq 
Corporation of India Limited for 
... be year 1985-16. 

(ii) Annual Repol t of tbe State 
Tradins Corporation of Jndi. 
Limited for the year 1985-86 alo ... 
witb Audited Accounts and the 
comments of the Comptroller and 
Auditor GeDeral tbereon. 
[Placed in Library. See No. LT-
3537/86.1 

(d) (i) A statemeDt reprdinl Review 
b, tbe Government OD the workiq 
of tbe Trade Fair Autborj~ of 
India for ,be year 1985-b6. 

(ii) Annual Report of the Trad. 
Fair Authority of India for tile ~ 
1985-86 along with Audited 
Accounts and tbe comments of tbe 
Comptroller aDd Auditor General 
tbereoD. 
[Plaoed in Librar)'. Sec No LT .... 
3538/86.) 
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(Sbri P.R.. Dati) 
(3) 0) A copy of tbe ADoul Report 

(Hindi aod Enllish versions) of tbe 
Gem aDd Jewellary Export Promo-
tion Council, Bombay t for tbe year 
1985 .. 86 alODg witb Audited 

(ii) 

(4) (i) 

(ii) 

(iii) 

Accounts. 

A copy of the Review (Hindi aDd 
English versions) by tbe Govero-
ment on tbe working of tbe Gem 
and lewellary Export Promotion 
CouDcil, Bombay. for tbe )'ear 
19,85-86. 

(Placed in Library. See No. L'l-
3539/8,-~.) 

A copy of Annual Report (Hindi 
and English versions) of the Sbeelac 
Export Promotion Council, Calcutta 
for tbe year 1985-86. 

A cop, of tbe Annual Accountl 
(Hindi and EOllish vcraions) of tho 
Sbeclac Export Promotion Council. 
Calcutta. for the year 1985-86 
together with Audit R.eport tbereon. 

A copy of the Review (Hindi and 
English versions) bJ tb. Govern-
ment OD the working of the Sbeolac 
Export Promotion Council. Calcutta 
for the year 1985-86. 
[Placed in Library. See No. LT-
3540/86.] 

(5) ~i) A copy of tbe Annual Report 
(Hindi and EDalisb veniona) of Ibe 
EogiDc(;:rinl Export Promotion 
CouDell for th~ year 1984-85 alonl 
v.itn Audtted Accounts. 

(il) A copy of the R.oyiew (Hindi aDd 
English version&) by the Govern-
ment on thc working of tbe 
EOilneeriDI Export Promotion 
Council for the year 1984-85. 

(6) A Statement (Hindi and BOIlish versions) 
abowins reasona for dela, in layma tbe 
paper. mentioned at (S) above. 
lPlaceci in Library. See No. LT-3S41/86) 

AIIDaal Report of •• d R~1ew o. tile 
Work .... of 1.61 ... Silk &PGI'I PI8I .... 

CoaacII for tM ,.r 1985-86, ete. etc. 

THE DEPUTY MINISTER IN THB 
MINISTRY OF TEXTILES (SHal S. 
KRISHNA KUMAR): J be, to lay OD tile 
Table :-

(1) (i) A copy of tbe Annual Report (RiDdl 
and EOllish version.) of tbe Indian 
Silt Export Promotion CouDcil for 
the year 1985 .. 86 alon8 with Audited 
Accounts. 

(ii) A copy of tbe Review (Hindi and 
Englilb versions) by tbe Goverumeat 
on the workinl 01 tbe Indian Silk 
Export Promotion CouDcil for tile 
year 1985- 85. 
(Placed in Library see No. LT-
3542/86] 

(2) (i) A copy of the ADnual aepor' 
(Hiadi aDd Englilb versions) of the 
Jute Manufactures Development 
CouDcil. Calcutta. for tbe , ... 
1984-85 aloDS with Audited 
Accounts. 

(ii) A copy of tbe Review (Hindi aDd 
BUllish versioDs) by the Governmen' 
on tbe workin. of the Jute Manu-
faclure. Development Council. 
Calcutta (or tbe year 1984-85 

(3) A statement (Hindi and SqUib veniOlll) 
Ihowinl reasoDI for delay in layiDI tbe 
papers mentioned at (2) above. 
[Placed in Libr...,. IOC No. LT-3543/86) 

(4) (i) A cop)' of tbe ADDual Report 
t Hindi aDd Englisb versions) of tbe 
Indian Jute Industrics' Researcb 
Associatioo. Calcutta. for tbe ,ear 
1985-86 alonll witb Audited 
Accounts. 

(ii) A statement (Hindi and Bnlliab 
versioDs) rqardina R.eview b, tile 
Government on tho world... 01 Ibe 
Indian Jute IDdUitri. ....reb 
A.lociatioo. Calcutta, for tbe,ear 
198'·86. 
(Placed iD Librar,. _ No. LT--
3544/86·1 
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(5) <a> (i) A COpy of tbe AnDual R.eport 
(BiDdi and Enalisb versions) of tbe 
Abmedabad Textile Industry·s 
Researcb Association. Abmedabad, 
for tbe year 1985-86 along witb 
Audited Account •• 

[Placed iD Library. lee No. LT-
3545/86). 

(ii) A copy of tbe Annual Report 
(Hindi and Englisb versions) of tbe 
Bombay Textile Relcarcb Associa-
tion, Bombay, for the year 1985-86 
aloDI with Audited Accounts, 

[Placed in Library. see No. LT-
35_6/86). 

(iii) A copy of tb. Annual Report 
(Hindi and En.lisb veRions) of tbe 
Soutb India Textile Research 
Association. Coimbatore for tbe 
,ur 1985-86 aloDg with Audited 
AccouDts. 

[Placed io Library. see No. LT-
3547/86.] 

(iv) A copy of the AODual Report 
(Hindi aDd EDllisb versions) Of tbe 
Nortbern India Textile Re4learch 
A_oeiatioo, Gbaziabad, for tbe 
y.ar 1985-86 alool witb Audited 
Accounts. 

(b) A copy 01 tbe Review (Hindi aDd 
EDIlish veniool) by the Government 
on tbe working of tbe Ahmedabad 
Textile Industr,)"s Research Associa-
tion Ahmedabad, Bombay Textile 
Researcb Association, Bombay. 
Soutb India Textile Researeb 
AssociatioD, Coimbatore and 
NOl'tbern India Textile Researcb 
Associatio" • Obaziabad, for the 
year 1985-86. 

[Placed in Libra!')'. See No. LT-
3548/86.] 

COMMITTEE ON PRIVATE MEMBER.S 
BILLS AND RBSOLUTION 

(E"61;~h] 

MlDutei 

SHRI NANDLAL CHOUDHARY 
(Sagar): I bea to lay 00 tbe Table MiDutes 
(Hindi and Eoglish Vorsions) of the Twenty-
fourth to Twenty· el&btb slttings of tbe 
Committee on Private Members' Bllls and 
ResolutIons beld during tbe current session. 

DR. SUDHJR ROY : More tbaD 3,000 
college and universit)' teachera courted arrelt 
yesterday as they demaDded immediate 
publication of Mehrotra Committee report. 
The Minister alsured teacbers tbat the report 
would be laid on the Table of the House 
witbJn tbi. Session .•• 

MR. SPEAKER: Give it in writin&. 

(lnl~r'UPI;O".) 

SHRI SAIFUDDIN CHOWDHARY: 
I bave an important poiot. 

MR. SPEAKER.: What is your poiDt 
af order? 

SHRI SAIFUDDIN CHOWDHARY: 
I have written to you. Sir, I referred to a 
document Yesterday •.••. 

MR. SPEAKER: No. Not allowed. A 
decision given is liveD.. Tbe ruling glven by 
tbe Chair stands. 

(l"'er",,pliolls) 

[ Traft61atlonl 

MR. SPEAKER: Saifuddin ji, )OQ 
have developed a bad babit of iaterruptin .. 

---



251 

12.05 hrs. 

BUSINESS OF . THE HOUSS 

(&,II.9Ia] 

THE MINISTER. OF PARLIA-
MENTARY AFFAIR.S AND MINISTR.Y 
OF FOOD AND CIVIL SUPPLIES 
(SHRI H. K. L. BHAGAT): With your 
permislion, Sir, I rise to annOUDce tbat 
Government BusiDess in tbis Houae durin I 
tbe remaiAinl part of tbe current session "HI 
conlist of :-

(1) Consideration and paslina of : 

<a) The Constitution (Fift,-Fifth 
AmeDdment) Bill, 1986. 

(b) Tbe State of Arunachal P,ad .. h, 
Bill, 1986. 

(c) The Indian Post om" (Second 
Amendment Bill, 1986. 

(d) The Sbippinl Development Fund 
Committee (Abolition) Bill, 1986. 

(e) Tbe Coalumer ProtectiOD Bill. 1986 

(f) 

(I) 

The Standanis of Wei,bts and 
Measures (Amendment) Bill. 1986 

The Standards of Weiahts and 
Measures (Enforcement) Amendment 
Bill. 1986. 

(h) Tbe Bssential Commodities (Second 
Amendment) Bill. 1'86 

(0 The Druss and Cosmetics (Ameod-
. ment) BiU, 1986 

(j) The Prevention of Food Adulteratioo 
(Amendment) Bill, 1986 

(t) The MODOpoli. sad t "e.tricti •• 
Trade Practiccs (Am.odmeot) Bill. 
1986 

0) The Ap'iculture Produce (GradiDI 
aD4 MarkiDa) AmcDdmoDt Bill. 
lt86 

(2) Consideration of au), item of Govem-
ment BUliDelS carried over from toda,·. 
Order Paper. 

(3) Consideration and passiDg of the Paral 
Marrialo and Divorce (Amendment) BiD. 
1986 ... passed by Rajya Sabha. 

SHRIMATI VYJAYANTHIMALA BALI 
(Madras Soutb): I request that the 
followiog subject may be included in tbo nat 
week'. busiDess:-

I feel very proud to say tbat in mr 
bumble way as a Chairpenon of the TamU 
Nadu State Federation of the Deaf, I bay. 
been workioll for tbe uplift of these handi-
capped pellons. Sir. 00 m)' pft'lonal 
experience, I find tbat followins measures to 
improve tbeir lot sbould be immediate), 
taken up by Government of Iodia : 

I. After the International Year of tbe 
HandicapPed no more deaf persoas 
are employed iD tbe GoverDmeat 
and public sector.. The 20 PolDt 
economic programme recentl~ 

reviled should clearly state that 1" 
of job. should be reserved for tile 
deaf. Vol un tary ageDcies sbould 
be consulted in tbis reaard. 

2. National Education Policy is totaU, 
sileot about tbe education of tbe 
dcaf baDdicapped. It is reported 
tbat mCDtally retarded and Blind 
are clu"'bed with the deaf. Tbis 
should be looked into. 

3. The Centre should make an "eameat 
effort to job .. oriented ~our'CI to tbe 
deaf in eacb district. 

4. The word ·dumb9 should be removed 
in railway passes as tbe dcaf 
becomes dumb iD a ImOit all C81C1 
a8 tbe los. of lpeech is varyiol from 
person to perloo. 

5. Audio-viluall do not carry ao, IUb-
titles even In national bookups. 
Alte .. t some prOlrammea deli.aed 
to benefit tbe deaf sbould be broad· 
cut ill TV proaramm •. 



6. Tbe Centre should live Irant-in-aid 
directly to good voluDtary lOCia! 
welfare bodies and eocourale tbeir 
'Work and team·lpirit. 

v. Award. like National Award •• hould 
be liveD in • more proper maDDer. 
Tbe States should be liven a more 
lay in lucb matters and tbe tirel_ 
voluntary worken should also be 
given merit and recogDition. 

MR.. SPEAKER: Not allowed. The 
Deputy Speaker·s rulinl standI. 

(In,er"'uptions) 

MR. SPEAKBR: You come to mc. 

(l",.rrup lio"s) 

SHR.l SAIFUDDIN CBOWDBA.R.Y 
(ltat"a): You aivc your ruIiD •••••••• 

MR. SPEAKER: I have already said 
tbat tbe Deputy Speak.r·, ruliol stands. 

MR. SPBAKER: No. You come to 
me. 

( Illt~,...uP"o.s) 

MR.. SPBAKER: You caD come and 
dilCuss. 

MR. SPEAKER: Mr. Saifuddin 
Cbowdhary. I have told )'ou to come and lee 
me. Take ,our seat DOW. 

(Ia,e, ruptlolU) 

MR.. SPEAKBR : All riahl.. Witbdraw 
from tb. HOUle.. I will Dot-allow you. 

SRRI SAIFUDDIN CHOWDHARY: WIl,. Sir" 

MR. SPEAK.BR: I will not allow, you. 
Plea .. tate ,our seat or withdraw from the 
Boulo. 

saRI SAIFUDDIN CHOWDHARY: 
I will not witbdnw •.••• 

MR. SPEAKER: Mr. Cllowdba!,)" 
tben I will name you. 

saRI SAIFUDDIN CHOWDHAR Y : 
You Ibould allow Dle •••••• 

MR.. SPEAKER: Your point i.o •• -
ruled. Either take ,our seal or withdraw 
from tbe House. 

(ilaen upllon.) 

SHRI SAIFUDDIN CHOWDHAR. Y : 
I will Dot witbdraw. 

MR. SPEAKER: I am very mucb 
perturbed aDd very sad to Dame you, but I 
ba •• to do it. 

(lnl~r' .pltons) 

MR. SPEAKER: You come to me 
ni. is the I .. t chance I am aiYiDa )'0":' 
You come to me. I will listen to you. But 
if JOU behavo like tbis. I will have to Dame 
you. 

(I ",errapl'oas) 

MR. SPEAKER: I bave over-ruled 
bia objectioa. 

(Intt!rl7l/)llon. ) 

S~RI SAIFUDDIN CHOWDHAlty: 
You listen to me and aive your ruUna. 

~lnl"""'Jltltllll) 

SHill AMAL DAlTA (Diamond 
Barbour): Are ~ou not prepared to bear 
about tbe All India Advocat.· Strite on 
Monday 1 ••••• 

(1",.,,,,,,Iou) 

MR, SPBAICI!&: Noth .. like .... '-
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SHRI AMAL DATTA: You call the 
Law Minister ... no 

(Interrllptlo".\ 

MR. SPEAKER: Mr. Choudbary, I 
am loin. to name y<,u, jf you do not sit 
doWD. Please don't fcrce me to do tbat. 
I don't want to do that. 

SHRI SAIFUDDIN CHOWDHARY: 
J am on a P(,lnt of Order. 

PROF. 
(Rajapur) : 

MADHU DANDAVATE 
He is ra Isiog a Point of Order. 

MR. SPEAKER: I have over-ruled 
bil Point of Order. 

PROF. MADHU DANDAVATE: 
How can you over-rule without listening to 
bim? All that I suggest is you please listen 
to bim and do what~ver you want. 

MR. SPE AK r R: The Deput, Speaker 
alrcad, p"e the r~l1ing. 

( Interrup,'ons) 

MR.. SPEAKER: He was in tbe Cbair. 
He hal already given tbe rulinl. 

( III ter rllp"o". ) 

SHRl SAIFUDDIN CHOWDHARY: 
You Jisten to me, Sir. It i. a very serious 
matter pertainit·g t~ the Rules of Procedure .•• 

MR. SPBAKER: Wbat is ,our point 
of order , 

SHRI SAIFUDD1N CHOWDHARY: 
I wrote to you ear lier .. 

Mil. SPEAKER : When' 

SHRI SAIFUDDIN CHOWDBARY: 
Yesterday, for the Calling Attontion; I said 
that I would refer to a document, a COD-
8d_tial document, written by tb. Director 
of the National Museum .•• 

MR. SPBAICBR : III am .. tllfied ••• 

saRI SAIFUDDIN CHOWDBAR. Y : 
I souabt your permislion aDd said lbat J 
would refer to tbe Dame 01 •• 

MR. SPEAKER: Not allowed. 

SHRI SAIPUDDIN CBOWDHARY: 
Wby baa it been ezpuole'd. Sir? Please 
live me the realon .... 

MR. SPEAKER: Not aDowed; over-
ruled. 

( IlIlerruplions) 

MR. SPEAKER: A. a Jast resort. I 
have to name you. 

SHR) SAIFUDDIN CHOWDHARY: 
I want to know tbe reaaOD. 

MR. SPEAKER: Mr. SaifuddiD 
Chowdhary. either you withdraw.:. 

SHRI SAIFUDDIN CHOWDHARY: 
Please give m. tbe reaSOD. 

MR. SPEAKER : ••. or I .UI Dame ,OU. 
I am loina to name ,ou if rou do Dot behave 
,oursel'. 

SHRI SAIFUDDIN CHOWDHARY: 
Wby .bouJd )OU name me, Sir? I am such 
a .mall man ••. (t",er,,,ptlo,,.) 

PROF. MADRU DANDAVATB: I 
have oo]y one submission to mate •• 

MR. SPEAKER: I have overraled 
him. 

PR.OF. MADHU DANDAVATB: I 
bav. 001" one request to mate. You pl_ 
lilten to bi. poiDt.of order. neD,OO can 
rule it out. 

MR. SPEAKER: I bave I_coed to 
him. 

PROF. MAD8U DANDAVATB: 1lIia 
i. aD additioD£1 'hiD •• PIe •• lilteD to hlml 
aDd lee wbat he had actualJ7 "HOt to JOU 

**Not recorded. 
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aod what rutin. bal been tbero. A. far as 
tbe records are concerned. be bas on 
IrieYanCe that cverytbiol bas beeD expunged. 
He say. that lome portioo bal been 
cxpuDled. Let bim sa, that. Afterwards, 
whatever be tbe rulin.. be will accept it. 
Wbether be likes it or Dot. be will accept 
your ruling. 

MR. SPEAKER: He will have to. You 
canDot discusl my ruliDI. 

PROF. MADHU DANDAVATE: First 
listen to bim. Sir. After tbat, you live ~ our 
rulinl. He is not challenging your ruling. 
He say. that he has followed your ruling. 
But 50metbiol hal happened which goes 
against your ruling. That is wbat be wants 
to point out. He will accept your ruling? 

MR. SPEAKER : What bas gone alainst 
my ruliDI' 

SHRI SAIFUDDIN CHOWDHAR Y : 
I quoted from tbe document. ) wanted to 
la, it OD the Table of tbe House and I did 
it according to your ruling. Wbon I have 
quoted. wby is tbere this discrimiDation that 
certain portions are there OD the record and 
certain portions are on the record and 
certain portions are expunged ? Why? Wbo 
did it ., 

MR. SPEAKER: If the Cbair had 
, allo\\ ed you to quote it" tben it sball be 
tbere aDd if be bad Dot allowed. it will Dot 
be tbere. 

SHRI SAIFUDDIN CHOWDHARY: 
You allowed me. Tbat is bow certa in 
portions are there. Certain. particular areas 
have been expuDaed. Why? 

MR. SPEAKBR : If )'ou bad given it-
I think. tbe Deputy-Speak.er was iD the 
Chair at tbat time -and if he bad allowed 
you. tben it will remain. it will not be 
upuDled. I have to see. 

SHR.I SAIFUDDIN CHOWDHARY: 
It il Dot tbere. I am now adding. I am 
DOW matiD. tbe correction aDd it ba. to 10 
9D nco",. 

MR. SPEAKER: I have t(JJd you DOW. 
If the Deputy-Speaker bad ruled that it 
would not go on record, it Will not. 1 will 
lee it. 

SHRI SAIFUDDIN CHOWDHAR Y : 
What is your luling, Sir? 

MR SPEAKER': The ruling is tbis. 
As I bave already said, if ttoe Deputy-
Speaker had aJloV\ ed it. } t :,. ill be on c~cord 
and 1 will see that It is dOLe. If he had 
disalJowed it, it will not be. So !imple it 
h. I upheld what he bas said. 

SHRI SAIFUDD1N CHOWDHARY: 
Then I will bring it to your Dot ice. You 
see the record, Sir. 

MR. SPEAKER: No problem. You 
uDnecelsaTily create scenes wh cb do not 
behave of you. 

SHRI ANIL BASU (Aramhagb) : Today 
)'ou are very unkind to us. 

MR. SPEAKER: Rather, you are 
unkind. 

SHRI ANIL B-\SU: No. Sir. You 
have not eVCD allowed five minutes in the 
Zero Hour. 

(InterruptloFls) 

SHRI SRIHARI RAO (Rajahmundry): 
Sir. I wish t(' make the following submission 
on thc statement of tbe Minister of 
Parliamentarian Affairs re&arding the business 
for next week tu day :-

The Kashi Vishwanath Temple at 
Varaoasi in Uttar Pradesh attracts pilgrims 
and tourists from India and abroad. It 
reprelentl tbe cultural and religious heritage 
of India. From time immemorial, it 
attracted ,reat sales and philos(.pbers of 
various reli8ions. It is shocking to see the 
filth aod garbage Iyina an over the narrow 
laDel surrounding the temple. It was 
difficult to reach tho temple in the midst of 
filthy conditionl. Tbere is a Senjay Gandhi 
PlaD for the developmeDt of tbis holy place 
wllicb ba. Dot NeD implCDlCDted. Tbere i~ 
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ISbri Sribari Rao) 
DO comparilOD to tbe arranlcmcntl aDd 
conditions in another famous boll' place. 
Damel, , the Tiruma.a Tirupati Temple in 
Andhra Pradesb. 1 request the Central 
Government to tate effective measures to 
make tbe area surrounding tbe Kaslii 
Visbwanath Temple in Vararasi a reany 
beautiful place with cleao surroundiDp. 

Furtber, tbe conditions at tbe various 
batbinl pats 01 tbe boly river Gaoaa also 
reqllire to be improved. There mould be 
safety measures for people batbing 00 the 
abats like ropel aDd pipes 10 that the 
unwary people ma, oot go into deep waters 
aod face the danger of drowing. Tbere are 
allo no separate arranaements for tbe ladies 
to take batb. Adequate arraDlemeots sbould 
tberefore be made for this purpose. 

I urle tbat tbil matter may be included 
in tbe business of the next week. 

SBRI K. P, SINGH DEO (DbeDkaoal) : 
1 request tbat the followinB subjects ma, b. 
included in tbe Government business for 
natweek: 

(i) Dbenkanal District. Orissa is a land-
locked district. The district is predomioCDtl, 
qricultural aod as such its econom} is Dot 
ooly under-developed but also overwbel-
mingly rural. A very small portion of land 
bas assured irriaation but mostly from small 
minor irrilation projects. dugwells and 
teodas, wbicb dry up in October. 

Due to pressure of land, there is under-
employment. It is an establisbed fact that 
dependence on • liDlle crop makes the 
airarian ecooomy exposed to grave risks 
arisiog out of seasonal cooditioDs, natural 
calamities like drought. flood and cyclone. 
wbiCh bas bceD a chronic feature and 
QOnstant companion since 1960 which bas 
areally shattered tbe economic Iiquidit, of 
tbe small cultivators. This h .. also affected 
cub Qrops like potato, sugarcane, oilseed. 
aDd jute. 

Project iD Baidal exten t tbe B amia •• 
Medium Intearation Project in Xamabb, •• 
D8lar, tbe DarjaDB Stage II 01 ADIC)sub-
division. the Kutullioaha Medium Project 
and Dbaurasbat Med lum Projects of 
Atb.allah lub·division. Expeditious com. 
pletion of Haribar Jore. Medium Irriaation 
Project and takinl up tbe Sureswari Project 
,I also arled. 

(ii) At present ODI) five out of tbe 
thirteen districts of Orissa are covered under 
tbe ~rea Development Plan for deve)upment 
of Infrastructure and provision of service 
facilities in tb. field of beaJtb. family welfare 
8Dd NCB services which accounts for oaly 
3.6.S% of th~ area and 46.7% of tbe popula-
hon of Onssa. The project aims at im-
provement of healtb services intearated witb 
tamil, welfare as well as motber and cbild 
care scbeme. ,. his would help plomote tbe 
national population policy objectivel based 
OD the Model Plan to be serviced b)' tbe 
U.K. Aid Mislion. 

It is stroagly urged tbat tbe rem.ioiDI 
eigbt distrIct. baving a hilb perccntale of 
SC 1ST. and weaker Secti!>D like Dbcokaua .. 
Dolanglr, SambaJpur, Keunjban. Mayurbhanj. 
~undurBarb. BaJasore and Koraput be 
Included jn tbe British ,Aided Scbeme 

SH~I AMAL DATTA: Sir. tbere ia aD 
All India Advocates' Strike on MODd 
All Iodia Ad.vocates· S!rike bas heeo ca.:'d 
on Monday '.0 pretest agaiDst the appoint-
ment Of. a Hlg'1 Court JudIe in Qujarat. We 
would like tbe Law Minister 10 tell UI b 
tb· . ~ JI particular tbiol bas come to happeD. 
We Ibould kDOW bow this haa happened. 

[TranI/III ion] 

MR. SPEAKER: You write to the Law 
Minilter. 

CE".lIsh) 

You can write to him. 

1. therefore, urae upon Government to 
mate to the State Government adequate 
finaocial location and expeditiOUlJ, clear tbe 
Sapoa-Barjore IDtcpatc4 Medium IrriaatiOD 

. S~RI AM~L DATTA .: Sir, "bat it tbe 
pomt III our b~l~ bere if "e have to write 
~o. the Law M~Dllter privately? I am rai.iDa 
It ID t~ HouM, 10 tbat tbe Law MiD"r 
~D ~D"lhteD all tbe Memben .1 to wb tbi, 
.. lOt.. 00. (/",.".,10.,) ., 



MR.. SPBAKER : You give me DOtice. 
I bave already told JOU to give notice. 

You are an HOD. Member of'tbe Hou.e. 
Your voice a lsd carries the same woiabt 
defiDite)y. 

You all in DO wb, lesl important thaa 
bim. 

saRI S.O. GHOLAP (Thano) : I request 
that tbe following subject may be iocluded 
iD the Dext week's bUliness. 

It is a fact tbat tbere is a ban OD new 
iDdustries in Bombay Metropolitan arca. 
Tho most part of the Thane District of 
Maharashtra comes under B.M.R.D. area. 
Only area which is permitted for industrial 
development is Murbad and State Govern-
ment bas established industrial area in 
Murbad and DOW tbere is a proposal to 
expand tbat Industrial area, but for want of 
railway facility tbere is no fast developmcnt. 
It is tbe Deed of tbe area to bave a .ood 
road and new railway line linking from 
Kalyan or near about to Murbad. It is .180 
a fact that survey of Kalyao Nagar R~ilway 
has already tJeen made previuusly and 
Kalyan-Murbad beiog a small part of tbe 
iC.alyan Nalar Railway caD be taken up 
immediately. 

I hereby requeat Government should 
ltar' tbe work of new railway line from 
KaI,aD to at least Murbad, 10 tbat load of 
Bombay will be IclS and development of 
Murbad area will come up very fast. 

SHRI KRISHNA SiNGH (Bbind): Sir. 
I roquest lbat tbe following may be included 
io 'he next week a&C'oda : 

J take this opportunity to invito tbe 
atteotioo of 'bIB House aoJ tllat of th. 
GoverDmeot to tbe completo .patb)' of tbe 
acod of iDdUitriali .. tiOD of tbe ·No iIldUl'" 

backward districts of Datia aDd BbiDd- iD 
Madbya Pradesb. These two district. bavo 
well beeD identified aa Don-indultry district 
but still tbere is lately no move in tbe 
direction of proper iodultrialb.ation of tbe 
area for achieving balanced development 01 
tbe State and tbo COUDtry. Larae part, of 
these. two districts are dacoit-infested and 
thouah tbe dacoit menace has b, and lar&o 
been latel, contained Jct if immediate ste.,. 
are Dot taken to indostrialile those diltricta 
tbero il eve~ likelihood of dacoits aDd 
crimioals .pin rai.ina their head to cr __ • 
natioDai problem. 

It would be in the iDtereat of tbe 
baJanced development of tbe country to set 
up a pub Jic soctor industry io Datia whicb 
may well act al a catalYlt to attract private 
entrepreneurs to invest and let up ancilliary 
and otber industries. An lndllStrial Irowtb 
Centre should be set up in Datia. 

I would also urge upon the Government 
to ensure that adequate measures are taken 
to industriabse tbo Bbind district by pro-
viding at least medium scale industries and 
anothcr industrial arowtb centre located 
somewbere in tbe centre of the district of 
Bhind. A public sector undertakio8, if 
located tbere, would act as a catalyst for 
its spontaneous development. 

I shall be &rateful if tbe Miniator 
concerned takes up the matter WIth tbe State 
Government to emure tbat these two 
districts are adequately iodu8trialilod. 

SHRI SRIKANTA DATTA 
NARASIMHARAJA WADI Y A& (My.oro) : 
Sir" 1 request that followio& may be ineludod 
in the DCX.t week aacnda : 

Tbe estimated cost of tbe propWed 
conversion of 138 kms Banplore-M)'aoro 
melre aauao line was Rs. 26.02 Cl'orcs. Tbia 
CODvenlOD proposal baa Dot been IIDple. 
mooted fuUy due to the ioa.1equato amoual 
of fundi allocated for tbis proJecl. Aa 
_ina, &1. 26.02 cror_ caumated On&lDa~ 
only about Rs. 7 crotes bave beco a1t~led 
for tbi. proj~t so far. The eoDverslO£l of 
,be above bn. will lake maol 1001 )~.lC" If 
tho all~tioD of IUDda is made at ,tu~ 46,,1. 
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(Sbri Srileaota Datta Narasimharaja Wadiyar] 
As sBch, I would Jlke to request tbe 

MiDi~ter of Railways to allocate full amount 
of tbe COSt required for tbe completion of 
tbe cODversion of BaD~alore-Mysore metre 
pURe hue into broad laule. 

I may be permitted to make thi. 
submlss'oD for the inclusion of next week's 
bUlioos •• 

SHRIMATI JAYANTI PATNAIK 
(Cuttack): I request tbat tbe followinl 
subject may be includ~d in tbe Dext week'. 
business : 

As per prOVIsion under Section 9(3) of 
the Mines and Minerals (Regulation & 
Development) Act, tbe rates of royalty in 
respect of any mineral canDot be enhanced 
more than once duriol -any period of four 
years. In the last conference of State 
Ministers of Mioina and Ocolo,,, held on 
the 13th August, 1981. a number of State 
Governments including Oovommcnt of 
Orissa bad demanded tbat the ratel of 
royalty sbould be revised every two yean 
aDd tbat the revisioD sbould be effective OD 
the due dates. 

Revisions in the royalt, rates on iroD 
ore and mao18oese ore have become due 
sInce 12.6.1912 and 1.1.1983 respectively. 
In spite of repeated requests made by tbe 
StL te Government, the royalty rates have 
Dot been reVised yet. As a result. tbe State 
GO\ eroment bas been deprived of mobililini 
addilional rcsoul cel to tbe extont of about 
Rs. 1 crore per ycar SiDce 1983-84. 

I t may be pertinent to point out tbat 
tbe Prices of steel and coal, have increased 
by more tban 5v% ID recent months. Tbe 
royalty rates have remalned intact. There-
fore. it IS logIcal to sUllgest reviSion in the 
rates of royaJty once in every two years. It 
is also deslrab'e tbat the royahy rates sbould 
be baled on tb~ L Iev81hog p.t month value. 
Tbe MIDls'r) of ~teel and Mines Ihould 
take early deCIS10D lD tbe matter. • 

SORI MOHO. MAHFOOZ ALI KHAN 
(Etab): Sir. I request tbat tbe followiD& 
aUJect may be included ill tbe Dext week·. 
• :Jusiocu. 

At present, tbe eDtire district of Btah and 
Mainpuri in Uttar Pradolb i. fed b, the TV 
Relay StatioDs at Alra, Fatehaarb and 
Musloori". But, because of tbe distaDco. 
tbe pro,rammel telecaat lack clarity of souad 
and visual with the reault that a va.t 
majority of tbe people are not benefited b, 
tbe proarammes. Particularly. durin. the 
months from March to June. tbe clarit)'. 
very poor aDd tbe viewers are deprived of the 
programmes. Tho Relay Station at Fateb-
Baril does Dot evon clear), feed QaimaaDj 
wbicb is in ita own area. 

Television beinl a very useful media for 
education and eDtertainment for tbe mallei, 
it is felt necessary tbat a Relay StatioD is 
opened either at Btah or AliPDj Town lor 
tbe benefit of the people in tbe entire Etah 
district compriaing of tO~DS witb eacb 
having a population of about tbirt, tbousaDd 
people. 

I would, therefore. urle the Govemmeut 
that a surve, ma)' kindly be made aDd. 
Relay Station establisbed at tb e selected 
place at tbe earliest. 

[r,an.r/allolJ] 

SHR} M.L. JHIKRAM (Mudle): Mr. 
Speaker, Sir, tbe followiD& subject may be 
included iD tbe next week's busiDess. 

The cultivation of betel leBvei occupi_ 
an important place amoDI tlae ditJereDI 
agricultural producel ia tbe country. II is 
cultivated in a Dumber of States, locb •• 
Madbya Pradesb. Beo181. Bibar and Orilla. 
But tbe betel 1., Irower. do Dot let the 
illeentives wbicb are avaiIal"te to other 
agncultural producen in tbe form of 
subsidy. 

10 this connection. I would like to 
submit that tbou,b betel Jeavel bave been 
IncJudC'd in tbe Land R.evenue Code iD 
Madb)a Pradeab, yet tbe betel leaf .fOW •• 
have Dot been given any incentive. Therefore. 
} would requelt that .inee betel leaf .... 
been treated as aD alricultural preduce. ita 
&rowers should act all those iDcealive wbich 
are beinl RiVeD to other alricaltural 
producen. 
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SHRI THAMPAN THOMAS (Meveli-
kara): Sir. I request tbat tbe folloWID8 may 
be iDeluded in tbe Dext week', alenda. 

At present many factorie. are closed at 
variou. places and cODsequently the worken 
bave been tbrown out of employment. Somc 
factories in Modinagar in UP. Dalmianalar 
in Bibar and textiles mills in Kanpur, 
Bombay., Abcmdabad and Delhi have been 
closed for quite some time. CODsequently, 
tbe mandays. lost to tbe nation are quite 
beavy. State Governments have also not 
been sounded for takiDa steps for tbe 
opening of tbe factories. Becaule of this., 
tbe Jiving conditions of tbe workers arc 
acnoua)y affected. UClcDt ateps need to be 
taken for openin& of tbese factories aDd 
rehabili tatiOD of the workers. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA DIKSHIT) 
Sir. I have beard with attention tbe 
submi •• ions made by the bon. Members. 
A. everybod~ knows. we are at t be fal end 
of lbe current session. I sball., bowever., put 
tbese 8ubmissions before the Busineas 
Advisory Committeo for conaideration and 
inc;lu8ioo. if time permita. 

12..26 Ian. 

DUlNESS ADVISORY COMMITTEE 

711.rt, Seeoad aeport 

[£"."",] 

THB MINISTER OF PARLIA-
ME.NTARY AFFAIRS AND MINISTER 
OF FOOD AND CIVIL SUPPLIES (SHRI 
H K. L BHAGAT): 1 beg to move : 

"That this House do a.ree with the 
ThirtY-lOCOod Report of tbe BusiDess 
.Advisory Committee preaeDteci to the 
Houao on U. 4th DoGombor. "'86." 

MR. SPBAltBR : Tbe question it : 

• ·Tba t tbis House do aaree with tbe 
Tbird-second Report of tbe BusiDe •• 
Advisor, Committee pre,eDt~d to the 
House OD the 4th December. 1986." 

The .. otloll "fl8 adDpted. 

12.18l1l'i. 

INDIAN POST OFFICE (SECOND 
AMENDMENT) BILL,- 1986 

[En,llsh] 

THE MINIS'IER OF COMMUNICA-
TION (SHRI ARJUN SINGH): I bea to 
move for leave to introduce a Bill fURber 
to amend tbe Indian Post Office Act. 1898. 

MR.. SPEAKER.: The question is : 

"That leave be granted to introduce. 
Bill furtber to amend tbe Indian Post 
Office Act. 1898.·· 

The motion WQ6 adopted. 

SHRl ARJUN SINGH : I introduce the 
Bill. 

--
THE SHIPPING DEVELOPMENT 

FUND COMMITTEE (ABOLITJON) BILL. I 

1986-

[English] 

THE MINISTER OF FINANCB (SHRI 
VlSHWANATH PRATAP SINGH): I bea 
to move for leave to introduce a Bin to 
abolish tbe Shipping DevelopmcDt Fuad 
Con:mittee conatituted UDder tbe Mercbant 
Sb.ppiDI Act. 1958 and to provide for 
certain matters incidental tbereto. 

.Publisbed ill Gazette of Jodi. Extra-
ordiaar,. Pat t II. Section 2. dated 5111 
December, 1986. 



MR. SPEAKER. : The question is : 

--That leave be granted to introduce a 
Bill to abolish tbe Sbippiol Develop-
ment Fund Committee constituted under 
the MercbaDt Sbippiq Act. 1958 aDd 
to provide for ~rtain matt.rs incidental 
thereto." 

The lIIDIio" "t16 ado,ted. 

SHRI VIS HWANATH PRATAP 
SINGH : I introduce tbe Bill. 

CONSTITUTION (FIFTY-FIFTH 
AMBNDMBNn BILL. 1986-

[&"""] 

THE MINISTER. OF HOMB AFFAIRS 
(8. BUTA SINGH): I bel to move for 
leave to iutJ'Oduce a Bin furthor to amead 
tbe CoDstitution of India. 

MR. SPEAKBR : Tbe question is : 

·'That leave be graoted to iDtroduce a 
Bill furtber to amend the Coastitution 
of ladia.·· 

s. BUTA SINGH : I iatroduce the Bm. 

---
STATE OF ARUNACHAL PRADBSH 

BILL. 1916· 

(&,1"'1 

THB MINlSTBR OF BOMB ABFAIR.S 
(S. BUT A SINGH): I bell to moye for 
leavo to mtroduce a Bill to provide for tbe 
_tabliabmeot of tbe State..pf Arunacbal 
Pradeala and for mateers coDaected dlcre 
.Ida. 

.Pub)'" iD aazette of ladia Batra-
or~·0U7. Part U, Section 2, dated 5tb 
i)~-'I"'. 

MR. SPEAkER : The question it : 

--Tbat leave be granted to introduce a 
Bill to provide for tbe .atablilbmeat 01 
tbe State of Aruoacbal Pradesb and for 
matten conoected tberewith •• • 

TIle mOIIo" "". adD" •• 

S. BUT A SINGH : I introduce tbe BiD. 

CONSUMER. PItOmCI'lON BILL. 1986* 

[Bn6'18'aJ 

THB MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTBR 
OF FOOD AND CIVIL SUPPLIES (SHRI 
H. K. L. BBAGAT): I bea to move for 
leave to introduce a Bill to provide for the 
better protection of tbe interests of COD-
sumen .Dd for that purpose to make 
proYilion for tbo e&tablisbmeDt of coosumer 
couDciJa aDd other autborities for tile 
settlement of consumer.' dilputes and fOI 
matten connccted therewith. 

MR. SPEAKER : The queltion is : 

--Tbat leave be &ranted to iDtrocluce. 
Bill to provide for lb. bette'r protectioD 
of tile intereata of consumers aDd for 
that purpou to make provisioD for tbo 
eatabliabmeDt of CODsumer cOUDCila aDd 
otber autboritiea for the aettlement of 
cODsumen' dispute. ad for matted 
CODDcctcd therewith." 

salll H. K. L. BHAGAT: I iDtrod .. 
the Bill. 

---
.Pub1ilbcd in Gautle 01 Jadia Batra· 

br4iDarJ, Part U, SectioD 2, dated Sda 
DeoIaIbIr. 1",. 
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STANDAR.DS OF WEIGHTS AND 
MBASURES (AMENDMBNT) 

BILL. 1986· 

(Bnglhla) 

TBB MINISTBR. OF PARLIA-
MENTARY AFFAIR.S AND MINISTER 
OP FOOD AND CIVIL SUPPLIES (SBR.I 
B. K. L. BBAGAT): I bel to move for 
leave to introduce a Bill to amend tbe 
Standards of Wei,btl and Meuurea Act" 
1916. 

MR. SPBA KElt : The question is : 

''That 'eave be granted to introduce a 
Bill to amond tbe Standards 01 Weilbts 
aDd Measares Act, 1.976." 

SHltl H. IQ. L. BHAGAT: I introduce 
tile Bill. 

---
DRUGS AND COSMBTICS 
(AMENDMBNT) BILL, 198'-

(S"",." ] 
THE MINISTER OF STATE IN THB 

MINISTRY OF HEALTH AND FAMILY 
WELFARB (KUMARI SAROJ 
ltHAPARDti) : I bel to move for leave 
to iDuoducc a BiU furtber to amend tbe 

. Draas and cOsmet \cs Act. 1940. 

MR. SPBAKER : The question is : 

nTbat leave be araoted to iDtroduce a 
Bill further to ameDd tbe Drup and 
Cosmetics Act. 1940." 

. TM ,,",,1M WIU _DptN. 

KUMARI SAROJ ltHAPARDB : 
IDtroduce tbe Bill. 

-""I.bed ill Gazette of IDdia Batra-_ ... ,____ Par" II C! __ ":-p ". dated 5th 
va ....... ,. ". ~.IIY ... 

PI. , ft-. 1,". 

MOTION RS : GBNBRAL ECONOMIC 
SITUATION IN THB COUNTR.y-enld. 

MR. SPEAKER.: We will DOW take up 
Item No. 20. Sbri Satbe. 

TBB MINISTER OF ENERGY (SHRI 
VASANT SATHE): Sjr, with your per-
mi18ioD, I would like to intervene in this 
debate 011 Bconomic Situation because 
references have beeD made to public sector. 
If resource mobilisatloD bas to take place iD 
tbis couotry. it will be agreed that public 
sector can rcal1, conttibute mbatantia11,. 

PROF. MADHU DANDAVATB 
(Raja pur) : Central intervention in tbe 
ecoaomic .ituatioa ! 

SBRI VASANT SA TBB: IDterveutiOD 
iI required. 

At tbe ootlOt. I would like to .. , tbat 
I am not approacbiDl tbis question witb aD 
atdtude 01 scoring a debatiog 1)oiDt. In fact. 
it is -m,- bumble lubmission tbat we beJe in 
Parliament. in botb tbe Houses. ba.e been 
delegated witb responlibility by the cntiN 
people of India. 7S0 million people laave 
eatl'U8ted a respoDsibility to just 750 aDd " 
odd people in Parliament to create .-
aituation wbere the livin. conditions of OUI 
people will be changed for the botter. Th. 
is a great responsibility and iD fact it is 0111 
dutJ. JUit leu tbao a tbousaDd people cat -
do 80 mucb to cbaaae the destin, of 7~ 
crores of ODr fcllow brethren. Tberol~ 
our reapoasibility i. ftQ areaL -

It is alao my· submi8lioD that if Wf 
consider .the natural resources witb wbie: 
our Motherlud is endowed. .. aIIo th 
buman resources, tbe taleDt tbat we "Vt 
we can coovert our maapowcr into 
tremendous .. lOt to .. norate wealtb frol 
our. Datura I resou~. It is with lbil attitaC 
that I WaDt to approach tbis subject. at: 
Dot witb aD attitude of tQiDa to oitber n 
down or belittle somebody or .. I Mid leO aD, debatiDa poiD.. BDtire etboa of COUDt 
ia based on S""'.II. barmoD),. the idea 
.. iDa toptber. The word 's.m- ia Suski 
"' ,_ ,... up c-. .. ..,. ~"'~aIIcI • 
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(Sbri Vu.nt Sathe) 
spirit of our beritale. That is'wb, ,OU find 
written in our balls tb. t famous upaoisbadic 
_'i~ : 

Sam GtlChhdhvam 8 am Yadtlll/aapam Sam 
Wo ManaS., JIUIIQm. 

Samano Martt,a Sam,,,/a SamtJfli, 
Somafltlm Mallah 8dh Clrlttmeshtlm, 
SlImtlftl Ya Ifakoorl SQmtI"O Hr,dyanl Yah. 
Samalloslll Wo MallO YtJlha Vah SII.tlhIJ8tl. 

.-bis is the whole culture and spirit and it is 
iD tbis ••• 

(l",.,,,,ptlo,..) 

SHRI S. JAIPAL REDDY: Is it a 
discussion OD spiritual matter , 

SHRI RAM SINGH Y ADA V : Tbi. is 
coDcorDia. economic situatioD. 

SRRI S. JAIPAL REDDY: It creates 
areat confusion. 

SHkl RAM SINGH YADAV : This 
ia • aocio-cconomic concero. 

(/n'.'rllJIIlDu) 

SHal S. JAIPAL R.EDDY: Whenever 
we la, economicall, • we tend to become 
spiritual. 

MR. DEPUTY -SPEAKER.: Eyen if 
we are interested in economic development, 
w. can alao speak about spiritualism. So it 
follow •• 

SHill VASANT SATHE: Sir, I would 
oDly like to quote while we arc on this 
subject lawBbarlal Neh[u~s speech liven to 
Luctaow Coo.rea. io 1936. 

SHRI NARA" AN CHOUBEY: Now 
Ir. are in 1916. 

8HRI VASANT SATHE: You bear 
;boee wont.. bow relevaat the7 are today ••• 

SHRI NARAYAN CHOUBEY (Midna-
pore): Tata ·Saman.' Birl. I S• mana', 
Labour 'Samafl.·, ·Kuli SamaDa~. All 
'Samana', Tata, Birla, all S.mana whicb 

• meaDS the TatBI, the Birlas and tbe Labour-
all are equal : 

[English] 

SHRI "ASANT SATHE: Sir I quote 
from Page 20 of tbi' Boot Jawabarlal 
Nehru·s India Iodepeodence and Social 
Revolution. 

"We have been witDess of many a miracle 
in tbi. old and hattered land of ours aod 
yet our very success bas beeD foU.,)wed 
by failure aDd dissolution. Temporary 
failure bal little li8llificanco wben -the 
aim is bigb and tbe strulIle bound to be 
a 1001 one. It is but tbc iDcentive to 
further effort. Often it teacbes us more 
tban if a victory easily won and becom. 
a prelude to a greater iuccesi. But we 
profit by it ooly if we learn bis lesSOD 
and search our minds for liD explanation 
of tbat failure but 0017 by coDltant sel'-
questioniDg, individual and Datioo cao 
we keep OD tbe riabt path and easy and 
unthinking cODfidence is almost as bad 
as a weak submission to helpless 
dejection.·' 

Sir, tberefore, it is time for us in this Rouae, 
let us take Atock of our achievmcots ".od 
wbere, if at all have W. lone wrODI or 
wbere we could bave dODe more or caD do 
more. And it is here, I want to submit 
tbat, if you take tbe Public sector in this 
country. liven this rich r.ource of coal wbat 
should be the economics" Given tbe rich 
resource of ironaore wbat should be the 
eCODom·cs? Sbould we have more coal 
production in tbi. country? What was t_ 
object of oatioDalisatioD? W. Dationaliaeel 
coaJ so tbat exploitation of worker. may be 
stopped. We nationatiled coal 80 tbat ". 
could produce coal more scientifically and 011 
mucb laraer scale, at mucb more lower COIl 
10 tbat tbe people could bave 'uel DOt only 
lor bestial P8J'poae but .110 '.1 101' 
OODvertiD. coal iato CDIrf7 aad dllll"J&,. 



Sir: "beD we nationalized coal in 1972-73, 
the entire iDYeltment in the coal Sector was 
about al. 50 crores. We yere producinl 
about "/7 million tonn. of coal. After 
Dationalisation, in jUlt 12 ,ean, we bay. 
inyested Its. 6.000 crorea. Whose money? 
Public money. If put>lic money bas been 
invested in this sector, will you not expect 
a07 cost-benefit to lI'ile out of it? Tbat 

• I is my qUestiOD. 

We were employinl 51 lakhl of people 
at that time. Today, we are employiol Vi 
latha. Tbe output mansbift in under·.fouod 
miDes, .. beo we nationalized. was 0.54 tonne 
per worker. Today. in an underaround 
mine, after mechanization and modemization, 
after baviDI put in so much mODey towards 
tbem. the OMS bas come down to 0.52 
tODDe. Tbat meaDI about balf a tODDe. 
Let UI UDdentand tbis. If we say 
that socialilm can be achieved by providinl 
maximum employment in coal mines. let. 
tbia House decide ••••• Tbis House is the 
muter ••••• (1 nt.,,,,p,,DI(6) 

SHRI NARAYAN CHOUBBY: Mr. 
Satbe, will 'OU mind my askiol 8 question •••• 

( Interrup"o".) 

SHRI DATTA SAMANT: '0 •• 

MR.. DEPUTY -SPBAKBR: Wh, .r. 
you intcrferin&? He bas a ript to 
speak. Wben I giye you time. you caD 
lpeak-at tbat time. No. If you want to 
apeak, I will allow you time; at tbat time 
you caD .. , 80ytbiDI. Not now. No. 

(In t."IIPtio"l) 

Mr. Datta Samant. please take your leat. 
You coDtradict bim wben I live you time. 
No. Why ar. you interferina nOw? 
Notbina will 10 OD record. I will Dot aUo. 
it. (Inr.,.r"pli0n8)·· 

Be i, Dot the Minister who is repJ,ina. 
Mr Satho 'S just mteneniDa. That is all. 
The Minister coDcemed is there to reply to 
eve[JthlD .. 

(1.,.,"", toru)·· 

•• ~ot ncor4t4. 

MR. DBPUTY ·SPEAKER.: J CaDDOt 
uDderstand wby tbe Members aro interferiD8. 
No ; nOlbiDl will 10 OD record. 

SBRI VASANT SATHE: I beaan b, 
layios tbat tbis debate Ibould not be • 
party-wise debate, but tbat it Ibould cut 
across party lines. Actually. tbe wbolo 
Parliameot must think about thil. If I am 
wrOD •• you caD point out, but I am jUl' 
placiDa certain realities ••••• (I.,.'rupllolU) 

MR. DEPUTY -SPEAKER : Wilen 
your time comes. you caD speak. I will 
live you also chance to speat. This is not 
tbe ,.,.,. 

SHRI NARAYAN CHOUBEY: Overtly 
and covertly tbis is a D attack OD tbe workin. 
clasi. 

MR. DEPUTY -SPBAKBR: Tbere il a 
time for tbis. Mr Cboubey and Mr Datta 
SamBnt. your Dames are there. Tbere will 
be time for you to apeq. I am .0iDa to 
call you to speak. At tbat time, you caa 
aay what you .ant to .ay. Why are ~u 
interfering DOW? No •••••• 

SHRI S. JAIPAL REDDY: I am on 
a point of order t Sir. 

MR DBPUTY -SPEAKER: Under wbat 
rule? Don't make a ltatement in the name 
of aliD. tbe privil e,e of railiDg a point of 
order. What ia the rule tbat be has violated? 
You quote tbat rule. 

saRI S. JA1PAL RI!DDY: Undor 
the CODstitutioD. all the Ministen are 
coliectively responsible to tbe Goyernment. 
Is Mr Sathe ape.kin. as a Minister 01" .. a 
Member? 

SRRI DEPUTY-SPEAKER : It is Dot a 
point of ord.. There is no poiDt of order .. 
What is tbe point of order in tbis-I do Doa 
undentaDd • 

.. :Not record.\!, 
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SRRI VASANT SATHE: I have sPent 
my lif. in the trade union movement j and I 
do not Deed 8D7 certificate from an,body to 
., tbat I am antl-laboor or pro-labour. 

I am on tbll polot: in this country. 
what wal our objective? It W.I to generate 
maximum employment. How can m •• imum 
emplG7JDeDt be aeDerated. Qulels the 
iDfrutructure II increased? Unless we have 
more of steel productioD, unless we have 
more of power and en.qy for apiculture, 
for tbe landless people to have even small 
.. Ie iodustries in villages. unles. we Fnerate 
mon, bow ia it pOIIible' 

I wm live you • Imall example. 

If one million tonDe. of steel is produced. 
It creates employment for 2 1/2 lath People, 
We are today in public sector producinl S.6 
millioD tonnes of steel. So, we are lenera-
tiDa employment for about 12 tuh People. 
1Datead... J_wabarlal Nehru bad m~i"led 
.beD we ltarted Doqapur, tbat by tbe tum 
of the century, we would be produciDI 100 
milliOD toones of lteel, tbat is not a dream 
or an impoasible talk, because in this very 
period,-Cbioa today is produlDI SO million 
toDD8I of lteel. I am Dot 80iD8 to live ao 
aamplc of JapaD or Rusia or other countries 
wbo are abead. Koria Japan do Dot bave 
iron ore in tbe COUDtry- The,. import iroD 
ore i tbey import lim_tone; they import 
cokin8 coal and ,et prodUce steel more tban 
100 minion tODues in Japan. What I am 
tryiDl to .. y is tbat bere is a country with 
rich natural resources, iron ore wbicb is one 
01 tbe belt, limestone, coking coal. everytbing 
wby could we oot have converted this iron 
on into It eel and produced more steel' 
Will DOt we uk tbit question to oUIselves? 
(I",.,."""IoIu) 

saRI PIYUS TIRAKY: Who 
NYeuted 10U from aoiDp all tbese tbiDl8? 

SHRI V ASANT SATHE: I am Dot 
blamiOI tbe workin. cl.... (lnte "lIptiOlJl) 

SBRI NARAYAN CHOUBBY: The 
8OftI'DIDeot '" slashed down tho .teel 
productiOD ; steel w .. Doe beIDa sold. 

• SHRI VASANT SATHB: lam t.lki~ 
of the eDtiie work cu1ture. If maD_.em_t 
respoDsible , The management should be 
beld relPonsible and becountable. But the 
qu_tioo is bow will it become .... ccount.ble 'I 

The entire concept of public lector •• s 
a step aads _tabU.bini a socialist .ociet7 
with a demantic framework. (l"'.r,up'f""~) 

AN BON. MB¥BER: II. slopo. 

SHRI VASANT SATHE: Por eyel')' 
ecoDomic activity-\\,e are talkinl the intoreat 
of the WOr kina-class. 

AN HON. MEMBER.: Why tbe, do 
oot want I 

SURI VASANT SATHE: Wob they 
do not want. That is the real tratb. lealt 
in public sector bow can tbere be emplo~er 
an emplo,ees relatioD sbip. 

AN HON. MBMBER: Are you 
IpeakiDI in favour of private sector ? 

SHR.I V ASANT SA THB : I am 
speaking in support of publiC sector bow to 
main public soctor more efficieDt.· In public 
aector tbere is DO employer aDd there i. DO 
employee : even a Mao8giDI Director or a 
Chairman is also 80 employee· I.st 
employee is also an employee laat ';orker. 

. Wby sbould we Dot adopt at leut in • 
public sector a total p9rticipatory work 
culture ., 

AN HON. MEMBE'R.: Why don-' you 
have it 'I #> 

SHRI V ASANT SA THE : We bave it. 
(l.'~rrup IlolI}) 

SHR) NARAYAN CHOUBEY: H. 
could Dot implement tbe prolrammes of his 
own department. (1 ntf1,ruptlollS) 

SHRI V ASANT SA THE: He wanta 
tbat public lector sbould become a citadel 
of velted interests.-Witboat production 
more. "... aDd leal work. This i. tile 
110180. Tbat ia wby output maaahift il tbe 
lowest in coal, Jow.t in It", and .... II OD 
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aD averal" Rs. 100 per day. We, a. a 
_tiOD. uo1ess seriously apply our mind to 
'bis qUestiOD, it is not possible to do it : and 
tbat is how I pve aD example of sociali.t 
centriea, capitalist couDtriel, every countr7 
tbat you can think of. You are not U.iDI 
in an land; you caDnot adopt a fr .. in tbe 
well approacb and lay tbat I am all aDd I 
dOD·t have to tbiDk of tbe world ; you have 
to tbink of the world. Your COlt of pro-
ductioo in steel toda, it al. 8000 • tooDe. 
Wb" In. plaDt, you see tbe economy. 
It i. applicable to all. See tbe eCODomy. 
It is applicable to all. If )'OU la, tbat the 
Government is rasponlible, I win say, "Yea. 
The Government is r.poDsible. But are 
you also lupportiDI it ". 

( '"t.,.""ptlons) 

I have given these figures. In a plaDt 
where 14,500 workers in tbe lame technology 
as in Rourke)a produce in South Korea at 
PohanB. 10 million tODnes of ateel. How. 
maD, 7 14.500, I told. I laid. iron ore 
and everytlaiol is imported and tbey produce 
at a cost of Rs. 3.000 a tODDe. 

saRI VISHNU MODI: The, have 
modern technology. 

saRI VASANT SATHE: We have 
the same tt'cbnololY and how many people 
do we employ in one plant" In ooe plant 
to produce two minion tODne9 30 000. to 
produce tbr~e millh'l1 tooues 60.000 aDd to 
produce 5.6 minion loones. - -1 want this 
House to bear with me and understand tbis 
you are spend ng putl'i..; money and what 
are we doiog ? - -on~ lakh aDd twentyfiv~ 
tbousand people to produ.:e 5.6 million 
toones of ateel f" rom where will 10U 
aenerate tbe resources ...J-I waDt to know 
tbis 

SHill VISHNU MOD): It is all 
obsolete lechoololY. 

SHill VASANT SATHE: Obsolete 
tecbnology? If ybu do Dot improve 
technology. bow can you bave more pro-
duction noW in our country 1 Even now, 
our worJdoa class friend... and trade union 
friends. what do tbey sa, 'l Bmploy more. 
Baaplo, IIlOn iD daI .teel miD itaell. You 

.tart Vi sakbapatnam. )'OU la, there allO 
you must employ to produce 3.4 million 
tODne. of steel. 40,,000 people. If tbiS iI 
tbe demand. and jf that is the IOCiaUam 
accord iDa to UI, ·Woe be tide' J We wm 
ruiD tbis country. This is my lubmilaioD. 

SHRI NARAYAN CHOUBBY c Wbo 
il reapoa8ihle ., 

DR. DATTA SAMANT: Who il 
respoDsible ? 

( rnte""'Jlt"'ul 

SHRI NAR.A Y AN CHOUBSY: w. 
Dever laid it is socialism. It il capitalillD 
pure and simple. We Dever laid. 

(lllttlrrtlptltltl8) 

SBRI V ASANT SA THE: I am Dot 
blamiDI tbe worken. I am talk iDa about 
the I,.tem. 

MR. DBPUTY -SPBAKER.: PI_ 
order, order. 

Why are yoa all aettiD& up ? 

AN BON. MEMBER: How caD ,ou 
develop human resources 7 

SHR) VASANT SATHE: Wby am I 
being dJsturbed like tbis ? 

SHRI S. JAIPAL REDDY: The 
Minister is speaking on Govemmeot'. 
industrial poliCY. Wh, do JOU take 10 mucb 
time? 

SHRI VASANT SATHE: If 50.000 
crorel are beiDg invested in tbe public seccor 
aDd we are aenc .. atiDI a aet profit of Ra. 
528 crores, do you call it ocooomica' OJ' 
resource ICDeratioD , 

(l"t~,,.,,p"11"8 ) 

SHRI NAllAYAN CHOUBBY'!. We 
do Dot call it. We do Dot call it economics, 
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SHRI S. JAIPAL RBDDY: He is 
mixing up the issue. He is used to run 
down the public sector. He is tryiDa to run 
down us. 

(1",erruptioll6 ) 

MR. DEPUTY-SPEAKER: You cao 
put up )'our view. Let us contiDue discussion 

MR. DEPUTY - SPEAKER: He is 
_pre.iD. his views. That is all. 

AN BON. MEMBER : He is misleadiDI. 

MR. DEPUTY -SPEAKER: How caD 
be mislead? You can arlue. You put 
your views. How can you simply say tbat 
he is misleading ? 

Ualerr"pllolU) 

MR. DEPUTY-SPEAKER: For that. 
wben the time comes you caD la,. I am 
Bivin. you aD- opportunity to speak. I am 
loin. on telliog tbat. If )'ou feel that I am 
Dot living you an opportunity, you can 
speak like that. I am 8iviDI you an • opportunitJ for you to speak. You can 
counter tbe points then. Wby are you loioa 
00 intervening? Why do you interveoe like 
this? I will call you afterwards. 

DR. DATTA SAMANT: You are 
not even producina railway WagODS. You 
arc aiviDI it to private sector. 

(1,.te""",lon6 ) 

MR. DEPUTY -SPEAKER: He is 
mentiooiol his views. He is also a Member 
of Parliameot. Let him speak. After all, 
be i. allo a Member of PariiameDt. 

SHRI NARAYAN CHAUBEY: Is it 
a proper interventioD iD tbe economic debate, 

"Sir? He ia "'kiDa about everytbiDI- be 
UQivcrsal equaUt)'. 

Jal StIIIItl1ItI. S'M' Sma_. 
V,'Ie.1I Stlllltllltl. PIUIul So"",,,.. 
Kill' S.m""a. "'a40Dr Slim"'". 

SHRI VASANT SATHE: Some people 
bave sucb a higb level of tbinkiDl that thQ 
cannot even under.tand certaia tbiDp. I 
caDDot help tb_t. 

SHRI NARAYAN CHAUBBY: Y •• 
Sir, it il difficult for us to uodentaDd tbe 
Ireat leader lite Sbri VasaDt Sathe. I uk 
him to 10 throuah his own book, Sir. 

SHRI VASANT SATHE: I am jut 
quoting it. Sir. so much was laid about 
certain articles tbat were printed, -Whicb are 
a part of mJ book. Let me quote one para 
wbere I bave stated: ·'In our Constitution 
we adopted a priociple of eltablisbio. a 
Sovereisn. Socialist, Secular, Democratic 
R.epublic in the country. We as a Dation 
are, therefore, committed to tbe eatabUsb-
meot of a locialilt democracy. By socialism 
in a democratic set up, it was envisaged that 
we would be eatabli,hing a castel... and 
clasiless society where all men who are born 
equal, would continue to be treated a. 
equals, wbere there would be equality of 
opportuDity for all aod where tllere will be 
no exploitation of man by man." I would 
like to know if our friends bave a better 
definition of socialism, let tbem lay 10. 
Therefore. to lay tbat I am criticisinl tbe 
object of socialilm or I am criticisiol tbo 
concept of public sector, is Dot only a 
distortion but is an utte.. lie aod a 
mischievous lie. I bave DOt, even in one 
line of m, articles. ever stated that we sbould 
wiDd up public lector or we Ihould privatilc 
public sector. All I have said is tbat we 
must make our public sector more efficient. 
more productive 10 tbat public sector 
achieves the commaodiol bciJd:atl •••••••• 
(l",.rr"pI io".) 

SHRI BARISH RAWAT: Who will 
do tbil ? 

SHRI VASANT SATHB: W. aiL 

(T'lInl/tlllo.] . 

S~lll HAlUSH IlAWAT: You tell me 
how will tb. be doD. , 
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SHRI VASANT SATHB: I will tell 
~ou wby I say we all. II you say tbat on]y 
tbOie wbo are in tbe Government are 
respon8ible, tbat is an easiel' way of laying 
this •••••• • (I",.""uPllo,,.> 

SHRI NARAYAN CHAUBBY: We 
are also responsible. Yqu do something, 
we will IUPPort you. 

SHRI VASANT SATHE: As a whole 
Parliament I want you to consider tbis and 
tbat is what I bave pleaded. I am living an 
example that one of tbe major factor. for 
making public lector undertakings in 
infrastructure industries uneconomical is our 
instence ton over-maDning, ten times morc, 
20 times more over manninle tbe public 
leCtor in the name of social objective. Tbis 
is one of tbe major defects. This is wbat 
I am tr),ing to plead. Otber defect. are also 
there like manalement dofect. ac~untability 
All tbat I have stated. • • _. • .(1" 'erTllptio".) 

DR.. DATTA SAMANT: Sir. tbese 
are bOlUS contracts in Mazgaon Docks. 
Crons of rupees are swallowed. 

SHR.I VASANT SATHE: Relt of tbe 
tbin .. on the economic situation. my friend 
the Financo Minister will say. 

SHRI VISHNU MODI: Sir, at tbis 
Itqo I will just make one submission. If 
there il a quoation of bu)'inl obsolete 
techDo)olY or compriliD8 OD location. tbe 
public aector should be consulted. 

SHRI VASANT SATHE: Yes. yes. I 
wiU do that. 

SBR.I NAR.AYAN CHAUBBY: Sir. 
this economic debate is tuming into a public 
IOGtor debate. • • • .(/,,'e"~PItOn6) 

SHIll S. JAIPAL R.EDDY: Sir. I am OD 
• point of order. Article 1 S, lub-clause (3) 
of abe ConstitutioD of JDdia •• ,. : 
··Tbo Council of Ministerl sball be collect1-
w)J napoDBible to tbe House and tbe 
poople. • • • • .(1".,,,,"0".> 

MR. DEPUTY SPEAKER: That 
everybody knows. In tbe functionina of tbe 
House if there bas been tbe violation of any 
rule. you just tell me. It is DO u. quotm. 
tbe Constitution and sayiol collecti~e 
responsibility. That is not re .. rdiDI th. 
running of tbe HOUle. • • • • 

('",err"pllon ) 

13.00 lars. 

SBRI S. JAIPAL REDDY: The Prime 
Minister himself stated about tbe article 
written by Sbri Sathe tbat he did 10 in Ilia 
personal capacity. How can h. do that 'I 
Now be is apeaking in his personal capacity. 

MR. DEPUTY -SP.BAKER: No. 

SHRI V ASANT SATHE: I am 
speakiog as Minister Incharle. I intervene 
in the debate 00 eeonomic situation specifi-
cally to point out to this House. to you. 
tbat if Rs. 30 tbousand crorea aro suppoaed 
to be raised in tbe Seventh Five Year Plan 
from Public Sector. • • • • 

DR. CHINTA MOHAN: Ra. 43 
thoulaod crores. 

SHRI VASANY SATHE: Rs. 35000 
crores. 

We have invrated RI. SO,ooo crores. u 
1 said. I would oDl, submit unl.. lb. 
House itself seriously applies its mind to this 
Question whetber public money to tbe ex teat 
of RI. 6000 crore, in coal. Rs. 5000 crores 
in steel should be invested only to provide 
employment twenty times more in public 
sector units. It is for thil House to coosider 
whether we can ever make our public sectors 
economical ., 

SHR.) VASANT SATHE: The question 
is wbether we caD ever .eaerate reIOIIn* or 
we will allow the FinllDacc MiDiater to 
Benerato resources. Or we will DOC .... rat. 
reaouroea from the public sector. and •• 
would waut to keep oa ~iYiDI mouc)" 
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SHItI PIYUS ,TlRAKY : H. bas 
.pokeD about buman reaource development. 
Pleue alt bim to throw Iiabt on tbe human 
neource development. 

SHltl VASANT SATHB: The only 
way to develop human resource aod to 
provide employment to our people il to 
paorate mucb more infrastructure, loods 
lite steel aDd coal. China is prodocinl 850 
million tonnca of coal, SO million tOODes of 
ateel. 

SHRI PIYUS TIRAKY: Why are )'OU 

'.iliD • ., 

(/."'rllptlDru) 

SBR.I VASANT SATHE: O.M.S. 

SHlU NARAYAN CHOUSEY: China 
._. Dot put money in SwiSl Bek. 

(btl.r,upllolU) 

S8RI VASANT SATHE i 97" produce 
in und.qrou.d mininl-2.1 tonno per 
worker. And bow much do tbey earn? 
Ils. 11 per tonDe per day tbey earn, 10 tbat 
the, earn about Rs. 23 per day to produce 
two toones and bow mucb do we aive bere? 
I have already staled. So. tbe main point 
ia tb.. If this House in its wisdom feels 
tbat the Fioance Minister should 80 00 
pumpiol public money in a bottomless pit 
aad allow no production in tbe so-called 
public Metor witbout expectiDI aDY ICn.ration 
iI wbat I call -.be hoI, cow'. 

(lllterruptloll8 ) 

What i. tbe hoJy cow? Holy cow is a 
cow whicb bas stopped .ivinS milk, wbich 
bas become barreD, which sitl in tbe middle 
of the road, which everybody says sbould be 
wonbipped. Every morDiDa you 80 and 
touch ita tail aDd forebead 80 that your 
daO, roodDe will be Bood. Not 001)' ODe, 
bol, COW. but a poup of bol, GOWI sit ia 
the middle of the road. stop traftic of tbis 
coaotry. Thil is what you bave reduced 
public sector units to be because of wrona 
policy. Tbis is may submission. 

SHill S. JAIPAL lUlDDY: Wbo baa 
JICl"'*' -, 

DR. DATTA SAMANT: Bon. 
Mini_ter, you mean to sa, ·workers.' He 
bimself is Cl'iticisiol-

MR. DBPUTY-SPEAKER: Sbri 
Narayan Cboubey. 

SRRI S. JAIPAL REDDY: I am ~D • 
poiDt of order. 

MR. DEPUTY-SPEAK.ER: Wbat it 
the point of order ? 

SHRI S. JAIPAL REDDY: He spoke 
as a Minister 00 bebalf of the Govemmeot. 
To whom il be pointina tbe acculio8 &npr' 

SHRI NARAYAN CHOUBEY: 
(Mi4oapore): Sir. before aoiDI tbroqh the 
points aD wbicb I tbought I should speak, I 
have lot to speak a seDtence on the vel'J 
aood speecb liYcn by our MiDilter, Shri 
Va.ant Satbe. It is notbinl but an oyert 
and covert attack on the public sector. On 
tbe abuses wbich are sbowered on the public 
sector •• omebody is correct io aayiDI tbat a 
debateo 00 the pu blie sector be made in lb. 
House and then we sbould be apeak ins what 
we WaDt to speak. 

But tboo, in tbis old COUDtl'1 Hindu_taD. 
Iodia. we are very adopt in doiDI sometbiq 
wbich we do not waDt to do aod we are Vel')' 
adopt in doiDS .ucb • tbibB whicb we po .. 
we do not want to do. Lord Buddba 
brought in tbis couotry and BrahmiDs aDd 
Ar,ans could drive out Buddba Dbarma out 
of IDdia. And tbcn, Sir, we made him an 
tlvatara' made him tbe ninth avata"a of 
Hiodus. So, obviously Buddhism is no 
more fOUDd in India and Buddha bal become 
aD Qvata,a only. Similarly, we made the 
public sector. We want to pose that we are 
in love "Itb public lector, but what you are 
la,iDI and doiol now. a. Mr. Sathe baa 
.. id. i. agaius' the public sector aDd tbea 
public sector ahould 10 to dOlI. But it i. 
wonbipped io papers. (1.,errllplitHu) 

Sir. Mr. V. P. Siolb i. a very lood friend 
of ourl aDd we have faith in bim. In lome 
matterl be has been lucce.ful ill takioa out 
mODey from tbe black mooey owner.. So. 
tbat credit sbould 10 to Mr. V.P. Sinall. 
So, I do DOt waot to Bay aD)'thioa wbich will 
be UOpl __ Dt. Bot Itill I be. to IUbmiC 
aertaiD tbfDla. . 



lir. llabindranath Taaore bal written a 
wry famoul novel-a bil story-whicb il 
called ,,,,,dl11, PoaQII- HUDlry Stone. In 
tbat stcny tbere is a character of one 
Mebrauli. who is a little bit disbalanced and 
he walt. on the streetl, lometimes stops for 
a while and abouts. 

SlIb jhoolh laal TO/II&I Joo, sub ,hEe" hoi 
T%I,jao 

(Go a"ay, everythiol is false). So, 
d_pite everytbiol. wbatever our Minister of 
FinaDee wants to pose, be says, 

Sub tht!tJk hoi. To/,.' laD 

(Bverytbinl is true, 10 awa,.) 

Whatever tbe Opposition speaks r.gardinl 
ecoDomy is J,",OI. -'Sub jboot bai, Tafat 
jao" 

So, I bel to raise lOme points wbicb 
cloarly .bow tbat tbis is not tbe case. 

• _ (Interruption.) ••• You are ruiniDI the 
entire country. 

Tho growth in ASrit.oltural production 
for tbe year 1985-86 is one per cent aDd it 
is ooly restoration of 1983-84 production, 
and durinl 1982-83 and 1983·84 the 1I'0wtb 
was 5.1 per ceDI and now, tbis year. wbat 
will happen we do not know. T.bere wa. 
flood. tbere was drougbt tbis year. Produc-
tion surely won·t 10 to tbe extent \\'e 
_pectcd. While apeakin8 OD flood~ I only 
want to make one request. In Bengal there 
were serioul floods. Our Government 
demaDded RI. 272 crores and you bave 
aiven only Rs. S crora. So. you do some-
thiDI for Welt BeDS.I. For industrial 
production in the Seventh PlaD we envil .. ed 
• arowtb of 8 per CCDt. ar09ltb. of elect~~ty 
PDeration ia 12.1 per ceot, 10 the mmmi 
aeotor tbe Irowtb is 13 per ceot. Bot 
actuall, in tbe maoufacturiDl "ctor tbe 
aro"ell is only 6.3 par ceot, wbicll was 6.8 
per OIDt io 1984-". AD4 wta.t ie tbe manor 

of concern? The Irowth io the manufacture 
of capital loods i. eveD leu. It is only 
3.5 per ceot. wbereas tbe .rowtb 01 
consumer electronic loods is 22.7 per cent. 
That means, even by tbis Irowtb of 22.7 per 
cer. t of electronic consumer aoods. our 
.rowtb rate il only 6.3 per cenJ. You caD 
well imalioe where this country is beiDa led 
to. Railways also is aD indicator of lI'owtb. 
There has been a buge shortfall in freiabt 
traffic iD July-Aulolt. 

MR. DBPUTY-SPEAKER : Please 
wind up. 

SHRI NARAYAN CHOUBEY: What 
is tbis. Sir 'I 

MR. DEPUTY-SPEAKER.: I am 
liviD. five minutes cacb to everybod,. 

SHRI NARAYAN CBOUBBY: TheIl 
I will ait dowo. 

MR. DEPUTY -SPEAKER: I _iii live 
10U two minutes more. 

SHRI NARAYAN CHOUBBY: Then 
aive me five miDutes mote • 

MR. DEPUTY -SPEAKER: No. two 
mioutes only. 

SHRI NARAYAN CHOUBEY: Sir, 
tbere i. a beavy sbortfall in the railwa, 
traffic. In tbe first quarter or tbis year it 
bas come down by 1 .. 22 million tOODes. Coal 
fell by 2.'16 million toooes. raw material for 
ateel fell by 1.26 million tODDCI. 

Tben. about liberalisation of import. 
everybody bas spoken. This year itself the 
machinery imPOrt bas 1f0WD b, Ra.· 831 
crorca. compared to 1984 .. 8S. The year in tbe 
firlt six montbs, there il total aepdw 
&l'owtll of capital loads. This bas led to 
downgradinl 01 public acetor. Wbo.18e 
caD lpeat better tban Sbri V_Dt .. the iD 
do.o .... dina tbe public aector 7 The laMar 
COlt aa perceDtqe of total coat of at.1 ill 
1982. in U .. S.A. wa. 4~ ia U.K.. it ... 
3~ ; Japan 21" -: aDd SAIL, lad.. it wu 
20%. I hope, the MiDister will tat. DOtioo 
of ibis tbiol "19. 
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position is increasinl day by day. Tbe debt 
service will be 23.04" this year; foreilD 
achante reserve is ' decliniog in the first 
quartrr. by Ra. SOO crores. Two montbs 
only from DOW, the decline has become 
B.s. I,COO crores and the value of rupee is 
Dothioa but. 13 to 1 S )')aise. The deficit io 
balance of paYmeot, tbe otber day, I was 
told. ha. com. down to some extent from 
B.s. 79'1 crores to now Rs. 1.000 crores .. 
StUI it is very hUI.. Interoa 1 loans' in tbe 
fint six months of tbis current year. we 
be" talcen loans to tbe extent of Rs. 1 500 
crons more a. compared to last year from 
internal market. Our borrowings for the 
public tector are increasinl. The aveTRle 
rate of interest OD Government and public 
sector borrowinll bas increased from 6% 
last ,ear to 11 % thil year. As far as tbe 
ret1Ina of investment in Government and 
public sector i. concerned, it is only 3%. I 
_pee witb you, it is onl, 3". 

MIl. DEPUTY .. ·SPEAKER HOD. 
Member's time i. up. 

SRlU NARAYAN CBOUBBY : About 
price, )'ou are also sdering. You are 
aiYiDl a party. You must bave suffered a 
lot. 

eonsumer Price Index in Sept em beJ • 
1985 .as 619. ID September, 1986 it was 
676. The iDftatioD rate bas lODe up from 
5.1% last year to 9.2" this year. Even tbe 
wholesale price index has 8I'OWD, tbauks to 
the polieJ of tbe Government. Even tile 
RBI report "),5, tbe contribution of 
admini.tered pricea to tbe rile in wholesale 
price ia 35.'". It il tbe Government wllicb 
ia reapoDSible for the rise of wholesale price 
ilid .. to the tune of 35:'%. by iocreasiDI 
the administered prices. Our Government 
apeab for the people. Tbe maximum 
Dumber of people are agricultural labourers. 
I do Dot waDt to take your time. Only yery 
recentl" 2 days back. a meetiDI of tbe 
Labour eoaaulative Committee was beld. OD 
3.12.1986. The report .. ,I. the atatutory 
minimum .qea for tbe all'icultarallabourers 
are lower tbn the wqes ftud by the 
Goyemmeat wbich mould be required to 
bdDf a ~ .. 81!Kwe the poy~ lipc. Bwn 

tbeae waacs, tbe workers do Dot pt. The)' 
aet bullets if tbey demand waaea. We ... 
tbis iD XaJabandi and otber part. 01 Oriua. 
You bave taken tbe plan that labour caD let 
work a1 least 100 da,. out of 365 da,. iD 
a year. In tbat allo, we have Dot Mea 
successful. At many places, tbe workers lOt 
work for SO days or 60 da,s only, for tbe 
wbole year. SUPl'ose a worker bal wor.ted 
for SO daps or 60 da,s for tbe wbole ,ear 
aDd the total wases that be letl are divided 
by 3 6S days, tben tbe amount will be 10 
less that you cannot buy even a bottle 01 
campa cola or'll packet of bidi. 

The land reform is liven a 10-b7. Bow 
Cln ,ou lenerate money inside tbe COUDtry 
without land reform.? If· tbe countr), baa 
DO internal market, bow caD you compete 
with Japan, America. Franco etc., in foreilD 
markets ? So, land reform is a mUlt. I bope 
that you must take points for implementio8 
land reforms. 

Unemployment problem. wbat to speak 
of "I The Government has spoken for public 
sector. II it not tbe duty of the Govern-
ment to the unemployed ,ouths? Tbere ia 
colOMal unemployment. to tbe eatent of 
2.1S crores registered unemployed. UD-
relistered is more tban 7 eror.. Tile other . 
day, the MiDister of State has stated that 
J .05.000 factories are closed due to la7-08' 
and lock-out because of lickness. Who are 
responsible for tbil? Not we. Some 
Rs. 5000 crores of Government money is 
blocked there. Today wo have the lar.est 
Dumber of illiterates of the world; If tb. 
rate of . illiteracy proceeds iD tbi. ;asiOD. 
54% of tbe total illiteracy of tbe world will 
be ill Iodia by the end of tbis century. It is 
known to you. 

The Jarlcst number of child labour i. in 
India. About black-moDeY, bie book IaYi 
tbat it is RI. 80000 crOret. We lay that it 
il RI. 1 lakh crore. and the Gov.mm_t 
la,s tbat it i. as. 40,000 ero ... 

Now the Swiss Badk thiD" have come 
~ver,body says tbat it is ODJ~ a tip 01 * 
~-beq. In sucb a situatioD IDdiaD capital 
18 exported. About ncw CODCC.ajolfta , 

k · dl All. ou may ID y 1.11 us how 1DaD)' CODCeIaioaa 
you hayo liven. Oar pOlfq • aom. to 
cna_ ill...,. for elites ..-ro,oded_ b~ ..... 



289 Molttlll"l 6,,,. &DllIIII'Ik AGRAHAYANA 14. 1908 (8~rA) .'tllotIDR In ,he Coun"7 290 

of poverty "aad oceans 0' misery. AI) tbeae 
tbmas tbat ,OU have dODe In tbe la.t lev.ral 
7ean to brinl out black-money from bere 
aDd tber. ia 10m. towards tbat. For tbe 
Prime Mini.ter Sbri Rajiv Oandbi, it bas 
become a fashion to apeak for elit_ and to 
speak for clectronic.. as for Morarjibbai it 
was a fasbion to speak probibition. 

" 

1 hope Sir. tbe Governmcnt will look 
mto my points. Tbe policy is to be cbaoled. 
Without cbanlin. tbe policy you cannot save 
tbis country despite )'our lood desire. The 
road to bell may be paved witb lood 
inteotion. but it is hell after.lI. 

SHill PIYUS TIRAKY (AJipurduars): 
Mr. Deputy Speaker Sir: Our Finance 
Minister bas a lood mind and be bas liven 
his best. I would like to equate his 
acbievements to tbe acbievements tbat our 
large contingent bad at Seoul Aliad. I have 
lome iaures. Arter seeiDI it you may 
younalf say whetber it is your achievement 
or failuro. 

It bas beea observed that a Dumber of 
problem. bavo been a.sociated in tinaDciD. 
our Five Year Plaos. right from the First 
Pi.e Year PlaD. In tbe Firlt Five Year 
Plan tbe deficit fiDaociDa was to tbe tune of 
Rs. 323 crores. Tbe foreiln .... sistanC» at 
that time was R.s. 149 crorel. In tbe Second 
Plan Rs. 954 crores was tbe deficit financing 
and tbe fOICian alautance wa. Rs. 1049 
crol'C8. In the Third Plan R.~ 1033 cror. 
wa. tbe deficit financinl the foreilD assistance 
was RI. 2443 crores. In tbe Fourth Plan 
the deficit finaDQing w •• R •• 2060 erore. and 
at tbe lame time tbe foreip assistance was 
)1,. 2523 crores. In tbe Fifth Plan. tbe 
deficit financial was Rs. 3560 crorel aDd 
tbe foreip aui.tance was as. 5834 crores. 
In the Si&tb PIau we bad al. 110J7 crom 
deficit fioanciDl aDd we lougbt tONian 
... iataDcc to the tune of RI. 9929 erore •. 
ID tho 7th Plan &1. J4,.COO crorel il the 
tJetk:it fiDUlCiDI and we are akin. for 
fore. uailtancc of as. 18.000 erora. So. 
dliI II rour eGODom,. 

MR. DBPUTY S.PBAIt.Sa: Tr, to be 
brief SIr. The Mia.ter il ,olaf to ..,1, at 

a~-*· 

SHRI PIYUS TIl\AKY: Tbe problem 
of debt serviciDI hal become a bead-acbe 
for tbo Government. Debt refers to interest 
payment on loans aDd tbe repaJmcnt of tbe 
principal capital wben it fa))s due. Tbo 
payment to be made bas grown rapidly from 
Ra. 323.8 crores in tbe Firlt Five Year Plan 
to Rs. 3770 crores in tbe 5th Plan and 
R.s. 3626 crores du! iDg the first four years 
of tbe 6th Plao. AccordiDI to World Bank 
estimate the annual repayment would &0 up 
from 685 minion in 1981-82 to 1€45 milljoD 
in 1985·86. A larg~ sbare of external 
aSliltance bal to &0 towards settlement of 
old debts and there will be "ery little for 
new iovestmeat. The ratio of debt servicioa 
to ellport earnjngs was as bilb as ! 0.6 per 
ceDt in 1982-83 whicb was about 1 per ceot 
in the First Five Year PlaD. It bad been 
projected to pick up ar(\und 20 per cent in 
1987-88. 

-So. Sir, this is tbe picture. We bave 
said tbe public sector to be tbe main factor 
for resource mobiliaation. We arc putting 
lot of money in it but we are DOC getting tbe 
relults as per our expectations. The public 
sector bas to pick up as per our expectation 
if we are to mobilise tbe resoDrces. 

We bave to do tbree-four thiDa' to 
brins about reasource mobilisation. On 
account of rise in prices and in8ation the 
Imall AviDgl and public loans which we 
were Bettiol earlier have become yery 
limited. Only a few affluent are abJe to 
have lavinls. 

Now I come to tbe achievement a'peet. 
After 35 years of plaoned development 
nearly SO per cent of our people. that il 
over ~83 mi~1ioD liv~ in abject poverty. Ou; 
raDk IS j 33 ID tbe hst of 148 countries Jilted 
as poor couDtrie.. This is as per tbe 
.Reserve Bank Atlas 1986. Where do we 
find after 40 years of Independence and 35 
,earl of plagaed development? Our rank is 
133 out of 148 coUDuia Jilted as poor 
countries. .. 

Accordin. to tb. survey conducted b7 
!h~ ROIe~e BaDk every -cond perSOD fOund 
Illiterate ID the world is an Indian. So JOU 
caD. uadentaad bow you are pro,resliDI 
IDd .. be. 42.4 crore illiterate penon, ~ 
4»1 82.4 ClOl'W ilUterate ill the wor14. ou 
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(SIarl PiYUI TirabJ 
TIle main reason for our Dot acbimD. aD, prOiress in our economy is tbat from 

the very beginniog we have adopted mixed 
tICODomy. Damely, private and public lector 
toaetber. That is tbe maio realOD wby we 
ant: not able to have prosr.ss. The system 
whicb you .re following is totally wroDi. 
De system should be totally reversed and a 
DeW .ystem sbould be de~eloped to briDR 
rapid progress and to march with the other 
countrics in tbe world. 

SHRI RANA VIR SINGH (Kaiserganj): 
Mr. Deputy Speaker, Sir, today I got an 
opportunity to lilten to long speeches aDd 
one pleasaot tbing..-which was commOD in 
all tbe speecbes was that Dobody found 
fault witb our Finance Minister. EverybodJ 
bal Did tbat be i. a nice man and an 
bonest Finance Minister. The country is 
fortunate to have .uch a devoted Finance 
Minister. I want to ask a few question. 
from tbose who have expressed disappoint-
ment in their speeches. Perbap8, most of 
them live in tbe citie.. I alk them to look 
at tbe villaaes, Irom where moat of tbe 
people come and want to speak in their own 
laapa.es here. If tbe, happen to .. isit tbe 
ynlale streets. they will themselves bear the 
'Villaaer. admiriDI the hOD. Minister of 
Finance. They will also find tbat today 
eve.., vinager is beiDg inspired by two of 
his achievements. First, a f~eliDI of lelf-
reliance bas been instilled in tbem which was 
absent hitherto aDd secondly, tbey have 
acquired a feeUD~ of Iclf confidence. This. 
perhapl, is also a contribution of this policy. 
Tbe people wbo have criticized us are tbe 
ODes in whose rcgime, .. the farmer. bad to sell 
their su.arcane at a price of Rs. 10 per 
quiDtal, al a result of which they bad to 
burn their produce. This proved to be tbe 
main cause of their downfall. I want to 
remind tbe bon. Minister of FinaDcc of tbe 
da,. when he was tbe Chief Minister of 
Uttar Pradelh. At that time be took a 
dab' dccuioD and announced a remuDerative 
Vrlc:e of suprcane for the farmer. wbich l.ft 
a .utioa imprint in tbe political circles. I 
WIlDt to ,ay tbat be .bould cootinue to pay 
.ueotion to the farmen in luture •• well. 
pc bas said two tblnp. Pint. be bu laid 

tbat apiculture is tbe backbone of oar 
ecoaomy. I would lite to aat bim two 
questions. He allo comes from tbe rural 
area 01 tbe same State as I do. H. baa 
laid tbat wben tbe production of IUlar ill 
tbe country loea down, we bave to import 
it from otber couDtries which affect. our 
economy. I want to tell the bon. Minister 
tbat when I 80 to tbe factory gates wbere 
IUlarcane is weiabed. I feel embarrassed. 
This year. tbe farmers are loinl to aet a 
bike 01 merely one rupee per quiDtal. 
wber •• s our lu.arcane production b .. 
increased manifold. I would like to tell him 
that imported SUlar is neitber sweeter Dor 
cheaper. Tberefore, be sbould lee tbat 
people·. representatives are kept in tbe AlI'i-
cultural Prices Commission and other bodies 
who could make a distinction between wbeat 
and barley. could asses. tbe cost of input. 
for sugarcaDe aod know bow its production 
can be increased. J would like to say tbat 
Rs. 300 crores are lying in tbe Cess Fund 
created for tbe development, promotion aDd 
increased use of SUlareane and its products. 
I would like to say tbat tbe Indian Council 
of Agricultural Research IbouJd carry out 
re.earcb to increase the production of 
SagarcaDe. 

SecoDdly. tbe sbort_le of oilseed. is. 
matter of concern to us. We have t. 
import it from otber couDtriel. As. reault 
of hi. better poJicies. tbe economy is in 8004 
health, tbe purcba.iD. power of the people 
bo increased aod their edible oil in-take hal 
allo registered an iocreaae. due to whicb ita 
shortale is beiDg felt. If the Government 
wants to increase tbe productson of oilseeds, 
they must do tbree things. Piratl" they will 
bave to develop a crop of variety which caD 
be raised after paddy ia tbe crop cycle ••• 
a t present we do not have any luch variet)' 
of oilseed. whicb can be lown after paddy. 
Secondly, tbe Government sbould create a 
buffer-stock of oilseedl. When tbere is an 
incr •• sed production. it loes wasto. There-
rorr, compulsory insurance should be 
introduced for this purpose. Crop insuraDco 
must be introduced in the areas where 
oilseeds are grown, be it R.ja.tban or Uttar 
Pradesh. Otberwise ,OU cannot promote ita 
cultivatioD. Sbri V ... at Sathe hal IBid 
whatever be knew, iD San8krit, Hiadi aDd 
EDIIi.b but I waDt to 18, tbat we m .. t 
check "altate ill this our lapd of .\luDdapco. 



I .aDt to put forward two-three SUlleations 
before you to check waltage. You know 
everytbiog very well. You bave produced 
barefoot doctor., on wbich JOU are spendiDg 
crores of rupees. Tbey do Dot bave even 
medicine. and people are dyinl. You must 
atop tb. wa.taae. 

Sec:oDdl~. your villaae industry has 
become a wbite elephant. It is like a buge 
fort away from the prying eye of tbe public. 
We do Dot know about their activities. 

You are uDable to provide remunerative 
prices to tbe farmers. The F.e.I. spends 
R.I. 29-30 on the maintenance of eacb bal 
of foodaraios. Tbousands of wagonl of 
wbeat are beiol pilfered. At least, you 
Ihould cut down expenses on this score and 
live farmers tbeir due sbare so tbat ~e ca n 
march forward. 

So far as your expenses on tbe Pay 
Commission are concerned, )'ou say that 
acme additional expenditure ",in bave to 
be incurred. Secondly, expenditure is beiDg 
incurred on natural calamities like drought 
and flood. You sbouJd formulate a com-
prebensive scheme for drougbt and floods. 
ao tbat tbe nation is b.,nefited. Your 
Mateorolo8!Cal Department i. good for 
notbing. In Uttar Pradesh. a prestiaious 
scbeme called Sbarada Sabayak scbeme or 
Sar7u CaDa' Scbeme bas been loing OD since 
tb. time when the hone Finance \-1inister 
was tbs Cbief Minister of tbat State. Prices 
are escalatiDJ but 1 do Dot think tbat these 
.cbemes will be compl&ted eV~D after 3-4 
aCDera t ions: Those scheme. are monuments 
of our plaoning and you should give them 
due prIority so tbat tbe money already 
mvested in tbem could be put to usc. 

Tbe bon. Minister bas mentioned quite 
of ton about s:lIing ebeap clotb. but so far 
I am unable to understaod for wbose benefi t 
thit is sold? How can you take decisions. 
aittial in a room and witbout knowiol tbe 
actual positioos of tbe area'l 

So me time back. you bad aDnounced 
tbac loaDS would be provided from tbe banks 
to the urban poor. You did Dot put an, 
RltrictiOD therein aDd tbus' anDounced a 
Uboral polio, wbiob _IDI to be • ro,&1 

gesture.. But wben I visit my constituency. 
I find a 10DI queue in the cities. The baDk 
officials do Qot know wbom to live loan and 
wbom not. Tbe bank officials as well as 
tbe persons who want to take loaDS face 
difficult)' in tbe procesi. You should adopt 
a well difiDed procedure 80 that tbey could 
let 10aD8. 

In tbe .ad, I want to lay only this much 
tbat you sbould see to it that some 
repr .. eDtatives of tbe farmen are kept on 
tbe Alricultural Prices Commission. 10 tbat 
the people sittiDI in this commIssion do not 
overlook tbe intelest of tbe farmers. You 
repeatedly say tbat India livea in the villages 
and you also consider the farmers as tbe 
backbone of tbe economy •. You have called 
tbem tbe heart of tbe economy just to please 
tbem in the same way aa wo offer fruits to 
tbe 'Nandi' bull. They, no doubt. feel elated 
by your remarks, but 10U must try to ItrcDI-
tben tbem ; otberwiae the entire scheme of 
tbinls will be upset. 

In the cnd, I would like to say tlaat the 
people witb conservative out-look consider 
it tboi.. duty to criticize tbe Government. 
Let them do their duty. You go ahead with 
your job in your own way. You have to 
develop tbe whole country. The development 
~bould Dot be confined to a partiCUlar place. 
It should be a balanced devdopment for 
the cntlre country. Our youth sbould not b. 
misled by tbeir false sloaan~. You have to 

divert thtir energies towards buildina lodia of 
tbe future. 

tEnglLshj 

DR. DATTA SAMANT (BomLay South 
Central): Mr. Deputy-Speaker, Sir" thank 
)'ou for aiVID& me thll opportunity for 
participatlog In th. dcoatc 00 tbo leoeral 
economic situatIon ID the country. J have 
been 00 tbe waitinl Jilt aDd siuina here for 
tho last two da,s. 

Sir. I wanted to discuss in detail the 
public lector, but tbere is Dot much lime at 
my disposal. 

Tbere have be~n a Dumber of statements 
from the reapoDsible Ministcn and ultim4tc.ly 
tho blame for aU the ilia ill tbo iDdus\uCI 11 
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put OD tbe labour. In tbis context, I would 
like to mention 1bat onl, ten per cent of 
the labour in tbis country is orlaDizcd and 
that is in tbe big industries. It is oDly 
because of tbe failures on the part of the 
Government in not bavin& taken the required 
action well in time tbat so many industrial 
units have become sick. However, tbey 
have always been putting tbe blame squarely 
on the workers. Tbe Government doe. Dot 
seem to bave any love for tbe wOlkers. If 
tbe Goverom eDt do have any love for tbe 
workers, \\I bat about tbe ninety per cent 
UDorpnised \\ orker, 1 At least they should 
have implemented the minimum wales for 
them. No initiative bas come from the 
Government in tbat regard. 

Coming to tbe public sector. I am at tbe 
moment confining myself to the 123 mills 
wbich bave been nationalised and taken over 
by tbe NTC. Fifty per ceot of these units 
are from the biS bouses, MR TP bouses. 
When tbe cow has become old, they have 
handed over to tbe Government. It is not 
that somebody bas sucked its milk only. 
tbey have sucked its blood also. Several 
crorca of rupees, In fact, as mucb as Rs. 
1500 crores, were advanced to tbe textile 
maanates for the modernization of tbe milll. 
but tbey swallowed tbe money and did not 
take sUitable action. Now, they have banded 
o'\. er tbe mills to the NTC. What are you 
going to do when this is tbe attitude 01 
these big houses? I want to mention one 
point about your textile policy. When the 
taxtile workers were OD Itrike in Bombay, 
ultimately I ,,"as blamed and my name was 
being montioned evel'J'wbere. But wbat bas 
the Government dODe? You did accept that 
the mills are not doing well ••• 

SHRI VISHWANATH PRATAP 
SINGH: We ,,:ere toaether OD tbis issue 
some time back, when I was on tbe 
Commerce side. The only difference il tbat 
you closed tbe mills and I opened tbem. 

Oil. DATTA SAMANT : It is oot 
correct. Tbe GoverDment bas accepted. in 
principle. tbat tbe textile milia are not doia. 
well. For importiol pol)'elter fibre. )'OU 
bave given a COnceasiOD of R... 131 cror .. iD 
tbe lut two ),ean. When I railed tbia ill. 

in tbi. very Houle. I wal told that It " •• 
done with an ioteDtioo to make clotb 
available at cheaper ratel. But tbe rate. 
bave lone by 5 or 6 per cent. Now ,OU 
are think iDa of witbdrawiDI it. 

Then in tbis Plan soft loanl to the 
extent of Rs. 750 crozes with jUlt six to 
eleven per cent are liven to the textile mills. 
I can mention man, mills and tbe boa. 
Minister can note down. Ceotury Milia. 
Morarji Mill.. Stanfiard Milli. Bomba, 
Dyeing-altoletber 14 mills lot more tban 
Rs. 100 crores for modernisation. With ,bi. 
process of modernisatioo, they can bave 10 
timts more production with just one-tbird 
of tbe present workmen! 13 mills iD 
Bombay bave made profits of about Rs. EO 
crores. Of course, tbey will do ~ery well. 
Now we are talkinl of modernisation of 
about 100 mins only. But Ollce the Prime 
Minister bas talked about modemisinl every 
tbing J We are doing all that at the COlt of 
government money. Those wbo are cbeatinl 
tbe country. tbose wbo are supposed to be 
kept bebind the bars, they are beina heJped 
by tbe Goveroment! These big compani .. 
are modernilinl tbeir units witb 10vernmeDt 
money and tbey are throwiol out my latbs 
of workers from employment. The lame 
tbiDg will be repeated in Kaopur. 14.000 
workers will be removed because of tbis 
modernisation. JUlt a bandful of textile 
owner. in tbis country are loinl to reap 
profi ts at tbe cost of Iakba of poor workerl 
and at tbe coat of lovernmeot mone,. Is it 
the policy gf tbe Government? 

You have Biven aU tbose import 
concelslons to a few pepole. But wbat aboat 
cotton? Cotton garments Ire bavin. a 
terrific demand. But oo)y • few people who 
are exportiDI larments are earniD. pro&18. 
The farmers are Dot even able to let a 100d 
price inspite of baviog a load crop. The 
Government will say that tbey win aubsidi. 
it. Ultimately J tbis is the only tbiDg tbat iI 
loiol to tbe farmers. This is the milfortUDe 
of tbe textile workers aDd farmers. With 
,our tCAtilc policy, only a bandful of tatile 
owner. of this couoty will ao up. Bil millJ 
allO should produce janata cloth. You bay. 
been 8iviDI conceuiool to tbese bial people 
~l 81001_ Now tllele CODCCllioDI lIIould be 
liveD to tbe poor people tOO. 



Sir; I do Dot WaDt to take mucb of the 
timo oJ the House. But I would like to 
atreu three or four points. The hOD. 
Mi~ister ba. liven a lot of iilures. He i. 
ver.)' bonest in liviDI tbe filures. Personally 
be is a very honest man and I appreciate all , 
tbat. Man, members also made a mention 
about it. But now let UI come to tbe 
problem of unemployment. In the Seventb 
Plan, Government1

, bas said that 9.'2 millioo 
jobs will be created. I ask a catelorical 
question. Can you give m= the exact figure 
aa to how many jobs have been created in 
tbe last two years? You may say tbat more 
jobs are being created. 00 tbe contrary the 
Dumber of jobs in the organised sector is 
aoiDI down day by day. We are entering 
21$t Century. But our economy and our 
planned expenditure is only going to help 
traders and private enterprises. Unemploy-
ment has reacbed 2.7 crore limit. In tbe 
first plan it was .s~ 1 in tbe second it weot 
up to 7.11 and in tbe tbird 9.6 and so 00. 
But nobody bas cared. During tbe Janata 
days, they.have planned and discussed .and 
tbey stated tbat unemployment would com-
pletoly be eradicated. That is Dot donc. 
Out of all tbose who reaistered their Dames 
in tbe employment excbages. Dot even 5 per 
cent got jobs aU over tbe Sta tes. So 
employment offices are literally clogged and 
their Dumber is gradually Boing up. All tbis 
unemployment leads to furtber problems 
such as terrorism. regional ism and so OD. 
This is because of the young people who are 
forced to be out on tbe atreets due to Jack 
of employment, tbat all tbese problems ale 
beiDI created. 

As rClarda poverty alleviation pro-
arammes, you have sanctioned about 360 
crores rupees more. But when it comes to 
imp\ementatioD, it is not yie)din~ results. 
Not even tbree million. can really benefit 
from your schemel accord ina to tbe- reports. 

I would also like to know about your 
policy lCaardiDI plan expenditure. What is 
~our plan cxpeoditure? Is it your object 
tbat only Tatas, Birlas and many other 
private people sbould develop their industries 
"itb all your belp to modernise the 
industries? I am catelorically askiog you 
this question. What. is your monitoring 
aJlltem 1 How aro you IOiDI to bave some 
ooDtrol over tbeao thia .. ? With' per GODt 

or 10 pet cent of tbe abare of the bill 
employers, abcy ar" controJliDI about 90 per 
cent amount of the averalc- shareholders of 
tbe Government. If tomorrow 80mebod, 
wants to start ao industry" 80 per cent to 
90 per cent mone)' comes from tbo Govero-
men, but subaequeotly tbe Government will 
not have any control wbatsoever over tbis 
money. RI. 40,000 crores of blackmooey. 
wbich you unearthed. it bas gODe down tbe 
draio. The money is going to Swiss Bank. 
That is why parallel economy is comma. 
Tbat is why prices are rising. So what tho 
Government is go iog to do, tbat I want to 
ask. At present 1 lakb units are sick. I do 
Dot have tbe exact figures with me now. 
Rs. 4000 crotes Cor 8 per cent of tbe Baoka· 
capital is blocked ther.. Tbere are about 
~60 big units and about 1 crore workerl are 
unemployed. 2 per cent of tbe blame IOU 
to tbe workers~ 1 think, the bon. Minister 
must bave gone tbere. He started hi. sl'O"h 
witb tbe w ,rkers. Tbe rest 52 per cent of 
tbe blame is due to mismanagement. What 
tbe Government is loiDg to do? Last ,ear, 
we passed a BiU. For tho last 20 years" we 
have been discussing tbis issue in tbis House. 
You have given me only 30 miDutes. Till 
today, the Board is Dot appointed. In 
Bombay, practically, everyday. people are 
closiDI their industries and comins down to 
suburbs and again everybody is belpiDI them. 
1 am Dot against tbe industry in tbe villale&. 
but not at the cost of tbe people wbo are 
living in tbe city and takiD8 more advantaae 
there and exploiting them with aU tbeso 
tbings. So. 1 aay that tbis is Dot tile wa, 
tbe Government should adopt in coDuolliD8 
ever,tbing. Subsidies are liven for fcrtilizen 
and food. Last ,ear. I "ave said that wheat 
was taken at Rs. IS-; /& Rice was taken at 
Rs. 1.52 from Punjab. About 30 million 
tonnes of goods was taken out. Transport 
cbarles is only Rs. J .SO. Now the boo. 
Minister is subsidisini it by 60 paise. Last 
year. it was Rs. 1600 crore. and tbis )ear it 
is going to be- more Rs. 20GO crores. 00 
what cost? Last ,.ear more tban SO per ceot 
of the procured wheat and rice was sold to 
the private people. In Bombay tbe1 an 
aellin& it at Rs. 4/-. It i. a traaedy. At 
tbis stage wben there is about 27 miUion 
tonnes or wbeat and rice procuremeot fiaore 
is with you --wby prices of wbeat and rico 
are Dot goiog down" Accordio8 to your 
fiaure. last ,~ar. it bad gone up by 6 pc:- ce'Dt 

eo4 "'is Jear. it will' be 4.l per DeIlt. 1 ... 



~9 MOllon ~J Gen. Economic 

(Dr. Datta Samant) 
10iDa to aak a question tbat io spite of sucb 
procurement, tbe farmers did Dot even got 
anytbiol. 10 between. people are tak ioa 
advantale of it. The Government machinery 
is not doing anytbiDI and ultimately tbe mao 
wbo purcbasea it is exploited to tbe maximum 
Gtent. I can give you a Dumber of 
examples, where the administration is poor. 
I havo lIot with me. tbe figures of my unit. 
It is a capitalist system. It is a bureau-
cratic system. The public sector is tbe 
corrupt system. HOD. MeD\bers are 
discussing here honestly sittiDi in tbe biB 
paradiae. What is 10iDg on? What are 
your people doing tbere? God only know 
about tbat. In" the NTC, at least 10 C~ir­
men were dismissed. Wbat bave you done 
for them? We have shouted bere relardinl 
that. Therefore, uoless we control all these 
Iystems and change tbe appro,ch, I do not 
think, the figures whicb I got witb me, is 
loing to work or suffice in tbe .foture. I 
have got plenty of figures with me. But you 
are not living me time. 

SHRI RANA VIR SINGH: I think 
that the Minister while proposing to with-
draw the subsidy from fertilizers will insure 
that it is DOt going to atrect tbe farmerl. • • • 

Mil. DEPUTY -SPEAKER: No. When 
tbe Minister replies, you caD raise tbe 
queatiOD. I aheady called bim. 

DR. DATTA SAMANT: Sir, on 27th 
of tbis month, the hOD. Minister bas come 
out with four notificatioDs for withdrawinl 
all tbe concessions liveD to tbe cars. In 
tbat tbey are goinl to collect abeut Rs. 100 
crores. Tbe price of :flat a~d all tbese cars 
will be raised by Ra. 30.000 to Rs. 40, ( 00 
apd only Maruti will be benefited because 
it is a fuel efficient car. 

SHR.I VISHWANATH PRATAP SINGH: 
I only beard, you were say and that I have 
WithdrawD concessioos to tbe farmer~. 

DR. DATTA SAM ANT : You have 
withjrawD for all. You bava witbdrawo for 
Ma ( u ~i. 1 am Dot auppoa1iDa any car 
¥ ou bay. bclrawa .. coa...... livOD to 

5·6 can only, coDtinuiDI with Marathi. I 
am not favour'DI any car manufacturer. 
Therefore, tbe prices will go up by abOut 
Rs. 30 000 to as. 40,000 aDd Marutbi wiD 
remain like tbat. So, make it uniform for 
Marutbi too. 

SHRI ATISH CHANDRA SINHA 
(Berbampore) : Mr. Deputy Speaker. Sir. 
our Energy Minister, Sbri Satbeji hII 
initiated tbe very in terel tiD a discuasioo OD 
public lector enterprisel. 10 fact sueb type 
of discussions on our public sector eater-
prise. Ihould be beld. because it II ODe of 
the important ~ centre. of our economy. in 
which we have iovested Rs. 45,,000 crores. . 

Sir, I am surprised to find that after 
iovesting so much mone),. we are lettinl aD 
aonual retum of onl), Rs. 800 cror .. to 
Rs. 900 crores. We are supposed to .eneratc 
internal relource. in tbe Seventb Five Year 
Plao from tbe public sector to tbe tune 01 
Rs. 35,000 crores. If we are Beneratiq 
Rs. 800 to Rs. 900 crores per year. we caD 
at best generate about Rs. 4000 crores in tbe 
Seventh Five Year Plan. I do not know 
bow tbe Finance Minister would get tbil 
Rs. 35 .. 000 crores from tbe public lector 
which be hal planned for tbe SeveDth Five 
Year Plan. which be bas plaoned for the 
7th five year Plan. Therefore, my lub-
mission would be that the public sector 
enterprises Ihould be made profit-makiD. at 
any COlt. because after 10 much of iDVClt 
ment of money. if do not aet tbe proper 
return, it would be a complte wastale of 
public money. Therefore. eve.., effort 
should be made to make tbem pr06table. 

. Regardin& excess labour tbat Satbe Ji 
has talked aboul, that is probably oDe of 
tbe reasons for losses in public sector DO 
doubt about it. But in a cOUDtr~ like Ourl. 
we canoot afford to chuck them out. Tbero 
may be lOme exec.. labour in the public 
sector. So. eyer)' effort sbould be made b, 
Government to usefully et:lplo), tbem, "if 
Decca .. r, ~VeD by increasing tho capacit~ 01 
tbose plaots and al80 by inliatiDI upon. 
proper pr.oductivity iD tboae plot. For 
tbil purpose. a r_poasible trade uDioailm 
is D •• "I"7. 
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I will point out tb'e situation prevaiJina 
in Welt BeDgal. Our friends- wbo are tbe 
ratiDI party in West Deopl bad been 
preachiD. irrespoDslble trade unionism, 
before tbey came to power tbere in 1977. 
Tbey wrre telliDI tbo 'Worken. in tbe name 
of trade unioni.m. not to work but to 80 
alo". to resort to pen-down strike etc. But 
liDee tbey came to power °in 1977. tbey bave 
atarted telliol worker. to produc. more. so 
tbat tbeir Government i. Dot put to shame. 
NaturaU,. tbe workers who were told by 
tbem for 30 years not to work but to 10 
110w. etc. will not start produciol more alJ 
of.ludden. 

So. this il the kind of irrespoDsible trade 
uaionilm whicb is loinl 00 in our country. 
So I onl al trade unionism in our coun try is 
Dot responsible, tbey can Dot increase 
productivity and present losses of tbe public 
aector undertakioBi. If workers think tbat 
tbis i •• place wbe r. tbey can stay on and 
OD witbout 8iviDll productivity because tbe 
job security is more tban JOO%, it will be a 
aad state of affairs. J would request tbe bon. 
Miniater to consider tbis serious problem. 
because a lot of industries are setting closed 
down in West Benlal. It is a very big 
problem tbere. So, we are askinl tbe 
MiDi.try to open tbe closed private lector 
factories, so tbat tbere is no unemployment. 

Ac tbe same time. an atmospbere will 
laave to be created Dot only in West Bengal 
but tbrougbout Jodia, wberein tbe responsi-
bility of the WOlkers in pubJic sector enter-
prises. as also private lector onel. is 
undeRtoad b, tbelI'. They will ba ve to 
understand tbis. and produce more. in order 
to lave these public enterprises whicb play 
a yery vital role in our couotry. where we 
baft invested Dot less tban al. 45,000 
crores. 

Secondly. I would like to make another 
pOInt: unfortunately, nobody bas poin!ed 
tbis out in tbe aUiust House so far. Accordlnll 
to me it i. a very important problem, viz. 
the populatioo esplosioo. As ),ou know. tbe 
rate of Irowtb of our economy il about 5~. 
Sometimes. if there Is a aood monsoon, tbis 
rate may jump up to about 6" ; nevertheless 
It DOrmany bover. around SlJ6. But tbe 
popqlatioD .1ao i. ~nuiD. at tbe 
.... of 3" eveI7 rou. We ate addiDa • 

population iJf the whole of Australia every 
year. in Jndia. where tbe land ale. i. 
mucb Ie.. tbaD tbat of Australia. Jf we 
allow this to happen. if we allow the wbolo 
population of AUltralia to be ad ded to Ihe 
entire population each ,ear, DO matter how 
much we 10 on for economic development. 
even if we double tbe economic development. 
growth rate of development from S per cent 
to 10 per cent. I am sure notbing will happeD. 
As a cbild. I used to watcb it. Probably 
everybody bad dODe it. OD a slippery pole 
a monkey was tryiDg to go up in one hour 
two fit. aDd in tbe second bour be wu 
comin. down two fit That bas become 
more or less a situation today iD India. 
However. we try to progress today. bowever 
much our bon. Minister and Prime Minister 
are trayiol to alleviate tbe miaery and 
Poverty in our couotry, wbicb ha. really 
come down. but. nevertbeless, the results are 
Dot spectacular. A lot of povertJ still 
remains to be removed. Therefore. I would 
request tbat ever, effort should be made 10 
tbat our population control takes ever~ 
lerioul turn and everybody takel it serioully 
10 tbat we can bring down tbe rate of 
DOPulation .rowtb from 3 per cent to 1 per 
cent. 

I am happy to kDOW that tbe rate of 
inSation bas Icne down in 1983-84 from 8.9 
per cent to 3.8 per cent in 1985-86. But eveD 
thea in our country you wOI well appreciate 
tbat mucb of the ~rices of .Isential 
commodjties depend upon wbether we have 
.Iood rainllealOD or Dot; if we have a 
lood rainy season. more or loss everytbio8 
.eema to be 0 K ; but jf we do Dot bave a 
good rainy season. then everytbinl is in 
trouble and tbe prices sboot up like anytbings. 
The maio reason for tbat is tbat althoulb 
we bave invested a lot of money in irrilatioD. 
Rood benefit. of irrigation are Dot yet 
obtainable aDd much of tbe water that 
comea from tbe irrigation facility that we 
bave installed is wasted and more areas 1 , 
know, are ftooded regular)y and no:flood 
control mealures arc taten. So, I. would 
request the hon. Minister to see tbat 
iailation project. yield a maximum return 
aDd wherever we bave not yet been able to 
10 with ;rriptioD water or .c"have Dot been 
able to prevent ftoods, we should to. t ..... 
project. immediatel" becauae thereby we 
.ball be '.YiD, a loe of CO.Dt,,-. precious 
foodp"aiDs • 
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SBRI M. R. SAIKIA (Nowgonl): At 
the time of presenting tbe statement in tbe 
Bouse, Hon. FiDaDce Minister expressed 
aatisfactioD over tbe economy and also 
simultaneously expressed .anxiety for certain 
problems such as increase io government 
expenditure. increase in non-plan expenditure 
and trade deficit,. Over and above tbat. there 
i. a Irowinl problem of unemployment and 
iDtI_tion. If there is really a growtb of 
economy. tben wby it bas not created more 
aDd more resources to uplift poor section of 
people and pull tbem to tbo gainful employ-
ment. At tbe same till1e. ~'e bave found tbat 
Iakbs and lakhs of People have been thrown 
out of employment by declaring thousands and 
tbousands of industria 1 units .. as sick units. 
What we find in rural areas is that thousaods 
and tbousands of unemyJoyed youths are 
roBning from Pillar to Post in search of 
employment. May I ask tbe bon. Minister 
tbat if there is a real .rowth of tbe economy. 
tben why tbest. problems arc there? Is it 
not a wastage of our nati ooal assets because 
human beings are treated as national assets. 

Our eCODOm) d epcnds on tbe develop-
ment of alriculture because 80 per cent of 
our population depends on alriculture, and 
for the development of agricutt.re, we should 
project our national resources such as laDd, 
forests. water. etc. If ~e fail to protect 
our Dational resource, then there win ~e no 
acop for agricultural aod industrial de~t.10p­
ment because development of agrie'...: I t ure 
alone wilJ Jead to the developm~lJt of 
industries. Tberefore, we should develop 
our agriculture and in tbis respect I would 
lite to submit that efforts should be made 
for creation of rr ore and more irrigation 
potentials. But wbat we bave fund is tbat 
there are some impediments sucb as delay 
iD acquisition of land, I]OW progre .. of work 
and Doo-availability of Power. Power is tbe 
backbone of both tbe ieetors - apiculture 
aDd industry. Uoless we aeDerate more IDd 
more power. there will be no developmeot 
of industry and aariculture. Therefore. we 
mould encourap private sector to participate 
in I_cration of morc and more power. 

10 tbe industrial .pbere, thero an 
Improvemeata fa iad_trial products. But 
,bore are lOme ..... fM further improvemeat 

and expensioD such as cemeDt. IU18r. mDk, 
clotb, motor vehicles, sbippial i adultriea aDd 
fertilizers. 

We bave been facio I tbe problem of 
balance of payment. Tbis year the govern-
ment has been able to mana.e the balance 
of payment pOlition because of 10_eriDa 
down the prices of oil aDd fertilizers in tbe 
international market but tbis il purely a 
temporary phenomenon; it will not coDtiDue 
for all times to come. Tberefore, Itepa 

\ 

sbould be taken to increase the volume of 
export and to ret!uce tbe volume of import. 
We import more and more capital loads for 
our industr)'. I would lite to atress for 
IIVJDg more and more facilities to our 
indigenous industriel so tbat our indipDous 
industries can manufacture sucb capital lood. 
and reduce the burden of payment of foreigD 
excbange. A._io Sir an aaricultur. depends 
upon monsoon, which is not regular. For 
instance, this year, we. the People of lodia. 
have been experiencing severe drouabt aDd 
develtatinl floods tbrouabout tbe COUDtQr. 
Ther~fore, we should take some step. for die 
cODstruction of more aod more irriptioD 
work. so that the country would Dot sutler 
from want of water and floods 

Tbe people in the rural areas are 
suffering like anything. Therefore, my I ask 
the Finance Minister wbetber tbese arc not 
tbe iodicators about the state of our 
economy? If tbere is any rapid Irowth of 
our economy why these tbings are there? 
Wby il tbere unemployment? Why i. tbere 
ioBation in our country? Because, 80 per 
cent of our people oormally depend OD 
alriculture and agriculture depeDds 00 what? 
On the monsoons. 

Ir the monsoon properly comes they caD 
raise tbeir crops and cultivate tbem and also 
raise the commercial crops and iOCR_. 
agricultural production. If tbe mODlOOn 
fails tbere are DO eroPi. Tbis year tho 
people, al1 over India have been esperieaciDi 
8ocidl, seven floods and drouahts. Tbrou-
about the COUDtry ftood. and drouabt aN 
there. Tllerefore we Ibould take steps 10 
CODstruct more aDd irriptioD wort. 10 dlat 
the couatry would Dot luffer for waut of 
water aDd II'OID heav7 8004,. 
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w. ..w to protect all our ulanl 
reIOUfCeI aDd roreatl.. If we fall to Ii .. 
tbe. proper protectioD tlaeD ... io tbe aari-
cultural productiOD luft"en. ADd tbeD 
indultrial product jon allo will lutJ"er because 
OIIr mdUitria depeqd upoo a.riculture. 
Therefore, my lubmissioD il tbat we .beuld 
make aD attempt to create more and more 
irr;ptioo potCDti.1 apd develop 8.riculture .. 
ADd iD tbi, r~.pect we find tbat tbere is 
lome dlfBeulty. aDd I waot the honourable 
PiuaDce MiDister to tbink over tbole 
dil6cultin. Por inataDce in matters abollt 
la04 acquilatioD tbere i. lot of delay. Not 
much proar ... hal beeD made in this relpect. 
At the same time people are lutterinl due to 
inadequate supply of power. Power is the 
most ... ti_1 iDlI'edleot for industQ and 
for apiculture alao. 

TIle private sector induatriea sbould be 
eaoourapd to participate in the national 
developmeBt in order to iocreue tbe power 
8uppl, also. In tbe st~l industry allo we 
find that there i. lot of ICoPe for improve-
meDt. It 11 tbe key indu.tries and productl 
lucb al ce1Dent, luaar. motor .ehicles can be 
produced in tbe private sector. We sbould 
be able to provide adequate quantity of 
power to them for this. I want more and 
mont empba.is to be laid OD pooratioo of 
power. 

Lastly. iD tbe matter of balaDce of 
payments tbe Govemment of India could 
have manaaecl it but because of lower pri ... 
in the oil sector and petroleum products tbe 
people CODlinue to luffer. Therefore. it is 
biah time that we la, empbasis 00 iDdustrin 
to protect tbe worten "orkinl there. 

1 woo14 like to mootioD about tbe volume 
of _porta aIao. Tbe volume of _porta in 
the foreiaD market baa bee. dec\iDtol That 
is because of tho Jact of quality of aoods. 
'n.efore. we sllould improve tbe qualit, of 
0111' products and eDlUfO tbat there is an 
iacreuiDI volume of aport I to loreiID 
c:ouatriel. 

.. 

[Tra".'.tlofl] 

SHRI C. JANGA R.EDDY (Hanam-
kond.): Mr. Deputy Speaker, Sir,. I have 
beeo allotted only two miDutel' time; what 
can I speak in two minutes? lI"wever 
apeakiD, in leDeral term.. I waot to lay tbat 
.11 tbe hOD. Members bave spoken OD 
8lriculture. If tbere are Rood ra ins" we do 
better 00 food aod economic 'front. but 
wben we receive poor rains. tbe situation is 
jUlt tbe reverse. This clearly sbowl that 
tbe development efforts of tbe Central 
Government entirely depend on asrjcuJture. 

Sometime back we bad flood. io Aodhra 
Pradesh which cauacd tremendou. los.. W. 
must tbink about Iuch cootingencies. 
Besides, I want to tell JOU that all the aaro-
based industrie. are aradually becomq 
inSolvent. Oil industry and Rice IndultI'Jr 
are tbe major industries which depend 
entirely 00 agriculture. Tbele day, they are 
incurrinl JOlses. 

14.00 "rl. 

Because if it involve. )OSI tbeD DODe 
~ill bu, aroundnut and if j~te industr)' 
links. then DODe will buy jute. We haye 
seeD tbat tbe price of cotton tbis ,ear • 
somewhat remunerative as we have entered 
into a.reemeDts to export cotton and I 
CODaratulate tbe bon. Minister lor tlli. 
achievement. 

I would like to request tbe hoa. 
Minister that the farmer must get a 
remonrative price for bis produce.' AI 
PreteDt, tbe industries Uliog paddy and 
Irouodnut are iD a milerable conditioD. W. 
~bould think over tbis iuue. Sometimes ". 
Import IrO~DdDut oil.. It should be pro-
duced here mltead of beinl imported.. w. 
should eocouraae our farmers to ac:hieve this 
,081.. You Ihould fiDd out as to what crope 
~D be produced iD different areas 01 
~iffe~t Stat".... Similarly, iDstead 01 
Jm~tJD8 sUP~. the farmer. bera ahouJd be 
paid remuaerative price for I ... an:aoo aDd 
eacourqed to iDCreaIe ita production A 
Compreheolive IGIaeme mould be Ch~lte4 
~. lor ... produqdou 01 ~ 
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(SIari C. J ..... lle4d,1 
PreviouIl,. we had permitted tbe ImpOrt 

of P.V.C. lraoul .. at a duty rate 0130 per 
ceDI. but later on it W.I dilCODtiDaed. We 
IIloaId import P. V. C ....... ul. oal, after 
__ iDa as to bow much we Deed" how 
maa, iDdultries are baed OD It and what 
III the qUaDtum of local production. 

Tho P.V.C. BnDules baled. H.D.P. bap 
iD4aatry and jute industry botb are incurrinl 
Ioal. because of lack of coordination 
betweeD tho two. W. IhaD have to i ... 
llceace8 only after a due consideration. The 
B.D.P. ball industry is lufferin. loaa ... 
af_ an iDv_tlDeDl of crores of rupees. 
nerefoN. I request you.to payatleDtioo to 
tbiI iaaue... (IIIt.,.,.",tlou) 

tI¥,,.,,] 

MIl. DEPUTY ·SPEA leBR. • PI ... • 
.Iad up ••• 

(1,.,.,.,.",'10'16) 

MR. DEPUTY -SPEAKER · No. DO · ...... GOp DOW ••• 

a.,e,l'fIIIIItI8S) 

MB.. DBPUTY -SPBAItBR. • Notbiaa • 
will 10 OD record DOW ••• 

(1"'.".1'1101»)·· 

MR. DBPUTY -SPBA~BR. : Take your 
_t DOW. 

THB MINISTBR. OF STATB IN THB 
MINISTRY OF PARLIAMENTAR.Y 
AFFAIRS (SHlUMATI SHEILA DIUHIT) 
Sir. I would like to propose tbat Ibia Houe .t after the Half-aD-Hour dilcualioD thil 
neaiDa 110 tbat •• can conliDao with aad 
complete all the leaialatin buaioeu tbat ia 
_iatiDa on toda,·. apnda. 

SOMB HON. MBMBB&S: Y .. , •• 
w ....... alMact, aarMd. 

SHRIMATI ~ EfJI.A DIKSHIT : 
naDk you. I would alao like to iDlona 
the Mcmben that we will be otreriDa 8 liDd 
invitatioD for diD ...... 

MR. DEPUTY-SPEAKER : Now tile 
bOD. MiDistel' of Pln&ace. 

DR. CHINTA MOHAN: Sir. I haft 
livea my name allo. It i. an mjustice to 
me. - You .aid you will allow me for two 
miData. PIe... 811091 me at leut ... 
miDutes. Be can wait lor 6ye miD.", 
Sir. • • • (I.'.171lpI'''"s) 

MR. DEPUTY -SPBAKER: No. DO. 
If tiler. i. an~ clarificatioD. ~ou caD leek ••• 

(l.tnrupllOlU) 

DIl. CBlNTA. MOHAN: It i. a lot 01 
injultice to me, Sir. I am aatiq ODI, I. 
two minutes. We have diacuued· be ... 'or 
two da, •• tbrM da, •••• • (In,.,ruplitlU). 

MR. DEPUTY • SPEAKER Two 
miDDt .. onl, I am liviD, you. 

DR. CRINTA MOHAN: TbaDk ,00. 
Sir. for livID. me Ibt. opportuait, •••• 

(l"tn,."",/ou) 

SHIll SOMNA TH CHA TTERJEB: I 
"~e also pleaded ,oor case. 

DR. CHINTA MOHAN: I tbaak Sbri 
Cbatterjee also. 

Sir, I admire tbe penGDDeI iDae.it' .... 
boDesl of tbe MiDister aod at tbe .. me time. 
I am not able to appreciate tbe r-r 
paintinl tbat be bas liveD about tbe ecoDOID~ 
lOda,. He .aid that he ia 10iD. to impr ••• 
tbe .rowth rate by about five awr CCDt. I 
am Dot able to appreciate it, I do Dot aDOW 
bow he Is . 10m. to jUitil, it. ID tbe..1_ 
disco.ioD OD economic .ituatiOD he bad .... 
that the discUl8ion from tbe Oppoeitioa .... 
II ftI7 empt,. Bat) would DOW .. , dial 
bil judaemeot i. aoiDa to be totall, .. ptJ. 

I would Dot like to SO deep lato tbaI 
bat I would lib to quote...... .. .... ,... 
die public -=tor .bIeb II dinctb' ..., .. 
lODtrol 01 tile ..... 1IOt Mia ..... 



Som.time back WbeD I railed a starred 
.-doII. tile Mini.ter of State for BaokiDi 
.aid he is Dot able to Ii". a clear picture 
aboat tbe actl"ltiel tbat are loin. 00 hi tbe 
.... iDa leCtor. In tbe national ioter.t I 
woald lite to quote 10m. activitiea wbicb 
aN loj .. on io tbe baatiOl .ector wbicb 
.... become a bil aoctor" major tbrUlt of 
tIae SeveDth Five Year Piau ecODOID, i. 
~_t OD it to-da,. 

1",..8' bulk fraud casea-

PaDja~ National BaDk 865 
Caaara Bank 514 
Bank of Baroda - 483 
BaDk of IDdia 478 
I. O. B. - 316 
IJDdicate - 311 

There are 10 many ezamplea to quote. 
Bat lbe hOD. Mioister. a respoDsible Minister 
... ' DOW was qUOtiDI tbat tbe public sector 
.... fafled due to tbe workers problem. He 
... blaminl tbe -poor organised sector who 
are balf Daked aDd are Dot able to fill tbeir 
beliv.. fully. At tbe same time I would 
.. , tbat it il ada, liabt dacoit, of tbe 
malton to-day. The public sector is 'ailiDl. 
We caDDOt achieve locialism just by 
alopnl. 

Mabatama Gandbi bas liven 10 many 
polici_ initiated by Paodit Jaw.barlal Nehru 
punaed b, Sbri V. P. Sinah, aDd R.ajiv • 
Gandbiji. But be is loioa aa a maD 01 
.101801. 

Now I come to tbe tax structure. You 
appointed Mathai Commi.ioD io 19~4. You 
have raised tax by 10% aDd tban 34" and 
In 1984 you bave raised to 17%. You are 
ba¥ina 10 much of amnesty scheme and 70U 
are aquceDol the industry and lettio. all 
the lDOoe,. I appreciate- your tax collectioo 
ad all tbat and with a limited amount of 
tax you CaDDot improve economy. 

Now I come to tbe expeoditare part of 
h. I would like to .. , 'OU laid tbat )'ou 
wm reduoe ezpc.aditare b~ ,,,. J do Dot 
kaow. Have )'OU .ot report from inter-
c1epartmeDtal Mioia'r,. 1 will live )'ou aa 
.... p1e here. (1",.,.,.""11,,,,8) DeI---1IadIet. 
,.. aU aid iD Jour projeotioa ..,.pbJaIcIaI. 

political cbaa.... You have to iocreue tile 
Defcace Bud,et. I would like to _, in • 
city of my State you have lot Defeace 
a.esearcb Laboratory. There you haYe .poot 
eo maoy crores of rupees. You lot 10 mucla 
of material. You spent so much and 10 
maoy people are "orIDn. then. But if,08 
do Dot ba .. a leieotist tbere. I do Dot toow 
bow you are 10iD, to run Defeaoe 
labor.to,.,. 18 it Dot a .asteful expenditure , 
I would ut tbe MiDister to comment apoa 
lbis. 

I DOW com. to IUblidy. You are ai9iaa 
10 mucb sbUlidy for the fertilisen. But the 
fortHilen are Dot reacbina tho fumen in 
time. Por rabi seasoo you are aivio. I t. At 
such a late time. 

SHRI RAM SINGH YADAV: You 
do Dot bow )'OU please talt 01 lOme olber 
tbioi. Do Dot sa, that the farmen are Dot 
-tiDa fertilisers. 

DR.. CHINTA MOHAN: Aaricultural 
productioD-O.9 crores (I.'~r'lIptltlU) 
Coming to tbe Minist.., of Commerce tbis 
Uiniltr, baa become Mini.try of d~ficiC • 
You are Dot able to increase exports aDd 
JOU are 10iD. to tbe Soviet Russia. You 
are Iteepiol it as a trade secret. People out-
lide are .. yiDa tbat export is limited to some 
sectioDl 01 tbe people. I hapPl'oN to meet 
aD ape ncr day before yesterday. He aid 
tbat export i. beiDa totally exploited b7 
North Block. I do Dot know how exporters 
can increase their export. If you waDt I 
will live you ao example of dcsficiL 
(lnl.rrllpllon.s) 1984-85. )'ou have laid Ra. 
3130 crores. Thil deficit bal aoo upto 
Ra. 6500 croros. . 

(I.,.rrupllo.u) 

Thouab you have said it b as. 5000 
crores, it is more tban Rs. 1000 crorea 
Plan is a~pted with total de6cit bu,,"":' 
Seventb Five Year Plan. as. 14000 GrONI 
is loina to be mor. tban It •• 30.000 CI"OI'eI. 

ComiDa to tbe balaac:e of pa,ment. •• 

MR. DEPUTY-SPEAKER: You M" 
already tabD five miaut.. You DlA7 
CODOIade. You may Bat queatioaa u dar, • 
.. daDa wldGb I will anow. 



DECEM_ S •• * 
THB · MINISTBR. OF FINANCB (SHill 

VISHWANATH PRATAP SINGH): First 
let me tbank the hOD. Member. for their 
oomments, sU_ltions. critical comments. 
because tbat also lives warning and to be 
alert OD cutain direction and a.peets. And 
they bave beeo wen meaning and it is in 
that spirit tbal I tako tbe critical commentl 
a1ao~ and I am alao Irateful for wbatever 
appreciative compliments bave beeD Biven. 

Madbav Reddiji yesterday mentioned 
about tbe deficit finanelna of al. 5000 crores 
drawing from tbe paper tbat we bave .ub-
mitted for 1911· 88, and be bas said that it 
is too larae. I would request him only one 
thing. I have given the full paper. Now, 
witb a different deficit if you could aive me 
a different document, I would be ver, 
willing aDd bappy to receive it and see 
whetber w. can make amendments on this. 

AN HON. MEMBBR: Yes, Sir. we 
should make suggestions. 

SHill VISHWANATH PRATAP 
SINGH: Tbi. is wbat precisely the interac-
tion I look forward to and very seriouly. 
Sir, because till DOW the budact-makiDI 
procesl virtually was • closed atfair. 00 
28th February tbe FinaDcc Minister came 
aod read it out tbe bon. Members debated 
it made sUJSCStiODS. and while in t1a 
matters lome relief may be liven. lome. 
change may be made OD administered prices 
or sometbiDl, so far as tbe macro-manale-
ment of the economy is concerned-bow 
much revenue to be raised. bow much 
borrowinl_ how much deficit, DOW much 
contt ibuti.,o for public sector and how much 
non.plan expenditure-tbil macro-manale-
ment was a l(I]o.t a closed affair so rar as 
tbe bon. M.mbers and the Parliament are 
concerned and after tbe interaction of 
various Mioistries. when tbe document was 
prepared and presented in February. there 

- was bardly aDY ICOpe to chaDle tbe macro 
paramentres. It; very lerious effort ha. 
been made for tbe first time we come to tbe 
House to involve the HOUle aDd the hOD. 
Membu. in tbe ver, process of budle t-
makinl. Tbat is wby we have como with 
tbiE: d ~:'CumeDt of 1987.88 and I would look 
IOIWJrd toward, Clae IUllCltioDl of dae boa. 

Member. aDd if tlae de&cit i.l ..... tbea. 
Madhav ReddiJi. I will requeat :roo to ........ 
deBeit and tbeD .ork out other 0 ....... to 
see how tbe, work out because It ia aD 
oraaDie wbole. It i. Dot ODe variable which 
ODe caD debate. It is tbe wbole fabric tllat 
we have to take mto accouDt. If we c .... 
tbe deficit. wbat will be tbe effect OD.alier 
parametrn' ADd if tbe approach to tlie 
budaet i. lit- tbat. there will be .., 
meaDiDlful debate aDd interactioD aDd 10 
far as the ecoDomic issue are concerned, of 
course DO economic isaue cao be divorced 
from politics. but certainly it can be diYorcecl 
from partisan approacb and tbat b .. been 
my etfort in tbis House. wben economic 
iune of the country have to come. to tate 
it as a Dational issue and tbereby liateD to 
all tbe aspects and wbere tbere il need lor 
correction or amcndmentl. certainly we are 
open to it, we do not stand on our e.o 00 
that and also try to convey wbat our 
penpective is and it is in tbat .pirit I would 
take this. ID fact I will be writm. to )'ou. 
the bon. Member., livin. you a .parate 
abeet wbere you caD keep your own cop, 
and seod oDe to me aDd I wiD 10 tbrouab 
eacb one of tbem. I caaDot aonounce a 
prize on that~ but my prize will be tbat I 
will be benefited. I will acknowled .. it ia tb. 
House sayio. tbat tbis is tbe improvement 
this bOD. Momber has conUibuted to thi .. 
this bas been an improvement UPOD the 
sU8lestion I put. and I miabt accept it. 

SHRI SOMNATR CHA1TBRJBB: Tbe 
Member will be badaeted I 

SHRI VISHWANATH PRATAP 
SINGH : He will be OD tbe a .. tl 11d@ of 
my balancc .beet. So, this i. wbal I look 
forward to. 

The otber Ibio. is tbat I aIIo "aDl to 
make it as a conyentioD, Dot 001, tIIil ,ear, 
because these Blur. wi)) ebeap. TbeIe are 
annuals, but tbe CODyentioD i. tbere. tb. 
CODveDtioD of iovo)yiDa of tbe Ko .. aDd 
the Memben in tbe bactao&-makiDa pro OM'· 
Tbis it the cooveoliOD I waDt to la, aDd 
thi8 ia wbat I am lootiDl lonr ... 4 to live 
mudl more iJDport.aoe to it .... to tile 
iadwid_1 Ih .... 



[r,.."8ItItItJ,,.] 

SHill MARA Y AN CBOUBBY: )t 
would cbaltlc: WbeD JOU relinquish the 
obaqe aad IOmeoae else takes over. 

[""'''J 
SBRI '. VISAWANATR PRATAP 

SINOH: That i. precisely. Cboubeyji, we 
.. Individuals come aDd 10. but conveotioDI 
remalD aDd tbe, cODtinue. and they are 
mucb more powerful tban auy one individual 
bere or there. that is a passinl pbase. 

[T",,,,,'atlcrn] 

saRI BALICAVI BAIRAGI (Maodlaur): 
Raja Sabib. ,OU are tbrustiD. a areat 
respoDsibility OD tbe shoulders of oppositioo. 

[PIIIM] 

DR. CHINTA MOHAN: A day wiD 
come for a chaDS •• 

SHRI VISHWANATH PRATAP 
SINOH : The otber thib, tbat bas come out 
boldl, is that our commitment to dovelopment 
il uDdiuted. Tbi. document Iquarely proves 
that iD 1987-88. we are soina to commit to 
tbe Plan 22" of tbe outlay in real terms in 
1984-85 price.. Already in two years. we 
ba y. done far more tban 40%. about 41" in 
real term., iD 19"4-85 prices In tbe Sixth 
Plaa, w. could do about 28" to 29" in tbe 
Irat two years in real term. So. I tbink. 
aU tbe prophecie.- that-Dow there is • 
raoulCG crunch. tbere is a IODI-term 
6acaI polic,. tax rates bave been 
frozen. Government band bad been liabt, it 
cannot fund tbe Plan-now baviDI fulfilled 
it for tbne years and solidly tbe proof beiDa 
before you. I think, aU the propbecies. I 
would Dot make aDY comment, but at least 
wbo made these propheciel Ibould be honest 
eaoUlh to revjse tbem. 

14.16 ..... 

lSRlU BASAVARAJBSWARI-
,. ,,,. Chlllr.] 

SIIIll YADBAV RBDDI: na., were _,..... . 

SRR.I VISHWANATH PRATAP 
SINGH : Well, those 'eara can b •• heel. I 
am very happy that Sbri Madbav· lleddi 
wbo ia sittio& on tbat aide. occupyio8 the 
fint seat can say that his fean are lbed and 
be is DOW confident. I thiDk, it.is lOme-
thing with whicb we are very happy about 
it, 

SHRI C. MADHA V REDDI: Fears' 
are sbed to some extcul. 

. 
SHRf NARA Y AN CHOUBEY: Sbri 

Madhav Reddi does not say. fcars are sbed. 
Palt fears are shed. Future fears may 
como. 

SHRI VISHWANATH PllATAP 
SINGH : Well. I cannot reform a babit. 
But at least after faciol the facta. what 
amends tbe, have dODe, I take cogoizaocc 
01 tbem. 

The otber point was made juat DOW '" 
Shri Raoavicji about the agricultural lOCtor 
ODe thiOI more, I want to say. A.aio tbat 
is related to tax policy and also ideoloaica 
approacb which bal been debated. Abou 
tbe tax kitty, well, it was worked out aD( 

I assure that duri ... tbe Plaa period, we wi) 
be able to raiae RI. 9300 crores more ; te 
tbe Central kitty, it will be about Ra.7SOC 
crores or .0. more than the Plan. And ,ha 
is ODe tbinl tbo soundness of our tax polie: 
and 10DI-term fileal policy is. Com .. tf 
alri~lture. I am takiD. tbis firlt. Thcr 
are. of course. mao), po'nts. But, I think 
tbis is tbe central tbeme of our ecooom) 
We cannot uDderstand Indian econom 
un).s we understand tbe rural economy ao 
the forces tberein. It bas been the bub ( 
our strenltb. bub of our self-reliance. J 
was with the farmer aod our land refonr 
tOlctbcr. the essential in.rodieDts, tbat • 
could c;;ome to sclf-auflicieDey. 

Suaar ••• io was aD other teat of tI 
farmer. Last ,ear. WbeD we were debatil 
tbis bere, supr was ver, bitter for me. Bft 
in the Centra. Hall, perhaps I could Dt 
walt because I....,. price waa so biab ..... III II 
own Party. perbaps tod., tbe debat~ is n 
10 much about it. 



; IS Motloll ~I (;.". ico"",,/e 

SHRI NARA Y AN CHOUBBY: ID 
bOlpe! 

SHRI . VISHWANATH PRATAP 
SINOH : I must bave time to bave a little 
more debate there. 

SHRI RANA VIR SINGH: Kcep it • 
aecret. Don-' divu11C tbat informatioD. 

SHill VISHWANATH PRAYAP 
SINGH: My openness is limited to Budaet_ 
Dot discourses in tbe bome. 

But let us recollect apin. We 
announced 2-year suprcane price policy. 
We aonounccd to tbe farmer a price hlke of 
two and a ~ balf rupees and assured him 
another SO paise for tbe next year; and 
_in one rupee this year. ADd our supr 
import. compared to 1984·8S has dropped 
by 75%. Lut year. if I apeDt about Rs. 600 
crores. today I will be spendinl about 
ilL 150 crores. or 10. Tbil is tbe strength 
that we have. I am suro in edible oil also. 
tbo1llh we will bave to 10 tbroup a bitter 
period of a little r~le on tbe edible front. but 
aiven the right inputs and also technology 
to tbe far~er-Iomethiog which Sbri RaDa 
Vir Sinlbji meant that with seeds and 
yariety and all tbat~ we can make a break-
tbrouah-and tbe incentives. tbis dependence 
on imported edible oil wl}crc Rs. 1.000 
crores of money IOCS out, can be saved and' 
can 10 to much more otber useful tbiDSI 
tbat we purchase. But just like in industrial 
.If-reliance. of course_ for capita' 80od,-
Sbri Somnatbji bere pleaded alao-foreign 
capital aoods are cheaper. We bave allo 
started to build our self-reliancc in capItal 
aoocts aod indiaenous industry. We did not 
allow cheaper capital Roods to just flood in. 
We had a little of our own macbinery but 
we will buy. 

In oil seeds also. we have to 10 throup 
• difficult .,pcriod aDd let us Dot lose nerves. 
I am sure in a few ,can time. the farmer 
.m make lb. couotry self-reliant in edible 
oil aad tbat is wbat we want. 

Tile other poiDt that i. made which is 
aecelsary to be undontood is mat in edible 
oil. I l v iously t_ oil was _illl re1cued 
l'IIulall1 IUDO qaaalilJ' ne" 1DODda. Now 

'we bave chanled it. When tbe farmer iI to 
sell and when tbere il a flush .. lOB for it. 
at that time. we are redociD. tbe ...... of 
edible oil. So. farmer acta bm price. Bat 
wben it is a Jean period. WbeD be .... IOId 
aDd lon( to tbe trade aDd at tbat tim .. tile 
trade waotl to exploit tbe situatiOD b7 
hoardiol aod at tbat time we are 10iDI to 
release more edible oil to briDI dOWD tile 
price. We bave done this aDti-qoUcal 
arraolement from last year. It II .. worked 
well. We are loiD. to contin_ with it. 

So far cell fund in reaard I~ 
R&D .•.••. (lnterruptions). I told Dr. O. S. 
Dbillon tbat if be comes up with an, pro-
posal, we will immediately 811'ee. About 
luaarcane pri~ may I remind, tbat be 
mentioned one rupee tbat b.. beea aiYeD 
tbi' year' 

SHRI R t.NA VIR SINGH: In Uttar 
Pradesb. you bad lot of it but wIleD you 
had become Financc MiDilter of lodia, it .. 
ooly one rupee. 

MR. CHAIRMAN: DOD-' ioterrapL 
Don't intervene in tbe matter. Let tbe 
boo. Minister lay. 

SHRI VISHWANATH PRATAP 
SINGH: JOlt ob.erv~ tbis 6.'Jre. Prom 
1980-81 to 1984-85, io five yean IUPrc:aDO .. ' price waa raIled from RI. 13/- to Ra. 14/-, 
one rupee more. In 1985-86, RI. 21 iD the 
fint dose, tben, SO paise in tbe ne",t dOH 
and tben ODe rupee in the next dose. Rs. 4/-
in all. 

[TTQ1I61t1tlon] 

SHRI RANA VIR SINGH (K..iler .... j): 
But you have Dot bothered to _ the 
amount SpeDt on production. 

SHRI VISHWANATH PRATAP 
SINGH: Now ,OU .bitted ,our IJI'OIIDCL 
Same way. 00 wheat a)Io, RI. 5/- ia 19.'.86 
aad _in It.I. 5/- in 1986-11. So ....... 
takiDa care 01 tbat aad I do DOt lb_ ..... 
it aDJ Deed for -0l"Il. 



'AMI iaauraace scheme wa. introduced 
... ,..r. W. are asses.iog it and certainly 
It will be priority area of oilseeds when we 
.lDk 01 furtber _tGOSiOD to otber crops. 

Tbe otber area of subsidy and tbat haa 
... raised by hone Members is whetber it 
wW dcct ,he faa:mers or Dot. What we are 
Iootio. for is lub.idies. We are tryiol to 
oat overhead costl. For instancc, in food. 
IlIAD, bOD. Members said aDd Sbri DbBlatji 
baa takeD initiative quite 8 bit and bas 
auaceedecl in concrete results in certain 
..... We are lookial further into it a. to 
bow "e can reduce over-heads. II we buy 
at about 162 from ahe farmer aDd lel1 it at 
110 to tIM consumer and subsidise with 10 
mucla mODey •• 

('''''''111''10".\ 
So, how CBn we reduce tbe over-bead. 

ud tbercb, reduce tbe subsidy" It is tbe 
aame way in fertilizers allo. What we are 
lootiDI at il tbat can we look into the 
ftl'ioas beads of the fertilizers subsidJ aDd 
could reduce tbose beadl whetber in tranl-
port or other items; lalt year we could 
reduce al. 300 crores 00 fertilizers- transport. 
So, b, reduciDl these beads, we can reduce 
it. 

But on .. tbina that also should be under-
atood i. tbat virtually we bave beld fertilizer 
prices eveD after last year's little increase ; 
II' ... wbat wal virtually five yean back. 
Wbil. inOatioD io tbe couotr7 is takiDa place 
at 5. 1 per ceot the price of fertilizers i. be.... kept low one commodity we are 
boldiol, irrespective of whatever be tbe 
bdlatioD but tbe burden or bilber COlt will 
be reOected lomewhete-eitber in the budget 
or rrom lomewbere elle; It is for HOD. 
Members to 1000eit as to bow to manale 
Ibtl .ituatioo and bow to bandle tbis 
altatiOD. 

TIle other tbiD, which Shr'i Madbav 
aedell meDtioDed yesterday-more io a 
.-raJ wa, -\V .. 01 deficit tiD.ociD8. AD 
hoD. Member jut now meotioDed of tbe 
deleltl ill YariOUI &hi ......... . .. 

He laid. tbe deHcit bas beeD It'OWi .... 
Now, tbe deficit Irowth is just like-.. 
somebody sa,s tbat wbeo tbe econ0Dl7 
.rows. it also .rows. It is tbe same waY. in 
wbat proportion it is .rowiug. If a chDd 
.rows, it. shirt will also grow. Otberwise. 
il yoo try to fit tbe lame shirt of tb .... 
,ean' old; eitber be caonot WOI k or tbe 
sbirt will tear. We caDOot put tbe same 
deficit of four years back and try to run the 
ecooomy up-to-date. 

SHRI C. MADHAV REDDI (Adilabad): 
RBI credit sbould also be there. 

SHR) VISBWANATH PllATAP 
SINGR: I would like to .y tbat from 
next year, we will reflect tho Det RBI credit 
also because that i. economic deficit. Let .. 
be honett. W. will oot ooly Ibow tbe 
budget deficit, but we will sbow tbe RBI 
net credit also. Let the country know tbe 
wbole ecooomic .ituation aDd bave laitb tbat 
we can manage tbe economy better. Let me 
.bare real diffiCUlties witb tbe people and 
witb tbe House. 

In 1979-80, tbe deftcit .as Ra 2427 
crores. In 1985-16, tile deficit was RI. 4490 
crores. ~ccordin. to 70ur JotIic, tbe de8cit 
i. lower tbao the deficit of Rs. 2427 cr~ 
because the Ra. 2427 crOret deficit in 
1979-80 was 2 26 per ceDt of tbe GDP. 
while Rs. 4490 crores deficit is only 1.91 
per ceot of tbe GDP. So, this is amaDer 
deficit. Also, Ra. 2427 crons deficit ill 
1979-80 was 13.1 per cent of tbe total 
expeodituTc in tbe budget ; wberea. RI. 4490 
erONS deficit is oD1), 8.3 per cent of the 
total expenditure. So, tbe as. 4490 is 
Imaner tbaD Rs 2421 as • de6cit. 

SHRI SOMNATB 
(BolpUF) : So limple r eHA TTBRJBB 

S8RI VISBWANATH PRATAP 
SINGH: Yes. it is. • • 

SHRI VIR. SEN (Kburja): So deu 
also ••• 
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SRRI VIS HWANATH PRATAP 
SINGR: Tbat is a solid ecoDomic reaSOD. 
That is tbe rationale bow we assel. it. 

SHRI SOMNATH CHATTERJEE: 
EcoDomica is DOt 100ic. 

SHR.I VISHW ANAYH PRAT AP 
SINOH : But JOllie has to be economically 
aaed. 

Shri Madbav Ileddi raised tbe point of 
amnesty scheme ; tbe otber Members als 0 
raised it. He bas said tbat tbe raids bave 
been stopped. It i. not that we have lone 
OD • boJlda" Mr. Madbav lleddi. jUlt 
because some am.eat)' schemes ba.c beon 
aDaouoced. I do Dot bave to .ivo aU this 
proof because atread, maDY Member. bave 
liven me eocouragemeat in tbe HIlle that at 
least en this count they ba ve said tbat tbe 
Go..-nmeDt bas taken firm action. All 
tbat .1 want to point out is tba tit if ,OU see 
the seizures and tax-evasion detected of 
customs or excite or tariff or uDder all other 
Ia .... in 1984 it was-I am le.viol out t_ 
decimals-Ra. 200 crores and in J 98' it wu 
... 608 crores-tbree times more. And it 
i. Dot tbat tbe Domber of raids bas increased. 
The Dumber of raids, in fact9 bas f8:.lIen from 
89.000 to 80.000. That meaos~ tbe big fi\b 
are caught more. The quality of tbe raids 
bas improved. With leaaer number. we are 
pUml tbrce times more, namely, Rs 600 
crora from detection of tax evasion and 
scizurea. I need not quote tbe figures DOW : 
IOIDe time in Question Hour I will show how 
tbe Dumber of arrests under COFBPOSA and 
all tbat bas lODe up. Tbe element in tbe 
."'MSty scbeme i. that tbere bas been no 
las COoc.uiOD i there is no compromise iD 
the sbare which f. of the country witb aDY 
penon wbo comes for amDesty. In otber 
IICbemes ,00 Ila" to pay bact. for example. 
tbe aear'er Bond. with interest. Here we 
are Dot pa'iDa back; we are Depina it. 
All dult •• are aayiDi is this : if you brina 
.videDce _iOlt ,ourself whicb I would 
ban firat to colloct aad prove in court. 
If JOG are _vinl me from that trouble, thea 
I am J-t Dot putt""OO ia jail : but I am 
IOiDI to take all m, moDeJ. Thil ia DOt 
a perpetual policy. The datea ba.. beea 
•• Dquoce4 .. tbe .mtPtl "'. are kaowQ. 

For 0DCe ~o. become .oft aDd ~: 
··Allrl8I1t ; if ,ou want to mead ,oar .. ,._ 
we are Ilvial a cballCe. aDd If 1011 rea~ 
mend your way. certaiDJ7 we will take aD 
our duel but will not put 70U behind tbe 
bars : we will allow ,OU to CbaDge but Dot 
after til at date". Also there I •• necealty 
because wilen we started It lut 7ear. tIIent 
.a. a bi. hullabaloo in tbe Ptell. -n. 
system hal been lite tbi. ; now aD of • 
sudden we are bein. caulht: how caD .. 
do 1" Tbat 80rt 01 thiDI was tlaere. • • • • 

[TrtM.'lltIDII] 

SRRI NARAYAN CHOOBBY: Wh, 
did you not catcb. them earlier. • .. , are ,OD 
catcbinl them DOW? 

SHRI VJSHWANATB PRATAP SINGR: 
After tbi, date. I can stroDII, .ay. "Well. I 
have giveD you ~ime ; your time is over: if 
)'ou have Dot corrected yourself, you have 
takeD tbe rist of it aDd ,ou bave to face the 
CODNqueDcea". Iii, v • .., clear • • •• 

[TrlllU/a,'onJ 

SHRI RAM NAGINA MISBRA: Tbe 
newspapers report ."eryda), that 10 D18Dy 
raids are beiDa CODducted. But wbat 
measures are JGO adoptinl to check the "17 
rieb people here who are traIl.rerrial haae 
amounts to Switzerlaud , 

SHRI VISHWANATH PRATAP SINGH: 
It baa already been discD~d at lea.th iD 
tbe Houae aad jf )'ou take up tbia matter 
DOW, it will CODlume mucb time 01 ,. 
House. Tbe GoverDment wW 'ake aU 
pouible ,tepa at it. command aaj will male 
all-out dorts to cllect tile oul8o. 01 
money. 

(.",.,,) 

. SBR.I SOMNATB RATB: I tJaiat. 
tbere will be DO lUI1JJer eateaaiOD ., dale 

(I.~'tl ... ) • 



SH8.1 VISHWANATH PRATAP SINGH: 
I"ye Qpreased my •• ' OD that point. Let-me 
come to the substantive part. of tbe debate. 
~ we will Ict diverted. E~h point 
.. wonb)t 01 COMidcratioD in a separate 
4ilcuuioD. I imderltaad; but we will 101e the 
maiD trac~ 

Another point .as made 00 can aDd 
electroDiC8. tbat much i. beiDa .aid. but tbe 
laxul)' items are beiDI promoted. So far 
car i. ccmc;erned, tbe biller cars· we bave 
DOt' aUowed. we have reduced it.· 

Dr. Datta Sam_Dt ia no, bere. I was 
YO.., mUcb surprised when be had on one 
coaDt pi_dad for the public sectOI aDd said 
,ou are dolDl ever,thiol for tbe private 
eector aDd,au are ruonin. down tbe pubUc 
.-ctor· but wben it cam& to favouring , 
Maruti yil-a-yis other private lectors, be 
said that 'au are doina a wronl tbinl. At 
I .. t be should allow us with a bias to b&:lp 
tbe public Mctor. 

SHR.I NAR.AYAN CHOUBBY: He is 
ICOnn. a point 0111,.. 

AN BON. MEMBER: It is a load 
point. 

SHill VISBWANATH PB.ATAP SINGH: 
AD)'Way. we will 10 ioto tbe details. I am 
baviDa a dilcuuioD with tbe Industry 
MiDiltcr today. 

SHRI SOMNATH CHATTBRJBB : 
What is tho indi8enous content of a Maruti 
car' How much are you i~portiD. for tbe 
maaufacture of Maruti car ? 

mRI VISRWANATH PRATAP SINGH: 
That point is well takeD. Tbere is Ionian 
eacbanae ou*. We somehow want to 
CODDeCt iL That is why Commerce MiDistry 
II aIIo lookiDI into tbis matter. W. are 
thiDtiD8 tbat iD the Com paD, Law". can .. e 
brIai aD ameadment wben tbe companies will 
baye to show·their loreillD acbaDp eamiDl 
in the BalaDce Sheet i_If. Whea it CQJDC8 
lor aew UceDCial etc .• that point could come 

. Jato co_lderatioD. So. there is a preasure 
011 .... Sou. DO use for... _ebaa.. tbat 
..., oam lorolla 6ob8Dl8. ID' tbII wa, 
". pi bJiDf to ~ it u,. 

SHill SOMNATH ~HATTERJEE: I 
asked a question in tbis very len ion what 
il the amouat of loreian cxchaD.ci tbat is 
beiDI utilised b, tbis aatomobile companies. 
The answer i. that Itatistics are Dot available • 

.. SHRJ VISHWANATH PRATAP SING:H: 
I sbare yOUr concern Somoatbji. 

SHRI SOMNA TH CHA TiERJEE : 
The projected iodiaeoilation bal Dot been 
done •. 

SHRI VISHWANATH PRATAP SINGH: . 
I don't think' we have difference of opinion 
on tbis point. When tbere is a foreign-
exchange outgo.. it is all. right to start witb . 
But indjlenisatioD should take pJace and in 
a lenuine from, not puttio. some label of 
anOtber Indian Company aod tbey importand 
supply to Maruti pod Maruti saying that the 
bave indigenised because an Indian Company 
i. supplyiol wbile tbat . Indian Company is 
jmportin&. We arc ~ooking ioto it, we are 

"Putting tbis X ray-not tbat w. want to put 
a cover on it-it sbould be X-ra,ed and tbe 
aenuine indiaenis.tion should take place. 
That is tbe onl, way. . 

This is precisely the point even in 
Electronics allo. It is not the electronics 
itself. but we sbould look to iodigenisatioD. 
It is a labour intensive arca. The wbole 
informatioD explosion that bas taken place 
in tbe ,!,orld, we sbould Dot b. left behind. 
But tb~ point i. that as we 10, W~ have to 
iodipoile a~d brin. our domestic capacity. 

, A POint was raised abo~t Banks. Chinta 
Mobanji raiaed a poiDt about banks "Bod tbe 
fUDctionioa of tbe .banking system May I 
I.y, ODe tbiOl sbould be appreciated tbat we 
started witb 8000 brancbes and DOW it is 
52000 branches? Tbe rural branches Jra'e 
only 2000 "oulhly. Now we have about 
3000 rural4Jlbraochoa. See tbe tremendous 
expanlion tbat has taken place. So in 
this expanlion I don't say tbat there a~.Do 
loopbolea or lacunae. Whea you have secb 
• fut arowth witbout liviq aoy fime for 
ooDIOUdatiq. weakD_ do crop iD and J 
,.., WaD' '0 GO"" it ap. 
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ISbri VllbwsDatb Prata., Slop) 
Eyen if ,00 see the deposit IrOwtb. 

IDltialIy before .. tiODen_tion, it w.s Rs. 
4600 crores. Now it i. about Re. 93000 
crorea. That is tbe expansion of this 
beoml system. The expansion that b •• 
tabD place, we hard17 bad aD id_ of it. 

DR.. CBINTA MOHAN: Bow much 
amount-il involved iD tbe different" activities 
of tbe banks 7 

SHJU VISBWANATH PRATAP SINGH: 
I would .. , about. tbe performance of the 
bub iD tb.lut Year. 1985. Tbe deposit 
pvwth w .. comiol down rrolQ 1982 to 1984, 
it was a decliDiDl curve. From lIbout 17.6 
per ceDt it came down to 17.3 per cent. 

. DIal ... the decliae. It bas sbot up to 
18.5 poi ceDt in ODe year. That i. tbe 
improwDlOnt tbat we could do in tbe year 
1985. At the fame time the II"OIS profit 
whicb was D_tive in 1914. ~jz., minua 10.' 
per cent last year .. could increue tbe 
profit to 32 per cent. 

The tar.. for direCt finance to aari-
calton is 15 per cent. It ".. below talllet 
iD 1984. It was hard), about 13 per COlli. 
ID 1985 we could bring it to 14 per cent 
and in March 1986 we have raised it beJond 
15 per CODt. tllat is. bo),ond tho tarae •• 

DIl. CBINTA MOHAN: What about 
the bank credits to tbe Imall scale aoctor ? 

saRI VISBWANATB PIlATAP SINGH: 
Aa reprda priority aec:tOI' advance. for tbe 
poorer sectionl ~ I do DO' dony there .... 
leakages and lacuoae. The tsraet for the 
.,.ker aectioDa .sa 40 per cent. 10 1983-84 
OD~ 38 per ceDt could. be ac~ieved. In 
1985 it .. lf we ero.sed the tarlet and it wal 
about 41 per cent. 10 March 1986 it is 
aboat 42 per eeot. So bere alIo it is above 
taraet. This i. priorit, ICCtqr advanCC8 
.. icb include small ICIlle sector. 

For tbe weaker eectioDl 10 per ~t II 
the taqet and it ..... boat 9.5 per .... cent ill 
Match 1985. ID March 1986 we bave --
able Co ac)Ii8W mOJO thaa 10 per ceoL 

HOD. Memben bis expressed that ill tbe 
distributioD of tbe loans to the poorer 
sectio,. tbe repreaeDta1i"ea of tbe people 
should be iDvolved. It was raised iD tbe 
HOUle durio. tbe Question Hour. We ..... 
conliderir •. to adopt some stt'PI in DRD aad 
other committees, In some Statee. Collector 
is tb. Cbairman. So MPa aaturall,. riptfully 
do not attend .ueb meetings wbere aa alicia) 
i8 tbe Chairman. We are tbinkinl aDd I "all 
bave inter-action witb the Rural Developmeat 
MiDiater-tbat peoples· repreHnt"ives could 
chair tbose committees aod they could do 10 
by rotation and tbe official can be Secreta" 
to the Committee. This is one arranlemeat 
we are considering and 1 will talk to m, 
coDeape tbe Rural Development Miftister. 

Secondly. Sir, when Jndiraji nationalised 
tbe bauks she.dedicated tbele resourcea to 
the people. Now bow could this inter-action 
be increased? So we bave asked all tile 
tanks and all tbe branch manqers-I wm 
request the hOD. Member. if the bnuac" 
mao_lIOn are Dot actioa-accordlnal, iD 
tbeir constituenc)' tben tbey should briDl it 
to our Ilotice-tbat OD 15th or every month 
tbe 1 Ihould allot a certain amouDt of tlmo 
to meet tbe customers themselvel. ,.., 
should try to remove tbeir arievancel and 
sbould Dot coDtinue to * ait in their rooma 
and let application s aDd take action. TIley 
should allO go out and meet people in the 
villales. the beneficiaries and otbers aDd see 
bow really tbe tbings are bappcninl in the 
field. Not ooly the Braneb Manager, I have 
allo asked the officers of tb. Bankinl Depart-
ment in tb. Finance MiDistry that the, 
lhould make surprise checks on the 15th 01 
ever)' GODtb: tbey should 10 out in the 
field aDd find out what actually is bappeniD •• 

At tbe. same time. for disperl8.l of loaD. 
we have asked them to fix two da,. in eWI')' 
mODth 10 tbat the dispersal is made reaulafly 
and undue deJa,.1 are Dot there. ' 

At tbe same time, tbe procedure will allG 
~ave to be improved. Now, tbe procedure 
II-Villale Level Worker BDO. DaDA 
'&7 • ' .. ... eterinal'J SuraeoD, Branch MaD-aer. TIleD • 
wMtber tbe State bave liven tbeir put 01 
the lubsidy, wbellaer that i. depoaited iD the 
Ceatral Bank, and then. Jt loel to the braDcIi 
from lbat ban~. It i. Dot OJU a tbree'-
1 •• Ed race, but a liJ' • .:_d.... w ..... 
doiDIlOIDCtbq how Co UDtIe .. ,. 



Shri Mabajan yesterday mentioned about 
tile bOUliq for tbe poor. We have the 
ladir.. Vikas Yojana a'nd R.. 125 crore. 
were allotted for providiog hOUSIDI to tbe 
Ie_dated castes and scheduled tribes. We 
will cootinue this houJioa acbeme for tbe 
poor. aad tbat'will be taken care of. 

Sbri Bholaoath- Sen mentioned about 
lubaidies. I have already dealt with tbi. 
matter. 

Shri Somoatb Chatterjee raised tbe point 
of capital ,oodl industry. I think that· is 
• vital point aDd I do not want to make 
aD), debatina POlotS. But I a.ree tbat tbe 
capital loods industry is the hub of self· 
reliaoce in our stratelY and we will keep it 
bealtby and ICe it gIOWI. On tbat perception 
there is DO deitefCncc of opinion. Last 
~ar we reduced tbe project du ty to 45 pOr 
ceDt. tbis year we Jlava raised it to 55 per 
cent and if need be, we are ready to 10 ahead 
more. I bave no compunction. We will 
bave to keep our capital goods industry 
alive, but at the same time we bave to 
moderanise it. If \\' e do not moderanisc 
it, it would be mummifying obsolescence. 
If the technoiolY remains old" we keep on 
holdiDI to it. It would be a fossilizcd 
ecGDom), of tbe palt. That would be just 
rUDnins lome museum where we 10 
aDd sec the animals of tbe past. 
We have to strike a balance 
between the two. In tbis proccls we cannot 
10 80 far tbat 4e kill our capital goodi 
iodusu)' aDd at tbe same dme, we caDnot 
protect it to the extent of 3eO or 400 per 
aaat tbat it doe. Dot mo\'e at all. We hue 
Dot to atrain it. but train it and 10 abead, 
ad a110 take care of it. 

Now. 1 come to tbe point tbat Shri 
SomDath Chatterjee made, tbat tbe States 
are Dot being liveD sufficieot fundi •••••• 
(1",.,,.,,plloll8). So rar as State transfer. 
are concerned, tbere is DO better reprCionC8-
tiye for Stat. tban m) self bere in tbe 
Central GO\lefDlDcnt. AlaiDst the budaetar)' 
• tim.tea of lut ,ear. we bave IjVOD Rs. 764 
wore. more to tho State b, better tax 

. COllection. Out of eV:I, . R.I. 100 tbat 1 
OOUICt, al. 51 10 to tbe Stat •• 

~) 

Gr~wfh fa 45 J)er ceot. • J live you ,. 
data ber. aod you live me compJimeota 
also. But with all this IfOWtb of. direct 

. taxe • ., it does Dot help reducing ply defiCit .. 
85 per cent of it loes to tbe States. So. I 
labour aDd sweet for States. Why are ,OU 
worried about it ? 

SRRI SOMNATH CHATTERJBB : 
Wbai about" the special depOlit Icbeme' 
The provident fund i. DOt. beiDI depoaitecl 
aDd the Statcs are beinl d,prived of the 
mODe),. 

SURI VJSHWANA1'H.. PRATAP 
SINGH: I will be comiog to that. Wbat 
I am sayinl is that out of the total kitty 01 
R~. 774 crores if I get tbe Det resource 
transferred, tbe total comes to RI. 4300 
crores more than the Budlet estimates to the 
States. 

SHRI SOMNATH CHATTERJBB: 
Go to tbe_Mabarasbtra Chief MiDiater. Be 
will also ask (or money. 

SHaI VISHWANATB PRATAP 
S~NGB : I will come to tbe point of pro-
vJdent fund and States being affected by the 
intereat ftltoa being raised oD tbe provideDt 
fuod .od all tbat.. One tbiDI. you . should 
Dot forset. You must allo have beeD 
arguinl that we deposit tho employee,'money 
in- low interest-livin, funds and just lik. 
bonded labour. tbil is bonded mODO), aad 
SO.OD. 

SHal SOMNATH CHATTBRJBB : 
Tbat does not mean that you put it iu tho 
lpecial deposit only. The State GOYCl'DIDOQta 
do Dot pt a abare in thi. mODe),. Tho 
object is Dot to pay them more mODey. 

SHRI VISBWANATH PRATAP SINGH: 
No. no. The object is Co pay them mo • 
money.. My problem ia this. Whca J 
diaalree. there il a problem· wheo I qree. 
oven 'boo therf; ia. prOblem-' 



. ... 
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[Sbri '!isbwaDatIT Pratap SiDab] 
We bave to realise that the problem. of 

tbe ceDtre and tbe States a~ tbe same. 
Centre add St.t~s, it is the same entity. 
We are responsible not ODly to Centre. but 
to States aa well. We are responsible to 
both Central aDd State Plaos. The plan of 
tbe couotry has to be fulfilled. Now we 
bave cOme out witb -Iudira Vjka. Patra~. 
'TbiJ is a Dew instrument whicbf

, lives 20 per 
cent simple interest ; in five ycars tb. aploUDt 
will double. ADd tbe Statea will pt two-
thirds out of Ibis money. There is DO more 
attractive insfru1Jlent Jet to be afloat. wbicb 
I have aivcn to the State Government. Tba.t 
takes care of your point. 

SHRI SOMNATH CHATTERJEE": 
What about conSignmeDt tax. Say sometbiDI 
Sir. Try to do somethinl. 

SHRI VISHW ANA TH PRATAP SINGH: 
About consilomcnt tax. I wrote to tbe Chief 
MiolSter.. There are some basic inputs like 
iron ore crude petroleum bauxite. ·coal. et<;. 
On these itemss there should be a common 
regime in tbe countt,. If ever), State is to 
have a different relime on basic inputs, tbe 
whole ecoDomy will have its impaca. 
Suppol)e in a hospital there is a patient. 
One senior doctor comes and giv~ him an 
injection. Then anotber junior doCtor comes 
aDd gives him anotber injection. Wbat will 
happen? It may be two separate injections, 
but tbe system is tbe same ; it i. the same 
patient who bas to receive tbee injections. 
Whether tbe Ceotre gives or the State lives, 

.. it is tbe same economy whicb is beiDl 
injected. Here we bave to· cooperate. I 
wrote to tbe Cblcf Mini'tera tbat exemptioD 
power sbould be with both tbe Centre aDd 
the State. But the Chief Ministers have not 
aareed to it. So, tbere i. a stalemate. 
There is need for more dialogue 00 tbis 
aspect. 

SHRI SOMNATH CHATTERJEB: I, 
there aoy ehaDce of caUiDI for a tn •• tiD. ? 

SHRI VlSHWANATH PltATAP SINGH: 
I did say tbat there i. Deed for dialogue. 
We will have a diaJOIue witb diem. 

Thea Sbri V. C. JaiD mlDtioDed about 
droupt in RajastbaD. We are meetiD. tbe 
Members of Parliament from llajaatbaD 
tomorrow. So, J Deed Dot ,a, aDythial 
further on it. 

SHRI RAM SINGH YADAV: SII', 
.the situation it equally bad ID Uttar Pradeab 
too. 

SHRI VISHWANATB PRATAP SINGH: 
I want to say ODe thiol about droupts aact 
ftoods. 10 tbe Sixth Plan, we SpeDt about 
~. 2000 crorcs. In tbe very first two yean, 
we havo exbausted tbe same amouot. Now. 
we have to alsea tbis .treDlth of the treallurr 
when it is pitted apiDst God. Bow mucb 
cao you fiabt with the God ? 

SH&I NARAYAN CHOUBEY: So 
you lay, war qaiolt God. 

MR. CHAIRMAN! ODly five millutCi 
lef!. Let bUD cODclude. 

SHRl VlSHWANATH PRATAP SINGH: 
Sorry. Madam. I am tryiD, to meet tbe 
points of tbe bOD. Memben. 

(Inl.rrupllo",) 

MR. CHAIRMAN: In between. dOD't 
ask questions. 

SHRI NARAYAN CBOUBEY·" Sbe· 
bas come to your rescue. • 

SHRI ATAUR. R.AHMAN: You are 
aiviog to every State. except ASlam. 

SHRI VISHWANATH PRATAP SINGR: 
The otber point whicb wal made W.I about 
Ioft.tioD. I am comiDI to some of tbe 
importaDt poiOD. I caD not 10 to eve.., 
poiDt. So about inflation. one thiDa .bould 
be uodentood. Till DOW. it bas beeD a style 
that Opposition Mcm1aen and everyone ask 
from the Government. wb, tbis baa 
happened. ADd the Govemmeat ltartl 
aDlweriDi 00 cverytbiDI, whother it il witbiD 
ita power. or Dot. So, I WaDt to frukb .., 
wbat tlao GovemmcDt caD do aDd wbat it 
caDDOt do. The Govemmeut 1I0Dlld, ., 
that it caDDot do t.iI. 



So far.s IDe maa ... mat of psice il 
coDccrDed, GoverameDt hal lOt 3-4 iostru-
lI)entiand for that Government is responsible 
aad abould be aDlwerable. One is.money 
supply aod tbe other ·il iDitirect taxation of 
commodities. The tbird ia tbe administered 
price. 

SRR.I NAR.AYAN CHOUBEY: We 
ar. all lacrealiDI ito! 

'Iro 
(lnle,rup,iofts) 

SHill VISHWANATH PR."TAP SINGH: 
You meaD that wo are amswerable. So I 
am Dot deb.tioa that. So far as tbe effect 
of tbese are.1 are concerned. 'Yes'. It ij 
tb. GovernDlCnt-. money. But there is a 
vast area in tbe Wholesale Price Index· and 
tbe Coolumer Price Iodex and tbat i. tbe 
aancultural produce. More tbaD 50 per ceot 
of the Consumer Price Index and tbe Wbo)c-
sale Price Index i. of tbe agricultural 
products wheat. In tbat area. production is 
by 6d larae dependeDt on tbe crop. tbe 
rains.· Tibs yOlO', potato crop bas not come 
up to expectations and last,.year. it may be 
tomato. ] can produce more cl'3tb. But [ 
cannet produce tomato and p~tato. No 
Government caD produce it, iD any factory •. 

SHR.I SOMNATH CHATT~RJEE : 
Visbwanatb Pratap aDd' Viabwanatb down 
there ...... 

'SBR.I VISHWANATH PRAl"AP SINGH: 
Tbat il differont. 

SHRI NARAYAN CHOUBEY: What 
about uaemploymeot problems ? 

• SHRI VISBWANATH PilATAP SINGH: 
So wbat are your optioDs' You just say 
wbat caD tbe Government do? So spend 
foreiaU exobaDie to import it from lome 
country wbere- tomato and potato is · 
produced. 

( Traufallonl 

S8R.1 NARAYAN CBOUBEY: Por 
004' ... te, 400tt do 10. 

SHRI VISHWANATH PRATAP SINGH: 
We will Dot do it we sball 'rcmaio witbout 
potato and tomato but will not spend foreia 
excbange OD tbese items. 

SHal BALKAVI BAIRAGI: Be II 
naulbt, lfaDd fatber from Beqal. 

SHRI VISHWANATR-PRATAP SINGH: 
Tbe otber tbiDI i. tbe dYDamics of out 
growing econom;. Wbile tbe value of Rupee 
bas declined, tbe per capita income hal loue 
up. Before, the War. during the Britisb 
times. there was relative price stability. 10 
ODe rupee, one could buy 16 ka. 'of wlleat. 
That does Dot mean tbat tlie pepole wer. 
better-off. 

SHRI NARAYAN CHOUBEY: Wbo 
bas pleaded for it ? 

SBRI VISHWANATH PRATAP SINGH: 
You ·sbould understand tbat. , 

SURI NARAYAN CHOUDRY: You 
underltand tbat. 

SHRl VISHWANATH PllATAP SINGH: 
You understand tbat and don·t sa, it. YOll· 
understand tbat very we)). but ,OU dOD-t sa, 
"it. yo'o prescnt it in • form. You are Dot 
talking beret but ,ou are talltiD. beyond th. 
wall. That is why you are addres.iDl. 

SHRI NARAYAN CHOUBBY: You 
kindly speak of unemployment probleQl 
because your time is tickilll away. 

SHRI VISHWANATB PJlATAP SINGH: 
So, per capita income bas II"OWD in.. spite 
of whatever you sa, 00 tbe 'Valae of tile 
rupee. In 19S()'Sl. tb.-_a ... 100 ad 
it has become 165 in 1984-8S. So let as in 
tbe d,namics of our IrowiDI ecoDOID)" we 
sbould UOd.staDd. dial infiatiOD does Dot 
D .... 'iJr reduce the purcb •• iDl po ... 
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IShri Vi.bwanat~ Pratap Singh] 
Purch •• iDa power cao stDI increase. if tbe 
iDcome distribution aoel tbere wltb thOi. 
who have lot to let more moDe,. 

15 •• _. 

Now comioa to elQplo,ment; this is • 
very vital luue, and in tbis emplo,m eDt 
suatep. apia the ... riculture sector has to 
pia, the major role. 

MR.. CHAIRMAN: Mr. Minister. bow 
mucb more time do you want" I will bav. 
to extend tbe time for ,ou. 

SHRI Y. S. MAHAJAN: Let bim 
fiDiab. 

MR. CHAIRMAN: At 3 O·clock we 
have to starl tbe Private Members· BusineSi. 

SHIU VISHWANATH PRATAP SINGH: 
I will finisb within five minutes. 

MR. CHAIRMAN: I will extend the 
timc b, ft.. miDUles. 

SHRI VISHWANATH PllATAP SINGH: 
In the agriculture sector, out of 4.70 cror. 
tbat -will be absorbed in tbe 7tb Plao. 
1.80 crorea will be absorbed tbere. 

[r''''''"flolJ] 

SHRI NARAYAN CBOUBEY: For 
how man" days in a year 7 

(&,0."1 
MR. CHAIR.MAN: 

cootiDue. Don-' interrupt. 
Please ••• let laim 

( 1",.,,,,pll"".) 

SHRI VISHWANATH PBATAP SINGH: 
So. it • aivco impetus. Here. what I want 
to _)' ia tbat batieally we have to pve 
Impeta8 to qriculture. for our employmeDt 
J)n)b1em. ManufactariDI will absorb only 
66 ..u.. 

SHIll NABAY AN CHOUBBY: Do 
)fOG .meaD to -7 &bat iDdaItrial ..... wall 
aet Ia. ~, 'l1Ia& ..... , i ..... DI" 

u..n."'" 

SHRI VISHWANATH PRATAP SINOR: 
No ; wllat I am l.yiD. i. tbat in our Itratea. 
we caDDot forget the agriculture acetor. W. 
have to maximize OD the iDdustrial lector 
allo. But lot us not be ,under an illusioa. 
that onl, ,the iDdustrial .ector is loiN to 
sene tbe employment l'rob1em, and Dot tbe 
agricultural lector. 

Ooe lalt word 00 tbe public sector. 
Tbat is the one tbinl OD wbicb I will ule my 
thn" now. Public Sector i. tbe cardinal 
poiot of our ecoDom,. There i. DO debate 
OIl tbat. 

SHRI SOMNATH CHATTElUEB 
Do you agree witb Mr. Sathe' 

SYRI VISHWANATH PRATAP SINGH: 
What Mr. Satbe was tryin8 to empbasize ... 
tbat ~~ bave to make it more efficient. and 
that tbere are problems iD it. That i. aU. 
(lnl~"upl;o".) It bas ShOWD performance. 
Tbis year. electricity, railways and coal". 
sbown improvement. ~ 

SHRI ATAUR RAHMAN (Barpeta): 
• I am a new member of tbis Parliament. But 

"ben I lee tbis sort of interruptioDs. I feel 
very sorry as I would like to bear also. ... 

saRI VISHWANATH PRATAP SINGH: 
No ; it is a w.lcome intorruption. I do not 
mmd it. 

SHRI SOMNATH CHATTBRJEB : 
Interruption is all riabt ; disturbance is bad. 

SHaI VIIHWANATB PRATAP SINOH: 
I am Dot distul bed by botb. 

MR. CHAIRMAN: Tbere ia "CfJ 
frequent interruptioD. 

SHRI VISHWANATH pllATAP SINOH: 
We have to improve tbe performancc of tbe 
public lector; and I also see tbe "orb,.· 
partieipation at tbe maDqcrial level. Tbeir 
participatiootlon at..a level biaber than tile 
800r aDd sbop lovel .. is DCCeIMr17 for die 
improvement of tbe public lCCtor. I _ il 
ftI7 cleulJ. 



'3' Cllm. ott PMB. ••. AORARAYANA 14. 1901 (SilK": COlllt. (4mt1t.) /JIll 334 

• \ ID a mised ecGnom" apart from its roJe 
fa lb. economy, I lee tbe public sector .s a 
bulwark alaiDlt total take-over by tile private 
leCtor. TlDs is • very important political-
poiat wliich I want to make, viz. public 
leCtor is a bulwark against total take-over 
b)' tbe private sector. not onl, of economy. 
bat 8110 of politics. Tberefore. public sector 
Is politically .110 very necessary. 

SHRI NARAYAN CHOUBEY 
Furthermore, it Ibould allo be capital-hi.b. 

'SHRI vlSAwAmTH PRATAP SINGH: 
-I bave said that already. Mr. Cboube,.. But 
tbi. aspect is not on17 in respect of economy; 
it baa a political significance also, and we 
"'ould recOianize tbe political significance of 
the public: sector. I have bad some taste 
of ",iDa to fight tbe power of money. I 
tao. if they had tho wbole .. ay, bow much 
laro.d. they can build. If Government does 
Dot baA tbe strength of the public sector, 
aDd tbe whole ecoDomy was in their hantl., 
on wbat ground we could fight tbem '1 I 
blow the strength of their oetwork. I think 

-It Is. therefore. necessary to save tbe politi-
cal Iy.tom. Politically it is necessary. Of 
coone, we have to make it efficient, aDd it 
baa to contribute to· tbe resources. We 
baYe to take tbe labour ioto confidence. On 
tbil, I think. tbere is no difference of 
O.iOD. 

I think Mr. Sathe was also tryiDB to 
make tbe poil't tbat there were some 
problems tbere. 

MR.. CHAIR.MAN: Wo will DOW take 
up Private Members' BusiDess. Shri R.P. 
Suman. 

COMMITTBB ON PRIVATB MEMBERS· 
BILLS AND RESOLUTIONS 

( ... ',.,,] 
Tw_tr-E ..... Report 

SBRI R.P. SU'!fAN (Atbarpur): I 
bea- mew : 

"Tbat tbia BoUIe do a,tee with tbe 
Twenty·ei8th Report of 1_ Committee 
GO Private Members· Bill .. aDd Resolu-
tion. presented to tbe House OD 3rd 
December. 1986." 

MR. CHAIRMAN :. The question il : 

"'I'll at tbis House do aaree witb Ibe 
Twenty-eilth Report of tbe Committee 
oq,Private Members' Billa aDd Resola-
tioD. preaeDted to file Bouse OD 3rd 
December. 1968." 

The mOlloll .... adopted •• 

---
IS.OSIln. 

CONSTITUTION (AMBNI)MENT) 
BILL 1986-

(I ...... of New Art1de123A, 238 ... 23C) 

• 
PROF. MADHU DAND~VATB 

(Rajapur) : I bea to move lor 1_" to 
introduce a BiU further to amend tho 
CODatitutioD of India. 

MR. CHAIRMAN: The question i. : 

-'That 1eayO be araDted to introduce. 
Bill further to ameDd tbe CoustitutioJl of 
India.--

PltOF. MADaU DANDAVATB: I 
introduce the Bill. 

---
.... bJiaIaecI ill tile a_tao ot ladiaSUra-

onIfDu7 Pal' lL Section 2. dated 5.12.8f. 
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NflIM8.' Cltlz~. SUI 
CONSTITUTION (AMENDMENT) 

BILL, 1986* 

(AlMlldaaeat of Article 85, ete.) 

_ tbgllshJ 

PROF. MADHU DANDAVATB 
(llajap~): I bea to mi)VO for leave to 
iDtroduce a BUI furtber to amend tbe 
Co.titutioD of India. 

MR. CHAmMAN: The question is : 

--"lbat leave be araoted" to iotroduce a 
Bill further'to amend tbe Constitution of 
Indi •• •• 

.. The molioB WtI' adopted. 

PROF. MADBU DANDAVATB: I 
introduce the Bill. 

FORBST (CONSBR.VATION) 
AMENDMENT .BILL 1986* 

(AlaeMlaeat of 8edio8 2, etc.) 

[En,1I6h] 

PROF. MADHU DANDAVATE 
(Rajapur): I bel to mo" for leaye to 
iDtrodDQC a Bill to emend the Forat 
(CooaenatioD) Act, .. 1980. 

ML CHAIRMAN : The question is : 

'-Tbat leave be aranted to introduce a 
Bill to amcod the Forest (CoDsel'VatioD) 
Act. 1980." 

7_ mol'o ..... lI4Dpled. 

PROF. MADIiU DANDA VA TB: I 
iDtroduce till BDl. 

*Publiabecl ia tb8Ga:&elte of lodja Batra-• ""1')', Par' U. Section 2, dated 5 .. 12.86. 

CONSTITUTION (AMBNDMI!N1') 
BILL 1986* 

<AiaeatJme.t of Article 368) 

SRRI SHANTARAM NAIK (Paoaji): 
I beg to move lor leave to iDtroduce a Bill 
rurth~r to .mood tbe CODstitUlioD of Judi •• 

MR. CHAIRMAN: Th. questioD is • • 
··Tbat tbe leave be paDted to iatroduce-. 
Bill furtber to amend the Coostitutlon of 
India.--

SHRI SBANTARAM NAIK: I' 
introduce tbe Bill. 

---
STANDARDISATION OF STYLB OF 
NAMES OF CITJZ&~S BILL. 1986* 

[Bngl18ld 

SHRI SHANTARAM NAIl{: I bea to 
move for leave to introduce a Bill to provide 
for standardisatioD of .Iyle of DamCi of 
citizen •• 

MR. CHAIRMAN : Tbe question is : 

·'That tbo leave be II'8Dted to iDtroduce a 
BUI to provido for standardisation 01 
styJe of Damel of citizea •• •• 

TIw motlo" "118 IlIIoDtal. 

SHR.t SHANTARAM NAIl{: I 
iDtroduce tbe Bill. 

---
·Pabliabecl iD the Gazette of lad. l!atra-

or4iDa'1 Pan JI, ,cf;tloa ~ fII • ., '.Ia.N • 
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INCdMB-TAX (AMBNDMBNn 
BILL, 1986. 

(A ....... t of Seetl.,.. 230A) 

(&,11"'] 

SHRI SBANTARAM NAIK: I bel to 
move for leave to Introduce a Bill furtber to 
&mODd the locome-tax Act, 1961. 

MR. CHAIRMAN: The question i. ! 

"That leave be aranted to iDtroduce a 
Bill furtber to amend tbe Income .. tall 
Act, 1961." 

SHR.I SHANTARAM NAIK.: I 
introduce the Bill. 

e .• Ian. 

FLOOD CONTROL AUTHORIT~ OF 
INDIA BILL. It86-(Colild.) 

[.,,,_] 
. MR. CHAIRMAN: The House shan 

DOW take up further cODsideratiOD of the 
followiDB motioo moved by Dr. Cbandra 
Verma aD the 21st November. 1986. 
uamel, :-

--Tbat tbe Bill to provide for tbe lettin. 
up of a flood control authority of India 
to· CODtrO) flood. and lor matten 
couoectecl tbeJewitb. be takeD into 
conlideratioD ••• 

SHill SATY&NDRA NA~~ YAN 
SINHA (AuraDaabad): I raiN to support 
dac BW. Dr. Verma baa done a laudablo 
work in brlDliDa tbia me •• ure before tho 
House. • The oaber ., we diacu.sed Dood. 
ad drouab~ in cbi. HoUle aDd we. diaculled 

*rublitbed ia the Gazette or India Eztra-
or41DarJ •• art 11. SMtiOD 2. date4 5.12.8', 

tbat flood. bave .become an aOGual affair with 
ua • it bal become almolt ond.emic iD our 
.,Item and it cauln colossal dam ale in 
terms of loa of property, crops. buman lives 
aDd cattle beadl. Beside, it causes untold 

, bard.hlps aDd suft'eriDiS. 

.GoverDmeDt ba. been aware of this 
problem and al far back .. in 1954, a 
aational programme for flood control wal let 
up which .tudied tbe problem aDd made 
c:ertaiD recommendation I for cODstr.uctiDI 
reservoirs, embankments IJlIl1d8, etc. A 
reasona bJe degree of ftood protectioD was 
provided to about. 13 million hectares out of 
40 million bectar .. whicb bave becn identified 
al flood prODC. 

50, in 32 year. W. have beeD abJe to 
provide lome lort of flood protection 
mealures to 13 miUion beetres up to ! 985 In 
fact. at tbis rate, I do not think that it will 
be possible for us to cover or provide flood 
protection measures to the rest of tbe 
flood-proD. areas. r think it may Dot be 
poalible eveD to cover balf of it. Duriog 
Pirat Plan to Sixth Plan we have .pent more 
tban Rs. 1700 crares over flood prot~cll.on 
and mucb more OD flood relief. Actually, 
we have spent tbousands of crores on flood 
relief. The Minister himself said that OD an 
average tbey are spending at. 400 crores 
per year OD flood relief aad still there bas 
been no respite rrom the seourle of flood 
and we an: suft'erinl. J blow tllat tbe 
Government of Jndia hal i:'ern exercised 
about thi. problem aDd in 1976 the National 
Flood Commission was conltituted wbieh 
made a number of recommeodation • .iD 1980. 
It Coek about lour year. to .tudy aDd make 
recommendationa. Thole recommendations 
were conaidered and revicwed by the Cen f.raJ 
GovernmeDt. On that basi. luideUnea were 
framed and instruction. wero issued to tbe 
State Govemu,enta to implement tbose 
recommcDdatioDI. 

10 ~981 aud 82 the Irription MiDiaten' 
ConfereDCIS were beld at which theae 
recommendatioD. ..ere discussed and tbe 
Government of Illdi. impresaed UpeD the 
State Governmentl to prepare an ezpttditioul 
piau for tile impJemearatioD of tbe.c 
NCOIDtDlDd.\lo.,1. ... 
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(Sbri Satyendra Narayan SiDhal 
Madam. only 1m States '0 far were able 

to do lome tbiDI in the matter of impJe-
montalion of tbe recommendations and' 
fumish informatioD to tbe Central Govern-
!DeDt and tbat too very scanty informatioD. 
Tbe Central Government, it appean. ia 
merely there to provide funds for floo'\. relief 
aDd to live them loan asai.taDcc for flood 
protection and beyond that thcJ can do 
Dothing el... There i. DO wa, of e08uriol 
implementation of tbese recommendations. 
ad floodl continue to ravale tbe country 
with unceasiD& Raularity. 'Ibis is tbe 
poIitioo. Tbi. constitutes a stupendous task 
before tbe country, and tbe problem appears 
to be intractable. It is a sad stato. The 
State Governments are expected to take 
eyery possible mcasure to control tbe floodl. 
But in my opinion it is beyond tbe resource. 
of the State Governments to take effective 
steps to control the floods. Manifold 
meuures have to be taken and comprehensive 
plaD. bave to be made: But they bave not 
been able to do so far and you milht 
recall tbat the recommendation of the 
Mitra Committee for prepariog a plaD for 
every major river iD tbe countrJ bas Dot 
been implcmenttd. Only with regard to 
the Damoder Valley tbe plan was fully 
implemented. Regardiog Brahmaputra it was 
.tar ted in 1982, but it bas Dot been fully 
implemented. Witb resard to other State. 
Dotbibl hal been done. Weat Benlal did 
appoint a Committee under tbe Chairman-
.hip of Man Swab to make certain 
recommendations It could Dot be imple-
mented becau~e tbe West Bengal Govern-
ment itself did Dot make adequate allocation 
of fuods. 'I hey allocated only Rs. 11 crore. 
and the wbole plan was to cost about Rs. 
125 crore., Thereafter. a comprehensive 
plan bas been preDared by the Wesl Beosal 
Government whicb could be imptemented in 
25 to 30 years and wbich is pendiol with 
tbe Central Government. For evcrytbiol 
the State Governments are coming to the 
Central Government for their help. Tbere-
fore. it is to be seeD whetber we should 
depend upon tho Stato Governments for 
meetiog the lCourase of floods or tbero i. a 
Decd for a Central Autbority to do tbis 
.... uee tbere are iDatancc. where tbe riven 
are passiDa through • cnc State to another 
State. Suppoliol a river is palliol from 
Madbya Pradesh to Audbra Pradesh and the 
".dbys Pradeab GOftmmeDi- iI Dot .prepared 

to make any contribution for raisiD. tbe 
embaDkments and all tbat, tben who will do 
it? So, as I said" tbe problem is stupendous 
aDd needs the use of science and techooloD 
also. In my opinion, it is far beyond the 
resource. of tbe State Ggveromcota to tackle 
tbis problem. 

Floods are DO looser unpredictable. We 
are able to know the movement of :flood •• 
An boo. Member from ADdbra Pradesh 
wbile speak ina on the last occa.sion laid 
that tbe Central Water Commislion did warm 
tbem of the coming floods in Godavari and 
tbat helped tb~m to SAve many lives. 80# 
we have tbe flood forec8stiol macbinery with 
us but we do not bave a comprehenlive 
outfit to deal with the situation. 

We all knew tbat tbe embankments that 
we bav. erected to control the floods oa 
both side. of the rivers a Iso prove inade-
quate after some time due to siltatioD. The 
other day my friend Mr. Chardulal CbaDdra-
kar made a IUllcstion that tbere should be 
a Dredger Corporation wbicb should under-
take tbe job 01 dredginl activities so tbat tbe 
silatioD could be removed. Tben, a sUllcs-
tion was made that wben tbe flood~ come 
tbey cause disaster and tbere is no arraole: 
ment for meeting luch a situation. We 
ha\c beeB meeting this situation on lid hoe 
basis. Therefore, it bas to be conlidered 
whether we can leave thinga as tbey are and 
we should depend UpOD the various agencies 
tbat we bave set up, or we should have a 

. Central Authority with adequate powers to 
deal with tbe situahon. 

The National Flood. Control Commiasion 
made several recommeDdations amana .blcb 
one recommendation was for coDstitutiD& a 
Central Authority under tbe Chairma .. bip 
of tbe Prime Minister. who .hould be 
assisted by a strong body of tecboica) men. 
That idea was mooted by tbe National 
Floods Control Ccmmbsion aDd I do Dot 
koow what tbe Government baa done 10 
far. But it is vcry necessary tbat we sbould 
have a Central Autbority witli adequate 
powcn to be able to deal with the situatioa. 
The, Ibould bave funds of their OWD. Tile, 
should have tbe powers tba t wberoYef tiler. 
is • question of iDter-ltate diapate. the, caD 
Ilk. deci.ion. wbich will be blDdilll 011 aD 
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tbe pan .. concornea. TJley should prepare 
Comprehensive plaos for the caAhmeat areal 

. and the river basin'S. They should take soil 
coalerv.tion measures. All these measures 
they Iboold be able to ta te. . Dredsinl 
operations. can allo bo taken. by tbis 
Authority. Disaster managtment can also .. 
be UDder taken by t.bis· Autbority. 
Therofore. frem all accounts it appears 
tbat we. need sD'cb an Authority. There 
are many advantales also. Alonl witb 
it we can have hydro-electric .eneration. 
Tbe hOD. Minister till -tbe othar day was 
iDcbarle of energy also and we know tbat 
bydel power is very· cbeap_ China 11&. 
solved_ this problem by mini-byde) plant. 
You caD adopt tbis plan. Tbere is an entry 
of it in tbe Union List. &0 arc able to solve 
iDter-State disputes. We can appoint such 
aD autbority. If you tbink tbat tbere is a 
conltitutional obstacle in the way you c:an 
• 0 in for an ameodmcDt io tbe ConstitutioD. 
In couotriel like Canada, Australia. U.S A. 
wbich bas a federal let 'W. tbey' bave tbis 
subject in tbe· Union List. Tbere is DO 
problem to keep it in tbe COJlcurrcnt List. 

We are goiol to bave super computer. 
Tbis is what the Prime M .Dister said. It 
will be al?le to forecast metero)oglcaJ move-
ments aDd we will be able to know actually 
tbe bebaviour of ~be monsoon and plan 
accordingly. Tben we can also prepare 
ar .. wise programmes and plans. We caD 
prepare rive( basin plan in -catchment area. 
We are also in a posi lion to dovelop remote 
aeDsiDI techniques tbrouah the ule of 
aatellitel. 

Two or three days ago tbe boo. Minister 
in reply '0 a question aboltt tbe Himalayan 
&e,Ioo--whetber tbere IS any remoto scnsinl 
tec:bnique or Dot. said tbat there is no lucb 
arranaement. 10 fact I wal surprised and 
also pained. Wbeo we are making sucb a 
bia b~adway in tbis respect aDd the Primo· 
Minister IS 80 keen about it we bave DQt yet 
doveloped tbat capability, It is Decessary tbat 
we ahould develop tbls remote sensing tecb-
niquo t.brfiugh tbo use of satelhte· to be able 
to koow the movement of glacial Himalayan 

r"' .R.eaIOD. We should know about SDOW 
moltlDg. about tbe ·movement of alacier. 
60% of tbe JIldo-llaantic river fiow fI:om 
Hlmalaya'- Tb-:, let tbeit water from that. 
aod if ,0\1 know an tbi., \YO will be ... able to 

• prepare our plans. The river basin plan 
require, not" only creation of relorvoin. 
embankment but also requires aforestatioD8 
so that it may act as a soil con5ervatioD and 
prevent siltation aDd carryiog of silt thioUlb 
river water and we caD control flow of water. 
We bave scientific data with us. Tbe Prim. 
Minister is also tbioking of baving a ..... 
wise data. by preparation of cQllectioD 
system, so tbat we inay be -able to ko,?w tbo 
real positioD in tbe various States and in the 
various areu on the basis of wbicb a plaD 
could be prepared. 

. Now I am submitting before tbe Minister 
whather it is possible for the State GoverD-
meot alone to do all tbis or wbetever tbe 
Central authority will be able to do it. In 
my own opinloD it is tbe Centra1 authority ... 
which alooe will be competent 'to take all 
tbese mas.urel, it will have its own- resources • 
My friend from Telugu Desam sUBIcsted 
Iba t initially tbe Central Government may 
give Ra. 500 crores aod tbe State Govern-
ment sbould contribute their quota to create 
its funds and then you can impose levy on 
tbe varioul sectors of society. Tbese are 
IUlgestions which should bo copsidcred for 
creating a fund to be placed at 'be disposal 
of tbe CODtral authority. 

W llb these words I commend the pro-
posal contained in the Bi1l moved by Dr. 
O.S. Verma. 

SHRI R. P. DAS (Krisbnagar) : Madam 
Chairman, 1 have only a few words to add 
to tbe discu.sion. 

Madam, thi. is a very 100d Bill brouaht 
by Dr. Chandra Shekhar Verma-Flood 
COD'lrol Authority of India Bill. I support. 
tbis Bill. It is a weU meanina Bin, 

We have fpund that aome steps bav" 
been taken ~by the Central G .)vc,roment to 
control tbe Boodl. Out of 40 milhon hecter. 
oj :flooj:prone are,,_ oply 13 mullon hectares 
bav. come uadel· ftood protection. This is a 

. very. minimal ~inl. We fiod tbat tbe C uai 
Boards thaI. bave been act up and al me 
Slate Boards couJd nOl cope with tbo 
probJom. . Tbey 11a ve some schemes and 
plans for implomentation of the ftcbemea. 
But tbe States eould Dot implemenl lh .. 
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• (Shrl R. P. Das] 
plans and schemes onty bccaUie of lack of 
funds. The States dki not have anoUlh 
fuods to implemeDt tbe. plan. aDd schemes. 
Tbat is wby tbese schemes bave remained all 
along uDimplemented. That is wby some 
bOD. Members ·bave already raised the 
questioD that the ~sponsibility should be 
taken over by the Cen1re allo Dot b, tbe 
States alone. It sbould Dot be a State 
subject alone because Stat •• do not have the 
oecessaey funds. Their resources are very 
mealre. Tberefore, it is quite impossible on 
tbe part of the State. to implement aoy of 
tbe. biuer scbemes on tbe riven. This mates 
lbe projects and all the Icbemes remain 
unfulfilled. Take tbe case of Tista projects 
of Nortb Bengal. It requires R-s. 450 
$rores. but lunds are"not forthcominl from 
the Centre. Tberefore. the project could 
not be implemented for yearl. For years 
over funds were Dot available from tb~ 
CeDtJ~. Thia States of West Benlal is in 
such a financial constraint that it i. not 
possible for tbe State to sive funds for quick 
implementation of sucb a project as a Tist. 
project. Tberefore, Sir, I would urle upon 
tbe Minister to find out functs for tbis Tista 
project If it is Dot possible for tbe Centre 
to do so at tbe preseot moment. tben I 
should lay. qain tbat all tbese plans and 
scbeme. 01 the State Government would .. 
remain unimplemented. They will bave a 
ver7 slow pace of implementation and tbis 
Ilow pace of implementatioD would DeVeI' 
serve tbe cause. Therefore. tbe quostioD of 
bringiDg tbese rivers UDder tbe Central 
scheme and uDder Ceotral project. il 
imperative. 

Sir. tbis slo" progress in implementio8 
tbe plans and schemes clearly aho.lt. the 
necessity of baviog a biller bod, like tbe 
proposed Flood Control Authority of India, 
tbe Bill (or wbich bas j)eeu.brouaht iD ttlia 
House by Dr. Cbandra Skekbar Verma. I 
IU pport tbis. This sort <>f a body could 80 
to some extent to belp tbe Slatel. If w. 
look at it from anotber aoale. we will find 
that tbe State .alencics 10 far bavc more OJ' 
less failed to impl.mcot itl luideliDes. itl 
iDtcntions because of obaCDCe 01 locb a 
bod)'. 

10 view of tbe sevcre ftooda aod draapta 
in 1954. Goy.nment tbOUllaI tbat aometbfD8 
J)a<! to be done for tb_ protection from tbe .. 

flood. But "1'1 IIttt. ba. been dODe liDee 
thea in tbi. ri'aard. Sfr. tbe flood protectioa 
apncies, in tbe meaD tim~. bay. clearl, 
proved tbat tbey are not competeot eaou'!' 
to face tbis -al.aotic talk of flood protcctioD 
io tbe couDtry. Tbetefore, tbi. Bill really 
IJllaelU tbat a bIller bod, ba. to be set up 
immediately aod that bod,. ma, be called 
the Flood Control Authority of India. Por 
tbis reaSOD, I support tbe Bill 

I tbink, tbi, Authority caD 10 ia ror all 
tbe Jask of anti- erosion of soil; it can allo 
take up •• orrslation projects. At die •• me 
time, it should al80 undertake coDstruction 
of big dams across the riven; construction 
of embaDkmeDt alool1be big riven wherever 
necessary. We know tbat, at present, all 
tbese tasks have been entrusted to tbe 
Central and ata1e agencies. But due 10 OOD-
allocation of funda by the CeDtre aDd 
iasuflicient funds beiDI giveD to the States. 
this plan remaio' unimplemented Tbat I. 
wby, there sbould be one biuer Ceotral 
body and tbat body should be liven enouah 
powerl and funds so tbat it could call')' 
out tbe prOlramm es of flood protectioD 
tbroUlbout tbe·States. 

(Trull 1",lo"J 

KUMARI MAMATA BANERJEE 
(Jadavpur): Madam, J rise to lupport this 
Bill introduced by Dr. Verma. Tbe intention 
behind briDliog this Bill is very Doble. Our 
country faces tbe calamities of flood and 
droulbt every ,ear and crores of rupees are 
apent 00 relief works but in Ipite of at1 tbll, 
no constructive way out i. fOUDd and, .. 
sucb, Boods and drou.bt cannot be elimioatccl 
from tbe couotry. Every ,ear tbousaoda 

ItCf people lose their Uv .. , crops are destroyed 
and farmer. bave to suffer buae 10". due 
to ~be fury of flood's aud drOulht. Lut rear. 
wbile .ADdbra Pradesb. Aaam. Beapl aad 
Arunacbal Pradesh experienced ftooda I 
Rajaltban aod Mabarubtra witnouecl 
drouabt. Rajulhu-. 27 districts were bit 
by d,ouabt. 'We caDDot chock aaloral 
ealamitic., but we lhall 1aave to lee .. to 
bow tIIeIe Datunl calamitiea caD lie pat to 
lbe bcDefit .o! tfle COUDtr, b7 mobDilt.., 
resources • 



(&.,1.11 

Uncler tbe leadersbip of our Prime 
M1Dister. we are loinl for tbe 21st Centwy. 
We are lookinl forward for tbe 21st century. 
We are mavin. f.or tbe 21st ceotury. 

[T,,,,,".tto" ] 
\ '\ 

Our scientist and tecboo)OIlsts .bould 
carr), out r •• earcb to evolve methods for 
coDtroliiDI tiood and ~ droulbt. The results 
of locb a research will save thousands of 
people from death or be'comiol bomeless aad 
crores of rupees beiDg spent at prescot will 
allO be saved. Today we spend crores of 
rupe'8 every year for coatr oIling floods and 
drouabt. 

15.34 hn. 

(SHit I VAKKOM' PURUSHOTHAMAN 
In 'he Chal,J 

The Central Government as well as tbe 
State GovelDmcnta contribute funds for this 
purpose but despite all tbis exper.diture., no 
cffectivc way out IS found. There should 
be some permaoent solution to let rid of tbe 
flood and drouabt problem. I would like to 
request tbe hone Minister to acquFre modem 
lopbilticated electronic computers. It will 
belp in forecast iDa welle in advance the 
possibilit, of floods in. particu Jar State. so 
that arrangements could be made in time. 
We participated in tbe World Youth Festlval 
held in Moscow. At th~t time. tbe computer 
bad forecast tbat there would be rain at the 
time of inauaural ceremony. 

LElIgII,Ia) 

Wby are y~U not . acndins ono engideer 
toam to lluuia '1 

The resources tbat Jndia bas. are 
uDmatebcd in tbe worlJ. But tbey nc-ed to 
be mobilised. Our COUDtey commaod. areat 
re~pect in tbe world. The .velopmont 
.activities are .. Iso beiol undertaken 00 • larae 
scale. but tbe problema of flood and drqugbt 
allO need ~o be lacked OD • pcrlqaDCDC 
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footiDg. There are' dam. on river like the 
Ganga. Godawari, Kaveri. Narmada and 
Tist. etc. Most of these dams are eitber' ill 
a damaged state or are yet to be completed. 
I want tbat tbe entire situation sbould bo 
reviewed so as to briog about certain 
improvetnents. JU!tt now, an horf. Member 
from Benlal e:xpreslCd his views. Tbouah I 
do Dot find favour with his views. ,et I 
would support him ~n the issue of Tilta 
Project. • • •• (l.ttlr,.up:IDfJ') 

Our State was hit by floods in September. 
My constituency was tile wrost bit iD tho 
entire Benlal. Tbe situatlOD waS 10 bad 
tbat C~CD small boats were not available. 
T,lIe poor did not get even Halopn tablets 
and food. I waot tbat tbe discussion on 
.tbis Bill sbould be above political consi-
derations. But one thina. would certainly 
like to say. The Chief MInister of our Stato 
has two daughters. One is called 'flood' 
and tbe otbet 'drouaht'. Wbate\<er fuod. 
ate given for flood and drought .relief 10 to 
tbe accounts of their party fund and are Dot 
spent 00 tbe poor. When tbe floods strock 
tbere, tbe Prime Minister reached tbere even 
before the Chief Minister could reach thero • • Evcn his fuJI security was Dot with him. An 
old mao there had commented that tbe Chief 
Minister, District Maliltrate and' District 
Collector bad" not come, but the Prime 
Minister bad reached. 

When ,he rehef camps were set up tbere. 
tbe red fJal'S of the Marxist. were put OIl 
them A famJ)y cOOlistlDl of five members wal 
liven 100 arams of ccbura' aJongwitb a part7 
pampblet asking them to voter for tbe C.P .M. 
Even the bread liven to the poor is stamped 
by tbe C.P.M. Previously, the R.amakriShna 
MiSSion. Bharat Seva Shram SaDp and Olb_ 
reliaious ora&nbaUODI used to provlde relief 
to tb~ poor durioa floods, but this time. 
these organisation were Dot permitted 1.0 
conduct relief works. No reliaious milsion 
was allowed. When a calamitY stnkel-as 
bas bcC"n t~ case of Bcolal thiS time, where 
lakba of -people Iuft"erod due to ftooda-
POlllics should Dot be draged iot$) it. W. 
shouJd make collective efforts to protect aDd 
provide relief to such people. 1 would 
submit that ftood and drouabl both C8uao 
buge damalo but of the two the floods an 
morc devastatma_ There sboukl be an 
emeraeDc, service to evacuate the Boud bit, 
people and doclon Ibould be availiiou. , ..... 
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[Sbri Vattom Paruabothaman) 
You tnow that duriDg ftood., about 150 • 
porSODS stay UDder the same roof. The 
water becomes contaminated which causes a 
variety of diseases, but they do not let 
proper modi9al help. 

You should brio. forward the FJood and 
Dtouabt Cootrol Authority of India Bill 
iQstead of tbis FloQd Control Authority of 
India BIll. You sbould utilize tbe service. 
of science and tecbno)OIY ill this ondea your 
80 that we could show to tbo world that we 
are second to none. -

SHRI D. P. YADAVA (Mongbyr): I 
express my thanks to Dr. Verma for brioliol 
forward this Flood Control Autbori ty of 
Indaa Bill. Dr. '!';rma .and myself come 
from tile reaion throuah which tbe Gaoga 
flows. The maximum water bolding capacity 
of the GaDga is about 4 to S lakb cusccs. 
If tbe quantity of water remains upto five 
lath cusecs, sbe looks, beautiful, captivating 
and the one tbat removes tb. miseries of tbe 
people. But tbe moment tbe quantum of 
water increases to 22 to 24 lakb cusecs, it 
becomes tbe devastator !,nd 00 10DIer 
remains captivating I and Dr. V~rma 
represent\· MO.tlgbYf aDd Kbaaaria consti-
tuencies respectively whicb are situated Ob 
-'be banks of lbe Ganga. Perhaps no otber 
Member of tbis House witDess devastation 
80 close 1, every year as we do. Even the 
rains in Madbya P.radesh cause floods iD 
Mooahyr. Rain water of Madhya Pradesb 
BOWl into tbe Ganga tbrouab tbe Sone river 
wbich causel IlllrtDinl floods and colossal 
losses. Whether tbe rainl fall in Delhi or 
in the foothills of the Himalayas. our district 
MODghyr is tbe wont affected area overy 
,car. So I would request tho bon. Minister 
to vlSic our distrIct iD August next. tbe ume 
when the floods" are at tbe peak, so tbat be 
could bave a alimpse of our miseries caused 
by 80oda. I do not }Vant to present before 
tbe Hoose any biB tecboical issue. • We bave 
three major reports 00 ftood witb UI. The 
tim ""ort was prepared b, the Alriculture 
Commiision. the IOcond one by "the frrilation 
Commilaion and the Illst ODO was the report 
_bmittod br tM Flood Commiuion. All 
_ reports ba.e IUlle.weI measure. for 
preveDtina ..... cauaed b, 800ds.. I tbink 
w.: caDIlot _'It more meuUreI dIaD wbat 
II eoatalald Ia _.,.... nao IDabI 

tbinl is tbat we caDDot cbock Boodl. II 
somoone says tbat floods can be cbecked by 
the embankment of the GaDla, I do DOt fiDd 
it practical. Tbe most essontial tbinl i. to 
prevent .the 10ssel caused by Doods and it il 
well witbin your reach. Mr. Minister. you 
cannot preveot floods but )'OU can preveDt 
tbe losses caused by floods to a lar&e atent. 
if Dot completely, by adoptiDI pOlt-flood 
and prc-flood measures. 

Mr. Chairman, Sir. if tHe woal 
devastations caused by tbe floods is to be 
seen in any area, it is in my area. Drinkinl 
water becomes scarce. A 11 embankments 
are breacbed result ing in inundation. Wa'er-
loSgio8 takes place in tbe sbape of a drain 
or ponds ·whicli causes disease and puts all 
agricultural 0ieratioDs out of gear. Tbere-
fOfC', I would personally suggest tbat immediate 
steps should be initiated to bUild check dam. 
in tbe upper areas wberover poslible. You 
should set up a combined task force of t_ 
Survey of India, the Geoloaical Survey. State 
Governmellt and tbe Ganga Flood Control 
Commission which could prepare a map 
after surveYlnB each area If you have 
district wise maps. diyislon wise and block 
wise, you can prevenr floods by constructioa 
cbeck dams. It meaDS tbat movement of 
water can be controlled. I think you aD 
prevent Ooods ilJ the up~r regions of 
Monghyr. Bbagalpur and Patna by con truc-
ting check dams thero. 

. Mr. Chairman. Sir. you cannot aase .. 
tbe extent of 1011 cauled by flood uoless you 
conduct ~ero Level Contour Survey and 
initiate area plaoDiol. The Central Govern-
ment should take inItiative in tbis matler. 
Tbere is nothin. like the State GovernmeDt 
being embarrassed if you 10 abead witb 
seltiOI up an authority to deal witb il. 
I think it j. better if you let some belp 
from tbe State Government. So I WIlDt 
you to sct a totli I lurvey conducted by the 
Flood Contro I Department to bavo aD 
assessment of the losses caused by floods. 
It will benefit tbe Health Depanment and 
tbe A.rircuf&re Department as ;. well So I 
urae you fo implement tbe posl-ftood aod 
pre-tlood immunisatloD proaramme at tile 
•• rliolt. 
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Mr. Cbairman, Sir, with tbese words I (E",II"II) 
lapport tbls Bill aDd I uraze you tllat sbould • 
Dr. Verma choose to witbdraw tbis Bi!l, MR. CHAIRMAN: All light One 
tbe Government should brio. forward a bour extension is liven. 
comprebensive Bill to undertake tbi. wort. 

SHRI VIRDB) CHANDBR JAIN 
(Barmer): Mr.. Chairman, Sir, J rile to 
_preas my view. OD tbe Flood Control 
Authority of India Bill _introduced by Dr. 
O. S. Verma which will pave tbe way for 
briDling forward a Bill for the ,cUing up of 
Flood Control Autbority of India aDd 
making provisions for tbe subjects relafed 
thereto. Sir. famine and flood are tbe 
major problema before the countr). The 
easiest as well as tbe most difficult solution 
to solvina botb thele problema is tbe 
cODservation of forests. If we do not 
conserve forests, floods as we)] as famine 
will continue to occur and DO one will be 
able check them. So tbe most impartment 
aDd mOlt essential tbing is tbe development 
and conser vadon of '<'rests. 

Mr. Cbairman, Sir, while speaking 00 
conservation of forests I want to mention 
about my area. I want to tell you about 
• very vld incident about our desert area. 
About 250 years back, the tbelI' ruler of 
Jodbpur ordered timber for tbe construction 
of his palace. To meet tbe demand for 
timber the employees of the ruler went to a 
village'in Jodbpur district and started felling 
• 'Kbejri' tree. A woman wbo was 
churning milk near-by, heard tbe notice 
of Doise of sawin8 of tree •.•....• 

MR. CHAIRMAN: Ooe miDute, Mr. 
Jain. We have to conclude tbe discussion 
on this b, 3.50 p.m. 1 think some more 
members want to speak 00 this Bill. If the 
House 8lrees. we can extend tbe time on 
this Bill. By bow mUGb time shall we 
_teDt it? 

[Trtnl&'tltloll] 

BHRI VJRDHI CHANDEll J~IN: It 
must be clLteaded b, ODe bour. It'l a WIlY 
ilDportaDt i."e. 

[ Tra"./atloIJ] 

SHRI VIRDHI CHANDER JAIN: 
Tile women Whose Dame wal Amrita stood 
up and saw tbat tb~ lervaDts of tbo KiDa of 
JodbpuJ were felJiog a 'Kbejri' tree. She 
at once laid that lelliol of trees was a crime 
tbere and that tbe)' would not allow' tbe 
felJing of trees. Tbat womeD cbuna to the 
'Khejri' tree and lost her life. Alonlwith 
her 3 girls al~o la'st their lives. In a11, 
363 farmers lost their lives. The greeD 
trtea were felled over their dead bodies. 

Therefore. tbe problems of famine and 
flood will keep recurrilll unles. we conserve 
forests. Tbcrefore the foremost tbing for 
the Envirooment aDd Forest. Development 
Department is to take interest in tbe ecolDaY 
and to accomplisb tbis task. 

Gencra1ly, we see that inter-state dis-
putes crop up. The Narmada dilpute 
concerns Rajastban and especially the 
desert area of Rajasthan will receive watel' 
from it The Tribunal took 1 S years to 
settle .bis dispute.' The various inter-state 
d tsputes arc referred to the Tribuna) and it 
takes 10-1 S ),cars t. settle .em. The Cbief 
Ministers of tbe concerned States hold talks. 
For examp1e. tbe Chief Minister of 
Karnataka bolds discussions with his 
counterpart in Maharubtra aDd U1ese dis. 
cussions ~ontiDue for a 1001 time. but tbe 
dispute are Dot eettled. Due to tbe nOD-
settlement of dispute.. we caD neitber 
control tbe floods, nor implement our hyde) 
power I'lTojects. Beoce, iD tbe BUI which 
he has introduced. 

CE"gll.h] 

Under 56 of tbe list. the uDion 01 tile 
7th Schedule. 

fTrlllUlaIlo,,] 

It bas beer. IUUelted tbat in case of 
lucb dilput-. tbe Central Authority should 
- the required POwer. to settle all aucb d....... At preleDt. tb060 dilpu... dral 
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on :ror ,ears. due to' wbicb development 
.qaDDot take place and prOjects cannot be 
implemented. But. in case tbe Centre I,tl 
the autbority to aettle tbe river disputes. 
tbea the developmental work caD take place 
8IDOOtbl,. The Ceatral . Autborit, should 
let tbe requisite powen.. 10 tbat it could 
aettle the disputes and 101Ye tbe. problem. 

18 tbe Sixth Fift Year PlIUlJl we bave 
apeDt Rs. 120Q crores to provide relief to 
tbe people or the flood affected areal. where 
a. we have -speDt onl, Ra. 780 crores for 
implementiDI tbe fto9d control schemel. The 
ca. is similar in le.ard to the 'amine condi-
tions u well. Wbeuever there il a famiDe. 
..... amounts are Sl)eDt aD relief work. but 
Dot much is apeDt GD projectl which could 
control such aituatioDI. It is due to tbil 
reason. tbat tbe construction work. of the 
IDdira"Gaodbi eaoal Project hal not been 
compl~ted even today. The eonstruction work 
QI this Canal ba.ao wbyback io 1968" but 
Ia •• DOt been completed till today 10 Had this 
york been comleted. our desert areas would 
havo bloomed. I baye to say it witb rcaret 
that )'ou .. ave Dot made eoougb effolU for 
tlie control of famines. 

I .. ree with Prof. Raop·. lus.estiou. 
. reprdina ~reatioD of 84 Authority. He. bas 

said tbat in order to Implement the flood 
cootrol Icbc~. a lI-C0D8tructioD tax bas 
to be imposed em the collQel'Md statcs. Thi. 
would eD.bl. us to colJect eDOUab fund. 
.hiGh could be utilised for s .. h eoDstructi •• 
work.~ 

There ia a rtver called Looi in our 
deaert area.. When tbis river was ftooded. 
we laad to Buifer heavy damale. Maoy 
cattle beau perisbed and human lives were 
JOlt. But ,ou wilJ be .urpmed to toow 
tbat it proved to be a blessing in diquiae 
also because we raised a bumper crop and 

. the .... r level of our weUa .150 increased. 

n. aecond crop. after the 800da bav. 
receded. ia alwa,. aood. But tbe lame i. 
DOt true- of the crops iD tt e famin.hit areal. 
0alJ ODe kbarif crop can be raised UDder 
aacb cooditioD8. Mort over. tbe Ceatral 
GewnalDCD' aid lor JClief purpGlOl it 

saDctioned uuder advasco plu or is liYen 
in the fc>rm of 10aGs. whereas in tbe case of 
floodl, 75 per ceDt of tbe aid I. liveD.aDder 

·Doo.plan ~xpenditure. I want to imply tbat 
tb. GoverDmental a'siltaacc for telier 
purposes io famine affected areas II inade-
quate. Hence. the quaotpm of .ui.tance 
liven for tbe flood hit areas should be equal 
to tbe auistanee given to the famiae-bit 
de.erts areas relief. • 

With the*e words I IUPP ort tbe Bin 
introduced by hon. Shri Ver mat 

[EngltslaJ 

DR. G. VIJA~A RAMA RAO 
(Siddipet): Mr. Chairman. Sir. I cooaratu-
late Dr. Verma lor bavinl come witb this 
Bill. Mem~rs from both sides for tire lalt 
two weeks have expres,e~ themselves in 
favour of this Bill. ·Inapite of the unanimous 
Iupport from tbe House tho Minister !Xlay 
Dot accept tbis Bill and may ultimately 
reject tbis Bill. 

Sir. even if be rejects tbis BiD I would 
request him to come forward with a 
concrele Bill io futurc for cODtrolhDI flood. 
in our couDtry. In every Seslion we are 
discussiD8 either at out drouabt Or flood. but 
ultimately tbe steps that wo take ·are. onl, 
temporary relief measures • 

16.00 Ian. 

Tbe Government never thought of aD), 
permanent arralement to faco the floods in 
the count!')'. Sir. the ftoods are mainJ7 
coofined to some particular areas Dear the 
major river bedl. Every ,eat. 'au s~ tbe 
flood. eitbcr in Bihar or U.P. or ADdbra or 
Gujarat. ReceDtly. in Andhra .e bad 8 
mojor flood. I dOD·t tbink you miabt have 
seen tbat type of calamity in the country 
durinl tbe lut five or Ii. yeara. Dllrinl tb. 
ll00ds in A Ddbra. there was a lou to the 
atcot of Dearly RI. 1.700 crores for the 
peop1e of Andbra Prad_b. Tbe_ people 
were cryiog for tbe Ceotral aid and ill .pile 
of such a bi. loa. w. could pt oDly 
.... 132 erorel .. aid from tbe Centn. It 
it Dot the case witb Andbra Pradeab on I),. 
BDt wholev.r tloodl occur. tbe .... tuIce 
aiwa bJ tbe Centro w .. DOt at aJl lufBoieqc 

· to coDl_J)COlaae for tile Joel. 
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In order to prevent the floods. we must
give a serious thought to this -problem and
find out a permanent solution to prevent
tbis sort of fioods in our county. What I -
(eel is whether it is And bra or U.P. or
wherever. there ace major rivers in our
country, we must take measures to control
the flow of water during the rainy season by
construcring recurrent dams at sbort intervals
on that particular river, Even our former
Irrigation Minister, Shri K.L. Rao, -bad also
advocated the diversion of rivers like Ganga
from north to south so that we could find a
permanent solution for the floods; not only
floods but also to face the drought situation
in tbe country. Not only Ganda, if you
divert the major rivers from one place to
another. you can irrigate tbe drought prone
areas. You can get more crops; you can
remove poverty you can improve the economy
of our country. I, therefore, request the
Minister to draw up a plan to divert the rivers
permanantly to get major dams on recurrent

-basis to save the water for the purpose
of irrigation so that our water will not be
wasted. This will bring about an improvement
in our economy.

With these few words. I conclude,

lTrall3latlon]

SHRI DHARAM PAL SINGH MALIl<:
(Sonepat) : Mr. Chairman Sir, I support the
Flood Control Authority of India Bill. 1986.
At the same time I would like to say that
there has bee a lot of discussion regarding
floods and drought in this House I think.
this subject is discussed in every session. I
am grateful to Dr. C.S_ Verma for introducing
it in the form of a Bill instead of a debate.
This topic attracts a large number of
speakers io every session. who deliver long ,
speeches. However, speeches can only form
the contents of a book, but cannot save
anybody's life. The hon. Minister should
pay attention to this point. Just now, while
sitting in the Central Hall, I mentioned that
this point ought to be raised in the House.

/ and some of' my colleagues replied that it
would be of DO use. These issues are not
gived much importance. I want that such
bills regardless of whether th~y are Private
Member's Bills or Government l3i11e, must
receive full atteation.
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- Besides. I would like to submit that
although Flood Control Boards bave been
set up in all the States. yet there are certain
disputes which cannot be settled by these
Boards, and it is due to tbis reason that the
present Bill has been introduced, For
example, at many places the cause of floods
is inter-state rivers; one State releases the
water into another state which leads to
floods. In this connection. 1 would suggest
that an Authority or a Board should be set
u~ at the national level, which should
conduct a survey of the entire country in
order to find out as to which areas are
flooded every year, for it is essential to
control such situations. If incidently an
area is flooded by a river which emanates
from another state, we cannot take precau-
tions beforehand. But wberever floods are
an annual feature. there should be a survey
at the national level and maximum funds
should be allocated for this purpose.

At tbe same time, I would also like- to
say that tbe Chairmen of tbe Stale Flood
Control Boards should be the Ex-ollico
members of tbe Board which is- to be Con-
stituted at the natlonal level Be Qe. tbe
experts of the State Flood Co I 01 Bads
should also be assocra ed wuh he a aid
national level Board, because they cou d " ve
the details of those areas wbi(!b are P ODe
to floods.

One of the major reasons underlying the
occurrence of floods is defective drai dge
system. This fact can be var.fie d by
conducting a survey in any ~ta c. Seler'l
defective drains have leave constructed.
Defective drains are constructed Oil the
recommendations of certain influ nrisl
people. Wbat is the use of such drains if
instead of flowing OUC, tbe water flow m.
It simply implies that the drainage system
is defective.· In this manner, considerable
amount of State Government funds are
misused. You might have seen tbat during
the time of floods, funds are sanctioned for
earth-works, but actually nothing is done-
and it is shown on paper that so much of
earth work had been done which had been
washed away by the floods. I think there
is maximum corruption in this department.
The extent of corruption in this Department
gaD be iiU9"d if ",OU ordered checking of
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tile property owned by tbe Executive 
Buaineon, Suprintending Engineers and 
otbers. There are bundreds of daily ~age 
workers in tbe Drainage Department, but 
the, work as domestic servants in tbe bomes 
of tbe officials. If &00 such workers are 
actuaUy employed, it is ShOWD in the register 
that SOO workers are on tbe rolls. 

Therefore, I would like to say tbat it is 
true tbat we are helpless against the natural 
flooding of rivers, but tbe mao-made floods. 
whicb occur due to tbe inefficiency or the 
nealilence of tbe officials. bring a bad Dame 
to our Governmont and we are unable to 
answer tbe queries of our people. Hence, 
I want tbat a prop~r check should he 
maintained to see tbat tbe funds sanctioned 
for this -purpose are actually apent or not 
alld strictness sbould be exercised in this 
matter. If possible. di,trict-wise committees 
comprisiDg the represe'ltatives of the people-
district MLAs witb a Member of Parliament 
as Chairman, shouJd be constituted, which 
abould cbeck whether tbe funds have bee~ 
properly utilised or not. Usually. tbese 
funds are diverted to areas where there is 
DO Deed for draiosle system. The officiall 
in le •• ue with some farmers 10 out of their 
way to barm or to benefit someone. There-
fore, I would say that it is absolutely 
• Iential to Include tbe representatives of tbe 
people in tbe Flood Control Board. al 
otberwise tb e system would DOt improve. 
Tbe local people are able to point out 
correctly in which direction the dralDS should 
flow and from where it should start, but tbe 
officials are Dot able to do it correctly 
becau4Je they make amendments in tbe 
orilinal p lao to serve some vested interests. 
I would also sug2est tbat such a Board at 
the national level should be constituted not 
for tbe purpose or floods alone. but to 
control all kinds or Dlltural calamitiea, 
includina droughts aDd hailstorms and also 
for providing relier to t"'ose affected by sucb 
calamities. I agree that this subject falls 
uDder the State List. But wbeD, tbere are 
hOle losses of lire and property eve ry year. 
tbis subject sbould be brought under tbe 
Conwrrent List, so that tbe funds Iranted 
'" the Centre for ,his purpose are utilised 
properl,. 

With tbeJe word. I support tbi. Bill and 
OODclode. 

DR. G .5. RAJBANS (JbaJ'1jl1arpur): 
Mr. ChairmaD, Sir. tbe BiJJ which bas b~ea 
introduced in the Bouse by my collealue. 
Sbri Verma .. is praisewortby. I come from 
an area whicb il affected by floods for 
nearly 8 months in a year. The hOD. 
Members miaht recaU that I have repeatedl, 
drawn tbe attention of the House to tbe 
plight of that area viz, North Bibar. It is 
also called Mithila and it is badl, affected 
by floods every ,ear. I think9 there is DO 
otber area in tb" country which il so badl), 
affected by the floods. 

A number of ril"ers oTiginllte from the 
Himalayas and in the absence of any 
obstruction down tbe l'il1, tbey directly flow 
into Mithila. Tbe flow ('f these rivers is so 
pcwerful tbat they ruin ldkhs cf people on 
their wa)', whether it is Kosi, Kamla, 
Bbutabiba]ao, Adwara or Bagmati. The 
Dames of these rivers excert Chutab ibalan. 
sound lood.. A I tbese ri'\lers ar~ I:ke dragons 
that devour any,hlng t hat cornel in tbeir 
way. They out tbroutlh the alluvial soil aDd 
the fertile Jand first as a krife cu 5 the cake. 
An import aod point tbat oeeds to be 
mentioned here is tbat these liverli do Dot 
bave a definite course. they keep on cbaog;nl 
their courses. EYen repeated requests in 
this regard could Dot solve thiS problem • 
Witb tbe e1fo~ts of late Shri L N. Misbra, 
a dam was c8nstructed acr.sa Kosi river but 
tbe work is still incomplete. The proposed 
West~n Kosi Canal i~ not yet complete and 
silting in tbe river is causinl a problem. 
Thousands of peorle were runined last year 
duc to tbe breach in tbe Kosi dam. Shri 
Rajiv G30dbi bad to rush tbcle. He was 
not tho Prime Minister but the General 
Secretar), of the Congres~ Party at tbat 
time. A number or people were runioed at 
that time.. This is not or ly true of tbe 
Kosi river alone but also of rivers like 
Kamla. Wben the latter is flooded, ) ou woul4 
Dot believe, it look. more or less like a sea. 
It happeDs almost every )'car. The river 
Bhutabibalan originates from Himalaya. in 
Nopal aDd flows down to tbe plains witbout 
any obstacle on its way. When it i, io spate, 
it ruins laths of people within an lJour. I 

mean to 18, tbat this destruction is a1rccurrinl 
featUl'e aDd if we calculate. tbo 81Oouot of 
nlief that has already been apent OD it ,iDee 
iDdepeadence It milbt rUD iDto orona 01 
rapeea. But tbat is a difl'eroat -rt. 1 wiD 
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tell you later what happens to tbat relief 
fUDd. Some steps are beiDI takeD in tbis 
direclioD and tbe bon. Minister is also tryinl 
to monitor the funds. All these rivers 
oriiiDate from Nepal. .... 1 would suggest that 
in consultation with the Government of 
Nepal. a reservoir or a dam should be cons" 
tructed in order to tame thele rivers. If 
these rivers are tamed, it will not only change 
the economy of Nepal. but will also meet 
tbe power requirement of Northern India 
particularly , Bihar, Uttar Pradesh "1S also 
Orissa and West Bengal aDd will facti nate 
speedy industrialisation of the area. Today 
our natural resources are causing aestruction, 
but if we barness them properly we can 
make our land a heavt'n. The question is 
not of negotiatin& with the Government of 
Nepal but of negotiatina with those foreign 
agencies who can belo us in tbe construction 
of these reservoirs and in tamina these rivers. 

As soon as the month of March ends, 
the people of BIhar begin to &hudder le&t 
there should be beavy rains in tbe coming 
months. The raIny ~easoD ~ets in as aoon 
a~ the month of M 4~ beglDS and by June it 
start~ raining so heavily that there is no let 
up it. The people C3DIlOt rno\'e out of their 
houses. T lle pregna t \ omen cannel move 
out of their bouses in order to leach the 
hospital for d," Ilvr r y. Stn)i1ar IS the p}jgbt 
of tbe old and the infirm. There is ~o much 
of water aroulld lbQt it is very difficult to 
wade througb and, moreo\'cr, there are no 
otber means o~ c\J[lj[OUDlcation Tbere i. so 
much of de~truC1i(lD In North Blbar, tbat it 
seems tbal It is r ot a part of tbe counuy. 
We repeatedly raise tbis issue in tbe House 
tbat somctbina should be (ione ID tbis regard. 
Actually. the t~D~,ncers and the bureaucrats 
bave tbeir v s:t=d lnter~sts in such floods. 
Tbey wish o.oods to strike: every year. The 
r~lief funds are misappropriated by tbe 
ooaineers and bu reaucra t& and as a rosult, 
tbe general pubHc suffers. E\'en tbe amuent 
people of that area ba\'e been for~d by tho 
floods to migrate to Delhi and Punjab and 
cke out a h' inK there. Tbere are people 
wbo own ~ 00 aeles of land tbele, but even 
the) h 've mJ;>rated to Delhi and are working 
here. The), are badly aiJc=cted by tbe 
destruction caused by tbese rivers. wbicb 
emanate froln Nepal. These rivers bi ina 
death aDd destructioa. . 

Tberefore. the Dill introduced by Shri 
Verma is welcome. If tbe proposed Flood 
Control A utbority i. set uP. it will not onl, 
look into all tbette problems, but will also 
find out ways and means to prevent floods. 
It will be, Kreat achievement. The floods 
ruin lakhs of people, besides destroy ina tb. 
fertility of the so~l. The entire area between 
KO$i and Farakka bears testimony to it. 

\ Kosi falls into tbe Ganges and frl..-m tbere 
rjabt upto Kala Gola or evC'n upto Faratt. 
the river bed of the Ganges:5 geting litted. 
On tbe one band Kosi~ Kamla Bnd Balan 
are causing bave and aD tbe other side the 
GaDges is ruining Bihar and Bengal. 

Besides, we are in desperate need of 
water particularly fOI irrigation purposes. 
Tbe need of tbe bour is pr .. )per plaoDiDa. 
We can utilise every single drop of water if 
we plan properly. 

Today. we bave cordial relation. with the 
Government of Nepal. If these rivers are 
not tamed and dams are Dot constructed 
across tb~m in Nepal, tben tbat particular 
area of North Bih,-r wbich is called paradiso 
would turn into a btU TheIt:foJe, Mr. 
Chairman, Sir, I request you, tbat it il biab 
time to mete out ju tice to the slarvinl 
pecple of North Bihar because there are DO 
jndustries ar d tbe people are solely 
dependent on agriculture and tha t too is 
destroyed by tb. rivers. 

Witb tbe~e words, I support tbis Bill and 
urge tbe Government to bring a compre-
hensive legis1ation on its C"'D incolporatina 
tbe maio provisioDs of tbis Bin tbereln. 

[E, gJ,shJ 

SHRI SYED ~HAHABUDDIN 
(Ki!thanganj): Me. Chairman, S!f ~ I rise 
to suppot the Bill moved by Dr. ChaDdr. 
Sbekbar Verma. 

Many bon. Members have pointed out 
that fiC"oJs are a recurring phenomenon and 
an endemic aituation ""hicb occurs witb a 
regu)anty. To we, howe\fcr, it is Lot tbac 
meD regardl water as a hostile force. MID 
was borD in water. We know of situations 
where water is tbe lift of God; al'd 7et 
abundance of somethinl can be £ _ ffi,ult 
thiDa to DlaoaaG. 
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We are faced witb tbis situatioD 01 flood 

control in many parts of our country, which 
requires a total approach. We must plan 
tbe manal~meDt of our water resourcel as 
lucb. And, thorefore, wben we speak of 
flood control, we are Dot speakinl merely of 
a system for monitoriog rainfan in the 
catchment area, or tbe rise in tbe level of 
waters or of forecasting tbe onlet of the 
flood season or even of eltabJisbinl a disaster 
pilot system. We are certainly Dot speakin. 
of the ad hoc relief tbat il provided to tbose 
who are tbe victims of tbis flood. We are 
Dot just talking about our dam-buildinl 
capacity, or tbe installation of a dredaiDI 
system. 

We must really think in terms of bow to ..... 
command. control and put to ule the entire 
water resources of our country, for fruitful 
purposes. I have no iiaures with me, but I 
imaaine tbal a very hilh proportion of our 
water still flows into tbe oceao, into the sea, 
witbout being of much benefit to the country. 
SOJ OD tbe one hand we allow our waters to 
go away ioto the ocean, and on the other 
we allow our waters to devastate our Jand. 
This is an anomalous situation, which can be 
corrected only by what I call a total planninl 
system, and a system in which tbere is aD 
emcknt management of our water resources. 

I would like to point out tbat apart from 
IdentifYIng tbe flood-prone areal geoarapbi-
cally and lleoloa1cally. tbe countr), must be 
scientifically classified into basins of vanous 
river systems. I am not talking of tbe 
mi .. or rh ers-there are any number of tbem 
m our country-but about the major fiver 
tlyatem S 10 our country which need to be 
planned al aD Integrated unit, as a basin or 
-sub- basin. 

I know a lot of work bas been done. 
becauH as far as research and development 
pari is concerned, J Ddia is not behind any 
other country in the world in tbe field of 
tecbnology of flood control. or of water 
manaaemeot. It is really a question of 
busbandlD& our resources aDd loina about 
them with a political will. I find tbat we do 
spend a lot of mODe),. We ha ... not made 
mucb progrees. However. somebody 
meotio~'led bero tho fiaure that ani, 13 million 
hectares havo been brOulbt UDder tlood 

control over the Jast 40 , cars ; and tbat i. 
not only a small segment but we allo kIlO. 
tbat tbe flood coutrol is only partial becaule 
aleas wbich are said to bave been broualat 
UDder flood control still suffer from recurreot 
pbenomenon because sometimes tbere i. 
adhocism in our approach; sometimes tbe ... 
is resionalism in our approacb ; sometimea 
tbere is regionaUlm in our 8 pproach and also 
the river systems do not respect State 
frontiers; the river systems do Dot eyeD 
respect international frontiers. Tberefore, 
there bas to be a plan cuttinl acrOiI tbe 
State boundry witbin tbe country and cuttin. 
acrols international boundary with our 
neighbours. Tberefore~ I &ul!gest tbat tbis 
is a matter whicb can only be bandied 
properly and efficiently by tbe UnioD 
Government. As it is, Union Government 
does do all the research, doE'S make all tbe 
plan, does prOVide the fund for meetiDI 
urgent and emergency situatIon and yet when-
ever W~ have something to r~port here tbe 
hone Minbter says tb3t he bas Biven money; 
he bas no control over this tbiDg. Tbis 
is the recurrin2 reply tbat be gives us iD the 
House. He is a Minister of Water Resources 
aDd water resources are a national asset •• 
national problem and a national challenge. 
Therefore, I support the basic idea of tbis 
Bin that the flood control autbority must be 
a national authority: it must be s·atutorily 
established. if ne-eessary. by bringing about 
an amendment in tbe Constitution, b, 
bringing flood control under tbe ConcurreDt 
List where we can make a clear cut division 
jus t as.o the case of irrigatJon we bave 
major irrigation proarammes directly bandIed 
and planned and funded by tbe Central 
Government and minor irrisanon is left to 
tbe State Governmerlts. SimIlarly, b"'rc. all 
tbe major river sy.tems in tbe country mUlt 
be directly bandied by tbe Central Govern-
ment, by tbe Union Government, aDd it is 
with thiS end in v.ew tbat ) bave supported 
thi. Bill. 

We have a Kosi s)'stem in wbich some-
tbiog bas beeD done. Our bon. friend just 
!lOW complained that eveD a Kosi system i. 
stili pronc to recurriol 800ds aad ecormoUi 
devastation. On the other side. we have 
tbe Teesta .ystem wbich is also U1 del" 
imptemonlatioD. We have 1he MahaDadi 
system and DObody bows anytbing about 
tbe Mahaoadi ',Item ; Dot even tbe 
aliabtest work has. ben dooe ia tbat ar .. 



Except certaia embaDkments from year to 
yea .. ; tbere il no total plann;ol at 811. If 
you look at tbe aeogrebical picture of 
north-east lodia between Kosi system and 
the Teesta system, you have to consider 
it as a sub-basin in a scientific sense. 
Tbis Mabanadi system, as far as its planniog 
i, coDcel'ned" I allo plead particularly for 
tbe Mabanadi .ystem because I bappeD to 
represent tbat unfortunate part of our 
country. 

SHRI SRIBALLAV PANIGRAJ-II 
(Deogarh): I tbank yOU for g;ving me an 
opportunity to a ~eak in tbis debate OD 
ft60d control BiU brought forward by our 
lood friend Dr. Verma. Since be bas 
brought this Bill.. tbat bas provided tbis 
House an opportunity to discuss such an 
important matter. 

How to control tbe menace of floods 
wbicb is a naticnal calamity is not the 
subject matter of the discussion today only 
here, it bas been discussed in diff..!rcnt 
forums, in tbe State Assemblie4i, in Parliament 
dur:ng tbe dIfferent seM'ion~ in 8S much 
as Congress prior to inderendence bad 
arplied its mind to th's 8!pect The 
Planoing Committee that was ~et up by the 
Congress under the Chairmanshif' of our 
old 1 amented fir!'t Prime M ir ister, PSD it 
Nebru" who was the architect of moc1ern 
India" be bad also hinted about it. Our 
rivers cause ha\'('c \\-htn 1bere are bea\y rsins 
in dIffereDt re~ion4; Th"'se ri\ters '.re requ red 
to be deman~f aDd t hey are reQu:red to be 
tamed. There is no C't!,er alter:-:at've Because 
of sucb planning becau~e cf such advance 
pJanr;ng prior to irdepen(lel1ce immrd ately 

after independerce, Pandlt Jawabarlal Nehru's 
I Government, first Gcvernment, tC'('k up lhree 

major river vaney pr('jects H irakud on 
the river Mabanadi. Bbakra Nangal and 
Damodar Valley Project. They are the 
pioneers in tbis field. And a lot also has 
been done. Money--Iarge amounts of 
money bas been spent on tbis. But this 
bas not bee" sufficient to control this 
menace. India being a' ast c(.)untry-it 
cannot be called a country, we can caU it 
a sub-continent or ,CVt n a mini world - --
abe geoaraphicCl) position nDd ,be climatic 
coaditioD i. ~ucb tbat when tbere is dearth 
of drintin. water in tbe summer in some 
areaa, iD lOme other parts thero arc floods. 

In some parfs in tte..Himalayan range or io 
the Ealtern parts. and ~ Assam relioD there 
are ftoods at tbat time. Tbis i. £ur pliabt 
in India. 

As tbe Revenue Minister of a State I 
have seen tbe pligbt of the flood affected 
areas. I ha'¥e myself talked to tbe- parents. 
Wbile they were discussin8 tbe problems. 
tbey narrated bow before tbeir very eye •• 
flash floods came and took away their 100 
in floods. What sort of description can be 
given? It is simply beyond description. 
When we lee their pligbt on ly tears roll down 
our eyes. There is no solution, in sight 
except constructicn of dam. embankments 
etc. Nobody seems to know bow to 
coctrol it. 

The bon. Minister is certainly aware of 
it. The Hon'ole Member and tbe Stato 
Gov.:rnments also know It. This ia a 
stupendous problem I of water management. 
Because of wanl of rains somewhere there 
are drought conditions and the crops are 
withering away and in some places because 
of beovy downpour the crop~ are damaged. 
\\'e knew that io one jn')tance~ thr e years 
back. ,n ~ ~83 or so: within 24 bours tber" 
was a beavy dc-wnpou! of 625 rom that i. 2S 
inches of rainfall was recorded during one 
single day,. in twenty-four bours That sort 
of rain caused havoc. )n "some areas tbese 
f1\ oc1c;; ere most unrrejicta'"-tle. Earli~r we 
(Oltid krc\\ tbat the~e are ~he ar~a~ which 
are flo '(1. prc'(l<! art"as ar ~ these are the 
2ree~ \\t~lch are til ('c:::tt-prOD~ areal. 
Bt:cuu ... t,. cf denl..oat.cn of rOte~l~t ,he~e da,.. 
even :0 dr} brcas and In the ) tHy tract. 
suddenly there beavy rain resulting in :flash 
floods .. 

Earlier tbere were areas where tbere 
was no necessity for dralDS. Now tho7 
ba ve bec~me a bsolutely necessary in thOle 
areas beea u~e of une~pec'ed raIDS aDd it 
tbus acfds to the problems. Tbis ba. become 
8 fTlenace. Because of tbe population 
gro\'\ th--abonrmal population Irowtb 
---the river aDd nala beds are ~iD8 
encroached upon and (,Rusinl floods. At 
some other places tbe cause of tbe rivera 
are cbaD&cd, aDd 'bat coDUibul:& to flOO4lt. 
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What is necessary? Wbat is required 

now? I agree and 1 cndorse tbe view 
poir.ts ellprcssed and the sug&estioDS liven 
by several bODourahle II iends. It is not 
somethiol to be disputed. 1 bi. is ao un-
controversial matter. But. wb~ t is oecessary? 
Com pre hoos ive planning and intcgrated 
plaooiDa are necessary. We are concerned 
about tbis problem. 

Somebody mentioned about the political 
will. Yes, political will is there il' abundance 
on tbe part of tbe Government. But tbe 
Governmeot requires the support from all 
political parties. Tbe time baa come lor 
Collectiol tblnkio& in tbis reaard and 
Cooperate wltb tbe Government wbole 
beartedly. 

Last week tbere was a Cooference of tbe 
Irriaation Ministers. They were discussiDI 
some problems. ) do not know exactly 
wbat transpieed in tbat conf.erence but 
oaturaJly it is time tbat water be declaJed 
a natioDal property, a national asset. 
Flood control is not a subl~ct wbich can be 
eJf'ective1y dealt with by the States. So, 
Datur,dly, it bas got to be brought over to 
tbe UnIon List as has been done in federal 
coun.ri~ like America, Caoada and 
Austral.a. The States also should Dot have 
an), obj~CtioD. Not or.l,) it shou'd be 
placed in the Union List, not only we 
demand consuuction of dams cn all tbe 
riftrs and also the construction of embank-
ments and 80 many otber things, but at the 
same tir te, bow fuods can be created. how 
resources ceD be mopped up fer tbis lofty 
aod laudable scheme. tbat bas allo to be 
thou&bt of. Yesterday, while I wu aoing 
through the debate, I found that Profe_or Rao.. bas mllde a very 100d sUlae.tioD 
tbat some sort of a (und sbould be cr_ ted. 
'SOme sort of a levy or some 80rt of a tax 
be imposed for tbit purpose. All tbe 
Oppoeitioo Members. re,.rdless of tbeir 
party a8i1iatiool, &.bculd a8ree to sucll a 
provi&iOD. We kDOW tbat we are in deartb of..,...,. ID our programmc. we have so 
tD8D)J d6NDt 8Cbemcs. Everytbio& i. 
~ but it is • QUeltioo of priority. every': 
-tMMiy wanta tbat floods should be controlled. 
t 'YeP mould be tamed and dammed. 
l' kluraU •• b.r doiIIa eo, tile ftood. win be 
GOiAuoUed 8DCI it.. pnmde IrripdoD for 

our qricultare. Without irri .. tioD. .. 
you talk 01 advancemeat in tbe field of 
•• ricuJture? W. canDot just conceive of 
proareu. prosperit, 01 farmen as a cIa.. 
or advancement in tbe field of alriculture 
without proper irriaatioD. Till today bow 
far have we ~ODe in the field of irri,atioD' 
Hardly 32 per cent. or 33 per cent of tbe 
eD~re crop area. EYeD tbat is allO doubtful. 
Tbese are tbe fiaures on papers but in tbe 
fields tbe position is sometbinl dift'ereot. 
So, naturally, water should be declared a 
na tiona) property, a national asset. aDd 
sbould be brouabt under tbe Union List. 
Tbere sbould be a conscnsus amoDI tbe 
political parties and of tbe States alao. 
Sitting together tbey sbould apply tbeir 
mind joint)' as to bow. comprehensivG plan 
could be drawn up and implemented anel 
bow the requisite finances cculd be mopped 
up. We have to raise lomething. W. 
have to contribute sometbin,. That hal to 
be supplemented by tbe Ooy,.roment of India 
by tbe World Baok and by different financiaJ 
institutioDs. 

I was referring to tbe HirakuJ Dam 
wbich is DOW about thirty years old. But 
tiJl today it is yet to be fuHy completed. 
It has not been lull)' completed. 00 tho 
contrary, it is unlortunate tbat it bas 
developed crackl. I would request tbe boo. 
Ministrr Sbri Sbankaransrd Ji to kindly 
visit tbat Dam. That bas creatt'd a panci 
in tbat area. A plan estimate is pcndinl in 
biB Ministry involviol about Rs. 700 laths 
to Rs. 800 latbs. Some alobal tender il 
involyed iD this matter. It bas to be 
attended to on priority baSIS. Tbls is one 
of our first moderD teomp1es in terms of 
development. Paodit Ii was calling it • 
t .. mple. a modern temple. aDd tbat temple 
bas deY~loped cracks, tbreateninll tbe securit, 
of tbe eDtire State. 

Siltiug of tbe reaervgir is aDother 
problem Wby tbil problem is comiDI up 7 
) t ia becaUie tbe afforeltatioD proaramme 
wbich is a part of tbe criMinal plan, is not 
materialisiol So, ",herev~r there is a dam. 
it sbould be looked into so tbat slltiDI up 
i. avoided. so tbat tbe dam Uves ita fall 
term, it doc. Dot die an untimely deatb 
wbieb iD9Ol ... lot of ,ilk. 



Brahm.Di river il the second river in 
Ori.ta to be demand and to be tamed. Since 
tbere are DO fundI. tbe second phale of tbe 
project is Dot progreasina Rt all. The relief 
portioD is a very temporary measure. WheD 
800ds come. you live some relief. Bot that 
is only a takeo tbiDI. CaD ,('tu compeDsate 
tbe loss Ih. t (be, are sufferioa. tbose peopl e. 
tbe aftlicted persons. Human lives aod 
property wortb crores of rupee. are lost. 

10 one year only crop wortb Rt. 2000 
orMes bas been washed away. Tbat we 
caDnot calculate io terms of money. It is 
beyond description and beyond calculation 
also. Naturally it is a questiOD involving 
buman consideration ecoDomic consideration 
and it bas to be above politics. Witb this 
I support tbis Bill. This is a very 100d Bill. 
It bas a very laudable objeclive and I would 
request tbe Government to apply tbeir mind 
and come out with a comprehensive Bill 
tatina tbe entire sceoario of the couotry in 
mind. 

KUMAR) MAMATA B~NERJEB: We 
have lot information j'ls' now that five 
people bav" been murdered by tbe terrorists 
in Banala Sahib in Delbi. 

SOMB HON. MBMBERS: Fifteen. 

KUMAR.) MAMATA BANERJEE: 
Fifteen or five? I understand five people 
have been murdered in BaDala Sahib. Tbe 
House must condemn tbis tbing. We want 
a statement by tbe Home Minister. 

MR. CHAIRMAN: We will fiod out 
from tbe Minister. 

KUMARI MAMATA BANERJBE: You 
ut tbe Minister. 

MR. CHAIRMAN: We wiJ1 try to 
lOt tbe iorormatioD. 

SHill SRIHARI R.AO: We waDt to 
!lave a statement from tbe Minister. Let 
him como and make 8 Itatement. 

MR. CHAIRMAN: W. do Dot bave 
..., confirmatioD. 

ShrI llam .... ' P.I •• ". 

o/ln4" 11111 '" 

SHRI RAM BHAGAT PASWAN 
(Ros~ra): Mr. Cbairman. Sir, I rile to 
aupport the Bill introduced by Dr. C.S. 
Verma reaardiol settiog up of a Flood 
Control Aut bority. The problem 0 800da 
and drought has become a permanant bane 
for tbe country. specially for Nortb Bihar. 
As a result of tbis, every year. staDdio. 
crops on tbousands of acrea are deltroyed. 

• • tbousands of liVes are 100t and thousand. of 
cattle beads also perish. During tbe natural 
calamitie4l. the frant provIded by the 
Government gives only temporary relief to 
the people and it does not provide a 
permanant solution to their problems. It is 
a matter of sbame for us and we should try 
to find a permanant solution to it, so tbat 
the human lives, Cattle and crops could be 
laved from perishing. Tbe Central Govern-
ment bas sanctioned Rs. 2000 crores for 
flood control and Rs. 1000 erores for 
droupt control since Independence bot you 
may appoint a commissiOD to enquire wbether 
tbe 8cbemes that were launched to prevent 
such calamities, did fUDction satisfactorily. 
In fact, these scbeme. added to tbe miseries 
of the people instead of redres~ iDg them. 
For instance. wben we did Dot have projects 
like Western Kosi Canal, KamJ. Dam. 
Gandak project and SODe CaDal project, tbe 
loss to life and property "aa far leal as 
compared to tbe loss tbat occurred after 
these projects were launched. Mr. Chairman. 
Sir. tbe area wb icb I represent includes 
Vishail. Gbaosbyampur Hasanpur aDd 
K uses bwar etc. of Nortb Bibar wblch i. 
particulat Iy fiood prone. Previously, standing 
crops 00 only ODe thousand .cres of land 
used to perish as a result of floods. but after 
these schemes were launChed, atandin. crops 
io teo thousaod acres of laud are destroyed. 
Similarly. whereas only 800 persoDs uaed to 
die in floods earlier. as maoy as 5000 persons 
die BOW. Previously, wbereas 700 bouses 
of tbe poor were washed away. nearly 10000 
bouses are destro,,~d DOW. The Government 
should 10 a step furtber and find out bow 
much work is done by tbe Flood Control 
Autborit, to redress tile arievaDCe8 of the 
people. The relicf &rantod from tbe Centre 
is Dot used to redress tbe miseries 01 tho 
people but ia mi .. ppropriated by the otIiciala. 
The flood. briD8 miseries for tbe people but 
are blela'OII for the 04ficiala. Tbia.deed is 
'1 mauer of anat sorrow for us that 8O~C$ 
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ofIlcen' tate, advantage of tb. miseries of tbe 
people. It certainly needs to be looked 
Into. 

Nr Chairman, Sir. Kamla-Balao Project 
is peadinl for a lona time. ActuallY, Kamla 
aDd BalaD are two separate rivers which on 
tbeir way joio otber rivers origioating from 
the Himalayas. In order to check floods, 
700 were to constroct tbese dams parallel to 
tbe Kosi river.- but you have abandoned 
tbem midway. Do your engineers Dot know 
tbi. thina? If you ask a la)'man there, be 
will also say tbat it should be constructed 
furtiler OD. You should construct it upto 
are river from tbat side aDd from this ... ide 
apto Kamla .. Balan. close to the Ganges and 
after joining these two, a canal may be 
CODstruct:!d by l-"covidiD8 sluice gates in 
between Th s canal caD provide the required 
amount l."f water to the farmers in order to 
fiabt the drought and the excess water will 
80 into the Ganges. Tbis will provide a 
pennanaot solution to tbe prol'lem. Th:s 
fact is we'} known to tbe Engineers but if it 
materiali!cs tbey Will Jose extra source of 
their i ncoc:.e. BelDg the repr ... lentative of 
tbat area. I would request tbe bon. Minister 
to look into it so tbat further work on 
Kamla-Balao Dam could be started. 

Mr. Chairman, Sir. e\'ery y("ar floods 
cause damage worth Rs 200 crores ana you 
provide Rs. 50 crores for flood rehef. !b~ 
Kamla-Balan Dam project ar d other manor 
acbemes will co~t only Rs, 148 croces. .f )'OU 

bonestly invest • h s much amount, you W)1I 
be able to control tbe floods. If you do not 
do it and 10 on wasting Rs. 250 erOles every 
rear OD flood control without any positive 
result, theo hew at'e you goiDa to do justice 
to tbe people and fulfil tbeir aspirations? 
How can we prevent tbe damage Ca used to 
the economy due to flood. and save tbe 
Ii" .. aDd proprerty wbicb are lost? There-
fore. I requost you to CODsider my suggestion 
in this ""ard. 

Y • Coa; ...... ·~ SO". evon a layman is a. _....-.. • 

....... Ded about the pover'Y. backwardoeu. 
tIOil fertilit, aud Datural calamities in Horeb 
Bihar. TheD wb, canoot tbe ofliciala com-
preIIeocl it? How caD we Dod. permllDADt 
_ution to it , Aa I lIa ve told ,oa. tbe dam 
i, .)rcad), br...... Wbat will bappe.o at 

tbe time of flooos i. tbat aU oftlcial. will be 
rcachiog tbere from Delbl and otber place 
by helicopter. But I ask you to mate au 
enquiry just now, becaule tbe dam il 
already breacbed and tbe water bas dried 
up. Tbe Belampur Dam was breacbed 
durinl September-October last year. Later 
00, it was revealed tbat tbe breacb W.I 
caused by the officials. so t.bat tbey could let 
another allocation of funds. The Army 
personnel were ready to repair it for RI. 4 
lakbs. Wby tbeD tbis cootract was liven to 
a contractor for Rs 60 to 70 laths' Wben 
tbe Army persoonel were ready to do it. 
wbat was the ne~d to spend 60-70 lakh 
rupees? This is limply a betrayal of tbe 
trust of tbe people. 

Mr. Chairman. Sir, I want to ten the 
bon. Minister that be is a dedicated person 
and we are proud of bim. Tberefore, I would 
request b:m to look at the poverty and 
backwardness in tb3t region. The mone, 
sanctioned for tbe flood control j~ Dot beiDI 
properly speQt. Actually, it does Dot need 
to spend this much amount tbere. Tbe real 
question is that of honesty and redressal of 
tbe ~uff~ringl of tb~ people. 

Mr. Chairman, Sir, I want to teJl the 
boo. Minister. througb you, that the relief 
funds aranted by tbe Centre are Dot reacbiag 
the needy pecrle. The ref ole I would like 
to say that tbe Ceatral Gove.rnment should 
discontinue tris practice-. Tbis rei'ef fund 
15 being pocketed by tbe offiCials and it is 
Dot going to benefit tbe pC'ople 1n any way. 
Therefore, \\ e WdDt that priority Ihould be 
liven to fiodipg a permanant solution to it 
rather tban sraoliul relief fuod. 

Mr. Cbairman, Sir. thele are three types 
of suffc:riD&I. The first type i. sufferiog 00 
account of bunler-tbo crop. are destroyed 
aDd tbe people die 01 starvatioa. Tbe 
8ecood is sufferina 00 account of JoaiD, 
a bouso-tbe bousea are de.troyed by the 
11004 i aDd tiDalty tbe epidemic tbat follows. 
You bave to 801ft all t.beac problema. 

[EnIIIM] 

SHRI S. JAIPAL R.BDDY: Sir, I 
would like to briDI to ,our 1IOdce •• "" 
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MR. CHAIRMAN: It wal brou.bl to m, DOtioe. (1",.,,.,,,,,101U) 

SHR.I S. JAIPAL RBDDY: Sir, tbree 
policemea are reported"to have been killed. 

MR. CHAIRMAN: Tbat baa been 
broulbt to my notice and I bave seDt it to 
the Home Minister to collect detailed 
information, aDd after tbe detail. come, I 
place them before tb. Houle. 

[7ro"."",'0II) 

SHRI RAM BHAGAT PASWAN: Mr. 
Minister, I would submit tbat if tbe fuods 
.ranted by rou are spont in a plaDoed toway 
complete tbese dams, it will Dot ooly benefit 
the peoplo but will also help io controlliDI 
the 8aods. Thorerore, I request you to find 
out a permanant solution to the mi.,ries of 
the pc.oplo. 

You ma, .. k an, enliDeer about tbe 
force of tho current and depth of tbe ilood 
wator. but be will teU you notbinl. Actually, 
tbo, do not vilit tbe lito; tbey simply make 
uaenment while litlina in Delhi or Patoa. 
On aD avor .. - of S to 10 persons are 
drowDed dan,. Let at least one engineer 
meet tbis fate; otberwiso, tbe, will Dot be 
able to UDderltand our miseries. 

This is a bil problem. witb countr,-wid. 
dimensionl. It bas broken the backbone of 
the people. Therefore, I would request tbat 
• lpecial arraasement be made for tb. 
Ieamla-Balan Dam so that a permanant 
10lutioD to tbis problom could be found. 

SHRI RAMASHRAY PRASAD SINGH 
(Jabanabad): Mr. Cbairman. Sir. I tbank 
the boo. Member. throuab you. lor brinliDI 
for.ard thit Bill iD tbe HoUae. Tbe floods 
bay. been diacuuecl a number of tima. Eyco 
tbeD I would la, ,bat tloods are a curle for 
oar couDtr,. The lou cauaed b, ftoodl i. 
the lOll to NatioDal a.sets. U tbe total 
foaods panted for 8004 relief are worted 
out. tho flaunt will be maDl times more tban 
,be fUDda .pent 00 flood control. aDd that 
100 ao Vlute. Tbe ,aDd. lpeat 00 relief 
"orb art pocketed b, tt. o8ioiaII. 

I also come from aD area wbich is prone 
to flood.. The area to tbe Soutb of the 
OaDaa baa a Dumber of rivers like punpUD. 
Dardba. Ph.l.u. Baldaiya, Murhar. These 
rivers are flooded every year as a result of 
which not onl, the crops are ruined but the 
top loil is allo wasbed away. tbereby turoioa 
tbe land into a desert. I think tboulands 
of bectares of land bave been renderf"d 
desert due to :floodl tbi. year and a layer 01 
3 to 4 feet of sand hal beeD deposited over 
it. The fields are Dot fit for cultiyatJoQ. 
The farmer used to Irow paddy and wbeat 
on tbis land but now it liYe. a barreD 
look. The farmers do not have Jand to 
cultivate. Man, or them are mar.ioal and 
Imall farmers wbo ha \Ie Dot been left witb 
land worth cultivatioa. 

I would IUlSest tbat tbe Government 
should formulate a Icbeme for tbose farmen 
wbo have t-eeo rendered landlels and 
extremely poor, to restore the fertility of soil 
b, rcmoviDI tbe &eod tbat has beeD deposited 
In the fields. 

I bave one more sUllestioD to Rive to 
check flood I, Previously also, wben 
zamindars dominated tbo agricultural scene 
t)tere uled to be ftoods. Tbey also used to . 
control ftoodl. However. the damage 
caused by floods now-a-dan ia far more 
than caused in the past. The reason beinl 
tbat all tbe distributaries of tile riven bave 
beeD silted makios tbe river-beds sballow. 
Tbe level of water bal lODe up and eyeD a 
small amount of excess water causel flood. 
Tbe distributaries aloDlside tbe rh·en should 
be deailted. If it is dODe. it can check 
floods. 

I would like to tell the hon. Minilter 
that most of the SUIleation8 liven by the 
bon. MeD"bers are useful. When Zamindars 
were there. tbey alao used to take measur. 
to check Boodl. Tbe diatributaries a)on8 the 
riveR used to be delilted eve" year and 
tbere used to be several outlets i_tead of 
ODC. But DO .. tbOie distributariea are full 
of sand and tbat is wby water Jevo) ri, .. 
very hip duria. ftoodl. Tberefore. you 
mould aet tbe flood· control schemes for-
mulated by ,our oflicials approved. in order 
to coatrol 8"oodL If those acbemes are 
approved, we cell DOt oD17 Rye OUI Walde. 
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IShri .. amashr., Prasad SiopJ 
from floods, but a180 '\ man a perm.Dut 
......... meat for irriiatioD. Besid_. )'OU caD 
a1ao .ave erorea of rupees which are otber-
.... speat on miel worts. 

The PuDpuD-Dardba project Ja peadiD8 
with the C.W.C. The _tim.ted cost of tb. 
project iI Ill. 22 eror.. I fail to under-
stand that .beo you caD spend Ra. 200-
aoo ero .. b, wa, of relief, wby can you 
Dot spend Just Ra. 22 ero... for tbis 
project , If )'00 can pt tbis project 
approved. I thiDk, it will ave Jabanabad. 
Pato .. Gaya aad AuraDlabad districts from 
the fury of tbe flood I. Every year ,00 
.pend crorea of rupees 00 relief works. but 
if 10U spend tbe same amouDt OD tbis 
project. we can control ftood. forever in 
theae di.tricta. The approval of tbis project 
will be • riJht Itep OD )'ear part. 

'_t DOW I met the Irriptioa MiDiater of 
Bihar io tbe Central Hall. I spot. to him 
about tbe PuDpuo-Dardba project. He told 
me that he would include tbat project in tbe 
aaeoda of the meetiol tbat i. to • be beld OD 
8th aDd 9tb of tbis mooth u4 would t.., 
hi. level beat to _ it approved. I would 
lite to inform JOU tbat tbe foundatioo Itone 
of tbia PoopuD-Dardha Project .... laid io 
1984 b, Sbri Ramubray Prasad Sinp aDd 
• lot of money wal spent 00 it. But I am 
~ to 88)' this project b.. Dot even beea 
80t apprOftd 80 far. Wh, are betrayilll tbe 
... farmen? 

There is larae-scale soD erosion ill maoy 
Yillqes of Bihar Thi. will certain I, create 
a bic problem in the Dear future. The 
HarijaD" liwinl on tbe banks of the river io 
&era viII'] .. of M_urbi block in Patoa 
district aN .110 CDdanaered by it. You are 
also CODstructinl • colooy for their rehabilit-
ation bot a better colony is alr_d, tllere. I 
want to koow what stepa Governmcot pro-
pcMII to tab to ave .be people.boIe land 
.. endaa_red due to soil erosion. Similarly. 
the Harijan. livina on the banta of tbe river 
iD Suaaoo YiUaae of Makdompar block iD 
Jabaaabad are end ..... Md by soil eroaioa. 
I .... e written to the Bibar Ooverameat aD. 
to the Centre io tbis reprd bat to DO nail. 
If 700 apeod neD. .maII 1I1II000t of 
IIIODe1 lor tbis ,.!'poIe. t... Yil'- caD 

" .. .-cJ. 

Ii. propaeal, reprcliaa the CCMlltructioD 
of embaDitmeat OD Puapua river ... lub-
mined to tbe Government. .t i. pendlq 
for the lut teD years. You should pt it 
approved •• well. I baye beea requ_tiaa 
the Oovammeat to appro.. tbeae acbemea 
.... iDee I was elected to Ibi. Ho ... bat 
it baa tamed a d .. f.r to our .. treatiel. 

With tbeae word .. I CODClude. 

("",."] 
MR. CHAIRMAN: Tbe exteoded time 

is al,..dy over. Still tbere are a number of 
Memben wbo lite to apeak. 

PROP. N. G. RANG A : 
coDtiD ... 

Let it 

MIl. CHAIRMAN: We will exteDd it 
lor aDotber ODe bour. We will exteud tile 
time for the diacuuioD of tllia Bill. Some 
mo.re Member. waal to .peak. 

SBRI SAIFUODIN CHOWDHARY: 
abri Sodbir Ito), b .. to move bi. Bill. 

11.00 ..... 

SHR.I SAIPUDDIN CHOWDHAIlY 
(ICatwa): Tbe time Deed Dol be exteoded b, 
one boar. It may be atended b, balf-
aD bour. 

Mil. CHAIRMAN: Shall we ateDd 
tbe tim. b, ODe bour or balf-aD-bour. 

SOMB HON. MEMBBR.S: It ma1 be 
a_dell by ODe bou1'. 

MR. CHAIRMAN: All ...... 1. Tbe 
..... for tbII Bill is nteDdecI b, ODe boar. 

MIl. CHAIR.MAN : ...., ... -Boar 
_ .... wIll .... .,. 



SRRI MOOL CBAND DAOA (Pali): 
Mr. Claalrmaa, Sir, I would lUte to remind 
tile bon. Member who ba. introduced tbis 
Bill dial to fact there .aa no need for tbis 
BU'. becaUle all die objectives of tb. BiD _YO _tread, twen met. 

(hili"') 

I. 197', Natioaal Plood Commillion waa 
.t up. 

(r,_.,.,foII) 
All tbeae objectiv. were let out in the 

terml 01 refereDco of tbe laid commission 
aod it lubmitted its report io 1980. So, at 
tbe oatset, I would like to ask tbe bOD. 
Min_ter about tbe fate of tbat report' The 
Nationa. Flood Control CommiuioD lub-
mitted itl report in 1980. Was any action 
initiated OD it after 1980 '1 It deal. witb. all 
those objectives which tbe prescnt Bill iOknds 
to fulfil. 

[,,'''Ia) 

"to ideotify tbe areas wbicb are prone to 
floods; to sUllest measures for flood 
cootrol ; to make a time-bound plaD for 
joioiol tbe rivera wbicb are proDe to 
ftOodl with tbe one. whicb are Dot 10; 
aad to IUlg.lt mealurea for deyelopmeDt 
of 1aod in areal wbicb .r. prODe to 
ftood •••••••••• " 

Tbe commlaloD aubmitted a compre. 
beaeive report. I would like to know from 
tile bOD. Mlaiawr .. to wbat bappened to 
tbat report' How much mODeJ wal • .,...t 
io brio_is_ OUl luch a YolumiDOUI report , 

TIM lood CODtrol "ort .... carted iD 
ltM ID oar 0088111· 

1'/1,,4111 Bill 3'" 
IT,,,,,.'GtItM] 

The flood control wal atened iD 1954 
and SiD~ the .. crores of rupees bave been' 
speot OD it. The GoverDmeat .boulct not 
bide tbe fllURS and .bould cateaoricalJ, 
.tat. tbe entire amouot tbat bas been speae 
so far on flood coetrol in tbe couDtr,. I 
dare say, erora of ruppeea baye been speDt 
OD it. I fail to uDdentaDd wby tbe Gov ... -
ment caDDot thiak of the points railed ~ 
tbe hone Memben. Tbe CeDtral Flood 
Control Board was lOt up. 

State Flood Control Boards were set up ; 
A Centnl Flood Control Board wu tet 
up; A CommilliOD was act up. 

[SHRI SHARAD DIOHE I" ,''' CU"1 

(Trau/allD" ] 

So maoy oraanisatioD8 have beeD set up 
aDd tbe hOD. MiDister miabt be baviDI aD 
the reports aod tM requisite material but Dot 
~ nec:eaar, resources. 

The boo. Member. who bas introduced 
tbis Bill, baa demanded Il.. 100 erorca. 
What do you think, will tbis amount suffice ., 
R.I. 700 crorea were sanctioned in the Sixth 
Five Year Plan lor tbis purpose. Wbat is 
tbe intention behind this Bill? AU the spade 
work bel already been done aDd tbe dotaila 
are witb the Governmeot. The Bill clariBel 
that :-

[ ... ',.,,] 
It wiD be aD autooomoua body. 

(Tr.",""'oll) 

Then wbat will our boD. Minister do' 
Will be WiDd up tbis DepartmeDt? Will tbi8 
autonomous bod, replace it? If tbe boa. 
MiDilter is ~ left with DO work, wbat i. tile 
oeed of It_Pilla bim., Thea. ~ou &0 abeIId 
_ilb .. dOl up of tbe propoeed Flood Coatrol 
Aatiaorit),. Wbat a auuae .. up? Tbe 
801 proYid. tba, tbeIe.ouIcl be • Cb.linDlla 
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of tbe Autbority.. Will be be an old man 
of,65 years '1 What will be bis ale '1 Will 
be be an export and if so, 
what would be tbe terms and condition. of 
bis employment? Have tbese tbiogl been 
left to be decided by a subordinate authority? 
The Bill provides for a Board consi~tina of 
members from every State and Union 
Territory. How many mO'llbers will there 
pc in the Board 'I 

Too many cooks spoil the broth. 

( Tranl/atlo") 

To my mind, you will have to make a 
big rouod table for tbat Board. After all 
what ... al tbe need tor briDling tbis Bill 'I 
Do you krow what all the Government bas 
done in the past in tbis regard? Then the 
Bill States :-

[English) 

UTbe cost of takina up the flood control 
measures suggested by the Authority 
sball be borne by the Central Govern-
ment." 

f Trars!ot;on) 

The Central Go" ernment 'will not be able 
tv come to the re~cue cf small vi Hages tbat 
m~~) be hit b) ft:>od~. \\ 111 )OU b~Ddover 
all the POWt rs to tbe Central Government? 
Suppose~ a pToteCtt{lD waH bas to be cons-
trUClt·~ a\oo& a river. 1r· a small vllla&e, will 
tbe Central Go~ernmen1 deCide these matters? 
'" hile drafting this BIll, have you ever 
thought that there are several river water 
di~putes still pending With the Government? 
For eX8lJ'lple, Rajasthan wa~ to gct its due 
sbare from the Narmada river but it bal Dot 
been settled so far. The Brahmaputtra river 
water dispute is still continuing. A number 
of meetings have t'teen held witb Bangladesb 
regardiog distribution of GaDga waters and 
Faratka dam. What will be tbe powerl of 
the Flood Control Autborit)' after setting up 
tbe Board? To wbom wiJl you live tbese 
power! 

(English] 

Here ,OU lay : 

"The Central Government may make 
rules ror carryinl out tbe purposes of 
tbe Act ........ . 

[ Tranl/atlon] 

The Ceotral Government will frame tbe 
rules. But the programmel, tbat you have 
formulated in tb. Bill, already exilt in tbe 
records of tb~ Central Government. What 
do you want after all ? 

You bave said :-

c, 
• • • 0 • tbe maDner iD whicb tbe 

Cbairman and other members of tbe 
Autbcrity shall be nominated·'. 

Arunacbal Pradelh il goin. to be graDted 
statebood aDd you would like implement it 
immediately. as it would enable tbe State to 
4lend a Member on tbe Board. Tbe same 
is true of Mizoram and Goa, Rajastban is a 
big State areawise and even thouab it is not 
frequently hit by flood. it caD nominate 001), 
onc Member to tbe Board like other States. 

Government is spc.nd101 a lot 00 flood 
control every year but despite tbis Shri Verma 
bas brought thi. Bil1 aDd has demanded 
RI. 100 crores. Mr. Minister Sir, to my 
mind. be bas dODe a favour to you by 
bringing this Bill as it would leaseD YOUI' 
work. But have you even tbou.ht will 
Rso 100 crores suffice? It includes 
miscellaneous expense like T.A., D.A. lodaiDI 
and board expeDses of staff' and otber tbiD". 
You bave brouabt a BiU, whicb rUDS ioto 
1 S lines only and ba vo asked to let up sucb 
a body but what will be its powers ? 

It will be aD autonomoul bod,. Thi. 
will be bjodiD, 00 tbe State. Thil wW be 
biDdiDa OD tbo Coonl GOVlrDlDeDt. 
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You neither know the purpose of tbis 
Bill, nor tbe subjects that you want it to 
cover. ThererOre, I sincerely request you to 
go tbrough the report 00 tbis subject pre-
seoted in 1980, before introducing tbis Bill. 
Tbat is a voluminous report and covers all 
a.peets. Tberefore. tbis Bill is not required 
at all. Tbe setting up of an Authority to 
know bow much funds are needed and for 
what scbemes, is not justified in my view. 
An the heD. Members have mentioned in 
tbeir speecbes tbe extent of damage I ufferd , 
Tbe House bal already discussed flood and 
famine in tbis session twice. The discussion 
on floods and famipe has become a regular 
feature in every session. Mr. Chairman, 
Sir. therefore, I shall request tbe boo. 
Minister to 10 through all tbo~e proceedinas. 
Today, we do not need this BiU. If aoy-
tbiDg is needed, it is the political will and 
th: will to do some- work. Some persons 
have said tbat mO[iitorinl work should be 
dODe as tbe funds allocated are not utilised 
properly. But it is no use repeating it 
time and again. With these words I 
conclude. 

• SHRl A. J. V. B. MAHASWARA 
kAO (A.malapuram): Mr. Ch:1irman, Sir, 
I am extremely thankful to your for providing 
me an opportunity to lay a few wurds about 
my constituency wbich was badly aff~cted by 
tbe reccot floods, wbi Ie speaking on the fio()d 
control. Autbority of India BiU. Sir, Dr. 
Chaadra Sekhar Verma has done a good 
tbiol by introducing the B,1I seeking tbe 
establishment of flood control Authority of 
India. I wbolebeartedly welcome tbis Bill. 

Sir, India is tbe land of many perennial 
rivera. But tbe recurring floods on tbese 
rivers are provina a baDa tban a boon. 
Hence tbe establishment of a permanent 
Autbority to take care of floods will go a 
10.og way in mitigatiDI tbe suffering of tbe 
people. We are spending bUDdreds of crores 
every year 00 relief opera \ ion after floods. 
But by investiDI half of that amouot for 
controlling tbe floods, we can avoid laeavy 
10ssel tbat tbe floods brina with them. 

• Tbe Speecb wa. Ociliaally delivered 
iD Tc)qu. 

HeDce tbis Bill is • rilbt Itep in tbe riaht 
direction aDd I request tbe boo. Minister 
to alree tn it. 

Sir. there were heavy :ftood~ duriD. 
August last in river Godawari. My consti-
tuency whicb is lurrounded by Godavari 
was the worst victim. 1 brought it tu tb. 
notice of tho hOD.. Minister by writina to 
bim. The eDt;rc standing crop in 19 
mandals were ~sbed away. There was not 
even a single acre of land which wal not 
affected by tbe floods. All the farmers 
without exception were ruined. Sir, I was 
also a victim and lost everything that I bad. 

Sir, there are varioul reasons wby tbe 
fl~ods occur every year OD river Godavari. 
Maoy bunds built by Sir Aurther Cotton a 
century are ago too old DOW. Tbere arc 
s .. vcral breaches on ,bese bundl. 

Tbe waves of floods of J 953 were 001, 
of 19 feet. But in 1986 It w.ts 23 feot. 
Moreover many crocks bave already appeared 
on these bunds. Thes>! fragile bunds D •• riD. 
bundred had given way to the rbing waters 

of Godavari and countlcis number of villa.el 
wore wasbed away duriD~ tbe 1:186 floodl" 
The hone PClme Minister was kind enougb 
to visit tbe fiJod afI~cted arc-a. The State 
Governm~nt had to spenJ a huge amount 01 
r~scue and re:lcf operations. The State 
Govt. had r~qu~st~d the Ceocre for a gran, 
of at lea~t Rs. 100\) cr\)res. But tbe Contral 
Government sanctioned only Rs. 132 croles 
and washed off thear hands. jf tbe flood 
contcol Autborlty of lodia is constituted. it 
can take proper care of tbe flood affs:clod 
States. Tbe proposed Authority caD 
immediately jump into action and come to 
the rescue of victims in tbeir bour of need. 
Be it the raising tbe heigbt of floods baDks 
or tbe dcsiitalion of the river bedl whlcb 
cause the floods, the propOiod flood QODtrol 
Autborlly can bandle ID a better WilY.. Sir. 
one of tbe main rea.ons for ftoods on river 
Godavari is siltatioD. Lot of sand ia 
accumulated on tbe river beds obstruccm. 
the free flow of water iD tbe river. Even.' 
tbe point 01 confluence Willi lb. ocean. then 
is a heavy liltatioD in Godavari riveJ' bod. 
Sioce there is DO free il.lw of river water 
into the ocean. it is rosuhiD& in the floods. 
Henco dcailtation iI vcry necessary. It •• 
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lilantic operation and beyond the means of 
State Govt Tbe constitution of flood 
control authority can &0 a loog way in 
meeting the cballenge. Hence I request the 
Govt. to accept tbis Bill witbout standinl OD 
aDY prestigo. Sir, Dbavalesbwaram barrage 
is one of tbe oldest in the country aDd was 
built by Sir Artbur Cotton more than a 
century 810. Durin. tbe recent floods it 
was wasbed away. There were breacbes in 
tbe barraae parts of which were washed a 
furlong away during the recent floods. It 
also wasbed away tbe hope of raising tbe 
second crop in the entire area. Tbe Central 
Government was requested to give assiltancc 
to repair the breaches and rebuild tbe bunds. 
But unfortunately, no assistancc bal come 
from tbe Centre so far. 

Sir. the early execution and compJetion 
of Itchampally-Polavaram project is very 
much necessary for averting floods on riv~r 
Godavari. I take tbis opportunity once alain 
to request tb. Central Govt. to accord 
sanction and executive Itcbampally and 
Polaowaram project early. 

Sir, the elevated portions amidst tbe river 
Godavari wbicb are usually called as lankas 
are very fertile. Many important crops are 
beiDa IrowD on these Jankas. Some of tbe 
villages on these Jankas as big as towos. 
But uofortunatrly. at tbe lime of floods all 
tbese crops will be covered witb very thick 
layers of sand. They have to spend 
thousands of rupees for removiDI the land. 
In order to avoid tbe damage that takel 
place durin. tbe floodl, it is necessary to 
raise safety waUa Damely, floods banks 
arouod tbese villages. Tbe settiol up or 
flood c:ontrol authorit, of India will help 
immoDseJy in 'akina up sucb important 
cODstruction work I . Hence I lupport this 
B.n wholebeartedly. The land on Rankal 
are very fertile MaDY commercial crop. are 
beiolll'OWD aod tbul contributinl to our 
economy. But tbe fury of Beods year after 
year il wasbiDI away tbe precious crops. 
FarmeD are faciol starvation. Hence tbe 
flood banks have to be constructed al early 
•• poesible. If a permanODt Authority is set 
up, "e will succeed in cootrolliDl Hoods aDd 
minimisiD8 tbe damaae to a conliderable 
~"tent. SeUiDa up of a PCrmaDlDt machioerr 
j. vcr, .ucIa oeou'a17 DOW. IDlIead of 

lpendiDI crore. of rupees in rescue and relief 
operation. by iove.ting balf of tbat amouDt 
for a permanent solution under Flood 
Control Autbority of India. we can ""0 
millions 01 acres crop and avert the loal of 
life and property. Besides, Flood Control 
Authority of lodia can jump into actioD 
whenever and wherever there is flood. If 
cODstituted, the flood Authority of Inndia 
can belp in s'orinl the flood waters b, 
build ina necessary storales. This flood water 
if stored properly. can be diverted to tho 
areas where there il DO \Vater. Tbus tb. 
Ibortale of water for drinkin& and irrilatioD 
can be completely eliminated. A scheme to 
store and divert tbe flood waters of Goda"ari 
to the areas wbere there i. drou,ht sbould 
also be takeo up immediatel),. 

Sir. March and April are the ideal 
months for taking up the contruction work 
of flood banka. Even tbe farmers will lend 
a hand of support since tbere will not be 
agricultural operations during that time. At 
present Central Govt. while releasing grants 
is askin. the State Govt. to take up con-
struction work during monsoon. It il 
impossible to carryon tbe cODstruction work 
during rain), leasons. Hence the present 
policy of the Central Go¥t. sbould be 
c:banged. Hence tbe arants released for 
raIsing tbe flood banks should be dODe 
during summer, so tbat the grantl caD bo 
better utilised Entire Konaseema area wbich 
is in my cODstituency is coostao tJy affected 
by floods. Hence tbe Ceotral Govt. should 
release more arants in time for raillD8 the 
flood banks. 

Conclude my Ipeecb" tbaokin8 you for 
providing me an opportunity to lpeak. 

SHRI fl. S. KHIRHAll (Sitamarbi): 
Mr. Chairman, Sir, tbe BiU under disCUllioD 
is on Flood Control Authority of India. 

Our friends have drawn tbe attention 01 
the bon. Mini5ter to the losl of life aDd 
property aod damage caused to .,ricult liN 
b) floods every year. Tbe present Bill i D 
praisewortby and 1 lupport it. Mr. Chair-
maD. Sir. balf of tbe eouDtr, luffen tile 



S81 FltHNl Co,,'rol A",horl17 AGRAHAYANA 14. 1908 rS.4K44) 0/1,,4;a Bill 382 

d .. truction by floods and evcr)time it taies 
place, it is discussed in tbis House. Floods 
cause bUle loss of life, and, property wortb 
crores of rupees is destroyed Crop' a 110 are 
destroyed. The State Governments as well 
a. Central Government alloeate funds for 
relief work in tbe event of Hoods. There is 
Dotbing bad about providing relief fODd. to 
I.ve lives and property at lucb times. As 
m)' other friend. have said, tbe funds 
allocated for flood relief are Dot properly 
utiliaed. Flood relief works sbould be 
CODducted only OD state aDd district level 
aad tbe work. taken in band should be time 
bound and should be completed within tbat 
period. The work. whether it is flood relief 
or some other scbeme, should be completed 
within time. We cannot be successful unless 
w. see to it that all the schem es and projects 
atarted ror this purpose are completed within 
time. 

I also hail from North Bibar. Some of 
our otber friends have also discu\sed Nortb 
Bibar. Tbere are some rivers which 
orilinate f 10m Nepal and flow towards 
Benlal through Bihar. Sir. I want to 
mention specially about tbe Bagmati Project 
of my constituency Sitamarbl. This Bagmati 
IRilation Project wal launched 19 years ago. 
Durin. tbese 19 years, about Ra. 123 crOre 
"."e been spent on tbis scbeme. What are 
tb. results? About 200 to 225 acres of land 
bal been uselessly occupied by the dam. 
About 225 acres of land bas been dug up 
for canals. Not even one third of this 
project has been completed during these 
19 years. Due to tbe non-completion of 
tbe Balmati Project, about nine or ten 
district. of North Bibar like Sitamarhi and 
Madbubani alonl Nepal border are affected 
by floods every year. The floods cause hUB~ 
lou 10 tbe people. Tbe crops are either 
destroyed or do not grow at all due to 
floods. What does it all mean? Despite 
aU tbese spendiDl1 and deployment of 
eD.ineers and technicians on this scheme and 
all otber efforts to prevent destruction. tbe 
naulls bave been alcoaetber Degative. Now 
tb8 de.truction by floods has become more 
.. vere thaD in tbe palt and it is all due to 
the fact that we do not bave aoy timebound 
PJOII"ammea. Had tbose people been left to 
their own fate, \he lOisel, perhaps. would 
... " bela I .... 

As scme ofhrr boo. Member. bave also 
laid, in Bibar we find that when tbe floods 
Itrite. tbe cultivators curle tbeir fate wbere-
a. on tbe other band tbe officers celebrate 
tbe occassion. J am not sayinl this for tbe 
sake. of criticisinl tbe officers Dor am I 
telling some concocted story. The Bagmati 
Project bas been named by tbe local people 
as L/4. The fund. allocated ror ftopd relief 
are misappropriated by dividing it into four 
sbares. Tbat mooey is embezzled in collusion 
wit h the contractors. 

In such circumstancel. it becomes 
necessary tbat the Government should assume 
responsibiJ ity of completina all the scbemes 
within a time frame. The Government 
sbould not take up a scheme if it caDnot 
complete it within that time frame. In tbat 
case, the people could better be left to tbeir 
own fate. 

Witb tbese word., I support tbis' Bill. 

[£",1I8h] 

SHRI MAHABIR PRASAD YADAV 
(Madbepura) : Mr. Chairman, before I speak 
on tbis Bill, I want to know what about tbe 
sh~ck:ing news that Mamatlji brought bere. 
Is it a fact' Something unusual has happeDed 
here. 

MR. CHAIRMAN : Please speak 00 tbe 
Bill. 

SHR) MA HABIR PRASAD Y ADA V : 
This is a very important Bill-Flood Control 
Bill. I bave not to speak on 10 many 
tbings except one, that ii, tb. Kosi Project 
in Bibar. Kosi had been known as tbe 
·sorrow of North Bibar. In tbe year 19j4 
when Jawabarlal Nehru saw with bis own 
eyes the devastation and damaae caused by 
tbat flOOd. be brougbt that ceotral project. 
tba t ia Kosi Barrage SYltem. It wal hoped 
and tbougbt that by cODstructinl tbe barrale 
and tbe two embankments. tbe North Bihar 
problem would be solved to a areat extent. 
but tbe problem baa Dot been solved, ratber 
tbe flood problem bal a been _revated • 
Tbere are two embaDkmeDts CODDoctinl tbe 
barrage. tho _tem and the __ tern embank-
mentl. Tbil baa resulted io bea'¥)' aUtio. 81 
pointed out b, Ibri llajbaDI. Not ODIJ tIlo 
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river bed of Kosi ia beina silted. ratber tbe • 
canal system is also beiDg silted and as a 
rCatult. tbe flood bas become a regular feature 
of tbat area. 

You migbt be knowing, Sir, tbat when 
there was breach in the eastern embankment, 
leveral blocks like Mabeshi. Simri Bakbtiar-
pur, Shalkhua, Nahata and • part of 
Sabarsa were washed away. RaHway 
services were allo disrupted. With an 
apenditure of Rs. six crores. the breach was 
repabed. I bave to say that if early steps 
are Dot taken by the Central Government, 
tbe wbole Kosi project may go to the winds 
Tbe whole canal system would become 
worthless. 

Side by side after having tbis barrage 
and embankment I,stem. water IOlain& has 
been anotber problem. Flood bas not been 
dul, controlled, ratber water 1081'Dg is 
cauainl a serious problem for the cultivators 
of tbat area. Sometlmes, it baa been fouod 
tbat tbe surplus water from tbe canal system 
it aiven outlet tbrouab the drainaa. system 
and tbat is causing anotber problem. Some 
villages are being wasbed away. If tbe 

·4rainage SY3tem for the water 101&101 is not 
created and if th: canal systom is not cleared 
of tbe b;avy lilting. tben tbe problem of 
Rood, problem of slltina would be causinl 
serious damage aDd dcvastatton to tbe 
public at large. 

00. tbinl morc. It sbould be treated 
• 1 a Central project. Tho work IS done 
tbrouab tbe macbincry of Stat. Goveroment 
aDd I alree with tbe views of Sbr, Ram 
Bbaaat Paswan tbat tbe money given by tbe 
Central Goveroment is oat beiDa sp~nt on 
tb. pJoarammea and projects for which that 
is Biven. 

I bave come to know. I do not know 
wbotber it is correct 0, Dot. tbat tbe Waolho 
river of Chioa was tbe river of sorrow of 
China. but with SOlDO lort of mecbanilm 
tbe~ bave been able to cootcol tbe heavy 
sOtin. and the flood. ba ye beeD cODtroled 
tbore. If it wal pOisi ble there. it can be 
done bere al80 and lome lort of cootcol 
measure. ma, be takeo (or tbe River Kosi 
I'roject. 

Lastly, Kosi barr.ae is just over GDe km 
in Nepal territor), from tbe territory of 
India. This barrage in tbe territor), of 
Nepal is not a source of convenience for tbe 
Indian people. However, it is a louree of 
Income for Nepal people and tho Nepal 
officials. I would request to tbe boo. 
Minister that this matter must be lone iDtO. 
bow far tbe people in Nepal territor, are 
takina uodue advantage of tbis. 

MR. CHAIRMAN: We will continue 
discussion on tbis subject next time. Now. 
we wiJl take up half-an hour discu_ion. 

Before tbe balf-an-bour discussion Itarts, 
I bave to inform this House tbat after tbe 
discussion is over, tbe HOUle will adjourn. 
No furtber item will be taken up. ADd tbis 
item also should be completed exactl, by 
6 O'clock. 

HALF-AN-HOUR DISCUSSION 

17.30 bn. 

Implementation tll.-j88am Aecord 

MR. CHAIRMAN 
Goswami • 

. . Sbri Dinc.b 

SHRI DINE-SH GOSWAMI (Guwabati): 
Mr. Chairman Sit, I rise to rai.e a discussion 
on the points arising out of the answer liven 
by the Minister of Home Affairs OD 12 
November 1986 to Unataned Queation 
No. 1372 regardinl the implemeDtation of tbe 
Alsam Accord. 

Sir. tbe nation is in alOoy today because 
of the developments in Punjab. ID A.am 
after six or seven years of incc •• ant sUUllle, 
peace and calm prevailed. But _io. the 
State is gOinl toward. a period of uDcertainty 
because of the DOD-impJemoutatiOD 01 the 
various clauses of tbe Asaam Accord. People 
an 'celiD, cbeatcd aDd di~_te4. 
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You are aware tbat lome Assam Students 
Unions have two pbase alitational pro-
aramme bere. ODe a dha'na followed by 8 
bUDter strike. The Assam Gana Parisbad 
bal given a call far a Ho"ol OD 8tb in the 
State. ADd the Cbief Minister bas expressed 

..in DO uncertain terms. his unbappiDe~8 at 
the lalt meetil'll tbat he bad with tbe Home 
MiDister. 

There are IS clausos in the Assam 
Accord and there are three other items which 
relate to economic matters. I am not going 
to deal with a 11 these clauses because tilI'e 
will not permit mt'. I win deal with parti-
cularly tbose clauses which are important 
and on which the responsibility lies squarely 
on tlie Central Government for itl'ple-
mentation. 

And tbole clausel are Clause 5 (9) .. bicb 
deals with amendment of the illegal Migrants 
Determination by Tribunal Act; Clause 14 
which deals with disciplinary action egair:st 
employees • Clause 9 (I) wbich deals with . . 
pbysical barriers 1 ike walls and fences in the 
border ; Clause 9 (2) which ta lis 1D terms 
of jeepable road whi~b would be manned (or 
the purpose of cbeckiPI infiltration: Clause 
S (S) which Itates that tbe governmen tal 
machinery will be Itreoathencd ror detection; 
Clause '1 which deals with economic develop-
ment of Assam ; and two economic aspects. 
viz. settin& up of a refiner, and establishment 
of an lIT. 

Let me first Sir. come to Clause 5 (9) 
of the Accord. Under Clause S (9) of the 
Accord, it was assured tbat tbe Government 
will livCl due cODsiciera tion to ~rtajD 
difficulties expressed by tbe AU Assam 
Students Union and the All ASlam Gana 
Sao,ram Pariahed relardinl tbe implementa-
tion of tbo Illept MiaraDls Deter min.tion 
by Tribunal Act. 1983. I may point out at 
that stale tbat while nelotiatioDs were JoiD. 
OD, the movement leaders demanded that 
tbil Act be scrapped because if tbe Act 
prevailed tben there could be proper 
detection or del.tion. ADd at tbat point 
0.1 time. the Prime MiDi.ter assured the 
movement leacler. tbat tbere was no need 
to acrap the Act. Tbe Act miaht be luitabl, 
ameodecJ of modified. We continue to 
pdlS tho Oo'VcrDIDCDt of India to brio, tbia 

amendment aod just prior to tbis SessioD, 
we were assured by the Prime Minister and 
by tbe Home Minister that in tbj, Session 
or Parliament. the amendment bin will be 
introduced and will be pas'!ed. Now 
Sir, tnday we have come to the fag end of 
the Session and we bave two mor~ extended 
day... But there is no indication tbat tbis 
BiU will be coming. We told the people of 
Assam that this Act is going to be amended 
next Se~sion And thi,',ery fact thet tbis 
Act hal not been amended, has to a great 
extent, diluted the ccnfidence of tbe people 
of A~sam on tbe Gc.-vernment of Indi •• 
After all Acccrds ~re meant Dot mea Jy to 
bf' !igr.~d, Accords are rnear't to be ~mple­
mentcd because Acccrds are ccmD:"i~rr.ent 
of t}le Nat OD, not c-nly tc the pecple 01 
As~: m~ but ccmrnitmt'Dt of the Gover.ment to 
the Nation al a wbole. Today for \Ilhatever 
leason., tbe Punjab Accord hal \irtuaJ1y 
cOD"le to a stanaHtll. The Assam A ccC'rd 
is Dot beirg implemented and as De~spaper 
repc/rts @o. the Mi:zo' em AccC'rc tOCD is 
faeiDa difficult). If Accords are not 
imr )t.DJe t(~, tt len tl'e people Bather tbe 
jrrprcssiC'r fllat tbe,e are rrcre p<,Jitical 
gimmicks in crder to D"leet a pc,rtlcuJar 
situat!(j[,. The Gc\err'n:eLt is ret ~erjous 
and tbe pecple', c(.\{\fdence in tbe Go\'ern .. 
ment Eets eroded. WelJ, people taie 
tecocrse to tbe s\feet~~ people feel tbat mere 
legitimalt' de[l'\ands in the rarJieslrentary 
f(,fums ate roean1rlless. Tbe) go fer 
rres~u:e tactics. 1 bat is preCIsely what is 
~raduall~ barpenirg in Assam. We have 
had a 6erje~ cf discu~~i('r:s with the cfficers 
of tbe Go\ernmeo! of India. I had the la.t 
meering wjrb the Heme Minis'r} \\-ere ) bad 
tbe pri\'i1e~e cf being present \\ jIb the Law 
Minister cf Assam 2nd we were toJd tbat 
in two days· time, certain propesa)s would 
te given by tbe GO\ternmept of Indi. 
regarding the Amendments of tbe inegal 
migrant Bill. But tbose two ~a)s ha\o also 
passed. Even tbe aSSut apce of the Law 
Minister given to us Vthtre Mr. Paniarabi was 
also pre~ent hal Dot bt'cn fuJfilled. J do 
not want to 10 ioto the ~eta ils of the Act 
or tbe Amendments which lite necessary 
t ecausc these have already been communi-
cated, but I would like to know now 
specifically from Sbri Pan igrahi, what is 
your stand regarding tbis ACf. When do 
you propose to briDa tbis Amendment '? 
.. ~r. you thinkin. iu term, of intr('ducin~ 

Cbi, AmendmoDt in lb. s'euiOD J a .pecifi~ 
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Sbri Dinah Goswami] 
asauraucelon tbis Issue? The otber point 
which il cr_tinl a lot of disencb.ntm~nt 
in Assam. let us lay is regarding employees. 
I bave told, even tbe Prime Minister. that 
UDder the provisions of the Assam Ac:cord. 
it wal clearl, stated under Clause 14 tbat 
there would be no victim.sation. Now bow 
maDY foreilners we bave detected? Bow 
many foreiaoen we have deported? Tbese 
are merely statements which are to judged 
OD statements from Government. P(ople 
in Assam will not be able to see who has 
beeD detected and wbo has been deported. 
But if a person who was victimised during 
the movement is not broulht back into 
service. if his victimisation doel not end io 
terms of Clause 14 of tbe Assam Accord, 
be remains as a symbol of fai lure of the 
Assam Accord and a foilure of tbe Prime 
Minister. 

Today in Assam. there are a 18r.e 
Dumber of calel. I have before me cases 
of pa, cuts in tbe followinl Departments : 

I. P&T Department, 
2. A.G. (Audit) Assam 
3. A.G. (Accounta) 
1. N.F. Railways 
c; L.I.C. 
5. Director of Census 
1. Oil India &. R.efineries 
8. F.C.I. 
9. Government Medical Stores. 

Guwabati 
10. Bokajan Cement Corp. 
11. H.F.C. Namrup 
12. N.T.C. Cbandrapur Spinoinl Mill 

These are all varying from 33 day. to 110 
da7s. In spite of repeated assurances tbat 
tbis pay cut would be withdrawn, Dothinl 
bas beeD done so far. There were 19 cales 
of victimised traosfers-22 Police cases till 
to be witbdra\\'D 76 caM. 01 termination. 
All these are of tbe CeDtral GoverDmeot 
employeel. 29 cales are of break in l81'Yice. 
At one poiot of time, we have told tbat we 
should Dot pressuriae reaardiDI tbose wbo 
ba.e iudulaed iD tbose violent activiti •• 
We said · it i. all riJbt. We will Dot IUPport 
~o'ent activities. but thOle wbo bave Dot 

lone in for violent activities should not be 
~ictimized. Firstly, tbe Ministry of PenoDDel 
iaued a circular laying tbat sofar as thele 
employees were concerned. the intermediate 
perio~ would be treated as dl.$ non, i.e. it 
would be treated as if this period wal Dot 
e.&ilteDce, and no benefit would be liveD. 
Thereafter, anotber circular bas lone; and 
in tbat circular. three kinds of earned leave. 
balf pay leave. leave-not-due and 
extraordiuary leave have been taken Dot of. 
We have beeD told tbat under this provision, 
the employees are loing to let back their 
lull benefit for tbe period in wbicb tbey were 
1)reveoted from serving, Dot of tbeir own 
volition, but becau!le of circumstances beyond 
tbeir control. 

But we have pOlnted out to tbe Home 
Mioister 00 the Jast day tbat biB interpretation 
was Dot &:orrect. because wben we talk in 
terms of leave not due, it means oDl, half 
the pay; and if a person is aiven 
eatraordinary leave, he does not let any pa,. 
wbatsoever. 

I will bel of tbe Home Minister: kindly 
break. bend mad or amend. do wbatever il 
neceuary. sofar al the rule. for tbe 
emplo,ees are concerned; but t"ke back 
these employees. Don't victimize tbem. 
If you victimize them. you retain in tbe 
State of Alsam a spark from wbicb Assam 
may ipite alain. 

Therefore I will ask: bow many 
employees are there? What will be tbe 
cost structure? If there is a disturbance 
in Allam again, then you do Dot a challenae 
know what will happen. India will face the 
Ireatest cballenge in tbe nortbern border, and 
a cballeole in tbe eastero border. MilljODI 
of rupees wlll be apeDt. For beaven'l late 
kindly tate these employees into confidence. 
Remember tbat tbe, want out of their jobs, 
not for tbeir own benefit. but becau •• the)' 
tbou.ht tbat tbe cause for whicb they fouabt. 
was a cause whlcb was tbe caule of tbe 
natioD. In fact. the nation bas admitted 
later OD tbat tbe Assam movement was for 
a D ()t 1( r 81 Therefore. I submit that merely 
for tbe lake of 70 emplo),ees, don't ltand 
on pr_tip. We tDoW aome 01 tllele 
employeea. We bave seeD their lUft'erio .. 
w. bave seen ~ow tbl7 b.~ Itr1JIIlf4: b, 
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lakinlloBnl from tbeir friends bow tbeir 
families bave alruilled for maintenance all 
these yearl. Tbe), did Dot take to tbe easy 
way. 

After tbe Accord. tbey tboulbt tbat 
once tbe Accord bas been signed between 
tbe Prime Min ister and the leader. of the 
movement. they would get back their own 
aalaries, and tbat tbey would be able to 
live al bappy families. That hope has been 
frustrated • and tbat frustration bas led to , 
a yelatile situatioD in the State of Assam. 

Therefore I submit: break, bend mood or 
amend tbe rules. I do Dot know how' ,OU 
will do it ; but kindly r!moye tbe victimiza-
tion of tbese employees. Otberwise. I may 
tell you : this spark of victimization may 
lead to ignition. Government, times 
without Dumber. bas promised that 
infiltration has been checked. In fact. there 
are two prOVISions. I come to Clause S 
of tbe Assam Accord which says tbat tbe 
international borders will be made Ie cure 
apinlt future infiltration by tbe ere,-tion of 
pbysical barriers like walls, barbed wire 
fencing aod other ob!tacles at appropriate 
places. Riverine routes will be cbecked. 
Besides tbe arrangements mentioned above, 
aDd keeping in view the ~ecurity considera-
loin I, a road all alonl tbe international 
border would be constructed. 

The Accord was signed on tbe 15tb 
AUlust 1985. Today we are in mid-
December, virtuallv. of 1986. More tban 
one year and four months bave passed. 
Tbe commitment of tbe Government of India 
to tbe people of Assam aod to the nation 
was that the international borders would be 
made Itcure against infiltration, by tbe 
erection of physical t"arriers, barbed wir~s 

and other obstacles. Nothing bas been done 
10 far. 

Tbe otber commitment wa~ Iba t bosides 
tbac arranlementl, additionally to these 
arran.ements. tbere would be a road. 
During the i 8 months, may I know whether 
tbe infi!tralors have stopped comiol, merel, 
because on Accord bas been silDed by tbe 
Prime Minilter and all or lome Itudents of 
tile AAGSP? Hav. tbe, laid to the 

Government of India: "Well, tbank you. 
you have signed an Accord. We will DO; 
cross tbe border" For 18 months, DothiD. 
baa beeD dODe whatloever. 

T here baa been a talk of a survey; but 
tbe survey slaiD bas been hampered because 
there bas been protest and difficulties from 
tbe Banaladesb Government. You are awa ... 
of tbat ; in fact. a near-ihootiog incideDI 
took place, due to which the survey 
operationl bad to be Itopped. The Govern-
ment of Assam is askinl for the 
stren&theniDI of tbeir border forces. Notbiq 
has beOD dODe. 

Now we are told tbat we will 10 in for 
a road first, aDd tben we wjll think in terms 
of fenCing_ This is completely contrary to 
clause 9 of the Alsam Accord, i.e. ClaUie 

. 9 (i) and (ii), wbere tbere was a commitment 
on barrier., wire fancing and, added to tbat, 
a road. 

There may be differences OD tbe Auam 
Acco rd. I know there are differeocel-
d iffereDces of perception between our party 
and tbe CODgreSS (I). between our party and 
CPI (M). Perceptioos have differed, OD 
some points. But on the question of 
sealiol tbe border, there is no differeDce 
whatloever ; aad I would like to koow wbat 
hal Goyernment of India dODe at least OD 
tbis froot. 

The Government of ASlam bas alked for 
strengthening the BSP. 10 fact, at one 
point of time, we were told, and you your-
self know, tbat SO companies are necessary. 
But up till now II only less tban 20 companiOl 
are tbere. We have asked for more forces. 
We are Dot being liven. 

Kindly inform Alsam wbere are thOle 
boards of posts and patrollin& positiona 10 
tbat \\'e can really check whether these leall), 
exist or only on paper. uP-tiJl-now tbe 
Government of Assam bas not been 
commuDicated about tbem. Is it true tbat 
there is a mistrUit on tbe Government of 
Assam. If there is mis-trust on tbe preseut 
Government, well I don't think the Assam 
Ac:cord caD be implemcDtocl. 
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[Shri Dinesh Goswami) 
Clause 7 of tbe Alsam Accord a.ys tbat 

the govemm~nt take. tbis opportunity to 
renew that commitment of speedy all rouod 
economic development. What has happened 
to tbat? When the Prime Minister 
intervantion is sougbt and be takes an 
interest for 4·5 days in it. tbe files in 
different Ministers move. When we go to 
the Prime Minister and point out about it, 
be bas been kind enough to instruct bis 
Ministries about it. I think a ministerial 
committee was formed. When the Prime 
Minister takes interest in it for 4-5 days, 
tbe files move: after tbat, they become as 
etand still as they were earlier. In fact. 
we met the Prime Mjnis:er. Tbouab be 
did not say yes in so many words. he 
admitted tbat is tbe posl!ion. Your commit-
ment of speedy economic development is tbe 
commitment of the Home MInistry, which 
if not an eCL'Domic MinIstry, but it is 
a commitment. Therefore, the Government 
of Assam asked for the creation 
of 'be task force in which the State and tbe 
Central 00\ ernment may be invoh ed so 
that tbe task force can monitor different 
de,.elopmeotal projects that have taken place. 
So far as Economic !\1inistries are concernt:d, 
\\b4t is tbe dllIiculty of fvrming such a task 
force so th at !Dstead of going to dIfferent 
Ministries one rray come to tl"le Home 
Ministry and the Mini.,ter concerned Mr. 
Panigrahi-if I ask you what haVe! you done 
regarding clduse 7 - in one stroke may say. 
yes, clause bas been operated, Implemented 
in this manner and tt-ese are )our reports. 
\\ b} bas not the r~quec;:t of the Assam 
Govel nment been acceded to I donot know. 

Tre Assam Accord alSO spoke in term. 
of estabhc;;bm~ nt of an 011 refinery Tbere 
v.ere three pfoposals: (91) moderolsatlon 
of an oil refiner), L.nown as Diarol Refincry 
for which in the 7th Plan an amount of 
about Rs. SO crores "as earmarked. Then 
tbere was an expansion proaramme of tbe 
Baruni Refinery Along with tbat. thele 
was a commitment of the oil refinery in 
Assam. Now tbe oil refinery in Assam bal 
not been established and we do not know 
wbere it 'tands; but on tbe ground tbat 
an oil refinery wl11 be establisbed in Assam 
tbe modemiaation proaramme and the 
amount ..,bicb was earmarked in tbe 7tb 
flail bas beeD Ibcl~cd: tile cspaoaioD 

prolramme ba. been Ibelved. Tbe relult of 
tbe Alsam Accord bas been that iasleed 
of economic development which we 'Would 
have got. eveD tb. normal development "., 
been frustatcd. Now. tbis is tho tbinl 
wbich tbe people of Alsam ask us. Wby 
have you lone for tb. Accord? if the 
Accord would Dot havo been there. tbe 
Digboi Refinery would have been modornised. 
Barauni RcfinelY would have been expanded. 
By your Accord. all these tbinl. bave beeD 
stopped. Well. we have no aDswer to live 
to our people. We are loiDg back to 
Alsam in aD explosive lituation. 

We told specificalJy .. be people of A.sam 
that IMDT Act was gOiDg to Ite amended. 
The comfilitmeot bas come from the Prime 
~11DIster. The Act bas not been imple-

·mcnted and we have no answer to aive to 
our people. ThiS will neccalarU)' sbaken 
tbe confidence in the people of ASlam and 
tbey may say tbal this Accord is a mere 
piece of paper. What i, bappeniDI all 
over the country? Now the people·. 
confidence OD Accord bas becD sbaken 
totally. Therefore, Me. Home Minister. if 
you want to bring back tho coDfideDce of 
tbe people OD tbe Government of India and 
OD the Prime Minister, kindly do sometbinl 
for the implementatJon of tbe Accord; 
Don't take Assam into a of uncertainty 
after this DormalcJ' whicb bas come after 
seven y~ars. 

1 hope the points which I bave raised 
the bOD. Minister will reply to them aDd 
give some definite and positive answcrs. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): As me 
tlDle at our Clisposal is very short, I will be 
very brief and Perhapi as indIcated by tbo 
chair wt: ba vo to adjourD 8' 6 O· clock. 
So. I would late to reply to tbe point, wbich 
the bon. member bal raised iD bis notico. 
I confine to thea. tbree major poiDtS. 

Sir. 1 am extremely Iratefu) to tbe bOD. 
Member, Sbri DiDeabji. for baviol tbia 
dJSCUlSioD in th •• House aDd in fact, willi • 
sober and aeDior Member liko Dioclbji ben 
aDd a sober Chief Minister like profuDo 
Mobonty in A •• .m. I bopo tb. aituatiOD 
will Dot 10 beyond their QODtrol bIGaUIt 
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witb a areat faith aod hope our bODourable 
Prime Minister thou.he of tbis Accord. 
ADd it i. aD Accord of peace and ,amity 
aDd it bal tirouabt in a kind of peaceful 
atmolpbere in ASlam. The sole objective 
of this historic accord is to see tbat tbe 
eDtire enerl' aDd tbe efforts of tbe youth 
aDd tbe Government and tbe people of 
Assam are devoted to the cause of rapid 
aod speedy all round economic development 
of Assam 10 tb.-t wherever tbey bave Jagled 
bebind tbey can make good. 

SHRI M. R. SAIKIA: The Cootral 
Government have done Dotbina till this date. 

SHRI BHADRESWAR TANTI: That 
has been belied. 

SHRI CHINTAMANI PANIGRAHI : I 
must say tbat whatever points Hon'ble 
Goswamiji mentioDed bere, tbey were 
discussed threadbare wi tb tbe representatives 
of tbe Assam Government and the Ministry 
of Home Affairs and tbe Law Minisiry. 

SHRI BHADRBSWAR TANTI: How 
mucb time do you take ? 

SHRI CHINTAMANI PANIGRAHI: 
Wbat I would like to mention is that tbe 
Government is seriouI, and our Prime 
Minister is seriously concerned with tbe 
implemeDtation of tbe Assam Accord and so 
rar as we are conceroed, we bave almost 
implemented. perbaps 90 per cent of the 
Assam Accord. 

(',,'erl uplions) 

SHRI BHADRESWAR TANTI: Never! 
Never I Do Dot mislead tbe HOUle. 

SHRI M. R. SAIKIA: Do not 
mislead tbe HOUIC. 

SHRI SliAORESWAR TANTI: What 
are tboee _higb bav. been implcmoDted, 
Pleased till d .. Boac ? 

SHRJ CHJNTAMANJ PANJGRAHI: 
With relard to those milrants, GOI.ami ji·. 
poiot of view about tbis amendments to 
IUeaal Migrants Act, 1983. we know. 

A series of discu8sions are beiDI held 
and I must admire Dinesb ji and their 
representatives who came and discuss.d. 
They were very safar aDd very patient and 
we tried to discuss fpr bours together, to lee 
tbf.t ••••• 

( Int.rruptloru) 

SHRI BHADRESW AR T ANTI : What 
is tbe essence of democracy ? 

( Inl.rT"p'ioIJ~) 

SHRI CHINTAMANI PANIGRAHI: 
Tbe essence of democracy is continuous 
process of discussion and dia10gue and we 
are tryio& to reacb aD agreement tbrou8h 
dIscussion aDd dialogue. 

SHRI DINESH GOSW AMI: Are you 
sugaesting tbat because we are sober tbe 
A.lam Accord bas been implemented. or 
tbat because tbe Accord bas been Implemeoted 
we are sobre 7 We are always sober. 

SHRI CHINTAMANI PANIGRAHI: 
I was saying tbat 90 per ceot of the A8I&ID 
Accord has been Implemented. OnJy some 
problem. remaio wbich we are tryina to 
relOlve. 

Then witb regard to the implementatioD 
of the llleaal Mlgf.lDtS BaU. we band looa 
hours of dlScusslons and tben you Identified 
five major pOints. They arc: (1) Residence 
wilhtn three Julometrea in case of private 
complalots; (,:Z) Fce of Rs. 25 witb each 
private complamt ; (3) Burden of proof; (4) 
Replacement of three-member Tribunals b, 
sio&le-mcmber tnbuDal.; and (5) Dom. 
away Wilb revisioolU'1 powen &ivan to the 
Hl,b Court. 

SHRI DINSSH GOSWAMl : AfBJaYiCI. 
8iatb : there ... Dotber poiDt. 
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S8al CHINTAM.A.NI PANIGRAHI: 
We identified tbose five points. And tben 
tbe otber day we discusled fully aDd 
tborOUlbly all theae points. DudoS the 
course of our reDt discussion a conSCDSUS will 
cmerae· 

SHRI DINBSH GOSW AMI: A Dote 
about tbe Burden of Proof was to be prepared 
aDd scnt within two days. At least you 
could have given tbat. 

SHRI CHINTAMANI PANIGRAHI: 
If I may explaio, a Dote on tbe Burden of 
proof will be ICnt to you 8000. 

SHRI BHADllESWAR TANTI: You 
are unnecessarily dralging tbe matter about. 
to an uncertain destiny. 

Even the Home Minister personal1y gave 
\;1 a promise tbat he was loins to come and 
see us. 

MR.. CHAIRMAN: Kindly let him 
complete. 

SHkl CHINfAMANI PANIGRAHI: 
Onl, two days before all tbe representative. 
of the Assam Government aDd officers of the 
Minis'o of Home Affairs bad met. 

saRI DINESH GOSWAMI: The 
A~m Go"ernmeot bas senl ill propoaal. 
100& back. Nothina bappeoed. The officers 
met them. Ultimatedly we have pointed out 
,bat we wiU lend a proposaL Eve..,time we 
eome &be Home Ministry wanta a proposal. 
TboD tbe~ tried to tbrash out with tbe La" Mi..... All tbe proposals are pendin, 
_ida,08 for 1001. All the proposals bave 
.... aiwD. It ia DOt ,bat "'0 aN diacuasiDI 
witbaut tbem. The difliculty i. tbat after 
tbe dilCUl8ioa8 all tbe papon 10 to tbe 
b!'t·MIl of &be bo& ADd tbat is tho di8ical&1 
W.Ul'bi.~ 

SHRI CHINTAMANI PANIGRARI: 
I bope we are Dot loiDa to divut,. what ... 
discussed tbere. 

SHR( DINBSH GOSWAMI: You are 
divut.iDa, I am Dot. 

SHRI CHINTAMANI' PANIGRAHI : 
It was in a lood faitb tbat we discussed 
tbeso thiDaS. Tberefore, I say tbat OD aU 
tbese tbiDI' to which we a.reed, the paper. 
are being prepared again and will be lOot 
to you. I hope, vcry quietly decisions wiD 
be takeD on tbese point •• 

SHRI DINESH GOSWAMI: What do 
you meaD by quickly ? 

SHRI CHINTAMANI PANIGRAHI: 
Let U8 see. 

SHRI BHADRESWAR TANTI: You 
live us a specific date •.•• • (/IIterr'IlPI;o.s). 

MR. CHAIRMAN: Order plliase ••••• 

MR. CHAIRMAN: Pleaso sit down. 
Other Members bave DO riaht to speak. 
Please sit down. 

SHRI CHINTAMANI PANIGRAHI: 
Sir, if you allow me, balf aDd bour I caD 
explain everytbiog. If you allow UI to .It 
up to 6.30, ] caD explain everytbiog. 

MR. CHAIRMAN: No. I have to 
adjourn at (; O·clock exactly. 

saRI CRINTAMANI PANIGRAHI: 
Tbe second point about which Dinesb Ji wa. 
very much conccrned and all of UI are also 
cODcerDed is •••• • (lnter,upllou). 

MR. CHAIRMAN: Don·t di.turb 
please. 

SHRI CHINTAMANI PANIORAHI: 
You are sittiog by D.nesb Babu·. aide. H. 
il a vory sober man. Why ,ou are becomioa 
impatieDt like tbis 'I You must be auiclcfl 
b, him. 
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SHRI BHADRESWAIJ. TANTI: You 
are misleediDa tbe House, therefore, I am 
a.sistiDI bim. 

SHRI CHINTAMANI PANIGR.AHI: 
The aecc-nd point which Sbri DiDesb Ji baa 
.aid - and I would .. ay tbat tbis is a very 
important polot with which all tbe Assam 
representative. were concerned is about tbe 
reinstatement or the victimised employees. 
We bave lone tbrougb tbe cases. All tbe 
concerned Ministriel and Departments have 
reviewed tbe disciplinary cases in connection 
witb the participat;oD in tbe Assam a8italion. 
in accordance with tbe Allam Accord. 001, 
_ lilt of 77 cases was pending. Out of tbe 
wbole lot, only 77 ca~es are pending. aa 
Dinesh Ji bas DOW pointed out. Out of 
tbole 77 cases. wbat was fouod out was that 
S8 cales bad not bioI to do witb tbe Assam 
_.itation. 

SHRI DINESH GOSWAMI: Tbis il 
entirely wroog Mr. Home Minister. 

SHRI CHINTAMANI PANIG&AHI: 
I am puttin. tbe facts before you. 
These cales were examined in detail. Do 
'OU waDt tbat we sball discuss this again' 
(In t."up tioru). 

MR. CHAIRMAN: There caDDol be a 
dialolue like tbis. 

SHRI CHINT-'MANI PANIGRAHI: 
1 am puttiD8 before you tbe facts. It is 
alwa,s open for discussion. A CODltant 
review i; takiDI place. Out of tbes. cases 2 
perSODS did not waDt to be re- iostated. 10 
anotber tcn cases decisioo have beeD taken 
for re-instatemeot. So, already ten plul two 
12 CAse. bave been disposed of. Tbe ODI, 
boDe of cODteDtioD, as Dinab Jj .aid is 
about aome Oil lodia·. emplo,ee-. cases .••• 
(Int.,.ruplioftS) 

SHR.I DINESH GOSW AMI No, 
otben al.o. 

SHRI CHINTAMANI PANIORAHI: 
la those ca.. it was fouad tbat ODe 
emplo,ee had takeD up tbe job iD aD 
AlDtricaa II"IIl. JD lbo HOODd cue, tilt 

perSOD C:C Deemed resigned from the po.t and 
contested tbe election, aDd I tbiot be was 
defeated. He contested 00 AGP's ticket and 
be was defeated. Therefore. there may be 
bardl, anotber tbr. to four cases rem_ioiDa. 

SHRI DINESH GOSWAMI: Are you 
prepared to review ? 

SHR} CHINTAMANI PANIGRAHI: 
I am placing the facts before you. 

SHRI DINESH GOSWAMI: Let tbe 
position be clear. 

We are jOining issue with you tbat tbese 
S8 employees were also dismissed Dot because 
of tbeir participation io the movem~nt. 
TJaerefore. are YOU prepared to review these 
calCS .sain ? 

SHRI CHINTAMANI PANIGRAHI: 
Lei me place tbe facts before you. They 
are from tbe P&T Department. Tbe., 58 
cues were from tbe Communication 
Mioist..,. 

saRI DINESH GOSWAMJ: Let us 
not 10 into detai .1. Are you prepared to 
review? 

SHRI CBINTAMANI PANJGRAHI: 
When you pointed out. tbOD we checked up 
and found tbat tbey were only in tile 
temporary jobs. All tbete : 8 persona were 
in tbe temporary job. aDd tbeir difioitioD is 
tbat tbey are called -learners' in tho 
Commuoicatio.s Ministry Therefore. if YOU 
waot you caD aaaiD checJt up all tbese 5. 
cases. Our mind is 10 OpeD about tJais. 

The tbird poiDt was about the bordu 
roads ••.•• . (I"'~,ruPIIOll') 

MR. CHAlkMAN: PI .. o ait down. 
You bave DO riabt to ask queatiODI like Ibia. 

SHill CBINTAMANI PANIORABJ: 
I teU you I am open eveD for two beMan. 
dilCU.ioD bua abe timo limit ia lIMn. 

MR.. CHAIRMAN: Kindl)t .ddres~ rho 
Chair. 



DECEMBER 5. 1986 R.A H. btl. 400 

SHRI CHINTAMANI PANIOil.AHI: 
Tbe third point wbich tbe boo. Member bas 
raised is why Dot to start fenciol immedia-
tel~ for e~cting physical barriers to check 
iDfiltrator. from Bangladesh. 

18.00 ..... 

I must lubmit to you tbat recently also 
it was discusled witb tbe Chief Minister of 
Aaaam aDd it bas been decided tbat CODS· 
traction of fence ma, be taken along with 
survey for tbe cooltruction of border roads. 
That is wbat tbey wanted. They wanted 
that it should be done simultaneously roads 
and foneiDa. 

SHRI CHINTAMANI PANIGRAHI: 
Tbat 81so we have agreed. It bas been 
sileed with tbe Cbief Minister. Assam, ~ben 
tbe border roads will be constructed, along 
with (bat fence win allo be constructed. 
With tbe Chief Minister it bas alao been 
ap"Ced. OD the major points •.•••• 

(lnt.rrllptlon;,) 

SHRI CHINTAMANI PANIGRAHI: 
I will request the boo. Member Sbri Dioesb 
GOIwami. you are coD,tantly in tbe know of 
tbinp. You are punuiaa these thin.l. 
WbcDever JOU want to opeD up any case, 
tbe Home Miniater·s door is open. Tbe 
Prime Minister is 10 much committed to see 
tbat the Assam Accord is fulfilled in every 
word, letter and spirit. Even then tbe Chief 
Minister, AGP. want to aiW'e a call on tbe 

8tb December for cA ... m Bundb·. I wHI 
request Shri Dincsh Goswami to 10 aDd 
persuade tbe Chief Minister. better to IOlve 
problems tbrouab dialolue aDd Dot to bave 
tbis kind of Govemment lponsored A ... m 
bund wbicb will create lJ)ore burdles in tbe 
implementation of the_J\ccord and will hinder 
speedy development. 

MR. CHAIRMAN: I hope tbere .r. 
DO questions. Tberefore .•• 

(Interruption 8 ) 

SHRI DINESH OOSWAMI: We are 
totally unhappy witb tbe reply of tbe Home 
Minister-in fact by sa,iDa 90" bas beeu 
completed. 

(Inte,.'llptlon8) 

This sbowI lack of sincerity. As a 
mark 01 protest we walk out of this House 
sbowiDI our total dis-satilfaetioD. 

IS.G2In. 

Shr' Dln •• h GO.Wtllftl .IId .",. olMr 
hone M~mh,.. the" I./t the Houe) 

MR. CHAIRMAN: Tbe HOUle now 
stands adjourned. 

TIr~ Lolc Sabha then adjou,ned till EI.,Ie,. of 
,h, Clock 0" MondllY, Decembe,8. 
19801 Agraha;YtDIlI 17. 190d (SMO). 

---




